. . Friday, December 21, 1973
SUEBSEIES v 0 Agrahayana 30, 1895 (Saka)

LOK SABHA
DEBATES

Ninth Session

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

(Ne. 30—Friday, December 21, 1973/Agrakayana 30, 1895 Saka)

Ora] Answers to Questions : Covtte.

*Starred Questions Nos. 589 to 594 . . . . 1-27
Written Answers to Questions :

Starred Questions No. 595 to 609 . 27-39
Unstarred Questions Nos, 5708 to 5507 39-201
Re. Adjournment Motion (Query) N . . . . 201-202
Papers Laid on the Table . . s . . . . 202-19
Amendment to Directions by the Speaker—Lmd . . . 219
Message from Rajyz Sabha . . . . . . . 219-33
Comm'ttec o1 Private Members’ Bills and Resoluticons—

Minutes of Thirty-Second to Thirty-Fifih Smlng'—-.f aid . . . 233

Thirty-fifth Report—Adopred
Joint Committee on Offices of Profit—

Seventh Report—Presented . . 234
Estimates Committee—

Forty-eighth Report—Presented « 234-35
Com nittee on Public Undertakings— . )

Forty-third, Forty-fifth and Forty-sixth Reports—pPresented . . 236
Comrmittee on Petitions—

Fifteenth Report— Presented . 236

Re. Impending strike in A. G.'s officc, Trivandrum . 236-37
. 237-39

Re. Withdrawal of Proclamation of Emergency . . .
Parlianent (Prevertion of Disqualification) Amendment Bill—Introduced . 239-41
Matters under Rule 377 ' . . 242-48
Motion Re. In‘ernational Situation—

Shri Swaran Singh . . . . - 249-73

Income-tax (Amendment) Bill—
Motion to consider . . . . : . i . 273-300
Shri K. R. Ganesh B . . . N . . 273-78
Shri Krishna Chandra Halder . . B . . 276-77
ShriD. K. Panda . . N . “ . . ) . 277-19
Shri N. K. P. Salve . . . . . . . . 279-85
Shri Virendra Agarwal . . . . . . . . 285-87
Shri Sezhiyan . . . ' . f . . . 287-89
Shri Madhu Limaye + . . . . . i . 2600-93
Shri M. C. Daga . . . . . . . " . 293-95

*The Sign + marked above the name of a Memter indicates that the question was.
actually asked on the floor of the House by that Memter.

1—29 LSS[73



(ii)

Clauses 2, 3 and 1

Motion to pass . : .
Shri K. R. Ganesh . .

Delhi Urban Art Com:mission Bill—

Motion to comsider— . . .
Shri Bhola Paswan Shastri .

-Clauses 2 to 27
Motion to pass " : . "
Shri Bhola Paswan Shastri

Committee on Private Mzmbers® Bills and Resolutions
Thirty-fifth Report—Adopred . . .

Resolution Re. Need-bised Minimum Wages for Workers—_ .

Dr. Saradish Roy . .
Snri D. N. Tiwary .
Shri S. M. Banérjee .
Shri Nathu Ram Ahirwar

Shri Tha Kiruttinan . .

Shri M. Ram Gopal Reddy L
Shri M. C.Daga . .

Shri Madhu Limaye . .

Shri B. V. Naik . - .
Shri Nathu Ram Mirdha.

Shri Panna Lal Barupal . . .
Shri Mulki Raj Saini . ) :

ShriVasant Sathe .
Shri Balgovind Verma

Motion Re. Contempt of the House—
Shri K. Raghu Ramaiah . .

Resolution Re. Free and Fair Elections—
Shri Atal Bihari Vajpayee . N

.

.

COLUMNS

300
295-99

300-301

301
301

301

302-51, 355-68

302-306
307-12
312-19
319-23
323-29
329-33
333-37
33740
340-43
343-46
34648
348-51
355-58
358-64

352-55

368-70



LOK SABHA DEBATES

LOK SABHA

Friday, December 21, 1973/ Agrahayana
30, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPeAKER in the Chair)

‘ORAL ANSWERS TO QUESTIONS
Export of Pure Strain Chicks

*589. SHRI G. Y. KRISHNAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether India is in a position to
export pure strain chicks to the neigh-
bouring counfries instead of importing
parent stock; and

(b) if so, how and whether India has
entered into collaboration with Park
Poultry farm of U.S.A. and if so, the
broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b). A state-
ment is laid on the Table of the House.

Statement

(a) Yes, Sir. It is, however, still
necessary to import pureline stock for
breeding purposes.

(b) A Private Indian party entered
into collaboration with the foreign party
in 1971 for establishing a poultry bree-
ding farm. Broad outlines of this were :

1. IMPORT OF STOCK

(a) Pure Lines: Import by the
Indian party of 410 males and
1800 female and parent stock
3000 females and 300 males
from M/s. Patk Poultry Farm.

(b) To import parent stock only
during the first year of the opera-
tion.

1I. EXPORT
Export of stock to the extent of 10
per cent of production to be achieved

after the third year of the operation
and increased to 15 per cent thereafter.

wer has been given to part (a} of the
question, namely whether India is in
a position to export pure strain chicks?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (PROF. SHER SINGH): May
I supplement the reply? Chicks have
been exported. Hybrid India has expor-
ted chicks worth Rs. 1,31,447 in 1968-
69 and Rs. 1,66,440 in 1969-70. Ano-
ther collaborator, namely Arbor Acres
Poultry Breeding Farm has exported in
1971 chicks and chick feed to the
extent of Rs. 3.60 lakhs and in 1972 to
the extent of Rs. 19,11,000.

SHRI G. Y, KRISHNAN : Is there
any other scheme to increase exports?

PROF. SHER SINGH: As soon as
we develop our own strains which we
are trying to do through three farms in
the Central sectors and 16 farms in the
State sector run by the States, we shall
try to do it.

ot o fagQ AT : § qg AAAr
qredr g a8 H1A € ®H g AN AF FAT
g ! ) qTea AT I 9 ™I AT
goad FErwar e

“Import by the Indian party of
410 males and 1800 females”.

RN L

TEQ AG—ATT T TGTA 3G, 410
Few AT 1800 HY¥ew, M T WA
g o1 TEAT 9% A & fF Az A
T FAAE AT QAT AfR

o dix fag ¢ & am faafaw &
dx ot g zw Ry # QA o q

a
z1

=W Few AT Eew A1 W £ ad
A wafa At =@ ERY )

=t wew fagret wT=gd : o €7 AW
A FATTT | ’
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sito 5i¢ fag : daw0d, wizde fafaes,
TETMR |

SHRI K. LAKKAPPA : Regarding
the collaboration with Park Poultry
Farm of USA, I am told that particu-
lar parties in Punjab and Karnataka
have been favoured, and under the
uise of this import and collaboration
or getting chicks, these people have
been swindling and also violating the
guidelines for the import of chicks.
There is a lot of complaint regarding
these parties who are misusing funds
allocated. 1 would like to know the
names of such parties in Punjab and
Karnataka who are operating in this
fashion.

MR. SPEAKER: This is a general
question.

SHRI K. LAKKAPPA : It is a very
specific question. Under the guise of
collaboration with Park Poultry Farm
of USA, certain people in Punjab and
Haryana are operating. Who are these
parties who are so operaling and arc
they misusing this?

PROF. SHER SINGH: There are
no collaborators either from Punjab or
from Karnataka. There are only two
or three firms from New Delhi and
some from Haryana. There are no
parties from Karnataka and Punjab.

SHRI K. LAKKAPPA : There are
two parties. 1 have seen it. I am
giving the information. In the name of
popultry feed, in the name of producing
these chicks, they have got collabora-
tion indirectly with these people. There
are a few companies who are operating
itg Karnataka and they are misusing all

ese.

MR, SPEAKAR:
now.

A AT S 4, AF § 0
faga agT aF W g

Kindly sit down

T ¥ 1

=t siwe qar Fag : qT Afm =
arama ) W E, N @ D F A
sAar fem  fakal § g0 T ) aga
"W 2, arfl &9 g0 A £, fagwr samor
Hefraed 1z § a5t o< feft @ agh
faF & & fag A& & 1 § amar agar
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g 331 M€ qar ga4g faar m@r E ar A
R g fas g fRaa agt ¥ ae
fa2at & w4 917 |
Y FegwAEEE : T i 1A gifsm
7g 1 ag7 W1 AT A T FFar g

Disappearance of an Income-Tax Offi-
cer in Delhi
+

*590. SHRI V. MAYAVAN :
SHRI AMARSINH CHAU-
DHARI:

Will the Minister of FINANCE be
pleased to state ;

(a) whether Goveroment are aware
that an Income-Tax Officer posted at
Mayur Bhawan, New Delhi is reported
to be missing;

(b) if so, the broad features thereof
and the reasons therefor;

(¢) what action has been taken in the
matter ;

(d; whether Government are aware
about the serious charges levelled
against the officials of the Income-Tax
Department; and

(e) if so, the gist thereof and the
action taken or proposed to be taken in
the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) to (e).
A statement is laid on the Table of the
House.

Statement

Shri S. L. Chugh, Income-tax Officer,

ted under the Commissioner of
ncome-tax, Delhi (Central), is reported
to have been dropped by his son out-
side the Super Bazar, near the office
premises, on the morning of 14-11-73
but he did not return home. No one
in the office has reported having seen
him on that day or on any subsequent
day. The family of Shri Chugh lod
reports with the Police who are making
necessary investigation. The Imspecting
Assistant Commissioner of Income-tax
too has addressed the appropriate Police
authority tressing that the continued
absence of a senior officer of the De-
partment was causing considerable con-
cern to the Administration. Officials of
the Income-tax Department have con-
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tacted the Police authorities a; Roorkee
also from where the family is reported
to have received a letter believed to be
in the bandwriting of Shri Chugh.

Shri Chugh is reported 'o have visi-
ted the family guru at Hardwar on the
24th or 25th November, 1973: His
present whereabouts are not known and
the reasons for his having left his home
without trace have not been established.

The Governmen!'s attention has been
drawn to a Resolution passed by the
Income-tax Gazetted Services Associa-
tion, Delhi, in an emergency meeting
of the Association’s executive on
24-11-1973. The resolution contains,
inter alia, allegations that no action
had been taken in the matter by any
of the concerned authorities and that
though the officer had disappeared
from the office premises, even a com-
plaint had not been lodged with the
Police authorities, None of these allega-
tions is justified. It had also been sug-
gested in the Resolution that having re-
gard to the nature of the cases which
were being dealt with by Shri Chugh
there was reason to suspect foul play
in his “disappearance”. This aspect of
the matter is also brought to the notice
of the Police.

SHRI V. MAYAVAN : 1 have care-
fully gone through the statement laid
on the Table. Have the police authori-
ties come to any tentative conclusion
regarding the rcasons for Ris disappear-
ance?

SHRI K. R. GANESH: The police
authorities have not yet completed their
investigations which are stil on. The
officer has not yet been traced.

SHRI V. MAYAVAN: Have the
police authorities framed any material
or affidavit suggesting foul play as alle-
ged by the Association?

SHRI K. R. GANESH: Even the
FIR filed by his son before the police
authorities did not indicate any foul
play. On the contrary, his son in the
FIR had indicated certain things. With
your permission, 1 will read some por-
tions from the FIR because they are
very important. In the course of filing
the FIR, he says:

I wO& 1) wER T g Farl 9%
wrdfr g 4 faw A awg g ag famga
TRAR W AT E |
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Then he also says:

2. QT 7, 6 ATF TZF £ 32 F) A
famtfl azefiw 1 w8 ), 7@ @z wF fam
AT ATAT 4 |
Then he says :

3. 74 iz frew F1 9% 7 waww A

EA
Misose of Import Licences by Bombay
Firms

+

*591. SHRI JYOTIRMOY BOSU :

SHRI PRIYA RANJAN DAS
MUNSI :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No, 1834 dated
the 23rd November, 1973 regarding
firms in Bombay prosecuted for the
misuse of import licences upto Septem-
ber, 1973 and state :

(a) the specific charges of misuse
against each firm and the amount of
money involved in each case; and

(b} in how many cases the culprits
have been punished and the nature of
punishment in each case?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). The Unstarred Question re-
ferred to, related to the pumber of
firms in Bombay who were prosecuted
for misuse of import licences during
the year 1973. A Statement is laid on
the Table of the House indicating the
names of the accused persons with
specific charges of misuse of import
licences, the amount involved in each
case and the punishment awarded in
the cases which have been decided by
the Court [Placed in Library. See No.
LT-6087/73].

SHRI JYOTIRMOY BOSU: Is it or
is it not a fuct that according to the
CBI! report for 1971 alone, 279 indus-
trial or import licences valued at Rs.
2.5 crores were wrongfully utilised by
86 firms during the period while 48
firms misused actual user’s licences
worth Rs. 184 lakhs, 34 firms had ob-
tained licences valued at Rs. 62 lakhs
by misrepresentation on the basis of
forged documents? If it is a fac!, what
precise steps have been taken against
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these firms, against how many of them,
and as for those who have been spared,
what is the reason for sparing them?

PROF. D. P. CHATTOPADHYA-
YA : The original question was aboul
some Bombay firms. In these specific
cases, the charges framed, the persons
responsible and the values involved
and the decisions taken are before the
courts. He now refers to the whole
gamut. This was not in the original
question. The information he was inte-
rested in has been furnished in detail.

SHRI JYOTIRMOY BOSU: With
regard to a leading very criminal firm
of Bombay in this matter, the Asian
Cables Corporation—which has  given
employment to many high-ups’ rela-
tions, friends and children, 1o which I
will come one day next session—will
the hon. Minister kindly tell us if it is
or is not a fact that 2500 tonnes of
poly ithylin were imported at the rate
of Rs. 3.50 per kg. landed cost and
sold in the black market at Rs. 7.50
per kg. making a profit of Rs. 88 lakhs?
Will the hon. Minister also tell us the
quantities stamped on the reverse of the
licence and what is the figure accord-
ing to the Customs daily and weekly
list, value of utilised licences, value of
imports made by Union Carbide, ano-
ther competitor? Secondly, in the list of
the firm’s directors, 1 see the names of
Shri Giridharilal, ex-Chairman, Messrs.
Asian Cables Corporation, Shri Popatlal
etc. But we do not see the name of the
real culprit who is R. P. Goenka of
Duncan Bros. Is it because he was so
close to the ruling partv? Why is it that
the name of R. P. Goenka who is s0
muci: involved in thic is no  there? He
has managed to keep out of it by tam-
pering with documents of the CBI. It is
in the list.

PROF. D. P CHATTOPADHYA-
YA There were charges caainst Asian
Cables involving Rs. 80, 56.500. Two
cases have already been filed apainst
them in the court. The third charge
has also been referred to the CBI and
the CBI is in touch with the Solicitors
General. They are discussing the matter
between themselves. So far as we are
concerned, we have referred to the
CBI for investigation and if mecessary
to institute a case against them. The
name of Mr. Goenka is not there sim-
ply because Goenkas were not the
owners of Asian Cables at that time.
They perhaps owned it later. That ex-
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plaing the absence of the name of

Mr. Goenka.

SHRI JYOTIRMOY BOSU : That is
not correct. On the floor of the House,
we had brought specific documentary
evidence against Mr, R. P. Goenka
having financed the ruling Congress
Party. That is the reason why he has
been left out. He has given employment
to the relations of so many high-ups.
(Interruptions).

=i sew fagd awed. . Far wA
wgiET =1 ag ArgA ¢ fF =i 6 oF
T F §Y GEGTA FAA H ANG § FLiat
ATF TFDEE T THIZE F A6AT
A 72 AFEL F [GATE Gro Ao Arfo 7
[T FWMIA L/ T IE SAT R 4T
A%ET FIAFZ ¢ & ag wiEd 8 @ 7
g% Arm gzl €84 ¥ Tars ?

PROF. D. P. CHATTOPADHYA-
YA: If I am not given the name of

the firm concerned, how can I answer
the question?

TRy wgta‘zz:aﬁﬁrﬁ‘i agad
g, ar ar AL FRT FREATE £ 7
o) wew fagres arwy . AEr WeaE

A, for 7 awed v agaararg 4. ..
weqE REYET @ AL Al H AN & A
FF TITAT .

sy srew fagrds  a e @ ARTOEATA
E i awt 1 T B F W19 FHIA
FAHF AT H

sweqer REEW A Al G @ATT
arfex @z AT F 9B & AT F &l
fifew Zar =rfer o

o) s fagrdy arwad) : oE adE
£ g=aS £1 GF T ATA FATS FT AT LEUA
adTr & s2imr wrfea 3 awadl & arg
FA} F71%7 3 2927 § gAgTd @ @,
Mo Mo 71c F 9 awET N TIIfAA
farar & weft Al A qar ag 2
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s qgww : 4 ag qear g i ag
@ 1T FE @ § S @AErE FqTEA
WA AEH I m AT R @EA
FE AT T &1 wE |

s\ Tifyag & gaA A1 ACTE | TR
wE W TR FAE

“Will the Minister be pleased to
refer to the reply given to Unstarred
Question 1834 dated 23rd November
1973 regarding firms in Bombay . . ."”

AT {ATZIT FavaA K AR K 99 W@
g ?

=t wea fagdt awmdy @ 0E F A
# 9w 737 g fam o7 acided ) @)

W AGRA ¢ A warT faar g IER
I HqBE ?

oft e fagrdr arorqdt 5 & are
9% TEI £ | WAL & Al @ar g1 g |
TOET O UFAY 3R F I9al H oF afg-
14 # foo afiar, wweiz afuar @z fag
FAaM | FATaZRA # faaad A 0w T
& MY IETA 2.3 F 109 F 3AF faqars
Ho flo Wigo ia FLEE . FIr 7
mrRAFI IR F AT anaa g ?

PROF. D. P. CHATTOPADHYA-
YA : | have no information about the
persons referred to. I know they are
officers in the Ministry, but whether

there is CBI enquiry against them, I
am not informed about it.

oY srea fagidt wiwddt 2 az @) A
¥2 & ¢ f& qar aargT |

erw WErEW @ WA F7 f2a1 §, arg A
AaaT o

PROF. D. P. CHATTOPADHYA-

YA : I will certainly look into it of
course.

st wzw fapt wowdY @ &9 AW
T F W) FTaF 24 F) qangq fv
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TR @ g 7 A qe qdide g,
# 36 W% F AR @A ARATE |

oW RgEE coreAimEz ) AR gie
HT AR 1 59 AT & @ g am
& zEa ¢

SHRI BISWANARAYAN SHAS-
TRI: In view of the fact that certain
Bombay firms have misused their im-
port licences and in view of the CBI
enquirics and the judgments passed by
the courts, may | know whether the
Ministry is prepared to plug the loop-
holes in granting import licences and
exercise more vigilance in this respect?

PROF. D. P. CHATTOPADHYA-
YA : Yes, Sir.

SHRI JAGANNATH RAO: In view
of the fact that there are frequent mis-
uses of import licences, has the Minis-
try any plan to channelise these imports
through MMTC so that these malprac-
tices may not be committed?

MR. SPEAKER: It is a suggestion
for action.

SHRI SEZHIYAN : There are 12
cases referred to in the statement, out
of which in respect of two cases—Nos,
2 and 6, the accusation has been proved
and convictions have been made. In
case (2). involving Shri Sitaram Puru-
shottamdas Maheshwari etc., the amount
involved was Rs. 34,000 and the accuse
No. 1 has been sentenced to 1 day's
SI and fine of Rs. 1100, in default 2
months RI. In case (6) involving M/s.
Wireless Manufacturing (India) eic.,
the amount involved 1s Rs. 4.5 lakhs
and accused No. 1, Shri 5. R. Chopra
was senlenced to 1 day's SL I want to
know whether the ministry is satisfied
with the guantum of punishment meted
out in these cases and if the statute is
not stringent enough, whether the
Ministry propose to bring more strin-
gent measures to eliminate this sort of
lenient punishment where the accusa-
tion has been proved?

PROF. D. P. CHATTOPADHYA-
YA : There is no question of my being
satisfied about the awards of the courts
or punishment given. It is according to
the laws of the land, but I can say that
I feel that there is a necessity of a
second look at the punishment associat-
ed with this sort of charges.
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SHRI JYOTIRMOY BOSU: I want
to make a submission. Mr. R. P.
Goenka was the Managing Director
from 1967. The firm was taken over by
the Duncan Brothers in 1967. Mr. R. P.
Goenka was very much involved in it.

MR. SPEAKER : You better correct
your answer. Otherwise, he will come
with a privilege matter later omn.

PROF. D. P. CHATTOPADHYA-
YA : I only said that these names of
accused are there. 1 was not aware of
the dates from which Mr. Goenka took
over. I said only that. (Interruptions).

MR. SPEAKER : Order, please; next
Question.

SHRI JYOTIRMOY BOSU: I will
produce documentary evidence to show

that the Minister has misled the
House.
MR. SPEAKER: You are a very

dangerous fellow !

SHRI JYOTIRMOY BOSU: But
only for bad people.

Financial assistance granted by Na-
tionalised Banks, LIC and other Finan-
cial Institwtions to Large Business

Houses
*592. SHRI SOMNATH CHAT-
TERIEE: Will the Minister of FI-

NANCE be pleased to state:

(a) the amount of financial assistance
granted to the large business houses,

DECEMBER 21, 1973
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since January, 1973 by the nationalised
Banks, Life Insurance Corporation of
India and any other public financing
institutions;

(h) the proportion of such assistance
in relation to the total quantum of as-
sistance rendered by such Institutions;
and

(c) the nature of the schemes and
projects for which such assistance has
peen rende

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A staiement is laid on the
Table of the House.

Statement
The total amount of financial
assistance sanctioned and disbursed

by the all-India long term pubiic finan-
cial institutions, namely, the Industrial
Development Bank of India, the Indus-
trial Finance Corporation of India,
the Life Insurance Corporation of In-
dia, the Unit Trust of India and the
Industrial Credit and Investment Cor-
poration of India to the industrial con-
cerns belonging to the larger and large
industrial houses (listed in the report of
the Industrial Licensing Policy Inquiry
Committee) during the period 1st Ja-
nuary, 1973 to the 30th November,
1973 together with its percentage 10 the
total assistance to all borrowers is given
below :(—

Financial assistance

S. Name of the institution
No- Hmsttutio Sanctioned Disbursed®
(Rupess in lakhs.)
1. Industrial Development Bank 4727-00 2356.00
of India. (29-8%) (21.7%)
2. Industrial Finance Corporation 409.21 565-09
of India (9:4%) (19.9%)
3. Life Insurance Corporation of 614.56 468-71
India. (33.87%) (1.76%)@
4. Unit Trust of India 386.33 396-82
(53.79%)  (5L1-11%)
5. Industria] Credit and Invesst- 1381-00 1349.00
ment Corporation of India (26-9%) (36.5%)

*Disbursements include disbursals. in respect of earlier sanctions also-

@This is in relation to total investments of the LIC in all sctors. Investments in
relation to assistance to private corporate sector, however, constitutes 49-27%.

Figuresin brackets indicate percentage to the assistance to all borrowers .
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The financial assistance sanctioned to
the large industrial houses during the
above period was mainly confined to
priority/core sector projects. The assis-
tance given covered mainly the follow-
ing industries :—

Pulp and paper, electricity gene-
ration transmission and distribution
systems, agricultural tractors, dry cell
batteries. carpet/backing of hessin
fabrics, electrodes and anodes, steel
stripes and ingot steel, sugar, export
of railway wagons, textiles, ferrous
and non-ferrous metal products, au-
tomobile products, chemicals and pe-
trochemicals, cement, electronic
components, shipping, rubber etc.

As regards the nationalised banks,
they generally give working capital
loans, expressed in terms of credit li-
mits of various discriptions upto which

AGRAHAYANA 30, 1895 (S4KA)
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all kinds of business concerns and
not only industrial concerns, can draw
funds from time to time. These are
normally reviewed periodically and
suitable cancellations/reductions /en-
harcements/modifications  made  de-
pending upon the performance of the
concerns and their needs of the parti-
cular type of facility. It is, therefore,
very difficult to ascertain the precise
position of credit facilities given to a
concern at a particular point of time.
Besides, in accordance with the law
and practice and usage customary
amongst bankers, it is not possible for
a bank to divulge information regard-

ing its constituenis. However, the
amount of  assistance outstanding
against all concerns belonging to the
large industrial houses by all the na-

tionalised banks taken together, in re-
lation to the aggregate amount out-
standing against all borrowers as om
18-7-69 and 29-3-73 is given below :—

Particulars

Aggregate amount outstanding as on

18-7-1969 29-3-1973

1. Large industrial houses

2. Percentage of 1 to the aggregate amount

outstanding against all borrowers

(Rupees in crores)
583 .44
17.6%

437.94
23.8%

Bulk of these advances has been
granted for meeting the working capi-
tal requirements of the borrowers con-
cerned, raw materals, stocks in pro-
cess, finished goods, receivable etc. of
all industries, trade etc. including the
industries mentioned above.

SHRI SOMNATH CHATTERIJEE:
It appears from the statement that
apart from the nationalised Banks,
from the I. D. B. I, the LF.C, the
L.I.C., the Unit Trust of India and the
1.C.I.C., during 11 months a sum of
Rs. 75 crores has been sanctioned as
financial assistance to the larger busi-
ness houses out of which, during 11

months, Rs. 51 crores have already
been disbursed. This is apart from
the amount advanced from the na-

tionalised Banks.

It is also clear from the statement
that except in the case of the I.C.I.C.,
the amount varies between 26 per cent to

53.79 per cent. Therefore, it is clear
that large amounts of public funds are
being utilised for protecting and pro-
moting the interests of larger business
houses.

I would like to know from the
hon. Minister, when such large invest-
ments are being made by the public
finance agencies, what steps the Gov-
ernment is taking to see that the con-
trol and management of the concerns
are properly looked after and what is
the Government’s policy with regard to
taking part in the management and
control of the affairs of these concerrs
where large finances are involved?

SHRI YESHWANTRAQ  CHA-
VAN : As far as the statistical infor-
mation is concerned, it is given in the
statement and, I think, whatever ner-
centages he has worked out seem to he
realistic. 1 have nothing to say about
it. T have given the facts. The only
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question, that the hon. Member has
asked me is: What is the policy of the
Cimcrnrnem where financial institutions
give share in the equity capital? The
policy is to see that the financial ins-
tituiions are allowed to appoint a Di-
rector on the Board and take more
effective part in the management.

SHRI SOMNATH CHATTERIEE :
How far that policy has been imple-
mented in the past has not been stated.

My second supplementary is this.
In regard to nationalised Banks, what
is the total amount of assistarice ren-
dered? But no figures are miven. I
am surrrised that the nationalised
Banks cannot find our what is the total
amount advanced during the last 11
months. What is given here is the
total amount outstanding on 18th July,
1969 and on 29th March, 1973. ’

I would like to know from the hon.
Minister how long these amounts have
been outstanding.  About the increase
in th= amount outstanding on 29-3-73
that has taken place, is it due to larger
assistance or because the amounts have
been left outstanding for a long pe-
riod?

SHRI YESHWANTRAO CHA-
VAN : It is not possible for me to sav
since when these amounts are out-
standing becausc most of the advances
are working capital loans. So, they
are likely to vary from time to time.
The ficures that have been given will
show that on 18-7-69, the total amount
outstanding against all the borrowers in
this particular group was about Rs.
437 crores in 1969 and. on the 29h

March. 1973, as per the figures that
are available with the nationalised
Bank=z. the total amount cutstanding

has gone uoto Rs. 583 crores.

So far as the proportion or percent-
age of these amounts with the total
aggrecate amounts is concerned, it has
gone down from 23.8 per cent to 17.6
per cent.

SHRI P, R. SHENOY : I would
like to know whether the Government
has attained any control over the large
business houses to which it is giving
financial assistance through the financial
institutions and if so, what is the na-
ture of the control attained by the
Government.
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SHRI YESHWANTRAO CHA-
VAN : As | said, the only control will
be that the financial institutions wili
be taking an effective part in the mana-
gement and will try 10 influence their
policies.

5HRI DINESH CHANDRA GO-
SWAMI: One of the basic postulates
of the industrial Policy Resolution is
not o peimil, as far as possible, large
houses to come into the core sector.
From the statement it appears that the
financial assistance sanctioned to the
large industrial houses during the above
period was mainly confined to priority/
core sector projects’. May 1 Kknow
how the Government reconciles this
position with the Industrial Policy Re-
solution?

Secondly, may I know whether the
Government does not feel that grant-
ing of such assistance to large business
houses in the core sector will be taking
the economy in a different direction
from the projected policy of the In-
dustrial Policy Resolution?

SHRI YESHWANTRAO  CHA-
WAN : I would like to inform the hon.
Member that the larger houses are
confined to the core sector. It is only
there that thev have been allowed 1o
enter. Naturally the financial institu-
tions go for their assistance.

SHRT DINESH CHANDRA GO-
SWAMI : What about the second part
of my guestion?

SHRI  YESHWANTRAO  CHA.
WAN : The second part, I think, is
based on the first part.

SHRI SAMAR GUHA: Mav 1
know whether it is a fact that, in view
of the location of most of the head
offices of the financial institutions like
the Industrial Develooment Bank, Io-
dustrial Finance Corporation, the Life
Insurance Corporation, the Unit Trust
of Tndia, the Industrial Credit Inves:-
ment and other financial institutions,
Bombav, the big industrial houses and
also medium and small scale enlerprises
are experiencing a lot of difficulties in
gelting justice from the financial insti-
tutions in the clearance of their appli-
cations quickly and expeditiously. I
want to know whether many complaints
have been received by the Government
in this regard and if so, whether Gov-
emment will consider giving fair and
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equitable financial assistance to both
medium and smal! scale industries in
different regions also.

SHRI YESHWANTRAO CHA-
VAN : It is an accident of the situation
that the headquarters of some of those
are located at Bombay. . .

SHRI SAMAR GUHA: About 90
per cent.

SHRI YESHWANTRAO CHA-
VAN : Nobody has deliberatelv tried
to have these headquarters in Bombay.
But they arc there. That is a facl,
But | assure this hon. House that the
financial institutions do not zo by the
location of the industrics whom they
have to give assistance. If there are
any specific points of grievances, 1 am
prepared to look into them.

SHRI  SHYAMNANDAN  MISH-
RA : The first question that I would
like 10 ask is what percentage of the
total loans of these institutions has
already been converted into equity
shares.  Sccondly, how are we to un-
derstand the figures that are given in
respect of institutions 2 and 3. In the
case of Industrial Finance Corporation
of India, the financial assistance sanc-
tioned is 9.4 per cent and financial
assistance dishursed is 19.9 per cent,
and the explznation given is that it ine
cludes the earlier sanctions alsa,
Even so cou'd it be double? | really fail
te understand this. Then, with regard
to the Life Insurance Corporation of
India. the figures are 33.87 per cent
and 1,76 per cent; and here the expla-
nation given is that it relates 1o the
private sector as we!l. But, Sir, the
question was, how has this proportion
been increasing cr decreasing. That we
are not ahie to infer from the state-
ment laid on the Table of the House,

SHRI YESHWANTRAO CHA-
VAN : As far as the disbursements are
concerned, it includes even the disbur-
sements of loan: sanctioned before that

period

SHRI SHYAMNANDAN  MISH-
RA : But could it be just double? 9.9
and 18,

SHRI  YESHWANTRAO CHA-
VAN : Sometimes, it can happen.
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SHRI SHYAMNANDAN  MISH-
RA: Why did the disbursements not
take place earlier?

SHRI YESHWANTRAO CHA-
VAN : Sometimes loans are sanctioned
and many difficulties arise in the actual
implementation of the scheme and so it
tzkes a long time. This is the proof
of it that ii takes a longer time. Whe-
ther it should take a longer time or
not is certainly a matter on which one
can have two opinions.

Regardine the other question of the
hon. Member, ut the present mement
no conversion has taken piace but the
conversion clawse is included in  the
agreement.

SHRI VASANT SATHE: May I
know from the hon. Minister whether
there is a policv of fixing the ratio
of investment brought in by these lar-
cer houses in any venture as against
the financial assistance given by the
public institutions? Is there any limit?

Secondly, what type of control do
yvou have positively in the appeintment
of a Director nominated by one of
the financial institutions on the Boards
of Manaeement of these concerns apart
from holding equity shares, etc?

SHRI VAGANNATH RAO: That is
the condition of the loan.

SHRI YESHWANTRAO  CHA-
TAN: The hon. Member asked me
ahout the percentage of loans, whether
any .rercentage has been fixed. 1 do
not h anv definite’ information, but.
tar - the financial institutions must
be icoking into the point as to what
actiral contribution the industries them-
selves.are making in the capital forma-
But T ¢> noi have the exact per-

fion,
ceniage?
Regarding the secomd poini.  they
: their own list of Directors

have oot
which thev consider frem the point of
view of the interests of the financial
instiition and freim the aemeral  in-
dustrial policy. Out of them they ap-
point representatives.

MR. SPEAKER: Shii Prabodh
Chandra.

SHRI VASANT SATHE: He has
not answered the aquestion.

MR. SPEAKER: That is an old

story. I have called the next Mem-

ber.
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SHRI PRABODH CHANDRA:
May 1 know from the hon. Finance
Minister if it is a fact that under the
pretext of having joint ventures, the
Government allow the private entrepre-
neur to have many Directorships with
their own nominees even if their invest-
ment is only 5% of the total capital?

SHRI YESHWANTRAO CHA-
WAN : It is a very general question. 1
cannot say ‘Yes' or ‘No’. If I know
any particular case, possibly I might be
able to say.

ag famd : wews wRlkg, & Hell
wRIRd ¥ gg WAt Argan g fF g faa
7% fafaqa zrefas figrao 1 ag o=-
fagt @ ATy, Fur fadea=4iE 31
¥ A dfvew ¥ o feedmd s
£ AR, "t A W @ H aga g
FMATE 1 Afwpr s = "/ qR
fefase adi frsrm, A weaTen), 59 99
97 g7 WY AE fAsT | s "I
FIT AT, A I EAH H FH 10,12 AT
13 TT&E =M@, &1 9g sumw, fag 9%
31 fzgr amr, fos s | F@@ar g @
¥ 71§ wrigers fagra mrwaTES Tl
gg?

) TR T FH AT A EAle
fagelt w1 MrreerE Ad FArE A § )
Ffew g8 g mAr 2 fx 391 v @l
FAIE AR TEee o fefads &1 gama
T, a1 §faadi ¥ ard | s g9 wfeed
¥ AT AEH §, a1 3% T4 AT § |

st Ay faad ;e o # &Y i
§ arge, @ #1E fefade adi fadmr

it qra=ros @ - gan fefage @
% 2|AT § o1 % e & 99T 7 O
T@Ar &1 34 a7 wfaea 1 awE FEwl
&, T/ ZAT G 2 1

=t v fomg : R i w1 R
§ afcafas #75 &1 afgred) amasi 281

DR. RANEN SEN: May 1 know
whether the notice of the Government
has been drawn to the resolution of
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the All India Bank Employees’ Asso-
ciation which is the strongest organisa-
tion of the Indian Banks’ employees
stating that even to-day the total in-
vestment of the nationalised banks is
to the tune of 85% to the big busi-
ness houses and only 15% to the
small businessmen? If the Ministry’s
altention has been drawn to that state-
ment, may I know what is the reaction
of the Government to this statement
and what is the actual fact in regard to
this?

SHRI ' YESHWANTRAO CHA-
VAN : As far as indusirial houses are
concerned, the percentages mentioned
by the hon. Member do not seem to
be correct. 1 am subject to correction
because this is the informution that I
have got regarding the total amount
outstanding against all the borrowers as
on 29-3-1973. It comes to about Rs.
583 crores which works out 1o 17.6%
as total borrowings from the nationalis-
ed banks.

s{ ToFE AT e © FEIH H31ET,
AWT-GA 97 7@ 7 fageer ) @A A
gar 9dqaT & 5 3sfeaw wadfme
=reNTA A6 ifET § 409,21 SR
dqom fFar e 28 & e & =) femad-
Az ZATE TR E 565. 09 ®ra | 3T Q@
4 sefezaw #fee 02 rawedz sroltom
arw ifear § 1381 @ dawa fFar i
sitx fermdiiz gar § 13490 &1 F7T 1A
ag ¥ 5F g A qZ qfawr e G2
g sefeafqes S a7 &Y Faf ?
Hedr AT T TEIE,

Financial assistance sanctioned for
the above period is mainly to the core
sector projects.

Al 9 @29 # 7 ArAr sgm fF o
FITHz ZTRET M A 71 & 3 o 71T AT
Famerd?

SHRI YESHWANTRAO  CHA-
VAN : As far as the difference in the
percentages in the case of LF.C. and
the Industrial Credit and Investment
Corporation is concerned, 1 think Shri
Mishra also asked the very same ques-

tion. The percentages in some cases
may look larger than the sanctioned
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amount. That is because the disburse-
ment takes place also for the amount
sanctioned before this period.

SHRI R. P. YADAV: What about
carpet industry?
SHRI YESHWANTRAO CHA-

VAN : If it is accepted as core sector
industry as such, it may be so. Carpet
backing industry is an export-oriented
industry—a very important industry—
and it is in the core sector.

Trade with Neighbouring Countries

+
*593. SHRI K. LAKKAPPA :
SHRI RAGHUNANDAN
LAL BHATIA :

Will the Minister of COMMERCE
be pleased to state:

(a) whether India proposes to take
keen interest in promoting trade and
commerce with its neighbouring count-
ries; and

(b) whether Government have taken
a policy decision in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRi A. C. GEORGE): (a) and (b).
Reference of the Honourable Member
is, perhaps, to neighbouring countries
of Afghanistan, Bangladesh, Burma,
Iran, Nepal, Pakistan and Sri Lanka.
There is no trade with Pakistan since
1965. With all the other countries,
India has very close trade relations and
mutual cooperation. There are Trade
Agreements aimed at expansion of trade
and closer economic and commercial
cooperation with Afghanistan, Bangla-
desh, Burma, Iran, Nepal and Sri
Lanka. There is a Joint Review Com-
mitiee with Nepal, a Joint Committee
for Economic Cooperation with Sri
Lanka and a Joint Commission for
Economic Cooperation with Iran.
There are also close bilateral consulta-
tions with Afghanistan, Bangladesh and
Burma.

SHRI K. LAKKAPPA : Mr. Speaker,
Sir, diplomacy in trade is ome of the
important qualities which we have to
build up.
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~ MR. SPEAKER : No more introduc-
tion please. Put your question.

SHRI K. LAKKAPPA : We have to
establish trade relationships with our
neighbouring countries. Qur establish-
ment trade relationships with the other
Latin American countries are greater
than our neighbouring countries. I
want to ask him whether any special
effort is made by our ministry to im-
prove the situation and to see that a
good relationship in trade is built wup
because our hon. Minister has men-
tioned about our recent trade agree-
ment. . .

MR. S!’-‘EAKER: He does not need
your advice. You will please put a
question.

SHRI K. LAKKAPPA: May I
know whether any special efforts have
been made recently to improve the
trade relationship, and if so, to what
extent we have succeeded? Could the
hon. Minister enumerate the details
thereof?

SHRI A. C. GEORGE: As has
been pointed out already in the main
reply, except for Pakistan, our trade
and economic relation and cooperation
Is Increasing every day. The hon.
Member was trying to get at the exact
figures. The total trade turnover which
is the total figure of exports and im-
ports with these neighbouring countries
was as follows ;

1968 =69 ... Rs. 217 crores
1969=70 ... Rs. 241crofes
1970=71 ... Rs. 234 crores
1971 =72 Rs. 242 crores

1972=73 ... Rs. 395crores

SHRI K. LAKKAPPA : China is
flooding the market in Nepal which is a
neighbouring country of ours and
those goods are smuggled into India
and are also finding a market here.
A racket is going on in the neighbour-
ing country and on our borders. Has
any special attention been given tu
improve our trade relationship with
Nepal and flood the market in Nepa!
with our goods? After the Simla agree.
ment, has there been any line of think-
ing to improve our trade relationship
with Pakistan, and if so, what efforts
have been made in this direction?
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SHRI A. C. GEORGE: 1 (fully
agree wilh the hon. Member that Ne-
pal is one of our important neighbours
and China is also a peighbouring coun-
try of Nepal. As regurds this panucu
lar aspect about China flooding the
market in Nepal and goods of Chinese
origin penetrating into India through
Nepal, we have taken stringent mea-
sures against such eventualites, and
there is a very strict condition in our
recent treaty of trade and transit that
goods from third country sources are to
be prohibited, and there is very strict
enforcement in the borders.

SHRI K. LAKKAPPA: My second
question has not been answered.

MR. SPEAKER : 1 think the hon.

Minister himself has chosen not to
answer it.
SHRI RAGHUNANDAN LAL

BHATIA : Some time back, while ad-
dressing the Forum of Financial Wri-
ters, the Commerce Minister had made
a policy statement that they were hav-
ing negotiations with our neighbouring
countries for the improvement of the
trade, and in that connection, he had
also mentioned the formation of a
group. May I know from the hon.
Minister whether any group of the
neighbouring countries is being formed
on the basis of the common market
idea?

SHRI A. C. GEORGE: A machi-
nery of that type is not right now be-
fore the thinking of the Government,
but with each of these countries, we
are thinking of encouraging our econo-
mic co-operation.

SHRI KRISHNA CHANDRA HAL-
DER : Just now my hon. friend Shri
Lakkappa has put a supplementary and
said that Nepal is our neighbour and
there is trade between China and Ne-
pal and Chinese goods are coming to
our country. . .

SHRI A, C. GEORGE: 1 did not
say that.

SHRI KRISHNA CHANDRA HAL-
DER : Shri Lakkappa said that China
is also our neighbour and our Govern-
ment have repeatedly announced that
they want to establish normal relations
with China. Are Government thinking
of having trade with China?
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SHRI A. C. GEORGE : This parti-
cular question has been answered by
the Minister of External Affairs that,
as far as this question is concerned, we
E‘i'nm have any particular enmity with

ina.

Rehabilitation of Sick Tea Gardens

*594, DR. RANEN SEN : Will the
Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 4166 dated the 24th Au-
gust, 1973 and state :

(a) whether Government have taken
any decision to take further action in
regard to the Task Force’s recommen-
dations for the rehabilitation of closed
and sick tea gardens; and

(b) if so, the broad outlines thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) and (b). The Task Force's re-
commendations for the rehabilitation
of closed and sick tea gardens are un-
der examination of Government.

DR. RANEN SEN: It is a very eva-
sive reply. On the 24th August, I had
asked the same question as to what
are the recommendations of the Task
Force. The reply was that it is under
consideration of the Government.
Now it is almost the end of December.
S0, may I know (a) what are the actual
recommendations of the Task Force
in regard to this, (b) whether the Gow-
ernment is prepared to lay on the Ta-
ble of the House the recommendations
of the Task Force and (c) how long the
Government will take to consider the
recommendations of the Task Force?

PROF. D. P. CHATTOPADHYA-
YA: The Task Force was asked,
among other things, to look into the
problem of closed and sick tea pardens,
the promotion of tea and inputs for the
tea industry. It has gone into the
problems in detail. It is not possible
at this moment just to sav what we
have done because Government have
not taken a final decision on the matter.
Regarding the recommendations as
such, T have not hesitation to let the
hon. Member know that the Task
Force has suggested, among other
things. that the Government should
have the power to investigate into the
working of tea estates, which are clos-
ed temporarily or permanently, or
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which are considered sick in terms of
the criterion to be laid down by the
State in this regard. The criterion has
aiso been laid down, Then, il says that
the Government should look after the
management aspects and other difficul-
ties of the sick and closed tea gardens
and it should entrust the management
of such tea gardens either to the
Tea Trading Corporation or some other
agency which may be formed by the
industry. These are some of the basic
points. The consideration of these
points will take time. So, the answer
that we have given in August and the
answer we have now given are different
qualitatively, because we have proces-
sed the matter further though a final
decision has not been taken.

DR. RANEN SEN: In my first
question I had asked whether the Gov-
ernment is prepared to lay on the Ta-
ble of the House this particular recom-
inendation with regard to particular
sick mills.

PROF. D. P. CHATTOPADHYA-
YA : Since we are looking into the
matter and final decisions bhave not
been taken on the recommendations of
the Task Force, at this stage we do
not propose to lay it on the Table of
the E[ouse. But, as and when we take
a decision on the matter, we will lay
it on the Table.

DR. RANEN SEN: Since quite a
large number of tea gardens have al-
ready been closed and there are quite a
large number of gardens which are on
the verge of closure, both in Bengal
and Assam areas, and in view of the
fact that the Assam and West Bengal
Governments want to take over these
closed and sick gardens for which they
have requested the permission of the
Government of India in the beginning
of this year, may 1 know what stands
in the way of the Government of In-
dia, the Commerce Ministry in particu-
lar, to refuse the take over of these
sick and closed gardens by the State
Governments so that thousands of un-
employed people can get some job?

PROF. D. P. CHATTOPADHYA-
YA : We are seized of the matter and
we are studying it. So, the question
of refusal does not arise.

SHRI B. V. NAIK: May I know
from the Government in general, and
this Ministry in particular, one point?
The Ministry of Heavy Industry have
taken over some units like = Alcok
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Ashdown. At the same time, in Orissa
some of the nationalised collieries are
being de-nagonalised. Will we be
able to have some sort of consistent
policy in regard to nationalisation,
which will be dealt with by only one
Ministry and not half a dozen minis-
tries?

PROF. D. P. CHATTOPADHYA-
YA: It s a comment and not a ques-

tion. So, I am not supposed to answer
i,

SHRI TRIDIB CHAUDHURI: The
Minister has indicated that one of the
recommendations of the Task Force
was that the Government should have
the power to investigate into the af-
fairs of the sick and closed tea gar-
dens. This is not a novel or wonder-
ful idea. Even if this recommenda-
tion had not been made, under the
Industries (Development and Regula-
tion) Act, the Government already have
that power. Evidently, that power is
not being exercised because of some
weighty considerations. If the manage-
ment of the sick and closed gardens are
to be taken over by some independent
organrsation, what will be the ﬁancial
arrangement for their running? Did
the Task Force make any recommenda-
tions on this point?

PROF. D. P. CHATTOPADHYA-
YA : It will vary from State to State.
Commercial credit is available. The
Tea Board also makes available some
credit. In case a decision is taken that
the management is to be looked after
by the Tea Trading Corporation, or by
some State Government , or by
the industry itself organised in different
forms, then they will themselves go into
the problem. On that hypothesis, I can-
not make a commitment at this stage
because it is a hypothetical statement. [
cannot give a categorical answer at this
stage.

SHRI DINEN BHATTACHARY-
YA : It is on record that the Minister
has given an assurance to two sick
gardens, namely, Sonali and Rupali. in
West Bengal that they will be taken
over. May I know what is the exact
assurance that he gave and whar stands
‘ijn llle way of taking over of those gar-

ens?

MR. SPEAKER: It does not
out of this. This is a general
tion.

arise
ques-
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SHRI DINEN BHATTACHARY-
YA : If thev cannot take it over, why
did the Minister give such an assu-
rance to the poor workers?

MR. SPEAKER : I think it is a
suggestion for action.

=t gFR I= FBAW : HeAN AL,
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WRITTEN ANSWERS TO QUES-
TIONS

Complaint of Foreign Tourists visiting
wild game parks and sanctuaries
*595. SHRI D. B. CHANDRA
GOWDA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state :

(a) whether a common complaint of
foreign tourists who visit our wild game
parks and sanctuaries is that they often
return without seeding any wild life,
except animals; and

(b) if so, the action takem by the
Central Tourism Department in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROQJINI
MAHISHI): (a) and (b). No, Sir. Seve-
ral measures are, however, being taken
to further improve facilities for wild
life tourism. These include the cons-
truction of forest lodges, provision of
mini-buses equipped with special fea-
tures for seeing and taking pictures of
wild life, provision of trained elephants
with guides and motor launches for
viewing wild life. Besides, State Gov-
ernments, Central and States Forest
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Departments have plans for breeding,
conservation and preservation of rare
species and translocation of wild life
1o similar habitats in the country.

Meeting held by European countries in
Paris on International Monetary Re-
forms

*596. SHRI C. K. CHANDRAP-
PAN:

PROF. MADHU DANDA-
VATE :

Will the Minister of FINANCE be
pleased to state :

{a) whether Government's attention
has been drawn to the secret talks held
in Paris recently between USA, UK,
Japan, France and West Germany on
international monetary reforms;

(b) if so,
thereto; and

(c) how it will effect our country?

Government’s reaction

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) According lto Press reports the re-
presentatives of five countries namely,
USA, UK, Japan, France and West
Germany met in a secret meeting in
Paris in the last week of November
1973 for an exchamge of views on the
problems of International Monetary
system, inflation and implications of the
oil crisis.

(b) Government is of the view that
International Monetary issues should
be discussed in fully representative fo-
rums like the International Monetary
Fund and the Committee of Twenty,
in which India is represented.

(c) As no official communique was
issued by the meeting, Government is
not in a position to draw any conclu-
sion as to how it will affect us.

Sanction of Loans by Banks for House
construction

*597. SHRI AMBESH: Will the
Minister of FINANCE be pleased to
state :

(a) the names of the Banks in India
which sanction loan for house cons-
truction to the public; and

(b) the terms and conditions of the
sanction of such loan?
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THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) and (b). Reserve Bank of India has
reported that some of the nationalised
banks such as United Commercial
Bank, Syndicate Bank and Indian Bank
have introduced certain special sche-
mes to enable their constituents 1o
construct/acquire houses.

2. The terms and conditions vary
from scheme to scheme. Some of the
salient features are as follows:

Under the “Save for your own home
Scheme” of the Indian Bank, which
combines the savings of the account
holder with advance commitment on
the part of the bank to grant a loan
for owning a house, the deposits can
be mace in monthly instalments of Rs.
50.00 or over in multiples of Rs. 10.00
and savers can opt for deposits over
periods of 3, 4, 5, 6 or 7 years. Such
deposits carry rate of interest of 4 per
cent per annum and at the end of the
agreed period, the amount equivalent
to the deposit will be granted as a loan
for constructing or purchasing a house.
The loan will be repayable in monthly
instalments of similar periods agreed to
for the relevant deposit. The maxi-
mum amount of loan will be Rs.
30,000.00 at the rate of 8 per cent per
annum on reducing balance basis.

The “Housing Recurring Deposit
Scheme™ of the United Commercial
Bank, and the “Cumulative cum Hous-
ing Deposit Scheme” and the “Hous-
ing Loan Scheme” of the Syndicate
Bank contain provisions on similar li-
nes, with some variations.

Fqgre w7 w1 fraion

*598. WY AFT drvs fqg vy ¢ FAT
forar oY a7 a7 A g FG e

(F) 7ar  smawe  sfgwrial g
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FaT g 7
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Rags Scandal

*599. SHRI RAJA KULKARNI:
Will the Minister of COMMERCE be
pleased to state:

(a) what steps Government have ta-
ken to aveid the repetition of woollen
rags scandal which took place last
year; and

(b) whether Government have receiv-
ed any report about the utilisation of
woollen rags bales released by Cus-
toms last year and, if so, how much
actual quantity has reached the shoddy
pulling and spinning industry?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA): (a) With a view to avoid recur-
rence of misuse of rags imported, their
import has been restricted and is now
allowed only for Actual Users and
against export of shoddy blankets.
Further, old garments imported as
rags have compulsorily to be mutilated
before shipment to India. The defini-
tion of woollen rags has also been revis-
ed to eliminate import of wearable
garments as rags.

(b) No, Sir.

Finance advanced by Nationalised
Banks for Tube-well Irrigation Scheme
in Gujarat

*600. SHRI VEKARIA :
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE be
pleased to state :

(a) whether nationalised banks in
Gujarat have adopted the consortium
pattern of financing the tube-well irri-
gation schemes;

(b) if so, the total sum advanced
during the last three years, vear-wise;

(c) what other procedure is followed
for financing the scheme; and

(dY what are the schemes
financed by them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). No consortium pattern of
financing tube-well irrigation schemes
has been adopted by the nationalised
banks in Gujarat State. They finance
mimor irrigation pr i
ble and are cleared technically by the
State Groundwater Directorate. In

so far
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order to ensure utilisation, the loan is
released in stages and payment is made
to the dealers for the equipment. Com-
mercial banks also finance various
other agricultural operations. Loans to
Electricity Boards are also granted for
energising wells.

Separate figures for tube-well irriga-
tion schemes for the last three years
are not available. However, the latest
available data on the term loans grant-
ed bv the nationalised banks in Guja-
rat State as at the end of March, 1973
were as follows :

(Amount in
lakhs of Rs.)
Bulance
outstanding
Sinking and Deepening of 498.35
wells and tube-wells
Minor irrigation schemes 271-69
Loans to  Electricity 858-05
Boards
Repatriation of profits by Automobile
Tyre Firms
*601. SHRI VAYALAR RAVI:
Will the Minister of FINANCE be

pleased to State:

(a) the total amount of dividend dec-
lared by different automobile tyre
manufacturing firms during the years
1971-72 and 1972-73, year-wise and
firm-wise;

(b) the amounts repatriated by them;

(c) what is the percentage of in-
crease of foreign capital in proportion
to the expansion of each firm;

(d) the reasons why foreign com-
panies, having Head Offices abroad, are
being paid technical or collaboration
fee; and

(¢) whether Government examined
the reasons for the big difference in

the profits of these foreign firms as
compared to Indian firms?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A statement giving the latest avail-
able information is laid on the Table
of the House, [Placed in Library. See
No. LT-6088/73.]

(b) and (c). The information is being
collected and will be laid on the Table
of the House.
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(d) Tyre technology is changing ra-
pidly and the collaboration arrange-
ments between Indian manufacturers
and reputed foreign firms enable the
former to have the benefit of :hc latest
techniques and modern de.igns and
assists them in their export efforts

(e) The information is being collect-
ed and will be laid on the Table of the
House to the extent available.

Loss Suffered by Indian Airlines Due
to Lock-Out

*602. SHRI P. R. SHENOY :
SHRI BHAGIRATH BHAN-
WAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total loss suffered by the
Indian Airlines due to the recent lock-
out so far;

(b) the total loss suffered by the em-
ployees of the Indian Airlines during
the lock-out; and

(c) the total number of employees of
the Corporation affected as a result of
lock-out?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Approximately Rs. 153
lakbs from 24-11-73 till 18-12-73.

(b) Approximately Rs. 130 lakhs for
the same period.

(c) 14,441.

Financial Assistence From USSR for
Public Sector Projects

*603, SH.R! S. M. BANERIJEE:
Will the Minister of FINANCE be
pleased to state :

(a) whether any financial aid has
been promised by U.S.S.R. for expan-
sion of some of the public sector pro-

“jects during the Fifth Plan;

if so, what are th i
R o poiec

(c) the amount promised ?

THE MINISTER OF FINANCE
ESHI[ YESHWANTRAO CHAVAN):
a) to (). 1 would draw the Hon'ble
%Mhr':‘ umﬂor:l”l_i? Arﬁcl:igiesf the

-year reaty v an
the 29th ovember, 1973, between
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India and USSR, copy of which was
laid on the Table of the House on 30th
November, 1973. The Government of
USSR have agreed to extend credits
for the construction of new projects and
enterprises and for the expansion of
projects previously undertaken with the
assistance of USSR in wvarious fields,
including the expansion of iron and
steel plants at Bhilai and Bokaro upto
7 and 10 million tonnes respectively,
expansion of projects in the field of
prospecting, production and refining of
oil, non-ferrous metals, power etc. The
amount of credit and the terms and
conditions thereof are to be settled by
separale agreements between the two
Governments.

Exemption from payment of Income tax
on sums confributed by Birlas to Birla
Institute of Technology & Science,
Pilani
*604. SHRI RAMACHANDRAN
KADANNAPPALLI :

SHRI K. P. UNNIKRISH-
NAN :
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tion given to Birlas during the last three
years in connection with their contribu-
tion to the Birla Institute of Techno-
logy and Science, Pilani, and its year-
wise break-up ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): No individual
member of the Birla family has made
any payment to the Institute during the
years ending om 31-3-1971, 31-3-1972
and 31-3-1973. Payments have how-
even been made to ‘he Institute by
various Companies and Trusts in which
Birlas are interested as per statement
laid on the table of the House.

STATEMENT

Statement of the Payments made to the
Birla Institute of Science and Techno-
logy

Each of the following amounts has
been or will be allowed as a deduction
in computing the income of the payer

Will the Minister of FINANCE be and therefore completely exempted
pleased to state the total tax exemp- from tax;
Year Year Year
snding ending cnding
31-3-1971 31-3-1972 31-3-1973
1. Gwalior Rayon Silk Manufacturing Co. Pvt.
Ld. . . . . . . . . 20,00,000 20,00,000 20,00,000
2. Birla Consultants Pvt, Ltd. ) . . 225000 1,00,000 500,000
3. Hindustan Aluminium Corporation Ltd. . 20,00,000 20,00,000 20,00,000
4. Century Spinning & Weaving Mills Ltd, . . 20,00,000 — 20,00,C00
5. Pilani Investment Corporption Ltd. — 5,00,000 5,00,000
6. Jiyajeerao Cotton Mills Ltd. . . : ) — 20,00,000 20,00,000

In addition to the abovs, the following institutions cenoected with the Birlas
have also made contributions which are given below:—

1. Birla Academy of Arts and Culture ,
2. Birla Education Trust . . .
3. Shri Krishnarpan Charity Trust .

Y or Year Y ar
en’'ing ending ending
31-3-1971 31-3-1972 3'-2-1973

. 41,000 - -
. . = — 3" %4,500
. . —_ —  39.75,400
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Nen-Availabllity of Cotton Yarn at
Fair Price Shops

#605. SHRI PURUSHOTTAM KA-
KODKAR :

SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there is non-availability
of cotton yarn at Fair Price Shops in
the country, especially in Delhi;

(b) if so, whether 200 Hosiery Units
in Delhi have been closed down;

(c) if so, whether 10,000 workers
have become unemployed; and

{dy whether Government have taken
any steps to ensure supply of cotton
yarns to small Hosiery Units at control
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) to (c). There is
no distribution control now on cotton
yarn of counts upto 80s. Distribution
arrangements for cotton vyarn above
counts 80s were affected by stay orders
obtained by various mills. Information
about the No. of hosiery units which
have closed down in Delhi and the No.
of workers who have become unem-
ployed is not available, as the hosiery
sector is highly decentralised.

(d) The scheme regarding control
over prices and distribution of cotton
yarn is being reviewed.

Investment Policy of Life Imsurance

Corporation of India

*606. SHRI NAWAL KISHORE
SINHA ;: Will the Minister of FINA-
NCE be pleased to state :

(a) whether his attention has been
invited to the Press Article which ap-
peared in the ‘Economic Times' dated
the 23rd November, 1973 regarding
“Lop-sided LIC Investment policy which
calls for Second Look™; and

(b) the reaction of Government there-
to and the steps taken or proposed to
be taken to review that investment
policy of LIC?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI); (a) and
(b). The Government has seen the press
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article which appeared in the “Econo-
mic Times" dated the 23rd November,
73 regarding “Lop sided L.I.C. Invest-
ment policy which calls for Second
Look.”

The article criticises the pattern of
LIC investment mainly on the follow-
ing grounds :—

(i) A consistenly upward trend in
the investment in the 10 larger houses
though there is marginal decline in
the share of investment in the private
sector. The overall share of the 75
big houses has also increased during
1967 to 1973.

(ii) Decline in the net advances to
states for housing.

(ifi) Decline in loans to Apex Co-
operative Housing Finance Societies
to the full extent of their require-
ments with particular reference to
Maharashtra Apex Cooperative
Housing Finance Society Ltd.

(ivy Concentration of investment in
comparatively well developed regions
and states.

The increase in absolute terms and
decerease m terms of percentages of
investments of the L.I.C. in the private
sector can be attribuied to the faster
growth of the investible funds of the
L.I.C. compared with a relatively slower
pace of growth of the private corpo-
rate sector and a greater emphasis laid
by LIC in stepping up its investment
under sociallv oriented schemes.

The L.I.C.'s investment in private
sector & joint sector have come down
from 153% to 14%. Out of these
investments, the investments.in the 10
business houses have gone up from
37.05%% to 38.57% partly due to
amalgamation of some banking com-
panies with other companies and partly
due to greater investment opportunities
provided by the wider base of the paid-
up capital and debentures of the 10
larger houses. The LIC's investment
policy has to be based on the need to
secure the highest possible yield consis-
tent with sccurity of capital.

The amount to be advanced to the
State Governments as loan for housing
each year is determined by Govern-
ment in the Ministry of Housing after
taking into account all the relevant fac-
tors. The decline in the net advances
to the States for housing is due to re-
payments. The correct way of assessing
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the contribution of L.I.C. to housing
is to take the total amount ad-
vanced under all the various Schemes
such as, Loans to State Governments,
Loans to Apex Co-operative Housing
Finance Societies, Loans on Mortgage
of Houses, Loans under ‘Own Your
Home' scheme, Loans to Public Limited
Companies, Loans to Co-operative So-
cieties of Public Limited Companies,
Loans to Co-operative Societies of the
Corporation Emplovees, Loans to indi-
vidual employees of the Corporation
and Own buiiding construction (includ-
ing township development). This amount
has increased steadily from vear to year
and it constituted on 31-3-73, 11% of
the controlled fund. Maharashtra Apex
Co-operaiive Housing Society was sanc-
tioned Rs. 10 crores in the vear 1972-
73 and not Rs. 5 crores as mentioned

in the Article and during 1973-74,
L.ILC. has already disbursed a sum
of Rs, 10 crores to the Maharashtra
Apex Co-operative Housing Finance
Society.

The question whether the L.I.C’s

investments have been equitably distri-
buted among the various states, should
be examined in the context of the avail-
ability of agencies that can absorb
sizeable funds of monev. In many
states, agencies like Apex Co-operative
Housing Finance Societies Have not
been formed and if formed, are not
very active. In some of the States the
Municipalities and Zilla Parishads have
not n any interest in taking loan
assistance from the L.I.C. for their
Water Supply and Sewerage Schemes.

Losses suffered by State Bank of
Bikaner and Jaipur

*607. SHRI Y. ESWARA REDDY :
Will the Minister of FINANCE be
pleased to state:

(a) whether the State Bank of Bikaner
and Jaipur is incurring losses during the
year 1973 ;

(b} whether during the previous year
the bank was making profit; and

(c) reasons for these losses and the
action being taken by Government to
prevent losses in the said Bank ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (c). The loss or profit for all the

ublic sector banks, including the State

ank of Bikaner & Jaipur, are deter-
mined for the year as a whole after the
annual accounts of 1973 are audited by
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the auditors and the usual and necessary
provisions are made. In view of this,
at this stage, it is difficult to indicate
the effect of the cwrent year's opera-
tions on the profitability of the Bank
for the vear., The bank is constantly
reviewing its working with a view to
improving its working results.

(b) As per the published accounts,
the Bank earned a net profit of Rs. 7.60
lakhs during the year ended 31-12-1972.

Legal Notice served on Management of
Indian Airlines

*608. SHRI K. M. MADHUKAR :

SHRIMATI SAVITRI SH-
YAM :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether some Unions, Associa-
tions and Federation of the Civil Avia-
tion Employees had served legal notice
to the management and other authorities
concerned for the withdrawal of lock-
out declared in the month of Novem-
ber, 1973;

(b} if so, the reasons therefore; and

(c) the action taken by Government
thereon?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) 1o (c). Writ petitions have
been filed by the Indian Commercial
Pilot’s Association and the Air Corpo-
rations Employees Union in the High
Courts at Calcutta and Delhi respective-
ly questioning the legality of the lock-
out. The petitioners are being contested.

Ex-Gratia Compensation for Properties
Left Over in Pakistan

SHR1  TRIDIB
DHURI :

DR. SARADISH ROY :

Will the Minister of COMMERCE
be pleased to state :

(a) in how many cases payment for
full 25 per cent above ceiling of Rs. 2§
lakhs have been made on grounds of
‘merit' so far by way of ex-gratia relief
tor properties of Indian Citizens and
businessmen in Pakistan seized as enemy
property by the Government of Pakistan
after 1965 Indo-Pak conflict; and

(b) the criteria fixed for such ‘merit®
payments ?

*609. CHAU-
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) In one case only.

(b) In dealing with such cases, fac-
tors, amongest others, such as com-
panies which have only their registered
offices in India but whose entire assets
have been lost or companies who have
units in India but where the Indian
unit is in the red etc., are taken into
account.

Schemes Spomsored by Nationalised
Banks for Journalists

5708. SHRI ANADI CHARAN
DAS : Will the Minister of FINANCE
be pleased ta state ;

(a) whether nationalised banks have
sponsored some schemes for assisting
the journalists;

(b} if so, the salient features thereof;
and

(c) the response of the journalists to
the schemes?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) According to the information fur-
nished by the Reserve Bank of India,
no specific scheme for assisting the
journalists as such has been framed by
any of the nationalised banks. .

(b) and (c). Do not arise.

Increased Financial Assistance to
Kerala for Flood Relief Works

5709. SHRI RAMACHANDRAN
KADANNAPPALLI :

SHRI VAYALAR RAVI:

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have receiv-
ed any representation from the Govern-
ment of Kerala for increased allotment
for the flood relief work in that State;
and

(b) if so, the gist thereof and the
regcﬁon of Central Government there-
to?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
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(b) The State Government have re-
quested that relief expenditure to the
extent of Rs. 4.50 crores should be
eligible for Central assistance as against
the approved ceiling of Rs. 1.35 crores.

e Central team has been asked to
review the expenditure qualifying for
Central assistance.
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oy famradfter ¥ 23 @ &% g
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Proposal for purchase of TU-154 air-
craft by Indian Airlines
5714. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to  Unstarred Question
No. 1886 on the 3rd August, 1973 re-
garding report of Indian Aviation Team
on TU-154 aircraft and stife:

(a) the salient features of the propo-
sals of the Indian Airlines for the pur-
chase of TU-154-aircraft and whether
Government have completed the exa-
mination of the proposals; and

(b} if so, the decision taken thereon?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI  RAJ
BAHADUR): (a) and (b). The pro-
posals of Indian Airlines for the pur-
chase of aircraft during the Fifth Five
Year Plan period are still under exami-
nation.

Teller System in Delhi and New Delhi
Branches of Central Bank of India

5715. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 90T on the 16th
November, 1973, regarding teller sys-
tem in the Delhi and New Deihi bran-
cges of the Central Bank of India and
state :

. (2) the pames of the ‘other branches’
In respect of which the proposal to
introduce the ‘teller system’ is under
consideration ;

. (b) the time by which a final decisj
is likely to be made in this regard; agg
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(c) whether there is any proposal to
introduce teller system in the Gole
Market Branch of the Central Bank of
India and if so, when and if not the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (c). The Central Bank of India
has reported that it has proposals under
consideration for the introtuction of
teller system in its branches in Darya-
ganj, Patel Nagar, Connaught Circus,
Greater Kailash, Green Park, Gole
Market, Jhandewalan, Kalkaji and Karol
Bagh in Delhi/New Delhi. The exact
date of introduction of teller system in
each of these branches will depend on
the completion of requisite preparations
and arrangements for the introduction
of the teller system.

Rules for granting conveyance advance
to agenis and Development Officers by
L.I.C.

5716, SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(aj the rules for grantmg conveyance
(motor cycle or motor car) advance to
agents and Development Officers, cate-
gory-wise, by the Life Insurance Corpo-

" ration of India;

(b) whether the applications for con-
veyance advance from agents or Deve-
lopment Officers are lying pending with

.the Life Insurance Corporation for dis-

posal in the Delhi Division and since
when these applications are lying pend-
ing and when these are likelv to be
disposed off; and

(cy whether the Life Insurance Cor-
poration has got some priority quota of
scooters for allotment to its agents and
if so, the particulars fhereof and the
category of agents eligible for applying
for the scooter from this quota ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
LIC grants advances to its Development
Officers and Agents for the purchase of
fast conveyances.

The advance is limited in the case of
agents to the earnings of the remewal
commission of the agent in previous
agency year, and is also subject to a
further limit, of three fourths of the
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purchase price for new and of two-
hand

thirds of the price for second
vehicles. Repa}'ment gnod is 5 years
for cars and 3 motor cycles/
scooters.

Advances are pgiven to confirmed
Development Officers, who receive a
specified minimum basic salary, and are
subject to conditions being satisfied in
regard to specified minimum limits of
number of agents, and business procura-
tion.

The advances are interest tree,

For agents who are members of
Agents’ Club, advances may be granted
upto the extent ot full purchase price
but not exceeding renewal commission
earned in the preceding two agency
vears and repayment is also permi'ted
over an extended period of 8 vears for
new cars and 5 years for mew motor
cycles/scooters. When the advance
exceeds the normal limit due to the
agent ceasing to be a member of the
Agents’ Club during the period of re-
payment interest is charged on the ex-
cess amount.

(b) No application for sanction of a
conveyance advance either to agents or
Development Officers is lving pending
in the Delhi Division.

(c) LIC is allowed a certain number
of scooters each quarter on priority
basis mainly for the use of its field per-

sonnel. These are distributed to the
different zones and divisions for allot-
ment to Development Officers and

agents and are allotted on the basis of
the comparative performance of indivi-
dual applicants. No separate quota of
scooters is given to LIC specifically for
allotment to its agents.

U ke § wew s fid 1@ =wva™
% %W 9 gA &1 g
5717. || wWieg wa< @ FqT faw
weft 7z qAIF AT FI FAA F
(F) #ar SEAWMA F AW Zw7H
M 20 AM@ A @rarA  fgar g, g
W@ F1 255 FAT WA F1 I94a ZiY;
T

(@) 39 wufw « feg gve &+
FY7 #7 fa=re &7
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frar Wt (ot oo W)
(v) o'z (7). =fs wifqma swwad
FTF AY ¥ 20 A qfiw A R
T H faam v ag F e F A
IFTAT Wrar § AT WU 3 WA
AT FRINIE F1 A AT+ a1 G FT
#E qgem Adramar T g TH AE
W B FIOO0 qAA fAAN WE O TR
T 9H T § za fueft 2, s A+t
q@Er HAg F Aram aﬁa’rﬁrﬁwwﬁ
qFd fazeft w2 & sEradt feg @ Y
feafa & waar #1 ag =@t =i
T areqd g€ Al ¢ o TEw F1€ a9
21 TR g faF o 7 @ fa A A
GEG I

AT F G FATE AT TAW §

W gf g

5718. WY WA WAL : F4T qdaA
it e faqiaw q@T 3z @ &m0
I o

(%) 7t zfosaq games # Arar-
4T % FTTO7 2ATE ATIT VAV qeF F €W
% Faw aeas ¥ & 5,000 w97 wfh faw
#t arfs ST &

(=) =feer, @ 2w & @7a garf agel
9T W WFX ¥ 94W qew & whife
g feadt arfe &1 v d

() T8 WEF T AL FW AT
fafe & w7 as z@ qeF § faadl
a7 g€ &;

(w) am #v 3§ o & 3I9Fm
feg gt 3 fag fear sman 27

daTe  Fq1 qiEw d Ane faama
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Tt ¥ agarad: 840 To ¥f fav &y
stga gifv & @ &) '
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(=) faesft, so@er @k Axw
& I A adeEm  famadal
FAM: 900 ¥F, 500 F9F AT 600
'7g #Y grifr &1 agwe 20

3 T RTAR AT IR &
i famrasiat o ot aTmarsmaT
faz ¥ wfafea 500 &qa = grfy
g F1 aqwA § qafE FoAT ¥ oag

geF  FAT  1-12-1973 § &0 far
mar 1 a|m iy Faaradai ar o

TETT FT ek TE T4 Jrare |

() =TT I faamreEt | aew
® ™ 7 #iww ama

1968-69 )| 20.95 aT& T |
1969-70
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1971-72 ] Fuseq & &1

1972-73 28,82 & &7 |
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EUEIES . 03 oTF w57
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A wrer Fevm w drerTe W s
AT FATIRT 9T T WY wrwfe § w9 ¥
faatar swm

5719. Wt ST wATET : FAL
fa= Wt ag Fary Frgar w739 5

(%) #a7 1949 F¥ FJuWFT 4N
gfe®1 & ATETT QT AT 197 3 FT FAATLY-
faaea s arelt aafa #oF wa 1 sanfer
FaA 36 97 @ T F AT IAEr Aml
grar draa @\ farw F e #
T AnT Fr A1 @ gagfwaz fmim
HiF 931 g ; AL

(=) afz gi, at fEaar, strame
FT TA TG H FAT FTAATET T
faarz 27
et wavem & I9-war (sitaE) gaEn
Wewit) ¢ (F) T (7). Faa &
gmifafaat fasfm oz g9t £ st am
% gm & g & fag afagf =1 ga
¢ aF 727 21T 138 sava g fw g-Amw
qifefagi & mias § JAe & §9 Tga I
sHaEqT &1 SWURT g |

Complaints received by Civil Aviation
Department against Indian Airlines

§720. SHRI SAT PAL KAPUR:
will THE MINISTER OF TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the total number of complaints
received by the Civil Aviation Depart-
ment during the year 1973 upto 30th
November, regarding Indian Airlines;

(b) how these figures compare with
the corresponding figures during the
years 1972 and 1971 during the same
period :

(c) the general nature of complaints;
and

(d) the steps taken to minimise the
number of complaints?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND-
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) 1360 comvlajn.ts were
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received regarding Indian Airlines up to
31st October, 1973.

(b) The comparative figures for ear-
lier years are as follows :—

1971 1972
(Jan-Oct) (Fan-Oct)
1140 1355

(c) The complaints generally related
to matters connected with reservations,
catering, airport handling, inflght ser-
vice, and delays in flights.

(d) All complaints from passengers
are promptly acknowledged, thoroughly
investigated, analysed and remedial ac-
tion taken wherever found necessary.

Number of Hotels and Tourist Rest
Houses Proposed to be Constructed in
Himachal Pradesh

5721. SHRI VIKRAM MAHAJAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of hotels and rest houses
proposed to be constructed during the
next two years in Himachal Pradesh,
their exact location and their construc-
tion programme?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): The projects to be taken
up by the Department of Tourism dur-
ing the Fifth Five Year Plan period
will be finalised but its Tourist Bunga-
low at Dharamshala and Youth Hostel
at Dalhousie, which are presently under
construction are expected to be com-
pleted during 1974.

The India Tourism Development
Corporation, a public sector undertak-
ing, plans to expand its Travellers’
Lodges at Kulu and Manali by adding
25 rooms each.

Nationalised

Printing of Forms in
Ba

nks
5722, SHRI VIKRAM MAHAJAN :
Will the Minister of FINANCE be
pleased to state :

(a) the number and names of the
banks out of the 14 nationalised banks
in the country whose forms and instruc-
tions are only in English;

. (b) the reasons for which the forms
in these banks are not printed in
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national or regional language or im

diglot form;

(c) whether prior to nationalisation
some banks, like Punjab National
Bank, were using forms in diglot form
and after the banks were nationalised
this practice has been given up; and

(d) whether Government have issued
them such instructions and if so, the
time by which all the nationalised banks
are likely to make available their forms
and pamphlets in Hindi/regional langn-
age also?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The following 11 banks
have iniroduced in Hindi-speaking areas
several forms such as, pay-in-slips,
withdrawal forms, current account
opening forms, loan application forms
particularly applications for agricultural
loans etc. both in Hindi and English:
Central Bank of India
Bank of India
Punjab National Bank
Bank of Baroda
United Commercial Bank
United Bank of India
Dena Bank
. Syndicate Ba_nk
9. Union Bank of India
10. Allahabad Bank
11. Bank of Maharashtra.

e

The remaining three banks, namely,
Canara Bank, Indian Bank and Indiam
Overseas Bank have also made arrange-
ments for printing the forms bilingually
in Hindi and English.

(c) The practice of using diglot forms
has not been given up after nationalisa-
tion, In fact, Punjab National Bank,
which was using only a few diglot
forms in Hindi-speaking areas prior to
nationalisation, has introduced, after
nationalisation, over 30 diglot forms for
use bv members of the public.

(d) Reserve Bank of India issued
instructions to all commercial banks in
1968 to consider the desirability of
having the literature. forms, etc. per-
taining to agricultural loans, printed in
the regional languages. In compliance
with the provisions of the i
Languages Act, 1963 (as amended),
the public sector banks have been ad-
vised to make available all the forms
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used by the public bilingually in Hindi
and English for use in the Hindi-speak-
ing areas and, if considered necessary,
in English and respective regional
languages for use in non-Hindi speaking
-areas. It is expected that after the banks
have provided for the necessary infras-
tructure facilities in their organisations,
like the appointment of Hindi transla-
tors, Hindi typists, training of staff at
their various offices, etc. the progress
i the introduction of Hindi forms etc.,
would be more rapid.

Progress in this regard is kept under
‘watch by the Official Languages Im-
plementation Committee of the De-
partment of Banking,

Permission to India Tobacco Com-
pany to set up a chain of Five-Star
Hotels

5723. SHRI VIKRAM MAHAIJAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether the India Tobacco Com-
pany has been allowed to set up a chain
of five-star hotels in the country;

(b) if so, the terms and conditions on
which they have been allowed to set up
the hotels; and

(c) the places in the country where
these hotels are proposed to be con-
structed and the construction pro-
gramme during the next two years?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) and (¢). The pro-
posal of the India Tabocco Company to
set up three hotels at Delhi, Agra and
Madras has been approved in principle,
and the project for the hotel at Agra
has been approved by the Department
of Tourism from the point of view of
its suitability for foreign tourists.

(b) The approval is subject to the
condition that 60% of the actual cost
of the projects will be raised in the
form of additional equity earmarked
for Indians only; that the issue of capi-
tal 1o Indians is to be completed within
two years from the date of issue of the

of approval and that there & to
be oo increase in the gquantum of Tepa-
triation of dividends to non-resident
share-holders.
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‘Examination of S.T.C. records by
C.Bl1.

5724, SHRI NAWAL KISHORE

SINHA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Central Bureau of
Investigation had examined the records
of the State Trading Corporation to find
out if the S.T.C. officials played any
role in the rags scandal;

(by if so, whether the investigation
has since been completed and if so, the
outcome thereof; and

(c) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The records are
being examined by C.B.L

(b) Not yet completed.
(c) Does not arise.
Export to Socialist countries

5725. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MERCE be pleased to state the total
value of exports made to Socialist
countries country-wise during the vear
1972-73 upto 31st October, 1973 and
during 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOGRE): Total value of ex-
ports made to these countries during
the period April, 1972 to March, 1973,
was as follows :—

Value in

Rs. Crores

U.S.S.R. . . 304 .3
Poland ., 44 .2
Czechoslovakia g 46 -1

German Democratic

Republic | . 15-1
Hungery 12.3
Bulgaria . 18.9
Rumania 15.2
Yugoslavia . 12.4
Other Socialist Countries - 1.0
ToTaL . 470.0

Export statistics for the period April-
October, 1973 are not available as vet,
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Service Rulés submitted by Shri Ram
Centre for Industrial Relations for em-
ployees working in LT.D.C.

5726. SHRI S. M. BANERIEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 5459 on the 22nd December,
1972 and state:

(a) in what respect the Service Rules
submitted by the Shri Ram Centre for
Industrial Relations for the employees
working in L.T.D.C. Headquarters have
been found inadequate;

(b} which are the Public Sector
Undertakings whose rules and regula-
tions have been adopted in the ‘Fresh
Set of Service Rules’ by the LT.D.C.
for implementation and whether they
are now adequate to meet the require-
ments of LT.D.C. Headquarters em-
pioyees and whether the representatives
of the concerned emplovees have been
taken into confidence before imple-
menting the ‘Fresh Set of Service
Rules’; and

(c) if so, from what date the ‘Fresh
Set ot Service Rules’ have been im-
plemented/adopted?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): (a) The Service Rules
drafted by Shri Ram Centre for Indus-
trial Relations were not sufficiently
comprehensive to meet the needs of
the Corporation.

(b) There has been no adoption of
the Service Rules of any Public Sector
Undertakings. A fresh set of Service
Rules have been drafted by the India
Tourism Development Corporation after
taking into consideration the draft rules
of the Shri Ram Centre and rules and
regulations of some public sector under-
takings.

Separates Standing Orders as required
under the Industrial Employment
(Standing Orders) Act, 1946 have been
framed by the India Tourism Develop-
ment Corporation and forwarded to the
Certifving Officer.

(c) These rules are being followed
since 1970-71 although they have been
l:omally compiled and put together
ter,
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Procedure for recruitment and promo-
tion in LT.D.C.

5727. SHRI S. M. BANERIEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given 1o Unstarred Ques-
tion No. 9210 on the 4th May, 1973
and state :

(a) whether there is any well defined
procedure for recruitment and promo-
tion in the India Tourism Development
Corporation both for its catering and
non-catering units; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : (a) and (b). Yes, Sir. The
procedures are laid down in the various
rules and regulations of the Corpora-
tion.

Raids by Income-tax authorities on
Residences of Businessmen in Delhi

5728. SHRI HUKAM CHAND
KACHWAI :

SHRI JYOTIRMOY BOSU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Income-tax autho-
rities in New Delhi raided the business
premises, residences and lockers of
some Sari merchants and other busi-
llzgsTs?:nen in  August and September,

_ (b) if so, the particulars of these par-
ties and the unaccounted monev and
|eg\éeﬂer}' seized as a result of such
raids;

(c) the action taken to recover the
Income-tax on this unaccounted money
and also to enforce the penal provisions
of the Law agaimst' such defaulters and
tax-dodgers; and

(dy if not, the reasons, therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
The residence and business premises’
of M/s. Ramchandra Krishnachandra,
sari merchants and their allied concerns
were searched by the Income-tax autho-
rities in August and September, 1973.
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(b) The names of the parties searched
are :

1. M/s Ramchandra Krishanchan-
dra, Gali Paranthewail, Delhi-6.

M/s Bangalore Emporium, Gali
Paranthewali, Delhi-6.

[

3. M/s Handloom Saree Bhawan,
Gali Paranthewali, Delhi-6.

4. M/s Roop Sarce Kendra, Gali
Choban, Chandni Chowk,
Delhi-6.

5. M/s Ramchandra Krishnachan-
dra Saree Store, Karol Bagh,
New Delhi.

6. 24, Daryaganj, residence of the
parterns of the above firm.

7. 2/20, Ansari Road, residence of
the partners of M/s Bangalore
Emporium,

8. Lockers at National & Grind-
lays Bank, LH-Blotk, Con-
naught Place, Punjab National
Bank, Daryaganj and Central
Bank of India, Chandni Chowk,
Delhi-6.

Cash of Rs. 11,76,700 including some
foreign currency in pounds, dollars and
Nepalese and Pakistani rupees and 24
kilograms of silver were seized. The
jewellery of the value of Rs. 5,93,843

been sealed at the various places.

(c) and (d). Orders under Section 132
(5) of the Income Tax Act, 1961 have
been passed to retain the cash and valu-
ables seized. Further action as called
for under the law will be taken in due
course.

Tea Board StaHl at Zoo, New Defhi

5729. SHRI ONKAR LAL BERWA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Tea Board has open-
ed a stall at the Zoo in New Delhi, if
s0, the date on which the decision to
open it was taken and the date at
which the Stall started functioning;

(b) the date when the staff was ear-
marked and posted at the Zoo and the
particulars of the staff posted;
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(c) whether the staff had no work to
do for some months and the Stall did
nol function at all;

(d) if so, whether any responsibility
has been fixed for this ill-planned pro-
ject resulting in infructuous expenditure
to the Public Exchequer; and

(e) the expenditure incurred on the
Establishment and other heads from
the date of posting of staffi and the
date of actual functioning of the Staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. The
sanction of the Government for running
the Delhi Zoological Park Canteen by
Tea Board was issued on 4-7-1973. The
canteen was opened by Tea Board on
18-11-1973 after the signing of the
lease agreement with the Delhi Zoologi-
cal Park authorities on 17-11-1973.

(b) and (¢)., For various items of work
preparatory to the opening of the Tea
Canteen, one Inspector and one De-
monstrator were earmarked {rom their
other duties on S5th July, 1973. Later,
an Assistant Superintendent was also
deputed from his other dutics for this
work on 4th September, 1973. The said
demonstrator and Inspector were physi-
cally in position from 9-7-1973 and
13-9-1973  respectively and the Assis-
tant Superintendent from 8th October,
1973. In between some of the perma-
nent staff remained on long leave e.g.
the Demonstrator was on long leave
from 22-9-1973 to 15-10-1973 and Ins-
pector was on long leave from 4-6-1973
to 7-9-1973 and the Assistant Superin-
tendent was out of Delhi for evidence
in a Court at Jorhat from 5-10-1973 to
19-10-1973.

A lot of prepara work had to be
done like cleaning premises, white-
washing, transport and fixing of equip-
ments and furniture, processing of
quotations for various snacks, bever-

ages, crockeries, electrical equipments,
uniforms etc., arranging supply of
snacks and other eatables, organising
milk supply, consultations regarding
interior decoration with the Architect
etc.

(d) Does not arise,

(e) No regular or permanent staff
was recruited. The main items of ex-
penditure incurred under  different
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heads up o 17-11-1973 before the
opening of the Tea Canteen on 18-11-
1973 are as under:

Rs.
1. Dajly wages to casual wor-
kers ; . . . 625.50
2. Cost of equipment & trans-
port of furniture ) 407 .95
3. Printing of Cash Memos
and contingent expenditure  583.16

4. Ingredients & Confectionary 1,640.89

5. Fees of Architect . . 400.00
6. Security deposit 5 . 150.00
ToTaL 3,807.50

Decision on Pay Commission Report
relating to Class 1 Officers

5730. SHRI JYOTIRMOY BOSU:
SHRI K. G. DESHMUKH :

Will the Minister of FINANCE be
pleased to state:

(a) the time upto which he expects
to announce Government's decision on
Pay Commission’s report relating to
Class I Officers and whether he has
fixed any target date in this behalf;

(b) if not, the reasons therefor;

(c) whether Government propose to
announce their acceptance of the re-
commendations of general nature viz.,
leave travel comcession, superannuation
on the last day of the month, etc., just
as they have done in case of Classes IV
to II staff without any further delay so
that persons who are dus to retire are
benefited at least; and

(d) if not, the reasons therefor?

(SHRI YESHWANTRAO CHAVAN):
(2) and (b). Recommendations
Pay Commission relating to Class I
Officers are under consideration and
decigions thereon are expected to be
announced as soon as possible before
the end of the current financial year,
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(c) and (d). As has been done in the
case of Central Government employees
in Classes II, 1II and IV, decisions on
the Commission's recommendations of
general nature relating to Class 1 Offi-
cers will be announced along with the
decisions on their pay scales.

Posting of Customs Inspectors

5731, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether there are instances where
customs Lnspectors are Igc;wd in a parti-
cular place for more three years;
and

(b) if so, the number of such Inspec-
tors and the reasons for not transferring
them from one particular place? A

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 K. R. GANESH): (a) and (b).
In the Customs Department the Cus-
toms Inspectors are borne on a separate
cadre in respect of each major Custom
House of Bombay, Calcutta and Mad-
ras and since officers are not transfer-
able to other cadres, they naturally re-
main posted at their respective Custom
Houses. Customs Inspectors of Goa
Custom House are borne on the cadre
of Bombay Custom House and those
of Cochin and Vizag on the cadre of
Madras Custom House, Since the No.
of officers willing to be posted to the
smaller major Custom Houses is usual-
ly insufficient and in view of the educa-
tional difficulties in different linguistic
regions, officers willing to be posted to
other smaller major Custom Houses are
usually allowed to continue there.

The officers posted as Inspectors of
Customs in the Air Customs Pool are
drawn from the various field formations
in the Customs and Central Excise De-
partments. The usual tenure of these
Inspectors is three years, but if an offi-
cer has been particularly good, he may
be allowed to continue for a longer
period in case the Selection Committee
recommends his case.

Inspectors in the Central Excise De-
partment who perform Customs func-
tions in the Prevemtive Units, Land
Customs stations and minor ports are
normally transferable from one place
to another in the same Central Excise
Collectorate after every three years.
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However, with a view to curtail admi-
nistrative expenditure on Transfer Tra-
velling Allowance, Government have
issued instructions to the effect that
routine transfers should not be made
except on certain specified grounds.

Since the number of officers involved
is very large, it will be difficult to col-
lect the information.

Smuggling on Indo-Pak Border

5732. SHRI SUKHDEQO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
that smuggling of articles on the Indo-
Pakistan border of Jammu and Kash-
mir is on the increase; and

(b) if so, what positive steps Gov-
ernment propose to take to put an end
to smuggling there?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
Intelligence reports received the
Government do not indicate that the
smuggling of goods on Indo-Pakistah
Border of Jammu & Kashmir is on the
increase. However the the followi
steps have been taken to check sm‘llu
ing :—

o
(i) Border Security Force Officers are
deployed on the border and they are
vested with powers under the Customs
Act to apprebend smugglers and seize
the goods. The officers of the Border
Security Force do patrolling and exer-
cise constant vigilance on the

(ii) Within the State at important cen-
tres known to be organising centres of
smugglers’ activities or distribution
points of contraband goods, . Customs
staff keep constant vigilance and the in-
telligence collected at these places re-
garding suspected smugglers and their
movement is communicated to the con-
cerned apgencies.

(iii} Frequent meetings are held at
high level between officers of Customs
and Border Security Force for mutual
exchange of information and devising
of effective means for prevention of
smuggling.

(iv) Officers engaged on a.n.ti-smug;l-

ing work are being imparted special
“training.
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Residential Accommodation for low-
income Tourists

5733. SHRI SUKHDEQO PRASAD
VERMA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether the residential accommo-
dation for low-income tourists visiting
India is far inadequate to meet the in-
cre;simg flow of tourists in the country;
an

(b) if so, the steps proposed to be
taken by Government to meet the re-
quirements?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). There is a
great shortage of accommodation in
the country for tourists. In order to
meet the requirements of low-income
tourists visiting India Government has
already taken up construction of vouth
hostels and tourist bungalows. Within
the limits of funds available, additional
projects to meet the needs of low in-
come tourists will be taken up in the
Fifth Five Year Plan. ITDC will, in
the Fifth Five Year Plan, be concen-
trating largely on hotel accommodation
of “3-star and below categorv which will
wrve the needs of low income group
tourists.

Allfcation of Funds to Woollen Mills
Federation, Bombay for Purchase of
Raw Wool

5734, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Indian Woollen Mills
Federation, Bombay has wurged the
Ministry of Finance to allocate urgently
at least the normal ceiling of Rs. 15
crores for the purchase of raw wool;
and

(b) if so, the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b). Yes, Sir.
It was decided that foreign exchange
allocation for import of wool was not
immediately necessary, in view of
foreign exchange im hand of Rs. 23
crores carried over from previous years.
However, the matter is under continu-
ous review.
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Fresh Investment in Coal Industry

5735. SHRI RAM PRAKASH : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 5405 on the 22nd Decem-
ber, 1972 regarding fresh investment
in coal industry and state :

(a) whether the information has since
been collected; and

(by the market value of the shares as
on 3lst March and 31st December of
the veurs under reference and names
of Stock Exchange where they are
available?

THE MINISTER OF STATE IN
THE MINISTRY OF FiNANCE
(SHRI! K. R. GANESH): (a) Yes, Sir.
It hus since been laid on the Table of
the House.

(b} The information in respect of the
companies referred to in part (a) of
the question is given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT—6089/
73]

Share of States from Central Taxes

5736. SHRI MURASOL! MARAN :
Will the Minister of FINANCE be
pleased to state the share from each
Central tax received by each State and
Union Territory during 1962-63 and
1972-73?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN):
A Statement showing the share of Cen-
tral taxes and duties paid to each State
during 1962-63 and 1972-73 is laid on
the Table of the House. [Placed in
Library. See No. LT 6090/73] under
the provisions of the Constitution, no
shure from Central taxes and duties s
pavabiz 1o the Union Territories.

Loan disbursed by FPunjab National
Bank to mining enterprises
5737, SHRI M. SUDARSANAM :
Wil! the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8§11 on the 4th
August, 1972 and state :

(a) whether the loans of Rs. 35 lakhs
were disbursed by the Punjab National
Bank as the party had raised the
matching shareholders capital of more
than Rs. 17 lakhs in 1969-70 and the
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Central Bank could not disburse a like
amount as that party had not raised any
amount as Shareholders' capital;

(b) the exact amount of capital raised
from Shareholders in 1969-70 by the
parties who were sanctioned loans, the
date of disbursements, changes of condi-
tions of loan asked by the party if any;
and

{c) which of the party consulted in-
dependent consultant?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). As indicated in the earlier
reply the Punjab National Bank had
already disbursed the loan. The Cen-
tral Bank of India has not so far dis-
bursed the loan as the concerned party
couid noi comply with the requirements
of the Bank regarding disbursement,
In accordance with the practice and
usage cusiomary among bardkers and
by wvirtue of the provision of section 13
of the Banking Companies (Acquisition
& Transfer of Undertakings) Act, 1970,
banks are enjoined by statute not to
divulge information in respect of their
individual constituents and it is there-
fore not possible for the banks to
divulge details of the nature asked for
by the Hon'ble Member.

Setting up of Indian Trade Service

5738. SHRI C. H. MOHAMED
KOYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a proposal to
set up a service known as the Indian
Trade Service;

(b) if so, what is the stage at which
the matter stands at present; and

(c) whether Government will take
steps to expedite the formation of the
above service?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). The matter is being pro-
cessed in consultation with the concern-
ed Departments. Government are en-
deavouring to constitute the service as
carly as possible.



€3 Written Answers

Rewards to isformants of Income-tax

5739. SHRI D. K. PANDA: Will
the Minister of FINANCE be pleased
to state :

(a) the number of cases where the
payment of rewards to informers of in-
come-tax had become due but has not
been paid during last three years and
during the current vear so far;

(b) the reasons for
ments;

delay in pay-

(¢) the number of cases in which the
guesiion of payment of reward is pend-
ing finalisation; and

(d) the reasons for delay in finalising
such cases.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (d).
Rewards to informers are exgratia pay-
ments made by Government in accord-
ance with certain guidelines and are
paid as and when they become due.
During the years 1970-71 to 1972-73,
rewards have been paid as under:

Amount
No. of paid as
Financial year informers reward
Rs.
1970-71 104 3,19,949
1971-72 110 4,39,109
1972-73 122 499,125

Ban on Issue of New Gold Dealers
Licence

5740. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any ban has been im-
posed on the issue of new Gold Dealers
Licence;

(b) whether transfer of gold licence

from onc State to another is permis-
sible;
(c) the number of transfer applica-

tions pending at Delhi, Bombay and
Madras during the last more than nine
mont: and

(d) what action Government propose
to take to eliminate the Departmental

delavs in such cases?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) No, Sir. However a licensed gold.
dealer can surrender his licence in a
city, town or village and apply for the
issue of a mew licence in another city,
town or village. His application will be
considered by the licensing authority
having regard to the matters specified
in the Gold Control (Licensing of Dea-
lers) Rules, 1969 which, inter alid, in-
clude the need to increase the mumber
of licensed gold dealers in such city,
town or, in the case of g village, the
district in which such wvillage is situated.

(c} There are no such cases pending
at Bombay and Madras. Two such
cases are pending at Delhi.

(d) Instructions have been issued to
the concerned authorties to dispose of
pendmg cases expeditiously on their
merits

Allegations against Commerce Ministry

5741. SHRI B. V. NAIK : Will the
Minister of COMMERCE be pleaced to
state :

(a) whether his attention has been
drawn to serious allegations against his
Ministry in the ‘Blitz’ issue of 20th
October, 1973; and

(b) if so, his reaction thereto?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The allegations made in respect
of wool-combing capacity and cotton
cloth are baseless.

Import of Ferfilizer from Bulgaria
5742, SHRI DEVINDER SINGH
GARCHA :

SHRI VIRBHADRA SINGH :

Will the Minister of COMMERCE
be pleased to siate:

(a) whether any agreement has been
signed with Bulgaria for the import of
fertilizers on preferential basis; and

(b) if so, the quantity to be imported
and the foreign exchange involved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
A contract for a total quantity of
4,60,000 tonnes during the period of
three years i.e. 1973 to 1975 was con-
cluded by the MMTC with Bulgaria in
June 1972, The value of ‘this quantity
of urea will depend upon the prevailing
prices which are to be negotiated from
vear to year.

New Trade Agreements with Socialist
Countries

5743. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government entered into
new trade agreements with Socialist
countries some time back; and

(b) it so, the broad outlines of those
agreements; and

(c) the financial benefit India would
have thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). India has
bilateral long-term Trade and Pay-
ments Agreements with these countries
which provide for the annual Trade
Plans for regulating the mutual trade.
Recently Trade Plans have been fina-
lised with Poland, Czechoslovakia,
G.D.R., Romania, Hungary and Bulgaria
for 1974. The trade turn over during
1974 with these countries is likely to
be of the order of Rs. 652 crores.

Imports from these countries will in-
clude among other items, capital equip-
ment and machinery, steel, non-ferrous
metals, fertilizers, chemicals, etc. which
are essential commodities for the eco-
nomic development of the country.
Besides various traditional items India’s
exports to these countries will include
engineering goods, manufactured and
consumers items, drugs and pharma-
ceuticals, wvarious chemicals, textiles
goods etc.

House Rent admissible to the children
of Government Employees Allottees of
Government Accommodation

;744. SHRI NARENDRA SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether sons/daughters of allot-
tees of Government accommodation if
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living with parents are not entitled to
get House Rent Allowance admissible
to employees; :

(b) if so, whether cases have come to
the knowledge of Government where
sons/daughters of such allottees claim
House Rent Allowance by showing
themselves as living separately from
:ﬁelr parents, while actually living with

em;

(c) if so, the number of such cases
br(éught to the notice of Government;
an

(d) the action taken or proposed to
be taken against the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.

(b) to (d). The grant of house rent
allowance is regulated by the adminis-
trative authorittes in accordance with
the rules and for this purpose the re-
quired particulars of accommodation
etc. are submitted to them by the em-
ployces working under them. In cases
where it comes to the notice of these
authorities that particulars have been
given wrongly, while claiming house
rent allowance, it is for them to take
necessary action against the concerned
employees. There is no information with
the Minisiry of Finance in this respect.
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Loans for Replantation and purchase
of Seeds

5746. SHRI K. MALLANNA :
SHRI C. K. JAFFER SHA-
RIFF :

Will the Minister of COMMERCE
be pleased to state :
(a) whether Government have

framed any special scheme for advan-
cinz loans for replantation as weil as
for purchase of special seed agriculture
equipments ; and

(b) if so, the names of the States
and the quantum of the loans granted
to encourage the production of carda-
mom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). To
encourage the production of Cardamom
(small) in the cardamom growing
States of Kerala, Tamil Nadu, and
Karnataka, the Cardamom Board have
been operating a Replanting Finance
Scheme since 1969-70 and a Hire-
Purchase scheme for supplying sprin-
kler and other agricultural equipments
since 1968-69. To date sums of
Rs. 12,24,850 and of Rs. 2,09,835
have been disbursed as loans under the
Replanting Finance Scheme and Hire
Purchase Scheme respectively.
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Instructions to Larsen and Toubro
Limited to reduce its foreign holdings

5§747. SHRI SHYAMNANDAN
MISHRA : Will the Minister of
FINANCE be pleased to state :

(a) whether Government had
instructed Larsen and Toubro Lid., to
reduce its holding by foreigners to
40 per cent; and

(b) if so, whether the
has been carried out and
reasons therefor ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO THAVAN) :
(2) and (h). Do not arise as the exis-
ting toreign shareholding in Lursen &
Toubro Ltd. is only a fitile ove: 3 per
cent.

_ instruction
if not, the

Assistance from Canada for Fifth Plan

5748. SHRI B. S. BHAURA : Will
the Minister of FINANCE be pleased
to state :

(a) wheher Canada has assured any
form of assistance :o0 India in the Fifth
Plan ; and

(b) if so, the types of assistance
likely to be given by Canada ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) :
(a) and (b). Im the Indo-Canadian
Economic consultations held in New
Delhi in November 1973, the Canadian
delegation had expressed their desire to
continue and expand the area of their
economic and technical assistance to
India during the Fifth Plan. The
projects suitable for Canadian assistance
in the Fifth Plan will be identified and
further discussions held with them.

Aid from West Germany for Rural
Development
5749. SHRI R. V. SWAMI-
NATHAN :

SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased 1o state:

(a) whether West Germany has
offered aid for rural development in
India ;

(b) if so, the fields in which agree-
inzrpr. has been reached for assisting
naia,
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_any joint industrial
likely to be undertaken ;

(c) whether
wventures are
and

(d) if so, the outlines thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During his recent visit to
India, Dr. Erhard Eppler, Minister for
Economic Cooperation, Government of
the Federal Republic of Germany, did
express his interest and willingness of
the West German Government to
provide assistance for rural development
programmes in India, which mav be
taken up during the Fifth Five Year

Plun. Suitable areas and modalities
for such assistance from the Federal
Republic of Germany are presently
under the consideration of the two
Governments,

() and (d). The setting up of

any specific joint industrial ventures 1~
not presently under the consideration of
the 1two Governments,

Offer of Assistance by Denmark for
Fifth Plan

5750. SHRI S, A. MURUGANAN-
THAM @ Will  the Minister of
FINANCE be pleased to s:ate :

(a) whether Denmark has offered
assistance 1o India in the Fifth Plan;
and

(b) if so, the outlines thereof ?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQ CHAVAN):
(a) Yes, Sir. Denmark has offered
assistance for the years 1974-75 to
1978-79 i.e., the Fifth Plan period.

(b) The assistance offered is on an
outright grant basis and is of the order
of D. Kr. 250 million (about Rs. 34.25
crores). The main fields in which this
assistance, which is for both ongoing
as well as new projects, has been offer-
ed are Animal Husbandry, Small Scale
Industries, Forestry, Family Planning
and Science & Technology. Part of
- the assistance will be for schemes
sponsored by the Freedom from Hunger
Campaign Society (now called the
People’s Action for Development). A
sum of D, Kr, 16.8 million (Rs. 17.52
million) has been set apart as debt
relief during 1974—79 in connection
with the two Danish Food Loans of

« June, 1966, and March, 1968.
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Expert Group of UNO on technical co-
operation among developing
countries
RAJDEQO SINGH:
FINANCE be

5751. SHRI
Will the Minister of
pleased tp state :

(a) whether India has beep selected
to represent on an Expert Group of
the United Nations to recommend the
best way for developing countries to
share their capacities and experience
with one another for increased develop-
men; assistance ;

(b) whether the said Expert Group
will alsp examine the relative possibi-
lities and advantages of regional and
inter-regional  technical  cooperation
amonyg developing countries ; and

(c) whether our representative has
been nominated on the Group or our
representative in the U.N. will function
on it also?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Pursuant io a U.N. Gene-
ral Assembly Resolution and UNDP
Governing Council decision, the
UNDP Administrator has appointed a
Working Group composed of represen-
tatives of selected member countries in
order to:

(i) Examine and make recommenda-
tions on the best way for deve-

loping countries to share their
capacities and experience with
one another with a view to

increasing and improving deve-
lopment assistance ; and

(ii) Examine the relative possibilities
and advantages of regional and
interregional technical coopera-
tion among developing countries.

India is one of the twelve countries
invited by the UNDP Administrator to
participate in this Working Group, and
the invitation has been accepted.

(c) An official of the Ministry of
Finance has been nominated as our
representative on this Working Group.

Low out-turn of wagons for Ex to
Yugoslavia il

5752. SHRI N. K. SANGHI : will

the Minister of COMMERCE be

pleased to state:
(a) whether on 13th November,

1973 Government had called a meeting



71 Written Answers

or all the wagon manufacturers to
examine the reasons for the low-out-
turn of wagons for export to Yugos-
lavia ;

(b) whether only 15 per cent of the
wagons contracted for supply could be
supplied so far despite exlension of
delivery period and if so, whether any
further extension of the delivery period
has been sought ; and

(c) the particulars of the difficulties
being experienced by the wagon builders
and the steps Government propose to
take to remove the hinderances obstruc-
ting increased production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE) : (a) No, Sir.

(b) Abour 11% of the wagons con-
tracted for have been shipped in semi-
knocked-down condition for delivery
after assembly in Yugoslavia, Further
extension ranging from 6% months to
174 months for various manufacturers
have been secured.

" (¢) Main difficulties relate ‘o produc-
tion aspects, like power shortage, delay
in supply of steel casting exel boxes
etc, Continued and constant watch is
being kept on flow of supplv. The
production will improve if regular sup-
ply of power is assured.

Indo-Malaysian Stee! Foundries in
Kuala Lampur
5753. SHRI RAJDEO  SINGH:

Will the Minister of COMMERCE be
pleased to state :

(a) whether the first Tndo-Malaysia
joint venture in Steel foundries went
on stream in June this year in Kuala
Lampur ;

(b) whether this venture in the
countries of South East Asia was spon-
sored by Government of India or by a
private party ; and

(c) if so, the salient features, terms
and conditions of the agreement and
also the share of our Government in
that venture in relation to that of
Malaysian Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

{b) and (c). The Joint
sponsored by a private party
Mukund Iron & Steel Works
Bombay.

Indian party’s participation in the
equity share capital is 35%, which is
by way of export of plant and machi-
nery from India and capitalization of

Venture is
namely,
Lud.,

technical services fees of a small
amount.
In addition to the dividend, Indian

party is entitled to the technical know-
how fees on sales.

Strengthening India’s Relations with
Neighbouring Countries
5754. SHRI PRABHUDAS
PATEL :
SHRI R. V. SWAMI-
NATHAN :
Will the Minister of COMMERCE

be pleased to slate :

(a) the names of such neighbouring
countries with which India has shown
interest for the promotfon of trade ;

(b) whether India has since settled
all the outstanding questions with these
countries and if not, in whai*way India
is thinking of improving her ielations
with them ; and

(c) whether any fresh agreements
have been reached with these countries ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A .C. GEORGE): (a) to {c). Refe-
rence of the Hon'ble Member is per-
haps to neighbouring countries viz.,
Afghanistan, Bangladesh, Burma, Iran,
Nepal, Pakistan and Sri Lanka. India
is maintaining very close trade con-
tracts and cooperation with these
countries, except Pakistan. India has
concluded Trade  Agreements/Trade
Arrangements with Afghanistan, Bangla-
desh, Burma, Iran and Sri Lanka.
There is a long term Treaty of Trade
and Transit with Nepal. In addition,
a Joint Commiftee on Economic Co-
operation has been set up with S
Lanka and a Joint Commission for
Economic Cooperation between India
and Iran. Periodical discussions are
held with the representatives of these
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countries to discuss and resolve diffi-
culties that may arise in the develop-
ment of trade. Government have taken,
and will continue 1p take, measures
aiming at expansion of trade and closer
economic and commercial cooperation
with the neighbouring countries.

Ex-Grztia Compensation for Properties
left over in Pakistan

5755. SHRI SAMAR GUHA : Will
the Minister of COMMERCE be pleased
to sta‘e :

(a) whether Government have made
any estimate regarding the total amount
of claims and ex-gratia compensation
made for properties in Pakistan includ-
ing former East Pakistan, declared as
Enemy Property, afier the Indo-Pak
conflict of 1965 ;

(b) the break-up of estimates for
Wesy Pukistan and former East Pakis-
tan properties ; and the process of asses-
sing vercaity of claims and authorities
therefor ; '

{c) the number of claims which
remzined uncleared for fast 7, 6, 5 and
4 vyears respectivelv and this break-up
for the two rarts of former Pakistan :

(d) the number of cliims cleared
for West Pakistan and East Pakistan,
respectively during the years 1967-68,
1968-59, 1969-70, 1970-71, 1971-72

and 1973 ; and

(¢) whether a Special Cell will be set
up to expeditiously deal with these
claims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The value ot
assets/Property of Indian nationals/
companies seized by Pakistan . during
and after 1965 Indo-Pak conflict,
according to the glaims registered with
the Custodian of Enemy Property, is
estimated at about Rs. 109 crores.

(b) “The break-up would be known
only when all the claims npumbering
about 6,000 are verified. The verifica-
tion of claims is done on the basis of
documentary/secondary evidence.

(c¢) The decision of the Government
of India to make ex-gratia grants was
announced on 10-4-1971, The question
of claims remaining uncleared for last
7. 6, 5 and 4 years, therefore, does not
arise.
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(d) So far claims for the value of
Rs, 1.42 crores for assets/property
located in former East Pakistan and
Rs. 1.05 crores in respect of West
Pakistan have been paid.

(e) The claims are verified in the
office of the Custodian of "Enemy
Property, which has already been
sirengthened to expedite verification of
these claims.

Foreign tours by officials of Central
Government

5756. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of officials of
the Ministries of Central Government
above the level of Under Secretary,
who have undertaken official tours
abroad during the last threg years and
the total expenditure incurred thereon ;
and

(b) how many of these officials have
gone abrcad more than once and the
number of times each official has visited
abroad ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
{h}. The information is being collected
and will be laid on the Table of the
House as soon as possible.
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Assault on hotei employees by General
Secretary and office bearers of Asoka
Hotel Karamchari Sangh

5758. SHRI RAMAVATAR
SHASTRI :

SHRI S. M. BANERJEE :

Will the Minister of TOURISM AND
‘CIVIL AVIATION be pleased to state :

(a) whether the General Secretary
and otner office bearers of Ashoka
Hotel Karamchari Sangh assaulted an
-employee of the Hotel and a police
criminal case has been registered against
them and after being arrested they were
released on bail later on;

(b) whether they have not been sus-
pended so far by the L. T.D.C, manage-
ment whereas the management had
suspended the office-bearers of the All
India [.T.D.C. Employees Union in the
month of March, 1973 in a similar
case ; and

- (c) if so, the reasons therefor and
the action Government have taken or
propose to take in the matter ?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM

AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) It has been
alleged that the General Secretary of
the Ashoka Hotel Karamchari Sangh
and some others assaulted a few em-
ployees of the Ashoka Hotel on 22nd
October, 1973. On receipt of a com-
plaint, the Police intervened and filed
a complaint  against the alleged
assailants in a local Magistrate’s Court
under Section 107(1) of the Criminal
Procedure Code. They were released
on bail on furnishing security.

(by and (c). The incident of Ma-ch
1973 was different frem that of Oclober
1973. In "the latter case, it was only
an apprehension of breach of pzaee and
no prima-facie criminal offence under
the Indian Penal Code has becn made
out so far against the persoss com-
cerned. Hence they have not been
suspended by the management so far.
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Statement of income filed by Doctors
of Dhanbad Division of Eastern Rail-
ways for Income-Tax Assessment

5760. SHRI K. M, MADHUKAR :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Railway Doctors
petting non-praciicing allowances are
submitting the statement of their income
after including the visiting fees charged
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by them for correct asessment of

Income-tax ; and

(b) if so, whether the wisiting fees
taken by each Doctor of Dnanbad
Division, Eastern Railway during 1970,
1971 and 1972 had been included in
their Annual Stafements of Income-
tax 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) A sam-
ple check of the returns of some Rail-
way doctors assessed in Calcutta indi-
cates thay some of these doctors declared
their income from profession separately
apart from income from salary without
however ziving details  rezarding  the
visiting fees charged by them.

(b) The Income-tax returns filed by
the dociors of the Dhanbad division of
the Eastern Railwavs do not indicate
any income by way of visiting fees.

Directives to Ministries to effect eco-
nomy especially in Petrol consumption

5761. SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister
of FINANCE be pleased to state:

(a) whether Government had issued
direc ives to all Ministries to effect
economv in their budget in view of
the difficult financial position prevailing
in the country;

(b) if so, the Ministry-wise break-up
of economy actually effected ; and

(c) whether any directive has been
issued to economise use of petrol for
staff cars and if so, the present,
Ministrv-wise break-up of expenditure
and the economy actually effected ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library See No.
LT 6091/73).

Shifting of Foreign Plants

5762, SHRI NAWAL KISHORE
SHARMA :
PROF. MADHU DANDA.
VATE : :

Will the Minister of COMMERCE
be pleased to state :

(a) whether there is an
tour foreign firms to shi

proposal by
their entire
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plants to India;

(b) if so, the details ‘of the countries
which have offered and the plants and
industries to be set up;

(c¢) the main features of the steps
taken by Government to consider such
offers ; and

(d) the location of such plants, it
any, in Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF  COMMERCE
(SHRI A. C, GEORGE) : (a) and
{(b). Apparently, the reference is o the
news items in ‘The Times of India’
dated 76th November, 1973 under the
heading “Four Foreizn Offers 1o Shift
Plants to India”. Out of the four
proposals mentioned in this news item,
two are not exactly transfer of plants
to India but are proposals for import
of sccond-hand machinery.  There is
only one proposal received for transfer
plant from USA to India for the manu-
facture of [Luxury Diesel Trawler
Yach*s on 100% export-oriented basis
in coiiaboration with a U.S. firm. As
regards the reference in the above men-
tioned “Times of India” news item of
26th November, 1973 about the propo-
sal of a Danish Manufacturer of Stain-
less Steel Cutlery, no concrete propo-
sals has been received so far.

(c) The proposal of shifting of plant
for the manufacture of Luxury Yachts
is under consideration of the Govern-
ment.

(d) No, Sir.

Difficulties faced bv Textile Mills in
Kerala

SHRI N. SHREEKANTAN

NAIR :

SHRI VARKEY GEORGE:

Will the Minister of COMMERCE
be pleased to state :

(a) whether it has been brought t.
his attention that textile mills in Kerala
are facing difficuties due to inadequate
supply of Staple Fibre; and

5763.

(b) if so. the stens taken to assure
generous allotment of this important
raw material ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.
There has been a fall in the production
of viscose staple fibre in recent months
due to lockout in the predominent pulp
producing unit and a cut had to be im-
posed on ali viscose staple spinning
units.

(b) It is expected that as soon as
production of wviscose staple fibre
normalises, the cuts will be restored
and allotments made in accordance with
criteria laid down by Textile Commis-
sioner.

Suggestion to Pensioners for organising
Cooperatives for economic projects

5764. SHRI VEKARIA :
SHRI ARVIND M, PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have sug-
gested to the pensioners to organise co-
operatives for organising some econo-
mic projects;

(b)if so, whether any programme
has been chalked out in this direction ;
and

(c) if so, the
thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SERT K. R. GANESH): (a) to (c).

salient features
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According to press reports it appears
that one of the suggestions made to the
pensioners in a meeting organised by a
certain organisation was thdl the pen-
sioners could organise cooperatives and

other such economic projects.  How-
ever, no such suggestion appears 1o
have emanatcd from the Government

as such and no specific scheme is  in
hand for this purposs.

Expansion of Textile Industry
5765. SHRI PRIYA RANJAN DAS

MUNSI : Will the Minister of COM-
MERCE be pleased to state :
(a) how many expansion schemes

have been granted to D.C.M. and other
Industries of Lala Charatram and
Bharatram Groups in which they hold

larger shares ;

(b) whether any new expansion
scheme in the field of Textile has been
approved by his Ministry o Bharatram
and Charatram, Goenka and Birla
Group in 1973 ; and

(c) if so, the names of those indus-
trial units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a2) to ic). The
following expansion schemes. in the
field of cotton textiles, pecrtaining to
Bharatram and Charatram, Goerka and
Birla Greups have been approved in the
year 1973 and industrial licences issued
in these cases ;—

Name of the Group

Licence No.

S

Capecity licenscd
for manufacture
of cotton yarn

and
date

Bharatram and Charatram Group*

DclhiCloth and General Mills Co. CIL.12(73) 7,480 spindlcs
Ltd., Delhi dt. 30-11-73
Goenka Groupe
Basanti Cotton Mills Ltd., Calcutta L/[23(1)/1149(73- 7,956 .
TEX(H) dt. 4-9-73
Birla Groupe
Chenab Textiles Mills Ltd., L[23(1)/1135/73- 12,400 ,,

Kathua, (J & K) TEX(H) dt. 23-5-73

*The licence was granted in this case for balancing the spinning and weaving capa-
cities in the Mill,

@ Licences were granted in these cases for increasing the spindleage in the Milks
to the economic level of 25,000 spindles.
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Name of the Group

Cupacity licenzed
for manufucture
of cotton yurn

Licerce No. and
date

Assam Cotton Milis Ltd..
Ch:riduwar (Assam)

East'rn Cotton Mills Ltd.,
Caleutia.

Bhara' Commere: and Industrics
Ltd., Nanjungud. (M.,P.}

Jayashree Texiles and
Indus'ries Ltd., Madnapur
(W. Bengal)

L/23(1)/i136/73- 12,500 Spindles

TEX(H) ct, 23-3-73

L/23(1)/1137/73- 10,312 ..
TEX(H) dt. 23-5-77
L23(1)/1138/73- 4,656 .
TEX(H) dt. 23-5-73
L/23(1)/1139/73- 13,000 ..

TEX(H) dt. 23-5-73

Rags Scandal

5766. SHRI P. GANGADEB : Will
the Minister of COMMERCE be
pleased to state -

(a) whether the Central Bureau of
Investigation has completed its enguiry
into the “rags scandal”; and

(b) if so, how many persons
been arrested in this conneclion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

have

A. C. GEORGE) : (a) No, Sir.
{(b) No one has been arrested. so
far.
Fake currency seized by C.B.IL in
Calcutta

5767. SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether a big haul of fake
currency note, was seized on 15th
October, 1973 near Madhyamgram in
24 Parganas District, Calcutta by
C.B.L:

(b)if so, the value of the forgea
currency notes and their denomina-

tions ; and
(c) whether any printing ‘machinery
and other equipment was also seized ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) o (c). On
15th October, 1973, the Officers of
the C.B.I. raided the house of one
Bijoy Sarkar at Vivekanand Nagar in
24 Parganas District, West Bengal and
recovered Rs. 1.5 lakhs worth of
Indian currency and Rs. 3.5 lakhs worth

of Bangladesh currency allegedly forged
and seized other incriminating materials
such as metal blocks, handpress, auto-
number machines purportedly used on
the manufacture of these notes. A cri-
minal case has been registered and wo
persons have been arrested.

Confiscation of goods seized from Bal-
yogeshwar

5768. PROF. MADHU DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether the Cusioms Authorities
have confiscated contraband goods
worth Rs. 3.5 lakhs smuggled in by
Balyogeshwar ;

(b} if so, from which coun‘ries the
goods were smuggled into India; and
(c) what action has been taken by
Government against Balyogeshwar ?
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The fol-
lowing undeclared goods seized from
the baggage of Shri Prem Pal Singh
Rawat alias Balyogeshwar have been
confiscated :—
(1) Jewellery valued about
Rs. 43
thousand

(2) Watches valued about Rs. 18
thousand

Rs. 1,96
thousand
approxi-
mately.

(3) Foreign currency in
American Dollars,
Pound Sterling,
Swiss Franes, Aus-
tralian Doljars and
Japanese Yen.
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() Travcliers  cheques Rs. 46

in American Dollars. thousand
approx.

from the United
along with his

(b) He arrived
States of America
devotees.

(c) Collector of Customs, Delhi has
reported that in addition o the confis-
cation of the seized goods, for which
an order has already been passed, show
cause notices for imposing personal
penalties under Section 112 of the
Customs Act, 1962 a-¢ shortly being
issued 1o Balyogeshwar, Shri Behari
Singh and Miss Jan  Apter. Director
of Entorcement has also issued Show
cause notice against Shyi Behari Singh
under Foreign Exchange Regulations
Act.

Submizsion of a
Central
working  in

Memorandum by

Government Employees
Pali re: House Rent
Allowance

5769. SHRI M. C. DAGA: Wil
the Minister of FINANCE be pleased
tn stale

(a) whether the Central Government
emplovees working in Pali (Rajasthan)
have submitted a memorandum to the
Central Government demanding House
Rent Allowance ; and

(b) if so, the action
Goverrment thereon ?

taken by

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Yes
Sir.

(b) It has been decided to classify
Pali (Rajasthan) as a ‘C’ Class town
for the purpose of grant of house rent
allowance to the Central Government
emplovees stationed there. Necessarv
-orders in this regard are likely to issus
shortly,

Number of Central Government
Pensioners

5770. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have any
data regarding the number of Central
Government pensioners at present ; and

(b) if so. the number of such pen-
sioners whose incomes are below the
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poverty line according to present
standard laid down by Government in
this behalf ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R. GANESH) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House as soon as passible,

Setting up of a Committee to Review
the Existing Fiscal and other Incentives
for Hotel Industry

5771. SHRI R. N, BARMAN :
SHRI V. MAYAVAN :
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state

(a) whether Government have deci-
ded to set up a Commillee to review
the existing fiscal and other incentives
for hotel industry ;

(b) if so, its composition and termi
of reference ; and

(¢) the time by which it is likely 1o
be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SARG-
JINI MAHISHD : (a) to (€). Yes, Sir.
A Committee to review fiscal and
other incentives for the hotel industry
is being sct up immediately under the
Chairmanship of Shri S, Bhootha-
lingam, Director General, National
Council of Applied Economic Research,
with the Director General of Tourism
as Member-Secretary and representatives
of the Ministry of Finance, Planning
Commission. Industrial Finance Corpo-
ration of India and India Tourism
Development Corporations as Members.
The Hotel Industry will alo be repre-
sented on the Committee.

The terms of reference of the Com-
mitlee are given in the attached
statement.

STATEMENT

The terms of reference .of the Coru-
mittee on fiscal and other incentives for
the hotel industry will be as follows :

(i) review
{a) the development of diffe-
rent categories of hotel

accommodation for tourists
in the period 1969.74 ;
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(b) the contribution of fiscal and
other incentives (including
allotment of sites and allo-
cation of foreign exchange)

1o the development of the
hotel industry in  this
period ;

(¢) factors inhibiting the deve-

lopment of hotels ;
(ii; To consider
(a) the likely demand for diffe-
ren; categories of hotel ac-

commodation for tourists in
the period 1974-79 ;

the requircmeni of finance
and likely scurces of invest-
men* in the expansion of

(b)

hotei  capacity in  this
period.

(iiiv To recommend
the most economical and

appropriate sysiem of fiscal
and other incentives neces-
sary to achieve the desired
pattern of development of
hotel industry in both the
private and public sectors.

Supply of Coal to Bangladesh

5772. SHRI C. JANARDHANAN :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government will supply
six lakh tonnes of coal to Bangladesh;
and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGEY): (a) and th). Minerals
and Metals Trading Corporation of
India Ltd., have concluded contracts
with Bangladesh envisaging supply of
6.60 lakh tonnes of non-coking coal
Grade I and I Steam and Slack during
1974. The supplies are scheduled to
commence from January, 1974 @
55,000 tonnes per month.

Relaxation in Restrictions on Foreign
Tourists visiting Manipur

5773, SHRI N. TOMBI SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a} whether Government are aware
that the present restrictions on tourist
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traffic are serious obstacles to
growth of tourism in Manipur; and

the

(b) if so, the steps Government pro-
pose to take to bring about some rela-
Xations in the inner-line permit system
for foreign tourists wisiting Manipur?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): (a) and (b). The restric-
tions imposed on the visit of foreigners
to the Manipur area have not ver been
lifted. The matter is still under the
consideration of the Government.
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Indo-U.S. Agreement about P.I. 480
Funds

5775. SHRI PILOO MODY : Wil
the Minister of FINANCE be pelased
to state :

(a) whether the U.S. House and Se-
nate Foreign Relations Committee has
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recently agreed to ease a Senate-ap
ved rgtnctmn on the lndo-Amem
agreemen; to seltle the account of US-
owned Indian rupee under PL 480.

(b) the details of changes so made
by the US Senate Foreign Relauons
Committee; and

(c) the reaction of the Government
of India in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The U.S. Senaite had made
an amendment to the Foreign Aid Au-
thorisation and two other bills that “the
United States Government may not
come to any settlement with the Gov-
ernment of India with respect to sums
owed by that Governmeni to the Uni-
ted States Government on sales and
loans made pursuant to law unless—

(i) that settlement provides for the
Government of India paying all
of such sums owed; or

(ii) Congress, by law, specifically
authorises settlement in an
amount which is less than all of
such sums owed.”

This amendment was however defeated
as a Conference of the Senate and the
House. As a result, the Indo-American
agreement on the disposition of the
US-owned Indian rupees would only
require to be transmitted to the Agri-
culture and Foreign Relations Com-
mittees of the U.S. Congress end lie
before them for review for a period of
30 days.

As mentioned in the statement made
on the 13th December, 1973, the U.S.
Administration will receive the autho-
rity to conclude the agreement as soon
as this legislative requirement is com-
pleted. Therefore, we will conclude the
agreement.

Public Sector Undertakings not paying
Bonus to Employees

5776. SHRI PRABODH CHAN-
DRA : Will the Minister-of FINANCE
be pleased to state the names of public
sector undertakings where bonus is not
paid to its employees and the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Payment of
Bonus Act 1965 stands extended to
Central Government Industrial and
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Commercial undertakings to the extent
laid down in Section thereof;, the
Government of have, however, laid-
down, as a matter of policy, by execu-
tive orders, that those public undertak-
ings also, which are not covered by Sec-
tion 20 of the Bonus Act, should make
ex-gratia payments to tlmr employees
on the same lines as those covered by
the Bonus Act. The question of non-
payment of bonus in the case of Cen-
tral Government industrial and com-
mercial undertakings under these pro-
visions does not, therefore, arise. Under
Section 16 of the Payment of Bonus Act,
19635, the benefit of a six-year bonus
holiday is available to those undertak-
ings, which fulfil the conditions laid-
down therein. This concession is also
available to public enterprises including
those not covered under Section 20 of
the Act. The undertakings, which have
not paid bonus under this provision of
the Act, will change from year to vear
depending upon the fulfilment of the
stipulated conditions.

Shortage of Pilots in Indian Airlines

5777. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any shortage of
F-27 pilots in the Indian Airlines;

(b) whether there is any shortage of
pilots with Avro endorsements in the
Corporation;

(c) how many pilots are there who
have been able to get Avro endorsement
during last three years but have not
flown an Avro at all; and

(d) the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR : (a) and (b). No, Sir.

(c) and (d). 167 pilots were trained
on the Avro during the years 1970,
1971 and 1972. Pilots holding endorse-
ments on different types of aircraft in
the fleet of the Corporation are utilised
according to operational requirements
Co-pilots holding HS-748 endorsements
only in the Delhi Region are being ros-
tered for the limited HS-748 flying
while pilots holding both F-27 and HS-
748 endorsement are being utilised for
F-27 operations only.
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Trusts owned by the Chairman of Bird-
Heilger Group of Companies

5778. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be plea-
sed to state:

(2) whether the present Chairman of
the Bird-Heilger group of companies
and his family are the Trustees of seve-
ral Trusts;

(b) if so, the name and description
of such Trusts and the total value of
assets owned by each;

(c) whether it has been alleged that
the Chairman and his family, by virtue
of the fact that they are the trustees of
the ssid Trusts, transact sale, purchase
and transfer of share amongst these
Trusts on the one hand and on the
other hand, by virtue of the fact that
they have thc controlling shares in the
Heilzer Private Limited and their group
of companies transact sale, purchase and
transfer of shares of the companies—
in between the Trusts and the Compa-
nies. within the trusts and within the
companies themselves;

(d) if so, the details thereof and
Governments reaction thereto; and
(e) whether any provisions of the

Trusts Act have been violated by the
said Chairman, if so, the particulars
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESHj: (2) to {e).
The information is being collected and
will be laid on the table of the House
as soon as possible.

North Brooke Jute Co.

5779. SHRI JYOTIRMOY EOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether it has been alleged that
North Brooke Jute Company Limited,
West Bengal, a unip of M/s. Heilgers
(Private) Limited, has been recently sold
illegally to a broker of a Jute Broking
firm of Calcutta;

(b) whether the sale has taken place
in London for 21,00,000 and money
deposited in the Chartered Bank, Lon-
don in the name of mother-in-law of
Shri Pran Prasad, Chairman and Mana-
ging Director of Heilgers;

(c) whether the transaction was refer-
ed io the Reserve Bank and whether
the Reserve Bank gave the npecessary
permission; and
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(d) whether the sale has taken place
in contravention of the Foreign Ex-
change Regulation Act, 19737

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) A substantial number of shares in
Noth Brooke Jute Co. Ltd. have been
transferred through stock brokers of
Calcutta to M/s. Ramgopal Ganeriwala
?:nd Eod Pvt. Ltd., and Bhubandhar Tea

0. Ltd.

(b) With a view to finding out if any
amount has been paid outside India,
the Enforcement Directorate has initia-
ted enquiries.

fc) and (U). As thz sale of shares is
between two residents it does not re-
quire the Reserve Bank's approval under
the Foreign Exchange Regulation Act,
1947. The Foreign Exchange Regula-
tion Act, 1973 will come into force only
with efiect from 1-1-1974.

Prooosal to change Credit Policy of
Financial Institutions
5780. SHRI C. K. CHANDRAP-

PAN : Will the Minister of FINANCE
be pleased to state :

(a) the quantum of financial assis-
tance given by financial institutions to
large, medium and small industries
during the last three years, State-wise ;

(b) whether Government propose to
change the crediy policies of the major
financial institutions like LIC and UTI
for the benefit of smail industries ; and

f{C} if so, the salient features there-
of 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Presumably, the Hoa'ble Member
refers to all-India term leading finan-
cial institutions, namely, Industrial
Development Bank of I=dia, Industrial
Credit and Investment Corpora‘ion of
Indiz, Indusirizl Finance Corporation
of Indix, Life Insurance Corporation of
India and Unit Trust of India. The
aggregate of State-wise financial assis-
tance sanctioned and disbursed by
Industrial Finanze Corporation of India.
Industrial Credit and  Investment Cor-
poration of India and Life Insurance
Corporation to large, medium and small
scale industries during the last 3 finan-
cial years viz.. 1970-T1. 1971-72 and
1972-73 are given in the statement laid
on the Table of the House [Placed in
Library. See No. LT-6092/73].
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Information in respect of Industrial
Development Bank of India and Unit
Trust of India is being collected and
would be laid on the Table of the
House to the extent available.

(b) and (c). The requirements of
credit for small-scale industries are
mostly met by State Financial Corpo-
rations and commercial banks. insti-
tutions like Industrial Finance Corpo-
ration ot India, Life Insurance Corpo-
ration and Unit Trust of India can only
give assistance to corporale or coopera-
tive sector and the bulk of the units
set up with _the small-scale industries
arc in the “form of proprietorship/
partnership firms. Industrial Develop-
men; Bank of India helps the State
Financial Corporations through re-
finance for loans given by these insti-
tutions to small-scale industries. Unit
Trust of India does not grant loans.
‘The assistance required by the small-
scale industries are mosily in the form
of loans and not in the form of deben-
tures, under-writing assistance, guaran-
tees etc. which form can more suitably
be utilised by the corporate sector.
Life Insurance Corporation indirectly

helps small-scale  industries by  sub-
scribing to the market bonds, giving
loans to development of industrial

estates and other infra-structure assis-
tance. The policy of the financial
insiitutions is one of continuing libera-
fisation towards smzll and medium
industries, industries set up by quali-
fied enterpreneurs and industries to be
set up in snecified backward areas. The
major financial institutions cxtend all
possible  help indirect or direct to
promote small-scale industries and at
the same time Industrial Development
Bank of India in particular ensures that
the State Financial Corporations and
barks grant liberallv more assistance
to small scale industries on the basis
of viability of the project and the appli-
cants’ ability and experience rather
than security, means etc.

Issuing of Guidelines to State Govern-
ments and Firancial Insiitutions in
regard to Joint Sector Units

5781. SHRI C. K. CHANDRAP-
PAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have issued
any guide-lines to the State Govern-
ments and financial institutions regar-
ding the joint sector units ; and
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(b) if so. the nature of instructions
issued in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Government has clarified
its decisions on Industrial policy con-
tained in the Press Note dated the 2nd
February, 1973 (copies of which were
laid on the Table of the House in
reply to Unstarred Question No. 281
answered in the Lok Sabha on 21st
February, 1973), that in all Joint Sec-
tor Units, the Government will ensure
tor itself an effective role in guiding
policies, management and opcrations.
The instructions issued to the Stale
Governments relale mainly to the
financial structure of the new projects
and association of privale enterpre-
neurs. According to these instructions,
the State Industrial Development Corpo-

ralions may invite Governmeni  and
quasi-government  financial institutions
to buy shares in industrial ventures

undertaken by them and if the shares
held by the State Government and the
financial  instmutions  held together
amount to more than 50% there would
be no objection to the rest of shares
being taken up by private parties. In
case, however, such financial institu-
ticns are not interested in participation
in share capital, the Corporation may
permit association of private capital

subject to the Corporation itself
retaining a reasonable holding, of an
order of not less than 26% of the
paid up equitv share capital. The
Corporations should, however, ensure

that no other entrepreneur or business
group gets a share of more thin 25¢
in the equity capital of new company
formed, to implement the letter of
intent.  Prior permission of the Central
Government would be necessary if a
larger equity share holding than 25%
is proposed to be given to an entre-
preneur. The joint sector will not be
permitted to be used for the entry of
larger houses, dominant undertakings
and foreign companies in industries in
which they are otherwise precluded on
their own. As far as guidelines to
the financial institutions are concerned,
Government have accepted, in principle,
that major projects in the private sector
which receive  substantial financial
assistance from the public financial
institutions on medium or long term
basis should be treated as belonging to
the ‘joing sector’ and not to the private
sector exclusively. It has, therefore,
been decided that in such cases, the
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All-India long term financial institutions
should participate meaningfully in the
management of the concerns, at policy
levels, such as nominee directors on
asgsisted concerns and should, as part
of the financial arrangements, stipu-
- late appropriately terms and conditions
for exercise of option in suitable cases
for converting loans given and deben-
tures issued in future into equity capi-
tal of the concerns.

A copy of the detailed guidzlines to
financiad institutions on the above sub-
jem was laid on the Table of the House
n reply to  Unstarred Question
No. 3765 answered on 2-7-1971.

argwT 1 awEl afw i ager
5782. Hi Agidicw fag wey :
i gaIE que
1 faq w41 az 0T F g1 F4T
fE .
(%) #a1 a9 1971-72 31T 1972~
73 & 1A fraifm amsc ad aF
aqa AF fear qar & &g
(=) afz zi, = za3 Far Fro0r §
T X TgA wAA & fAgaar Fdardr
FAER?

faa Harem & Tew WA (s Fo Ao
wm) o (F) 1971-72 ¥tT 1972-
73 § @i #1 A% AaF (fana w7
afga) #1 A F #, 31-3-1973 7
WAA: 173.37 FUS Fo HIT 248,57
FUT &o F| AT aFrar 4t | 1972-73
3 #F9 ¥ FIFTAT IFA 30-6-1973 F
230,47 FUT & ¥ | 30-6-1973
] 1971-72 Fr aFrar 1 feqfa sqasa
agt 21
(=) anr amar @7 & famfafaa
¥ & o g afgF wOr £ i—

(i) der arf fsad arr § ‘afaq
F7' % ® T wamd fFr@d
w1 arar g, faas aurgea
glar g1

4—29 LS §/73
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(ii) o#ft = fomd @ & amsx
sifaesrfeat & Fararal
g7 adret w1 fegara gW
a® & fau wgqs andq faad
g &

oH AT A1 Fwaa-afT
wife & fagera grr as afafore
agT f 1

agt qiT W1 9| 7 faarauca
Z, aafa § m@mm aka
amaa aFf wTdr )

adr wiT ar A & graTa
ATAr £

Ay

gdr ® At 2RI FUmT
Aqq7 ¥ uga Hadr Al
F fagzia & fau wxfafm
9f £

(vi)

(vii) der F=faai & avs aFar

#qid w1 afzgamsrd §)
ag  =afmgt &
WA T WA B1E qhE )

(viii) aTE

TIFE F1 qgA FEn & fAd Fram
arad 74 ATy faaw frewfafan s
Wi mfgsr & (N a7 F ae #x
afefeafani av fasiz #73 §) fag w7
aar fFg ar @ € :—

(%) < #1 swemam ad 7 F
far srasr afafags, 1961 F¥ MW
221 & ¥=Ta T9T AT

(w) fraffet g @@ w@a Y
arir 226(3) # arasa swfwago

(w) wmxr 226(4) & w7ada wawar-
agt & gA w1 qfwFIT

(=) arer 226(5) ¥F sata 99
gerfa 7wy e fadr

(=) mr 222 & ada Fgdh
FA-GE ATY FAT )
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() wa/sr=s awafa a1 afwwem/
fa=r

() fgifeft = faE gEEmE
¥ A% @Aar |

faq qmaAT & 10@@ %o §afuw
N THFA FFTAT § IAH ART-(T KIAAL
#7 BATA W @ F1 3 fee
Fdra wamy FT AF F AW ¥ O
faaig ¥ Taifsa fwar mar € arfs &a
afagrft F1, FITR HTqd1 FHATE
s & fac gfa mrvavia feararas

FO & TFTAT AT FHEGTF) GATA
7Y gfez ¥ A owgs AfadasE s
wgvr & faw daws ¥ wsa A T
3-f1g TeawaT 1 F As5 A1T HIAAT,
gfm@a Fa= & ATAFT  ATIEAT Ad
afasrd FenAt & gfefatag & fTare
fanw fEsr o 1 38 famre-fasa & of-
vra: famfefes #zw mafazwar &
Atz ST IHF T4 § | AuRT I5F AT
w1 fa=re § —

(1) smawe afgwfedi o *¢
g afgwrft & &t f)
437 F@AI N

ofme Fae sAdT ¥ e
FEgal ¥ agd AT 6%
afidTas wEIaT ATAFT ATAFAN
F1 %5 A=xfa & feg Fars
FTal arfs aFrar o sdi=i
F fagzrar @r @& )

(2)

(3) amza =gl 1 Ad & 72L
¥ =TT A0 o daA
FTAT |

(4)

gz 1 Aar 53 13 53  F91-
@94, qA-FET FIUT ANAT
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# fager 3tz adAig Ao
F ANTT § 17 g4 T4 F)
AT A QI FTATI
(5) adidts  wifusifat & ag
fagza g7ar fx faa amatd
T8 R aeATE § GAH W19-
faFar & smarT o oy adr=
T dew arfasri 14 )

i weaer FT A1E § w3Ew (F9T)
saFET AgEi & fesrofawd w78 @
g arfs @a%Fr, @ gaesT 1 oEWEE
FIA T 317 @@ FT 94 wiwell $ qHIW
¥ sgt 9§ A sada £, wriada fear
ELE

Price Preference for Products of
Public Sector Units

5783. SHRI PILOO MODY: Wil
the Minister of FINANCE be pleased
to state :

(a) whether Government have deci-
ded to allow a 10 per cent price prefe-
rence for the products of public sector
units over those of private units in the
purchase made by Ministries, Govern-
ment Departments and other Public

Enterprises ;

(b) if so, the reasons for giving
such a price preference ;

(c) whether representations have

been received in this regard from a
number of private units ; and

(d) the
thereto ?

reaction of  Government

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Yes,
Sir. In respect, mainly of engineering
goods, which are of a capital nature.

(b) The main objective of the price
preference scheme is to achieve fuller
utilisation of capacity set up in the
public sector.

(¢) and (d) Some representations
have heen reccived, which are under
examination.
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Export of Rubber to various Countries

5784. SHRI VAYALAR RAVI:
SHRI K. P. UNNIKRISH-
NAN:

Will the Minister of
be pleased to state :

COMMERCE

(a) the total quantity of rubber
exported to different countries so far
during the last three years;

(b) how far the export of rubber
has helped to stabilise the price level
of natural rubber in this couniry; and

(c) the salient features of  the
schemes undertaken to protect and
promote the interests of small rubber
growers in the country and the nature
of assistance Govermment propose to
give to the Rubber Board for this
purpose ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Export of
Rubber (Natural rubber and similar
natural gums, synthetic rubber and re-
claimed rubber) during the last 3 years
is as follows :

Quanihy

Year exported

(in Kgs.)

1970-T1 2,69,807

197172 6.,93,980

1972-73 10,81,402
TotaL 20.45,189

During 1973-74, the State Trading
Corporation of India Ltd., which have
been asked to export natural rubber to
the extent of 5,000 tonmes from their
stocks, have exported 1,445 fonnes
upto 14th December, 1973,

(b) There has been a substantial
improvement in the market price of
natural rubber.

_ (c) To protecy and promote the
interests of small growers of rubber, the
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following schemes are already being
operated by the Rubber Board for
which necessary funds are provided by
Government out of these cess collec-
tions :—

(i) Replanting subsidy schemes for
increasing productivity ;

(ii) Granting loans for expanding

the existing holdings to econo-

mic units and their maintenance ;

Distribution of  high-yielding

planting materials ;

(iii)
(iv) Distribufion of fertilisers and
fungicides at concessional rates ;

(v) Granting financial assistance to
Co-operative Societies of small
growers for improving proces-
sing and marketing ; and

Free  technical  advice to

growers.

(vi)

In addition, the Central Government
have deployed the State Trading Cor-
poration of India Ltd., into the rubber
marke; from October 1970 to ensure
that small growers get the notified price
for their produce. To augment the
efforts of State Trading Corporafion in
this direction, the Central Government
have also given loan assistance to the
Government of Kerala for purchasing
rubber from small growers at notified
prices.

Credit given by Nationaliced Banks for
Self-Employment during 1972-73 and
Current Year

5785. SHRI P, R. SHENOY : Will
the Minister of FINANCE be pleased
to state :

(a) the total number of persons who
received credit facility for self-employ-
ment from the 14 nationalised banks
during the year 1972-73 and during
the current year ; and

(b) the total credit given by each of
these banks during the above period ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The table below indicates
the data in regard to the outstanding
advances of each of the fourteen
nationalised banks to borrowers in the
category of ‘protessional and self-
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employed persons’ as at the end of
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March 1972 and 1973.

March 1972 Mouich 1973*
Nationalised Banks No. of Amounr No. of Amount—
accoun's outstand- accounts outstand-
( Rs'.nl‘gkhs) ®Rs. l%‘khs)
1. Allahabad Bank 2,154 69.60 2,200 37.04
2. Bank of Baroda 1,432 35.98 5467 86.98
3. Bank of India 2,282 80.99 6.179 132.72
4. Bank of Maharashtra 1,623 84.29 3,483 229.26
5. Canara Bank 4,598 64.30 5,094 i2:.08
6. Central Bank of [ndia 5,260 142.59 9,808 182.22
7. Dena Bank . 4,680 66.15 743 §i.39
8. Indian Bank . 1,517 70.53 2,028 i87.85
9. Indian Overseas Bank 76% i7.86 803 52.46
10. Punjab National Bank 1,110 13.35 2,415 24.74
11. Syndicate Bank 16,721 229.65 17,772 276.50
12. Union Bank of India 3,572 77.28 10,273 155.63
13, United Bark of India 1,804 43.90 2,i69 6C.59
14. Uaited Comm-reizl Bank 2,263 68.40 3,361 75.08
ToTAL - 49,883 1,064.90 82365 1.690.54

*Provizionals

Besides the above, bank advances to
other priority sectors such as agricul-
ture, small scale industrics, retail trade
and small business, road and water
transport operators, etc. would also
include a number of cases of advances
to self-employed persons engaged in
these sectors.

Fish Export
5786. SHRI P. R. SHENOY : Will
the Minister of COMMERCE be
pleased to state:
(a) the foreign exchangé eamings tor
fish export during the last three years ;
and

(b) the steps taken to increase the
export of fish?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The value of
exports of fish and fish preparations
during 1970-71, 1971-72 and 1972-73
was Rs. 30.53 crores, Rs. 41.39 crores
and Rs. 53.79 crores respectivelv.

(b) (i} The Government approved
import of 30 fishing trawlers in 1968-
69 and announced a further scheme for
import of 50 additional trawlers in June
1973, this is to increase the fish catch
for meeting export demand.

(iiy The Marine Products Expo:t
Development Authority was established
in 1972 to look after various aspects
of export development of fish and bther
marine_ products, They had sent a
delegation to Japan in September 1973



101 Written Answers

to make an on the spot study of the
market situation arising ¥n Japan and
to suggest remedial measures to increase
our exports.

(iii) The Marine Producis Export
Development  Authority organised a
Seafood Fair at Bombay in the first
week of November, 1973 wherein the
overseas buyers had a close contact with
the Indian processors/exporters and
could have a first hand knowledge
about the industry in India.

(iv) The Indian Institute of Foreign
Trade conducted a feasibility study of
marketing shrimps in U.S.A. to see the
factors responsible for lower unit value

realisation for Indian shrimps in the
American market.
(v) Steps are being taken to en-

courage the exports of new items of fish
and fish products like Sardines, tuna,
mackerels, etc.,, which have high poten-
tial for export.

Forcign Exchange carried by Congress
President of Himachal Pradesh during
his visit to Moscow

5787. SHRI S. M. BANERIJEE:
Will the Minister of FINANCE be
pleased to state :

(2) whether he has received any
complaint that ihe Congress President
of Himachal Pradesh, during his visit to
Moscow (Russia} carried huge amount
of forcign exchange ;

(b) whether the Soviet officials raised
serious objection to this ; and

(¢) whether any investigation has
been made and if so, with what result ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
{a) to (c) Certain allegations to this
effect have been received and are being
inquired into. Results of inquiry are
awaited.

Smuggling of currency on India-Bangla-
desh Border

PURUSHOTTAM
KODKAR :
SHRI SHRIKISHAN MODI :
Will the Minister of FINANCE be
pleased to state :

(a) whether smuggling currency acti-
vities are going on along the 1,400 K.M.
India-Bangladesh border ;

5788. SHRI
KA
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(b) if so, the total amount seized by
the Customs in 1972 and 1973 and the
amount of Indian currency seized ; and

(c) whether big smugglers in the
three countries of the sub-continent are
closely inter-connected ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Cur-
rency is one of items of smuggling
on the Indo-Bangladesh border.

(b) The value of currency seized by
the Customs in 1972 and 1973 (upto
August) along - the Indo-Bangladesh
border is as follows :

Other
currency Toial

Indian
CLll'l'cf'ICy

Rs. Rs. Rs.
67, 700 8,35,000 9,02,700
566,600 6,01,7C0

1972 .

1973 .
(Upto
August)

35,700

(c) For cffecting smuggling across
Indo-Bangladesh border, smugglers of
India and Bangladesh are evidenily con-
nected with each other, Government
have no information that smugglers of
Pakistan are also connected with this.

Decrease in Production of Controlled
Cloth

5789. SHRI NAWAL KISHORE
SINHA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the production of con-
trolled cloth continue to lag behind;

(b) the actual production of con-
trolled cloth in square meters during
the period from June, 1972 to October,
1973 and the figures of official quota
which was to be produced ;

(c) the reasons for short production
and the steps taken tp increase the
production of controlled cloth for the
benefit of people ; and

(d) whether there is a proposal to
increase the price of conlrgl]ed cloth
and if sp, the particulars in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and {b). Against
the Industry’s undertaking to produce
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100 million $q. metres of comtrolled
cloth every quarter, the production of
controlled cloth since July, 1972, has
been as follows

In

) Million
Period 8Q. metres
July/Dec. 1972 . 164
Jan.[March 1973 . 64
AprilfJupe 1973 146
July/Sept. 1973 96.42
Oct. 1973 16.00

(¢) The short-fall in production of
controlled cloth during this period was
mainly due to power-cuts imposed in
the various States towards the last

uarter of 1972 and first half of 1973.
he I.C.M.F. have been reguested to
make good the short-fall, during the
last quarter of 1973.

(d) The present policy in regard to
controlled cloth is being examined with
a view to seeing what changes, if any,
are required.

Payment received against presentation
of false medical bills by Officers of
State Bank of Bikaner and Jaipur

5790. SHRI Y. ESWARA REDDY :
Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of
India, New Delhi received complaints
regarding fraudulent payments received
by some officers of State Bank of Bika-
ner and Jaipur against presentation of
false Medical Bills; and

(b) the action taken against the offi-
cers?

THE MINISTER  OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) No, Sir.

(b) Does not arise.
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Trade with USSR and East Europeaa
Cotmtries

5791. SHARIEI' P. A, SWAMINATH-
SHRI R. V. SWAMINA-
THAN :

Will the Minister of COMMERCE
be pleased to state:

(a) whether India’s trade with the
Soviet Union and other East European
countries had increased during the de-
cade;

(b) if so, to what extent it has in-
creased with the USSR;

(c) whether there has been decrease
in various items of exports from India
to that country,

(d) whether with the growth of pro-
duction capacity in India, there has
been a steady decline in the import of
conventional machinery from the So-
viet Union; and

(e) if so, the extent thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) Yes Sir.

(b) Trade with USSR has increased
from about Rs. 97 crores in 1962-63 to
Rs. 411 crores in 1972-73.

(c) No, Sir.
(d) Yes, Sir.

(¢) Import: of conventional machi-
nery from U::31 has deciined from
Rs. §5.3 crores in 1963-69 to Rs.
43.7 crores in 1972-73.

Secority measures at Airports
5792. SHRI P. A, SWAMINATH-
AN :

SHRI V. MAYAVAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the Union Government
have asked the State Governments to
take tighter security measures at air-
ports till a decision on the induction of
the Central Industrial Security Force is
taken;

(b) the reaction of the State Govern-
ments thereto; and

(c) when the Central Industrial Secu-
rity Force is being inducted into the
airports?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) and (b) The state Gov-
ernments are already following the
guidelines given by the Government of
India for the security of Civil aviation.

(c) The Central Industrial Security
Force has been inducted at Delhi Air-
port on 10th August, 1973 and will be
brought into the three other interna-
tional airports in a phased programme
as carly as possible.

festier Samadz d=x (ww gfeav dfe.
wmET A

5793. TWo FERFMTW i : Fa7
arforeg g5 A7 FAF A FTr FLO
[E

(%) #zar  fzarza @iz dz%
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¢

(7) #71 ¥7 FzT H 3@ FAT
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fad Fo ®o Taafew gra wiw W
MUY (TFo FTo AYo) ®Y TwATRY
SRS A0
5794 ¥o FEMATCEN qiEy C
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gty 4 3 @ gEEr dfae sy s
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() =aa faet fa3slt q@r & sm
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arforen Haraa § I qaqt (Wi go o
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a ¥ fag  sEw mmEraor & A
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fawt warew & vog dat (st ®o Ao
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g fada<, 1956 ¥ & 1 3=
¥FFET, 1966 #§ faadim
5ot # 9= fEar mar ar )
4 T NG FEG IAEA TF
T @ Aew A F FT e
qOW CFF A agd wgeEq
AT g F | F wAW A
# gt fd o A geie-
ardt # ¥ ¢ R I vET Hoi
¥ w@ra /g J # wvrE
21 aw 3% foelt & ame
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W & ww 9% faere fer
ST |

3. feelt § dworw T FEE
Saraes fawm & fafaer safest &
G F W@ TG AN F Fratedy wfa-
FIET H1, qurafTF FTON T BRFT,
AT TATAEE T2l /T Tmar g 1
oy 11 & freafafas FEeey sfesrd
1539 & sfgs g9 & felt @ R 2
(1) =t oo wreo e, fadters,
FE IEEATeE |

(2) =¥ 311’§0 £ <, AT,
FErg IS |

(3) »iwet faem feary, frdvers,
FE0  IERATE |

(4) =fv d¥o o TRt , frdrer,
F7Erg IR |

1971 #1973 F &% Fm
AT T F faE F AT H e
gEfa & qF 4wt = s i
Y F€T T FT @ T A1 AT TAw
s faedt @ areg w3 e o A
qr | #f TETHY FT AT 6" -
= FT 21 T & I 5 W & I9F
FAWT ¥ M3 fFq T F7 FwE 2
Y TATEY F T F T F1 7%, 1974
¥ gmrg s & S I5E e
FTHEE & 1 A T AT Ay e
it qges areon 91 faelt # @ fear
mrE

Loan advanced by Nationalised Banks
in Districts of West Bengal

5796. SHRI A. K. M. ISHAQUE:
SHRI S. N. SINGH DEO:
Will the Minister of FINANCE be
pleased to state:
(a) the loan advanced by Branches of

the nationalised banks in the Districts
of West Bengal;
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(b) how many applications were
made, District-wise, during June, 1972
to June, 1973;

(c) whether tribal and Scheduled
Caste applicants are not given any loan
by the branches of nationalised banks
i West Bengal: and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHa‘\li
VAN): (a) to (d). The available infor-
mation relating to the district wise out-
standing advances of nationalised banks

in the State of West Bengal as on the
tl;sh:) \rr_-:day of December, 1972 is given

L. *Amgpunt
District outstanding
(Rs.lakhs)

I. Bankura 59
2. Birbhum 55
3. Burdwan 569
4. Calcutta 36,909
5. Cooch-Behar 25
6. Darjeei’ng 140
7. Huogh?y 193
8. Howrzh 676
9. Jaipaiguri 315
10. Malda 2
11. Midnapore 232
12. Murshidabad 66
13. Nadia 195
14. Purulia 4]
15, 24-Parganas 739
16. West Dinajpur 38
Totar . 40279

* Figures are provisiona]..

" The data maintained by the commer-
cial banks do not provide for such
classification as loans to tribal and
scheduled castes etc. Nor does there
currently exist any system of tabulat-
ing on overall basis information in re-
gard to the number of applications re-
ceived.
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Loan given by Nationalised Banks to
Agriculturists of West Bengal having
less than five bighas of land

5797. SHRI A. K. M. ISHAQUE:
SHRI, S. N, SINGH DEO:
Will the Minister of FINANCE be
pleased to state :

(a) wheiher nationalised banks have
given loans to agriculturists of West
Bengal having less than five bighas of
land during the last two years;

(b} whether loans have been given to
the persons having more than five bi-
ghas of land; and

(c) the names of the banks which
gave loans indicating the total amount
of loan given by each of them?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHTAGI):
(a) to (c). The Nationalised banks as
well as the State Bank of India have in
fact been giving loans to agriculturists
in West Bengal having land holdings
upto 2.5 acres and above. As per pro-
visional figures received from the Re-
serve Bank of India, the total outstand-
ings of direct advances given by Na-
tionalised banks in West Bengal to
agriculturists having land holdings upto
2.5 acres were Rs. 99.11 lakhs, the
number of accounts being 18343,

The total outstandings of direct ad-
vances to agriculturists given by Na-
tionalised banks in West Bengal as at
the end of March 1972 and March
1973 were as follows :—

Rs.
March. 1972. 7.89 crores
Maich, 1973, 13.50 crores (Pro-
visional)

The figures are exclusive of advances
given by the State Bank of India.

Persons arrested on charges of smug-
gling in Calcutta
5798. SHRI A, K. M. ISHAQUE:
SHRI S5. N. SINGH DEO:

Will the Minister of FINANCE be
pleased to state the number of persons
who were arrested on charges of smug-
gling in Calcutta during the last 3
years but not prosecuted and the rea-
son therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): The num-
ber of persons arrested on charges of
smuggling in Calcutta during the years
1970, 1971 and 1972 but not prosecut-
ed was 27.

The reasons for these persons not
being prosecuted were as follows :—

16 persons were not prosecuted as
the evidence against these persons was
not sufficient or the value of the goods
seized from them was so small as not
to warrant prosecution. 7 persons were
discharged by thc court as the investi-
gations against them could not be com-
pleted within the time fixed by the
court for filing the complaint. Inves-
tigations in the cases against 4 persons
were still in progress.

Grant of Financial Assistance by Re-
serve Bank to co-operative Agricultural
and Industrial Sector in West Benoal

5799. SHRI A. K. M. 1SHAQUE :
SHRI 5. N. SINGH DEO:

Will the Minister of FINANCE be
pleased to state the financial assistance
to be provided by the Reserve Bank
in the current year to the Co-operative,
Agricultural and Industrial sectors in
the State of West Benual separately?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHTAGI):
The Reserve Bank of India does not
provide any direct finzncial assistance,
but extends refinance facilities only.
For 1973-74, the Reserve Bank sanc-
tioned credit limits of Rs, 502 lakhs to
the West Bengal State Co-operative
Bank Limited in favour of 15 out of
17  Central Co-operative banks for
financing seasonal agricultural opera-
tions. It is ascertained that no appli-
cations were received from the Apex
Bank for financing weavers/industrial
co-operative  socicties for the year
1973-74 in West Bengal.

2. The Industrial Development Bank
of India (a subsidiary of the Reserve
Bank of India), since its inception in
July, 1964 upto to 30th June, 1973,
sanctioned financial assistance aggre-
gating Rs. 91.82 crores to various in-
dustrial units in 'West Bengal.
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Trade agreement with South Korea
5800. SHRI PRABODH CHAN-
DRA :

SHRI M. SUDARSANAM :

Will the Minister of COMMERCE
be pleased to state:

(a) whether a Trade agreement has
been signed with South Korea; and

(b) if so, the salient features there-
of ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) No, Sir.
But the text of an Agrecment has been
initialled.

(b) A copy of the Agreement will be
placed in the Parliament Library, —as
soon as it is signed.

Income tax exemption granted to
Foreign Technicians

5801, SHRI PRABODH_ CHAN—
DRA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have recent-
ly received representations from cer-
{ain auarters for complete withdriawal
of the exemption granted to foreign
technicians from lacomc tax;

(b) if so, the Governmen!’s decision;
and

(c) the justification for such deci-
sion?

THE MINISTER OF STATE I:N
THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): (a) A sug-
gestion was received some time ago
for the withdrawal of exemption 10
foreign technicians under the Income-
tax Acl.

(b) and (c). Keeping in view the need
of foreign technology and personnel in
the industrialisation of the country,
it is not considered desirable at this
stage to withdraw this exemption.

Fall in value of Rupee and its effects
on various denosits, security and pen-
sion drawn by Government Employecs

5802. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state :

(a) whether Government propose lo
take steps for revaluation of Tupee as
its value has fallen to 36 paise during
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the period January-Seplember, 1973;

(b) the effect of such fall of value of
rupee on various deposils, securities
and pensions drawn by the retired
Government employees;

(c) whether Government propose to
compensate in this regard; and

(d) if so, the steps proposed and if

not, the reaszens therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(@) to (d). The fall in the wva-
lue of the rupee between January-
September, 1973 was the result of an
unusual spurt in price level during this
period on account of the severe
drought expericnced in 1972-73, and
tins trend is likely to be reversed with
production levels picking up in  the
economy in the current vear. Govern-
ment is aware that this has affected
one and all, bui more so the fixed in-
come groups including pensioners. To
mitigate the hardship experienced by
this Group, Government has already
accepted the recommendations of  the
Third Pay Commission to the effect
that Central Government servants re-
tiring from service should be given,
irrespective of the amount of pension
drawn by them, relief at the rate of
56t of their pension subject to a mi-
nimum of Rs. 5.00 nm. and a maxi-
mum of Rs. 25.00 n.m. as and when
there is a 16 points rise in the 12
monthly average of All India Working
Clavs Consume:r Price Index (1960=
100}, the relief for the first time at
these rates being pavable when the 12
maoanthiv average of this increase rea-
ches 216. For the presemt, this re-
commendation of the Commission has
heen accepted in respect of Class 11,
111 and IV emplovess and will have
effect frem 1-1-1973.  Government is
also considering a proposal for grant
of some relief to persons who retired
prior 1o Ist January, 1973,

It is not possible to estimate the
effect of the fall in the wvalue of
financial assets held by pensioners since
no data are available about the hold-
ings of such assets by them and even
so, this is a factor which would have
affected all investors in financial assets
alike. Moreover, since pensioners are
also found to invest in land and build-
ings and other physical assets from
their savings, there has been consider-
able appreciation in the value of such
assets. However, Government has no
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proposal 1o compensate pensioners for
any loss thcy might have sustained om
their financial assets as a resuit of a
fall in the value of the rupee.

Rise in prices of consumer goods

5803. SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased
to state:

{a) the latest trends about price-rise
of consumer's goods;

(b) whether price in case of some
consumer’s goods have been (i) esta-
blised and in other cases (ii) risen;

ic) if so, the facts thereabout:

(d) whether Government expects fa-
vourable trends about prices of consu-
mer’s goods in near fuiure; and

{e) the steps tuken by Government
as latest meusures, regarding ceatrolling
of price rise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (). A statement showing
the monihly Wholesule price indices
for Selected Commodities  between
August and November, 1973 is laid
on the Table of the House [Pliced in
Library. See No. LT 6093/73].

(d) and (e). The good kharif crop
and the favoucable prospecis for rabi
this vear are expected to huve a mo-
derating effect on prices.  The Gov-
ernment hzus, for its part, been taking
all possihic sieps to augmeni supplies
of essentizl commoditics and to curb
excess demand in  the economy. A
better balance between ageregate de-
mand and aggregate supply will also help
in stabilising prices.

Relaxation of age limits for Tamluk
Freedom Fighters Association for em-
ployment in Banking Institutions, L.LC.

and Ministry of Finance

5804. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state :

(a) whether the Tamluk Freedom
Fighters' Association in letter No.
3/2/73-FF/11 dated the 12th April,
1973 from the Ministry of Home
Affairs was inter-alia informed that
“The State Government have allowed
liberal concession to freedom fighters
and their families in regard to relaxa-
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tions of age limits and other conces-
sions” ;

(b) whether the Central Government
have also granted similar concessions
to Central Government employees who
are freedom fighters;

(©) if so, the facts about relaxation
of age limits and other concessions
made in regard to L.I.C. employees,
emplovees of Banking institutions  and
other employees attached to his Mi-
nisirv;

(d) the nature of benefits received
by the Central Government employees
of his Ministry and their number;

(e) if not, whether Government pro-
pose to review the issues further; and

(f) if so, the nature thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):

(a) Yes Sir.
(b) Yes, Sir.

(¢} and (d). (i) In L.I.C. an employee
who had undergone imprisonment for
political reasons prior to 15th August,
1947 for a period exceeding 5 years
may be considered for re-appointment
after his normal retirement. He will
be re-appointed for a period not ex-
ceeding one year at a time, subject to
a maximum of 3 years in all. On such
re-appointment the employee would be
offered the same salary as he drew on
the date of normal retirement.

The concession would not be avail-
able to an employee in whose case
either the total period of detention was
less than 5 years or the total service
in the LIC upto the date of normal re-
tirement was not less than 25 vyears.
(ii) So far as Public Sector Banks are
concerned, the matter is under consi-
deration.

A statement indicating the conces-
sions granted to Central Government
emplovees is enclosed. The number of
such employees is not readily available.

(e} Does not arise.

{f) Does not arise.
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Statement
Such of the Freedom Fighters who
had been removed, discharged or dis-
missed from service on account of

their  patriotic  activities or their
participation  in national  move-
ments designed to secure the in-
dependence of  the  country, or

who resigned their appointments out
of patriortic motives or in order to
participzte in the national movements
were made eligible for rc-employment
under the Government of India (but
not reinstatement, unless in any case
this had already been ordered). On
re-employment, they were also allowed
to count the period of interruption in
service for increments in pay at the
rate of one increment for every 3
years of break in service and carry
forward of the leave on average pay
at their credit on the date of their dis-
charge etc. Further, in April, 1953,
orders were issued that the past tempo-
rary service rendered by such an em-
ployee would, on his re-employment,
be treated as ‘qualifying service’ to
the extent permissible under the orders
issued by the Government, for the
purpose of pension. Tt was also decid-
ed in May, 1957, to count the past
service, as well as the period of break
in service before re-employment, for
the purpose of senioritv. The orders
further provide that retrospective con-
firmations and promotions which be-
came due on the basis of the revised
seniority should be awarded ofter na-
tional assessment of =uinhility. No
such retrospective confirmation or pro-
motion was, however, to be allowed
from dates earlier than the date of
re-entry into public’ service.  Govern-
ment servants whose income is less
than Rs. 5,000.00 per annum are also
eligible for grant of pension under the
Freedom Fifihters’ Pension Scheme,
1972, if they fulfill the other condi-
tions laid down in that Scheme.

Terms and Conditions for wsing Air
India Planes by Indian Airlines
during Lock out

5805. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) the terms and conditions for us-
ing the services of Air India planes by
Indian Airlines during the lock out
period; and

(b) the extra expenditure incurred
therefor and income made therefrom?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR) : (a) and (b). One Boeing-707
aircraft has been chartered by Indian
Airlines on wet lease basis from Air
India for the period from 15th Janu-
ary, 1973 to 3lst March, 1974 for
utilisation on some domestic sectors.
The rate for this charter was originally
fixed at Rs. 30.50 per aicrcraft mile.
Conseauent on the steep rise in the
cost of fuel, the revision of this rate
is under consideration.

Value of Non-traditional items
exnorted by Indo-German joint ventures

5806. SHRI RAJDEO SINGH : Will
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in 1972 by only 12 of the leading Indo-
German joint ventures;

(b) if so, what is the figure of export
in terms ot value for the first
six months of 1973; and

(c) the names of Indo-German joint
ventures and their location?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) to (g).
Information pertaining to exports made
by Indo-German Joint ventures is not
readily availabie as the Export Trade
Statistics as maintained and published
by the Director General of Commercial

My Iﬁteili;.-cncr: & Statistics, Calcutta, are
ﬂlsascl:;'::s:f;m ,Gf COMMERCE  be for the country as a whole and not
P : & firm-wise. However, exports effected

(a) whether non-traditional items by a few leading Indo-German joint
worth Rs. 5 crores have been exported ventures are given below :—
Location Export in
MName of the Firm (Hcad- Items 1972-73
quarters) (Rs. L.kh)
1. M/s. Gedore Tools New Delhi Hand tools 234.79
2. MJs. Motor Industries Co.  Bangalore  Automobile & Diesel En- 2i6.08
Ltd. gine parts.
3. M/s. Siemens India Ltd, . Bombay Electric  Motors, Switch 149.81
Gears etc.
4, Hindustan Powidat Tools New Delhi Huand tools 21.78
Ltd.
5. Dr. Bzck & Co. Bombay Wire enamcl epoxy com- 180.00

pounds.

There are over 300 Indo-German Joint ventures in Tndia.

Export of Fruit

5807. SHRI RAIDEO SINGH : Will
the Minister of COMMERCE be pleas-
ed to state the names of the countries
which are importers of our fruits?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE) : Kuwait, UK.,
Iran, Bahrein Is, Qatar, Muscat, Du-
bai, Ethiopia, France, Singapore, Ne-
pal and Bangladesh are the main im-
porters of fruits from India.

Agreement for loan from Canada

5808, SHRI RAJDEOQ SINGH:
Will the Minister of FINANCE be
pleased to state :

(a) whether an agreement for a loan
of Rs. 7 crores was recently signed
between India and Canada to finance
the import of potash from Canada in-
cluding for the first time freight costs;
and

(b) if so, whether this agreement
will meet the requirement of the com-
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ing season and no further buying and
importing is needed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHA-
VAN): (a) Yes, Sir.

(b} This loan will not meet the total
requirement of potassic fertilizers for
the two agricultural seasons of 1974;
arrangements have been made for ad-
ditional procurement from other sour-
ces.

Prices of Essential Commodities

5809. SHRI P. VENKATASUB-
BAIAH : Will the Minister of FINAN-
CE be pleased to state:

(a) the names of the essential com-
modities whose prices have been in-
creased during the current year with
the number of times they have been
increased and their percentage increase
over the last year, item-wise; and

ib) the factors responsible for ecach
of them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) During the course of the
year prices of foodgrains, vanaspali,
kerosene oil, soap and cerlain  bulk
diirs had 10 be revised. In the case
0. .anaspati, prices were raised three
umes and lowered twice the net in-
crease being 26.8 per cent. Kerosene
prices were raised on 3-11-73 but weie
reduced a few days later, giving a net
increase of 32.2 per cent. Soup prices
were raised by 13.2 per cent in July,
whiie increases allowed during the year
in the cese of six bulk drugs ranged
from 10.7 per cent to §7.0 per cent.
The upward revisions effected in Nov-
cmber 1973 in the issue prices of rice,
coarse grains and wheat amounted to
25,3, 23.9 and 14.9 per cent respec-
tively.

(b) The issue prices of foodgrains
were increased in view of the higher
procurement prices and the need to
reduce the burden of subsidy. The
changes in vanaspati prices were neces-
sitated by the fluctuations in the prices
of raw oils. The price of kerosene
had to be revised upwards following
the increased cost of crude and the
necessity of reducing the consumption
of petroleum products. An additional
consideration was the desirability of
closing the map hetween the prices of
kerosenc and HSD in order to check
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adulteration of the latter. In the case
of soap the increase in prices were

permitted because of a rise in the pri-
ces of indigenous oils and of imported
fatty materials required for produc-
tion. The prices of bulk drugs were
enhanced following increases in the
c.if. cost or because of higher cost
of production.

Loan asked for by Electricity Board of
U.P. for Rural Electrification from
Punjab National Bank

5810. SHRI B. S. BHAURA : will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4292 on the 24th August,
1973 regarding loan asked for by Ele-
tricity Board of U.P. for rural electri-
fications from Punjab National Bank
and state whether Government have
taken any decision with regard thereta?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
Under the procedure prescribed by the
Reserve Bank of India, all loan pro-
posals from public sector undertakings,
including Electricity Boards, exceeding
Rs. 3 crores have to be submitted by
the respective banks to the Reserve
Bank for credit authorisation. The
U.P. State Electricity Board had ap-
proached various commercial banoks,
including - Punjab National Bank for
erant of credit facilities. The Reserve
Bank of India has given credit autho-
risation for some of these proposals.
As to the names of the banks and the
amounts involved, it will not be permis-
sible to divulge the information, hav-
ing regard to the practices and usages
customary among bankers as also in
conformity with the provisions of
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970.

FFFITE a%1 § win w7 @ sqafa &
TEy W uw aft ox §w son

5811. s{f TATEAX WEHT ¢
faw wet og a9 FT IO F49 F

(7) 77 sifawr wiehg &% 4910
9 Y awEe  #1 agErd &% W &
FT @ TGl ¥ g9 # oF Hqiv 9F
o fFar &

1
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(@) % &% FETD AW T F W
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(n) s (%) : fafaw dvn da
o gfafa 7 g ford & 8, foad
fawm-FAaTieE] & qar oy ol ¥ fafem
Wl & Fa-m & wEw § fawfar
&1 foie farofa 2 )

Visit by Central Teams to Orrisa to
assess damage caused by floods

5814. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to stale:

(a) the amount which the Central
Teams (both 1st and 2nd) have recom-
mended to release in favour ¢f Or.s:a
tor reconstruction and rehabilitation
works due to successive flocds havoces,
especially in the District of Balasore
and Mayurbhanj; and

(b) the actual amount Government
have released till now and the reaction
of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
A Ceiling of Rs. 11.74 crores including
Rs. 4.71 crores on account of floods
in October in Balasore and Mavurbhanj
has been recommended by the two
Central teams as qualifving for Cen-
tral assistance. The recommendation
has been accepted and communicated
to the Staie Government. An ‘on
account’ release of Rs. 3 crores has
heen made so far to the State Govern-
ment. Further assistance will be re-
leased on the basis of the progress of
cxpenditure as against the approved
ceilings.

Recommendations of Tariff Commis-
sion on Man-made Fibres

5815. SHRI RAGHUNANDAN
LAL BHATIA : Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have taken
any decision on the recommendations
of the Tariff Commission particularly
regarding man-made fibre;

(b) if so, the salient features thereof
and if not, the ressons for the delay;
and

(c) when the decision is likely to be
taken?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) to (c).
The Tariff Commission submiticd the
Ifoll&\;:;gg reports on man-made fibres
in -

(i) F‘air‘ selling prices of man-made
fibre/yarn-viscose staple fibre/filament
yarn and acetate fibre/yarn;

(i) Fair selling prices of man-made
fibre/ yarns-synthetic fibre and yarn.

_ Government have after careful con-
sideration taken decision on the recom-
mendations of the Tarili Commission
on its report on viscose stapie fibre/
ﬁ'ampnt varn and acetate fibre/varn
and have referred it back o the Tariff
Commission for updating the fair scll-
tng prices afier taking into account the
increases in the cost of raw material,
wagzs and labour and changes in pal-
tern of production which have taken
place since the original costing period.

In so far as the second report is con-
cerncd the recommend:tions are still
under the consideration of the Govern-
ment.  Decision is likely to be taken
very shortly.

Supply of Yam to Handlooms and
Powerlooms

5816, SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the textile commission
has supplied fully the requirement
(count-wise) of yarn of important hand-
loom and powerloom Centres in the
country; '

(b) if not, the short-fall between pre-
vious year's consumption and the sup-

plies made available count-wise this
year to these Centres;
(¢) whether any ad-hoc allotments

were made to Uttar Pradesh and other
States; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE) : (a) Bulk
alloiments of cotton yarn are made by
the Textile Commissioner to the State
Governments under the Yarn
Scheme. Responsibility for further dis-
tribution among the handloom and
powerloom weavers is entrusted to State
Governments. The allotments which

Control
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are in count groups wise, are based on
estimated availability. Since produc-
tion was low during this period, the
allotments did not necessarily meet
the full requirements of handlooms and
powerlooms.

{b) No co-relatable data in this re-
gard is available.

(c) Yes, Sir.
(d) A statement is attached.

Sratement

Supplementary allotments of cotton
yarn made to various States from
March, 1973 to Sept., 1973.

Qty. inlakh kgs.

Srate Hanks. Cones
Andhra Pradesh . 12.88 0.04
Assam . . 0.82 —
Gujarat . 0.68 1.02
Kerala 2.50 —
Madhya Pradesh . 0.30 3.63
Maharashtra : 3.33 11.33
Mysore 1.78 0.01
Orissz 0..0 —
Rajasthan 0.05 0.30
Tamil Nadu 3.00 -
U.P.. . 8.26 0.42
West Bengal 20.5 0.77
Pondicherry 0.12 -
Tripura . 0.06 i
Meghalaya . 0.24 —

Purehase of ‘Air Bus' for Indien Air-
himes

5817. SHRI MADHU LIMAYE:
SHRI K. MALLANNA :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether demonstration flights of
300-seaters air-bus designed by Air
Bus Industry in Europe have been held
in India recently;

52918573
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(b) whether the aircraft has been
found suitable;

(c) whether Government intend to
purchase this aircraft for the Indian
Airlines Corporation and if so, how
many?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAIJBA-
HADUR): (a) Yes, Sir,

(b) and (¢). No decision has yet been
taken about the suitability of the wide-
bodied aircraft for purchase by Indian
Airlines.

Visit by Commerce Minister to E.E.C.
Countries

5818. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state ;

(a) what were the subjects discussed
by the Commerce Minister during his
visit to Europe with the EE.C.; and

(b) the details of the concessions
obtained and the agreements made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) The following
subjects were mainly discussed by
Commerce Minister during his visit to
West Europe during October-Novem-
ber, 1973 :—

(1) Commercial Cooperation Agree-
ment.

(2) Continuation of duty-free entry
in U.K. and Denmark for Indian

jute and coir products beyond
31st December, 1973.

(3} Other trading problems arising
for India as a result of UK’

accestion to E.E.C.

(b) The visit enabled the Commerce
Minister to get the support of the Mem-
ber States of the Community in regard
to the Commercial Cooperation Agree-
ment, Differences over the wvarious
elements of the Agreement were also
sorted out. This paved the way for the
signing of the Commercial Cooperation
Agreement between India and the Coun-
cil of the European Communities on
the 17th December, 1973,

As a result of Commerce Minister’s
discussions on the question of contimu-
ed duty-free entry for Indian jute and
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coir products into U.K. and Denmark
beyond 31st December, 1973, the Com-
munity has now agreed for the conti-
nuation of duty-free treatment in U.K.
and Denmark on these two products
during 1974.

Financial Assistance from World Bank

5819. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether discussions have been
held between Mr. Robert McNamara
President of the World Bank and the
Prime Minister over the lending poli-
cies of the bank; and

{b) the actual utilisation of the World
Bank loans during the Fourth Plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHA-
VAN): (a) Mr. Robert S. McNamara
had paid a courtesy call on the Prime
Minister during his recent visit to New
Delhi en route to Nepal.

(b) The utilisation of the World Bank
loans and IDA Credits during the
Fourth Plan is expected to be about
Rs. 750 crores.

Snags in Avro Planes after they were
put into service

5820. SHRI MADHU LIMAYE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether two Avro Planes have
developed snags/defects after they were
put into service again;

(b} whether both have been ground-
ed; and

(c) the reasons tor these snags ?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAIJ-
BAHADUR): (a) to (c). After the
incident of aileron hinge failure ne-
cessitating temporary withdrawal of
the HS-748 eet of Indian Aijr-
lines in September 1973, there have
been two cases in which Avro planes
developed snags. One was at Hydera-
bad on 27-10-1973 in which, durmg a
test flight, aileron control jamming was
observed. The aileron was replaced
and the aircraft put back in service
after about a week. The second inci-
dent was at Calcutta on 1/2 November
1973 and resulted from a few rivets
having been observed loose at the
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aileron hinge location. The riveis were
replaced and the aircraft was put back
into service after two days.

These two incidents were not con-
nected with the aileron hinge failure
for which the Avros were earlier
grounded.

Indian Market for Bicycles Abroad

5821. SHRI K. MALLANNA :
SHRI RANABAHADUR
SINGH :

Will the Minister of COMMERCE
be pleased to state the names of the
countries in which India has tapped a
big potential market for Indian bicycle ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : Indian bicycles are
being exported to a number of coun-
tries, of whom the major buyers are :—

Indonesia, Iran, ngena
Desh and U.S.A.

Supply of petrol dispensing pumps and
other garage equipment etc. to other
coun

Bangla

5822, SHRI K. MALLANNA :

SHRI RANABAHADUR
SINGH :

Will the Minister of
be pleased to state:

(a) whether India has secured orders
for the supply of petrol dlspcnsmg
pumps, high pressure lubrication
other garage equipment; and

COMMERCE

(b) if so, the names of such countries
and the details regarding the quantity
going to be exported and the formgn
exchange expected to be earned during
1973-74 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The Pro-
jects and PEquipment Corporation of
India Ltd. have secured orders from
U.S.S.R. for supply of petrol pumps
and high pressure lubrication and other
garage equipment. Exports during

1973-74 are expected to be as follows :
Value
Rs.
Petrol pumps 49,62,490
H.P. Lubrication and
cquipment . 1,78,30.313
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India’s performance in New Zealand
International Trade Fair

5823, SHRI K. MALLANNA:
Will the Minister of COMMERCE
be pleased to state :

(a) whether India has achieved great
success in its performance in the recent
New Zealand International Trade Fair
held at Auckland; and

(b) if so, the names of items with
value of orders received ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
Indian products displayed at the New
Zealand International Trade Fair
attracted considerable attention. 246
trade enquiries received at the pavilion
are being processed by the Indian sup-
pliers.

As a result of the participation, shock
absorbers, over-current relays and agri-
cultural sprayers were introduced in the
market there.

Initial orders/sales worth Rs. 9.33
lakhs were also secured at the Fair.
Items covered were precision lathes,
milling and drilling machines, over-
current relays, electric motors, agricul-
tural sprayers, domestic electrical ap-
pliances, stainless steel wares, hand-
knitting machine and handicrafts.

Export of Crude Rubber duoring the
last three years

5824. SHRI K. MALLANNA:
Will the Minister of COMMERCE be
pleased to state :

(a) the export of crude rubber (in-
cluding synthetic and reclaimed) during
the last three vears by India;

(b) the total foreign exchange earned
annually; and

(c) whether Government would also
like to imnose total ban on the import
of natural rubber and if not, the rea-
sons thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
quantity of crude rubber (including
synthetic ~and reclaimed) exported
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during the last three years together with
its value is as follows :—

Quantity in Kgs.
Value in Rs. Thopsands

Year Quantity Exported Value
1970-71 2,69,807 378
1971-72 6,93,980 906
1972-73 10,81,402 1,496

Totar . 20,45,189 2,780

(c) From the licencing period 1973-
74 the import of natural rubber has
been totally banned.

Retorn Tn{}gets for Public Sector

5825. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4154 on the
24th August, 1973 regarding return
targets for Public Sector Undertakings
and state :

(2) whether any decision has been
taken on laying down financial and
other targets for Public Sector Under-
takings; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
Government afe examining the various
aspects of the compiex issue of laving
down finuncial and other targets for
public entcrprises and final decisions wre
vet to be taken on the matter.

Loans taken by 20 large Industrial
Houses from Fmencial Institutions

5826. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

¥a) the total loans taken from finan-
cial institutions by the 20 large indus-
trial Houses during the last three years,
separately ;
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(b} whether Government propose to
convert its loans into shares which are
invested in industries; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The amount of loans sanctioned and
disbursed by the All-India long term
public financial institutions viz., the
Industrial Finance Corporation of India,
the Life Insurance Corporation of
India, and the Industrial Credit and
Investment Corporation of India Ltd.,
to the first 20 large Industrial Houses
listed in the Appendix II of the report
of the 1ndustrial Licensing Policy In-
quiry Committee during the last three
years viz. 1970-71, 1971-72 and 1972-
73 (July-June), housewise, is given in
the Statement laid on the Table of the

House. [Placed in Library, See No.
LT-6095/73]. Information in respect of
Industrial Development Bank of India

is being collected and would be laid on
the Tuble of the House. The Unit Trust
of India does not give any loans.

(b) and (c). Government have issued
suitable guidelines to the public finan-
cial institutions, that in the case of sub-
tantial assistance to industrial concerns,
the institutions should stipulate converti-
bility clauses in the loan assistance
agreements. The guidelines were placed
on the Table of the House in reply to
Unstarred Question No. 3765 answered
on 2nd July, 1971. The actual option
to convert the loans in whole or in part,
into equity will be exercised by the
institutions later, at the appropriate
time, in accordance with the terms of
the convertibility clause written in the
loan agreements.

Reduction in Foreign Aid

5827. SHRI SHRIKISHAN MODI :
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have taken
a decision regarding curtailment of
foreign aid ;

(b) if so, the reasons therefor; and

(¢) whether Government are consi-
dering to reduce the foreign aid still
further ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (c). The approach towards foreign
aid has been outlined in the draft Fifth
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Five Year Plan, which has been laid on
the Table of the House.

Steps taken to bring down the currency
in circulation

5828. SHRI SHRIKISHAN MODI :
SHRI P. GANGADEB :

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering to utilise the sale proceeds of
two mullion tonnes of Russian wheat to
bring down the currency in circula-
tion ;

(b) if so, the nature thereof and if
not, the reasons therefor; and

(ey the steps to be taken to bring
down the currency in circulation ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In pursuance of an Inter
Governmental Agreement, two million
tonnes of wheat would be made avail-
able by USSR, on a loan basis, for
shipment to India by May, 1974, Its
replacement to the Soviet Union would
commence two years after final delive-
ries and be effecied in the course of
five years in equal annual instalments.
Although the Agreement has no direct
bearing on the currency component of
the money supply, the sale proceeds of
the wheat would, other things being
equal, have a contractionary effect on
the money supply.

(c) The reference presumably is to
measures to curb inflationary pressures
on the economy. The steps taken in
this regard include :—

(i) In May last Bank rate was raised
from 6% to 7%. Banks’ cash
reserve ratio has been progres-
sively raised from 3 to 7%. The
statutory liquidity ratio has also
been eftectively raised to 32% of
the demand and time liabilities
with effect from 8th December,
1973. A ceiling has also been
suggested by the Reserve Bank
for the amount of credit that
banks can expand during the
current busy season {November
1973 to April 1974).

(i) Orders were issued in
1973 for curtailing Government
expenditure throu, economies
in non-plan and plan expendi-
tures to the tune of Rs. 400
crores.

August,
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(iiiy States have been advised to close
down relief works started in
1972, It has also been decided
to re-impose financial ceilings on
relief works.

Issue prices of rice, coarse
grains and wheat have been rais-
ed to bring down the quantum
of subsidy payable to the Food
Corporation.

Liberalisation of licensing policy in
favour of Monopoly Houses

(iv)

5829. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB :

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are consi-
dering any move for liberalisation of
the licensing policy in favour of mono-
poly houses ;

(b) if so, reasons therefor;
(c) whether there has been any oppuo-

sition to such a move from the top
eccnomists; and

1d) if so, reaction of Government
thereto

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) to (d). Do not arise.
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Tax Certificate Scheme

5831. SHRI RANABAHADUR
SINGH : Will the Minister of FINAN-
CE be pleased to state:

ta) whether the 8th All India Con-
ference of Tax Executives has urged
Government to re-introduce the Tax
Certificate Scheme to work as an incen-
tive for production and to extend the
provision for development rebate for
another two years; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.
The Government has not officially re-
ceived intimation of any such demand.

(b) Does not arise.

Expenditure on Tourist Centres in
Maharashtra looked after by the
Central Government

5832. SHRI SHANKERRAO SA-
VANT : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) the names of the Tourist Cenires
in Maharashtra the needs of which are
looked after by the Central Govern-
ment ;

(b) in what way their needs are look-
ed after; and

.(¢) what is the expenditure in each
case during the last three years?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
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MAHISHI) : (a) to (c). The required
information is as given below :—-

Name of the Centre

Details of facilities provided Estimated Expendi-

cost ture to
date
(Rs. in lzkhs)
1. Aurangabad . 5 . Youth Hostel, Aurangabad , 2.96 2.23
2. Borivali . . « Safari Park Borivali - 6.89 2.99
. Mini Buses supplied :—
(i) Tadoba National Park  Tadoba National Park . 10.41 0.41
(ii) Borivali Safari Park . Borivali Safari Park ., . 10.41 0.4
4. Ajanta . . . . Water Supply . . . 5.11 0.60
5. EUdra o . . . Water Supply o g 2.35 2.00
6. Ellora . . . . Black Topping of Roads in 2.47 0.35

the archaeologiczl enclo-

Sures.

Demand made by Presidents of Stock
Exchange to lift ban on forward
trading in equities

5833. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(ay whether Presidenis of the Stock
Exchanges have demanded lifting of
the ban on forward trading in equities ;

(b) whether any other demands were
made by them when they met him
during the month of November, 1973;
and

{c) the reaction of Government to
the demands?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) o (c). Yes, Sir. The Presidents of
the Stock Exchanges had calied on the
Finance Minister on 23rd WNovember,
1973 when, among other matters, they
made a request for the withdrawal of
the ban on forward trading in shares.
The Finance Minister did not agree to
their request.

Scheduled and Unscheduled Banks in

India
5834. SHRI SHANKERRAO
SAVANT: Will the Minister of

FINANCE be pleased to state :

(a) the number of scheduled and un-
scheduled banks in India;

(b) the nature of control of the State

Bank and the Reserve Bank on each
of these categories; and
(cy under what circumstances does

the Reserve Bank or Government com-
pel the amalgamation of the unsche-
duled banks with the scheduled Banks ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) There are at present seventytwo
scheduled commercial banks (ie. ex-
cluding two Pakistani banks the affairs
of which are vested in the Custodian
of Enemy Property in India and the
scheduled State  Co-operative  banks)
and nlne non-scheduled commercial
banks in the country.

(b) It is presumed that tThe Hon'ble
Member has in mind the control exer-
cised by the central banking institution
on the scheduled and non-scheduled
commercial banks. Such control is not
exercised bv the Staie Bank but only
by the Reserve Bank of India under
the various provisions of the Reserve
Bank of India Act, 1934 and the Bank-
ing Regulation Act, 1949. The more
important of these provisions are:

Reserve Bank of India Act, 1934

(i) Section 17, which prescribe the
various types of securities
against which the Reserve Bank
may grant advances to the Sche-
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duled banks. By stipulating
that the advances will be avail-
able only under certain condi-
tions, upto certain limits and at
a certain rate of interest, the
Reserve Bank exeftises consider-
able influence over the opera-
tions of the scheduled b ke

(ii) Section 42, which empowers the
Reserve Bank to vary the rate of
cash reserves to be maintained
with it by the scheduled banks
between 3% and 15% of the
total of their demand and time
liabilities.

Banking Regulation Act, 1949,

(i) Section 21, which empowers the
Reserve Bank to determine the
policy in relation to advances to
bs followed by banking com-
panies generally or any banking
company in particular.

(iiy Section 22, which requires a
Banking Company to obtain a
licence from the Reserve Bank
ior carrying on banking busi-
ness.

Section 23, which lays down that
the prior permission of the Re-
serve Bank should be obtained
bv a banking company for open-
ing of new, and transfer of
existing places of business.

(iii)

{iv) Section 35, which provides for
inspection of banking companies
by the Reserve Bank amd conse-

aquential matters.

(v) Section 35A, which empowers
the Reserve Bank to issue direc-
tions to banking companies in
certain circumstances.

(c) The Reserve Bank applies, in
terms of Section 45 of the Banking
Regulation Act, 1949, to the Central
Government for an order of mora-
torium in respect of a bunking company
when it appears to it that there is good
reason so to do. If the Central Govern-
ment, atter considering the Reserve
Bank’s application, makes an order of
moratorium staying the commencement
or continuance of all actions and pro-
ceedings against the banking company
for a fixed period of time, the Reserve
Bank, if it is satisfied that in the public
interest or tn the interest of the deposi-
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tors or in order to secure the proper
management of the banking company
or in the interests of the banking system
of the country as a whole it is so neces-
sary to do, prepares either a scheme
for reconstruction or a scheme for
amalgamation of the banking company
with any other banking institution. The
Scheme for amalgamation so prepared
by the Reserve Bank comes into force
after the Central Government sanctions
the scheme with or without modifica-
tion.

Dhawan Commitiee Report on Avro
Aircraft

5835. SHRI JAGANNATH MISH-
RA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether report of Dhawan Com-
mittee appointed to evaluate all aspects
of AVRO (HS 748) aircraft has been
finalised and received by Government;

(by if so, the salient features of the
recommendations made ;

(c) the decision taken by Govern-
ment thereon; and

(d) if not, the time by which the
report is likely to be received by Gov-
ernment ?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM  AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The Dhawan Com-
mittee has not yet submitted its report.

(b) and (c). Do not arise.

(d) The report is expected to be
received shortly.

Export Promoiion Tour by Commerce
Minister to Foreign Countries

5836. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) how manyv countries the Minister
has visited before the Parliament Ses-
sion for promotion of our export
abroad ;

(b} which are the items of our coun-
try a: tne moment particularly in the
field of Textile, Jute and the Engineer-
ing goods which can bhe exported at
marginal or high profit to the foreign
countrics; and

(c) which are those countries eager
to purchase Indian Jute and Textile
goods in more number than the past?



139 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
A. C. GEORGE) : (a) Commerce Minis-
ter visited Japan, U.K., Denmark,
France, Holland, Belgium and West
Germany,

(b) In world markets, prices of inter-
nationally trade goods fluctuate from
time to time according to their demand
aind supply. Consequently, the price of
any commodity at a particular time is
the result of the interplay of the forces
of demand for that commodity and
supply of the commodity. In view of
this, it is the Government’s constant
endeavour to keep the prices of Indian
exports, including textiles, jute and
engineering products competitive in
world markets.

(c) It is the Government's policy to
promote export of all goods, traditional
and non-traditional, to all countries in
order to realise the export targets en-

visaged.
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Impact of Devaluation of Yen on
India’s Trade Payments

5839. SHRI M. RAM GOPAL
REDDY : Will the Minister of FINA-
NCE be pleased to state :

(a) whether Japan Government have
devalued their currency recently; and

(b) if so, its effect on our trade pay-
ments with that country ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir. However, the Japanese Yen,
which is floating since Februarv 1973,
has depreciated against the U.S. dollar
during November, 1973. The deprecia-
tion in the value of Yen §n terms of
the U.S. dollar during November 1973
was about 4.7 per cent.

(b) There has been no perceptible
impact of this development on India's
trade and payments.

Hotel Projects in the Capital

5840. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state whether the multi
authority jurisdictions stand in the way
of coming up of hotel projects in the
Capital ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI) : Action for allocation of
sites in Delhi for the construction of
hotels, is being takenm by the Depart-
ment of Tourism in co-ordination with
the other authorities concerned.
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Tourist potential of Andaman-Nicobar
Islands

5841. SHRI N. TOMBI SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the steps taken to develop Anda-
man-Nicobar Islands as a tourist attrac-
ton;

(b) whether Government have made
any study of tourist potential in the
said Islands;

fc) if so, the outcome of
study; and

(d) if not, whether Government pro-
pose to take up a study?

THE® MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI;: (a) A provision of Rs.
10.00 lakhs have been made in the
Fifth Five Year Plan of the Union
Territory for the development of tourist
facilities in the Andaman-Nicobar
islands.

such a

(b) to (d). A comprehensive develop-
ment of the islands from the point of
view of tourism would be taken up as
soon as the existing restrictions on the
entry of tourists to the islands are
relaxed.

Toformation supplied to Tourists through
Regional Centres of Cenfral Tourist
Directorate

5842, SHRI N. TOMBI SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are awarc
that most of the information supplied
to tourisits through the Regional Cen-
tres of the Central Tourist Directorate
is not upto date;

(b) if so, the reasons therefor and
whether Government are considering
the question of introducing a mecha-

nism for constant check-up in this
behalf;
(c) whether the (Central Tourist

Directorate is in constant touch with
the State units and its own regional
branches; and

(dy if so, in what manner and how
frequently?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : (a) and (b). No Sir. Every
“effort is made to ensure that Regional
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Centres are kept fully equipped with
upto date information for supply to
tourists.

(c) Yes, Sir.

(dy Tourist information is compiled,
maintained and brought upto date by
the Govt. of India Tourist offices all
over the country by correspondence as
also by personal visits of the trained
Information staff to places of tourist
interest in their respective regions. This
information is exchanged among all
Govi. of India Tourist Offices/State
Government Tourist Burcaux.

Proposal to evolve mnew pattern of
Budgeting in the Centre

5843, SHRI N. TOMBI SINGH :
Wili the Minister of FINANCE be
pleased to state :

[::1) whether Government are consi-
dering to evolve a new pattern of bud-
geting in the Centre; and

(b) if so, the basic outlines of the
new pattern?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In exercise of the powers
vested in him under Article 150 of the
Constitution, the Comptroller and Audi-
tor Gemneral has, with the approval of
the President, prescribed a revised ac-
counting classification with effect from
1st April, 1974 for the accounts of both
the Central and State Governments. The
revised classification is broadly in terms
of the functions and programmes of
Government.

As the budget classification follows
the accounting classification, the Budget
for the year 1974-75 will show the esti-
mated receipts and expeditures in terms
of the revised classification.

A statement indicating the besic out-
lines of the revised classification is
placed on the Table of the House,

STATEMENT

Basic outlines of the revised accounting
classification

Governmental functions have been
grouped into three important sections;
viz.

(a) General Services like Police,
Defence, Collecfion of Taxes,
Administration of Justice, Dis-
trict Administration, Jails, Audit,
etc.
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(b) Secial and Community Services
like Education, Medical, Public
Health, Information and Publi-
city, Labour & Employment,
Housing, etc.

(c) Economic Services like Agricul-
ture, Industries, Water and Pow-
er Development, Transport and
Communications, etc.

(ii) In each section important func-
tions and major programmes have been
allotted Major Heads of Account. At
present many important functions have
no corresponding Major Heads, A large
number of new Major Heads like Art
and Culture, Housing, Urban Develop-
ment, Information and Publicity, Social
Securitv and Welfare, Foreign Trade
and Export Promotion, Minor Irriga-
tion, Soil and Water Conservation, Food
and “utrition, Dairy Development, Vil-
lage and Small Industries, Tourism etc.
have been introduced.

(iii) In the accounting  structure
major heads are divided into minor
heads. Minor head classification is most
important for operational control. At
present the minor heads mainly repre-
sent organisations and this has not
been conducive to performance budget-
ing and programme monitoring. New
sets of minor heads which would reflect
meaningfully major programmes like
prevention and control of diseases,
medical relief, promotion of modemn
Indian languages & literature, schemes
for small and marginal farmers and
agricultural labour, women's welfare,
welfare ot poor and destitute etc. have
been opened.

(iv) Important changes have been
mad= in the classification of capital ex-
penditure. At present investments made
by Government in Public Sector Under-
takings are all reflected under an omni-
bus head of account called *“Capital
outlav on Industrial and Economic
Development”, irrespective of the func-
tions to which the investments, relate.
In view of the size of the capital invest-
ments in various Projecls an elaborate
classification for investments has been
proposed. Thus there would be separate
Major Heads for investments in “Ma-
chirerv  and Engineering Industries”,
“Petroleum, Chemicals and Fertilisers
Industries”, “Aircraft and Ship Building
Industries”, “Telecommunication and
Electronics Industries”, “Consumer In-
dustries”, “Mining and Metallurgical
Industries”, etc.
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(v) In view of the phenomenal in-
crease in Governmental outlays by way
of loans the accounting classification
for loan transactions has been comple-
tely revamped. At present the classifica-
tion of loans is related to parties to
whom loans are given e.g. State Gov-
ernments, Government companies, pri-
vate parties, Municipalities, etc. and not
related to the purpose or programme
for which loans are given.

(vi) Expendilure on Secretariat is
now accounted for under one head as a
part of ‘Administrative Services’. This
gives a misleading picture of the role of
Secretariat. From 1974-75 Secretariat
expenditure relating to General Ser-
vices, Social and Community Services
and Economic Services will be record-
ed under three distinct Major Heads in
the relevant sectors.

(vii) All expenditure on Public Works
whether on buildings or roads is pre-
sently accounted for under a single
Major Head called “Public Works".
Thus this Major Head includes expen-
diture on housing, hospital buildings,
office buildings, roads, bridges etc. and
this vitiates the presentation of expendi-
tures in terms of functions and pro-
grammes of Government. Under the
revised accounting classification expen-
diture on roads and bridges will be
recorded under a separate Major Head
in the Economic Services sector. Simi-
larly housing will be recorded distinct-
Iy in the Social and Community Ser-
vices sector. Expenditure on functional
buildings like schools, hospitals etc.
will be recorded under the functional
Major Heads concerned like “Educa-
tion”, “Medical” etc. Such a break up
will facilitate a meaningful appreciation
of the total cost of a programme and
also an understanding of the nature of
public works expenditure,

iviiiy The Receipts heads of account
have also been revised to show Tax
Revenues separately from Non-Tax Re-
venues. Within Tax Revenues fhe
direct taxes and indirect taxes have
been arranged in an orderly fashion.

Smuggling of Mill-Yarn produced In
India

5844. SHR1 N. TOMBI SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that there are reports of smuggling of
mill-varn produced in India in the
border States of the North-easters areas;
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(b) if so, the steps being taken or
already taken to stop smuggling of yarn
in those areas; and

(c) if not, wha_:ther Government have
made any enquiry in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) A few cases of
smuggling of Indian Mill yarn to
Bangludesh from the border States of
West Bengal and Tripura have come to
the notice of Government.

(b} The following steps have been
taken fo prevent smuggling of goods
including mill yarn on the North-east-
ern border: ) '

Customs staff has been posted along
the border in addition to staff of the
Border Security Force who have also
been empowered to act as Customs Offi-
cers for anti-smuggling work. The
trends in this regard are constantly re-
viewed by the concerned agencies and
rernedial measures adopted. Periodical
meelings are held between the staff of
Customs department and Border Secu-
rity Force to exchange information on
matters relating to smuggling across the
border and to plan co-ordinated action
to check smuggling.

(c) in view of (b) above, the question
does not arise.

Exports to U.S.S.R. and East European
Countries

5845, SHRI BAKS! NAYAK: Will
the Minister of COMMERCE be
pleased to state :

(a; the total exports io the Sowiet
Union and the East FEuropean coun-
tries during the last three years and
the total imports from these countries
durinz the corresponding period; ¥

(b) whether exporls to these countries
is much more than imports from the
countries and as a result there is a
heavy accumulation of rupecs;

(c) whether there was any discussion
in this regard with Mr. Brezhnev who
visited India recently; and

(d) whether any plans were formula-
ted to balance imports and exports to
and from these countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). India’s
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exports to and imports from USSR and
the East European countries during the
last three years have been as under :—

1970-71 1971-72 1972-73

(Value in Rs. crores)
362 344 470
228 209 218

Exports .

Imports

Excess of exports over imports is
utilised for debt servicing.

(c) and (d). Under the provision of
the Trade and Payments Agreement
with these countries, imports and ex-
ports balance each other over a period
of time.

However, in the discussions that took
place at the time of Soviet leader’s visit
in November, 1973, it was recognised
that for the development of Indo-Soviet
trade on a balance payment basis,
India’s imports from USSR should be
increased. '

Pilot Test House

5846. SHRI BAKSI NAYAK: Will
the Minister of COMMERCE be
pleased to state :

(a) whether Pilot tesy houses as pro-
posed by Government in Bombay are
likelv 0 be put up in a numbsr of
other Metropolitan cities; and

(by if so, the main features thereof
and the purpose which these pilot test
houses will serve to boost our exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir,
in due course, at Delhi, Calcutta, Mad-
ras and Cochin. These will be all-pur-
pose test houses for exercising gquality
control and pre-shipment inspection of
export commodities.

Hotels managed by LT.D.C,

5847. SHRI PILOO MODI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(ay the number of hotels throughout
the country which are being managed
by the Indian Tourism Development
Corporation ;
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(b) the categories of all these hotels

the room charges thereof and how

these room charges compare with simi-
lar class of hotels outside India;

(c) whether Government propose to
put up less expensive hotels to attract
tourists of average means; and

(d} if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Twelve hotels are
being managed by the I.T.D.C.

(b) So far, the following four hotels
only have been classified into star cate-

goTies :— i e
Ashoka Hotel, 5 Star Deluxe
New Delhi
Hotel Janpath,
New Delhi 3 Star
Lodhi Hotel, New
Delhi . 2 Star
Ranjit Hotel, New
Delhi . . 2 Star

Although the following 8 hotels have
yet to be classified, they have been
planned to offer service and amenities
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of the star categories indicated against
each :—
Spar
Akbar Hotel, New Delhi « 5
Ashoka Hote!, Bingalore . 5

Qutab Hoel, New Delhi . 4

Kovalam Grove Cottages,
Kovalam . e . 3
3

Varanasi Hotel, Varanasi .

Laxmi Vilas Palace Hotel,
Udaipur . . . 2

Aurangab:.d Hotel, Auran-

gabad . . . . 2
Khajurzho Hotel, Khaju-
Juraho . R . . 2

A statement showing the tariff appro-
ved for all the 12 hotels is attached.
Information regarding the room charges
of hotels outside India is available in
respect of some of the 5 Star hotels
only. According to this information, in
most cases, the room rates of hotels
outside India are well in _excess of the
rates charged in the 1.T.D.C. hotels.

(c) and (d). Yes, Sir. Proposals for
the construction of new hotels for tou-
rists of average means in the public
sector by the LT.D.C. have been in-
cluded in the Fifth Five Year Plan with
a tentative provision of Rs. 960 lakhs.
Investigations are in progress. The loca-
tions and sizes of these establishments
have not yet been finalised.

STATEMENT
Room )
Name of Hotel only Service chirges
(in Rupees)

A.C. AC.

Single Double
Ashoka Hotel, New Delhi . 120 180
Akbar Hotel, New Delhi 100 160
Janpath Hotel, New Delhi . 60.75 110-130
Hbotel Ashoka, Bangalore . 95 145
Lodhi Hotel, New Delhi 50-55 75-85

35-40 55-65 (Non-A/C)
Aurangabad Hotel, Aurangabad . . 65* 110*

50* 90* (Non-A/C)
Ranjit Hotel, New Dzlhi 50-55  75-85

3540

55.65 (Non-A/c)

*Breakfast included.
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Name of Hotel Room o
only Service charges
(in Rupees)
A.C. A.C. T
Single Double
Khajuraho Hotel, Khajuraho . . . 55 80
40 65 (Non-Afc)
Laxmi Vilas Palace Hotel, Udaipur . 55 80
40 65 (Non-Afc) 10%
Kovalam Grove Cottages, Kovalam . 90 120 10%;
Varanasi Hotel, Varanasi (functioning since 60 100
September, 1973) 45 85 (Nomn-A/C)
Hotel, New Delhi (functioning since 90 150
November, 1973)
200 (Single Apartment)
300 (Double Apartment)

Export of Jute

5848. SHRI BAKSI NAYAK : Will
the Minister of COMMERCE be
pleased to state:

(a; the foreign exchange earnings in
view of export of Jute likely to be made
during the current year; and

(b) what is the percentage of likely
increase in foreign exchange earnings
as compared to our exports earning
from jute during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) It is estimated
that the foreign exchange earnings from
export of jute goods during the current
year viz. 1973-74 will be around Rs.
235 crores.

(b) The exports as per present esti-
mates are not likely to reach the levels
of 1971-72 and 1972-73.

Setting up of Industries in Samta Croz
Export Processing Zone

5849, SHRI BAKSI NAYAK: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have decid-
ed to allow foreign companies to set up
industrial uaits in the ta Cruz ex-
port processing zome; and

(b) if so, the basis on which Govern-
ment will permit foreign companied to
set up indostrial units?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): {(a) and (b). Permis-
sion to set up industrial units in the
Santa Cruz export Processing Zone is
accorded on the merits of each propo-
sal, taking into account a number of
factors, such as the back-ground of the
applicant, the status of techmology in-
volved, the extent of foreign exchange
likely to be earned, the value added
content of the product, the likely im-
pact on the exports of existing units
in the country, overseas marketing
arrangements made etc. Requests from
foreign companies would be considered
on the merits of each case with all the
relevant aspects in view.

Export of White Printing Paper
5850. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of COMMERCE
be pleased to state :

(a) the total value of white printing

paper exported during the last three
years, year-wise;
(b) whether Government are consi-

dering to stop the export of white print-
ing paper as there is scarcity of such
paper in India; and

(c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) “White Printing
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Paper” is not separately classified in the
Revised Indian Trade Classification. It
falls under “Other Printing and Writ-
ing Paper (machine made) in rolls or
sheets” the exports of which during the
last three years were as under :—

Rs. |
Lakhs

T97G-71 248 .
i971-72 76
107273 57

(b) and (c). “Writing and Printing
Paper, all sorts” has begn brought under
the Export Control Order, 1968 in
Part ‘A’ of Schedule 1 with effect from
30th November, 1973. The exports of
this item will normally not be allowed
except where irrevocable letters of cre-
dit had been opened by foreign buyers
and accepted by Indian Banks prior to
30th November, 1973.

Air Service from Delhi to Jamnagar

5851. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is no direct ser-
vice from Delhi to Jamnagar;

(by if so, whether there is a great

blic demand for an air service from
Elhi to Jamnagar to cover the Sau-
rashtra region; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (¢). Jamnagar is
connected to Delhi via Bombay. There
is no proposal 1o provide a direct ser-
vice between Delhi and Jamnagar.
Indian Airlines are not aware of any
public demand in this regard.
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Complaint against three employees of
Indian I.nstitule of Packaging at
Bombay
5855. PROF. MADHU DANDA-
VATE : Will the Minister of COM-
MERCE be pleased to state:
fa) whether action has been taken

against three employees of the Indian
Institute of Packaging at Bombay:

(b) whether these three employees are
the office-bearers of ‘Indian Institute of
Packing Empliyees Association’;

(c) whether the action against them
has been taken in view of the trade
union activities of the Association with
which they are connected as office-
bearers; and

{d} whether the action against the
emplovees in oroposed to be revoked?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). The ac-
tion against the three employees is due
to either unsatisfactory perfnrmance or

indiscipline and not due to their “Em-
ployees Association activities”.
Sopreme Court fjodgment on Yam
Control Order
5856. SHRI MADHU DANDA-
VATE : Will the Minister of COM-

MERCE be pleased to state:

(a) whether Govermment have consi-
dered the policy-implications of the
Supreme Court’s judgment on the 26th
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November, 1973 upholding the yarn
Control Order; and

(b) if so, what concrete steps are
revised by Government to meet the
situation created by the Supreme Court
judgment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
matter is under consideration.

Imports of Edible Oils in Exchange for
Groundnuts from USSR

5857. PROF. MADHU DANDA-

VATE : Will the Minister of COM-
MERCE be pleased to state:
ia) whether during the boycott of

trading of groundnuts, on ships procee-
ding to Soviet Russia, the spokesmen of
the Soviet Government had assured the
All India Port and Dock Workers
Federation, that equivalent edible oils
would be sent to India in exchange of
the exported groundnuts if request
came from proper quarters of Govern-
ment of India; and

(b) if so, whether Government in-
formed Sowvietr Russia about India’s
willingress to accept this new arrange-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) This Ministry is
not aware of any such assurance hav-
ing been given by Soviet authorities.
Nor is it aware of this assurance having
been given by the spokesmen of the
Sovier Government to the All India Port
and Dock Workers Federations.

(b) Does not arise.

Air Agreement with Fiji

5858. SHRI R. N. BARMAN : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the draft air agreement
between India and Fiji has been appro-
ved by the Government of India; and

(b} if so, the main features of the
agreement?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.
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(b) It provides that the designated
airlines of India and Fiji may each
operate up to two services a week, with
any kind of aircraft, on the routes

specified therein.

Agreement for Loans from Canada

5859. SHRI R. N. BARMAN :
SHRI R. V. SWAMINA-
THAN :
Will the Minister of FINANCE be
pleased to state :

ia) whether an agreement for a loan
of 10 million Canadian dollars has
been signed between India and Canada;

(b) if so, its main features; and

(c; the total amount out of this loan
likely to be earmarked for West Bengal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). Yes, Sir. A loan Agreement
with Canada for 10 million Canadian
dollars (Rs. 7 crores) was signed on
27th November, 1973, The loan is meant
to finence the import of Potash from
Canada during 1973-74. The loan
carries no interest, commitment or
service charges and is repayable in
50 years, including a grace period of
10 years.

‘c) As the entire loan amount is
meant to finance the import of Potash
from Canada, the question of earmark-
ing any amount out of this loan for
West Bengal does not arise.
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R .. . Loan advanced by Nationalised Banks
to Farmers in Dadra and Nagar
1. SR . 689.99 Haveli
2. #HH . . 369.15 5861. SHRI R. R. PATEL : Will the
Minister of FINANCE be pleased to
3. fagre . . 688.35  state the total sum of money advanced
by the nationalised banks to the farmers
4. T . 296.97 in Dadra ankidNagar Havgli against
eir earmar amount during the
5. gfwmom . 213.53 oot three years? o
6. feare=ar s2w 117.57 MImBNISI‘]]:l)EPIOITY ’%"‘m“ IN THE
F ANCE (SHRI-
7. 9 1T FHAT 285.98 My SUSHILA "ROHATGD: Ad-
. E vances provided the public sector
8 * 344.21 banks for agricultural development pur-
9. 9ET I . 414.83 poses to farmers in Dadra and Nagar
A% Haveli and outstanding as at the end
10. #grass . 628.14 of June 1969 and March 1973 have
been as under:
11. ="frge " : 34.25
(Rs. in
12. 9=, . 3.92 lakhs)
13. #4F . 423.60
14 ATTd . 23.35 et
15. 39m . . 468. 21 March 1973 (Provisional) . 0.32
16. 95T . . 247.83
No predetermined amounts are ear-
17. U9, . 703.19  marked for the of lending by
the banks among wvarious Stntea
18, afqearg . 415.23  The exltent of agricultum] loaning in a
particular area depends onm a variety
19. fagar . . 33.61 %fmﬁm, viz., |‘.hed spread of branch
ces in rural and semi-urbam areas,
0. I . . 821.53 the urganisaﬁon;l p:zrif-up of the bnn‘I‘::;
afsw dTer the strength an ormance of
21. * 752.74 cooperatives in the area, the extension

services, input supplies and irrigation

facilities available in the locality, the
7976.18  development of banking habit among
the farmers of that area etc.

6—29 L5S5/73
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Opening of branches of Nationalised
Banks in Dadra and Nagar Haveli

5862. SHRI R. R. PATEL : Will the
Minister of FINANCE be pleased to
state ©

(a% the total number of State Bank
branches and -other nationalised banks
oranches opened during the las! three
years in Dadra and Nagar Haveli; and

(b) the number of branches likely to
be opened during the next five year
plan in that territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
Dena Bank, whicn is the only public
sector commercial bank having offices
in the Union Territory of Dadra and
Nagar Haveli has four offices in this
Union Territory. All the four offices
were opened in the post-nationalisation
period—one in 1969, two in 1970 and
one in 1971. The population per bank
office in Dadra and Nagar Haveli, as
at the end of June, 1973, was 19,000
as compared to the all-India average of
36,000

(b) The Reserve Bank has asked all
commercial banks to draw up Three
Year. Rolling Plans for branch expan-
sion. The plans for the three year period
1974-76 are yet to be finanlised.

Action taken against scme employees
working in Traffic Department at Bom-
bay Airport

5863. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

4a) whether on the one hand the
Indian Airlines Management is trying
to reduce the Overtime bills of its em-
ployees and on_the other hand some
employees working in its Traffic De-
partment at Bombay Airport have been
taken to task for refusing to work on
Overtime; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). By their
very mature airline operations often call
for detention of workmen beyond a
shift to meet the requirements of the
work-load and provision exists in the
rules to make refusal to do so punish-
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able. Hence there is nothing wrong in
the management administering a warn-
ing to certain employees who refused
to work overtime as reguired under the
exigencies of service.

What the management is trying to
achieve is to match workmen with work-
Joad in the interest of efficiency and
safcty of operations, improve produc-
tivity by eliminating wasteful practices
and reduce avoidable overtime which
had assumed alarming proportions.

Discontinuance of Flight training pro-
gramme by Flying Clubs

5864. SHRI M. SUDARSANAM :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(2) whether some of the Flying Clubs
in the Country have discontinued flight
training programmes;

(b) if so, the reasons therefor; and

(c) the functions performed by
clubs now?

such

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The recent
increase in the cost of aviation fuel has
imposed an additional - financial burden
on the clubs some of which have in-
formed the Director General of Civil
Aviation that unless Government comes
to their aid, they may" have to suspend
their flying training programme.

(c) Flying Clubs carry out the fol-

lowing activities :—

(i) Impart. training to members for
issue of Private Pilots’ Licence
and renewal of Commercial cate-
gories of Pilots’ licences;

(ii) Impart training to NCC cadets:
(iiiy Hobby flying;

{iv) Organite joy rides, air rallies.
races, gtc.

Curbs on Zinc Imports

5865. SHRI M. SUDARSANAM :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have decid-
ed to pug curbs on Zinc imports; and

(b) if so, the reasons thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b} Does not arise.

Easy flow of Credit for Industrial Com-
mercial, Agricultural and Self-employ-
ment purposes to educated youth of

hilly regions :

5866. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state:

(ay whether Government propose to
persuade the nationalised banks to
ensure the casy flow of crédit for indus-
trial, commercial, agricultural and self-
empioyment  purposes to the educated
vouth of hilly regiors of the country;

(b if so, whether Government have
drawn up any plan to ensurc this faci-
lity and if so, the nature thereof; and

{c) if not, whether Government pro-
pose 1o set up a special committee to
cxaming this question in detaii?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (c). It is the accepted policy of
Government to encourage greater flow
of bank credit to the priority sectors
capable of augmenting employment
opportunities, particularly those in the
form of self-employment endeavours,
and to backward -areas, including hilly
regions. In pursuance of this policy,
public sector banks bave drawn up a
number of schemes. Thus, whereas at
the end of June 1969 public sector
banks’ outstanding advances to priority
sectors accounted for 14.9 per cent of
their total advances, by the end of June
1973 this proportion increased to 23.8
per cent.

The Government have also made
suggestions, in September, 1973 to pub-
fic sector banks for intensifying their
lending for employment schemes for
small entrepreneurs and development of
infrastructure for small business ven-
tures. These suggestions include, inter
alia, the following :

(i) Ensuring speedy disposal of
loan applications on the basis of
viability, preferably within  two
months, and the review of organisa-
tion and procedures, etc. towards
this end;

(ii) Charging reasonable rates of
interest for such schemes; in cases
satisfying the criteria  prescribed
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under the Differential Interest Rate
Scheme, the rate to be charged being
only 4 per cent; '

(iiiy Prescribing reasonable margins,
which should be kept suitably low
in tI'_|e case of small loans, and for
making sustained efforts to ensure
larger sperad of schemes for techni-
cal entrepreneurs for which no mar-
gin money is stipulated;

(iv) For supplementing the efforts
of Siate Government and their cor-
porate agencies in providing consul-
tancy and counselling services to
small entrepreneurs; and

lv) Establishing close liaison with
District and State authorities and
State Financial and Corporate bodies
so that decision-making for providing
loan assistance to viable projects is
speeded up.

In addition to the above, there is a
Scheme of differential interest rate,
which : provides for bank credit at a
concessional rate of interest of 4 per
cent to certain categories of borrowers
in low-income brackets. The scheme is
currently in operation in industrially
backward districts, including hilly dis-
tricts, the main idea being that back-
ward districts should be given priority
in a scheme of this iype.

Raids by Income Tax Authorities

5867. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state:

(a) the number of raids conducted
by the Income-tax Authorilies in the
State of Jammu and Kashmir, Punjab,
Himachal Pradesh, Haryana and Union
Territories of Delhi and Chandigarh
during the year 1973 ; and

(b) the names of the persons and
firms whose premises were raided and
the total amount involved in these
raids ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) As per
reports received, 57 searches were con-
ducted by the Income-tax Authorities
during 1973, upto the end of Novem-

. ber, 1973 in the Commissioners’ charges

of Delhi and Patiala having jurisdiction
in the State of Jammu and Kashmir,
Punjab, Himachal Pradesh, Haryana
and Union Territories of Delhi and
Chandigarh.
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(b) The value of assets seized in
these searches is Rs, 44.84 lakhs, The
names of the persons/firms searched
are given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT 6097/73.]

Exemption from payment of Income-
tax on allowance received by officials
of Indian Airlines

5868. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state the nature
of allowance, available to the employees
of the Indian Airlines, which are not
subjected to the levy of Income-tax ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : The follo-
wing allowances available to the emplo-
ees of the Indian Airlines are not sub-
jected to the levy of Income-tax :

(i) Charter allowance.

(ii) Special travelling allowance.

(iii) Stay-over allowance.

(iv) Meal allowance.

(v) Daily allowance.

(vi) Kit maintenance allowance.

(vii) Telephone allowance.

(viii) House rent allowance.

(xi) Transport/conveyance

ance.

allow-

In addition to the above allowances,
the following benefits are also available
to them :

(i) Light refreshment
before each take-off.

Free and concessional passages.
Reimbursemenf of loss of
licences insurance,
Mutual Benefit
Annuity.
The taxability of some of the above

items is under examination.
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% w0T T @ afaw & W fon

5869. Wt Twy wm fag : ¥
fory wielt g ar &Y g w49 e

(F) T grasa F5Y ¥ m D awl
% frua feafra sgdml smaan gearsit

on ground

(ii)
(iii)

(iv) Fund/ Special

DECEMBER 21, 1973

Written Answers 164

F OF FUT T F Jfgw F Wwr fag
g

(&) Tagag ¥ oS q18 ; AR

() g feam mw famr war @
AT EH ¥ oa aw e i age 7

R

fam walt (W FIERR W)
(F) & (7). %% ¥ yafaa sgagr
Y% way a4y AT Fe? (Ireat #0 afa-
Tgw & sewr) afafrgw, 1970 &Y
"l & FarT, FIAAT q1 q a7 H
Ao agTfadi F @y F FE AT A I
#1 afgsre o7 & 1 gufed, o w1
g AFTLY AT T Y AT S T
5 & fag a7 70 & 1 fee A 31
fewme, 1971 %1 a1 ad F
X 30 WA, 1972, 31 fz@=™, 1972
#HT 30 A, 1973 FT qOH g ardT
oardt & iy g7 qFwl &1 gear foaa
fod Tfiaga 451 7 = Wz 59 €,
OF FUT TG AT ITH FIL FI FAT JAT
#rar [afgm &7 oF faweor & A9 faan
T g —

sl g e #T

% dear ofrgm dmig

. (Wﬁ! %o

L)
31fzamr, 1971
&Y GATR G 1A
gy # safa &

= 27 86.77
30 I,1972, Ft
AT g aret

BWTET #1 A 20 44 .44




165 Written Answers

sfat  w= femee

#r feqr =459 S
{T{""‘s’ To
q)

31fzmm=w, 1972

1 A

ardT TATEY F

g .1 42 135,40
30 A, 1973 F1

TG M qTeT

BATEY & T 49  148.83

FAHMIAT F wada, FHomal aeteaa
%1 ¥ quz qun qx ga AA E a1 A0E
FIH 2 | qINTAA: TAHT ST qEE
Fr @At ) wwifaal & &1 fAeameA
#1 gaaT fawe w50 F7 qfaar @ -
FLAFATA F1 ZAFT A7 =figa A ql-
HA7/FA/za% gfu Fewe fFarvsmar &

WTTAT Faw dtan fama &t # feea i

5870. =t Fi%T ™™ Tag : T faw
HAT Ag TATH FN AT FX (6 A=A ST
faam #r = Ffuza iy fradt & o
i ¥ fradt wfw ww st At Fww
Heomarmd &7

faqt daem #  S9-Ha  (sites
Hriven Trgamit) : FEE TIFT A SftER
=it frra afafam 1956 FTamT 5(1)
F s A % g A fam )
@ OH & = F g w07 wTW
WA # wmaEm #r o 1  odmr
Feifagl &1 Fre@rd S A fam A
A 319 ¥ faar av IwT AutasT W F
faa g7 <®q F¥ e 7 1 41, "
2 g WAz AT F fad adt o

AGRAHAYANA 32, 1305 (SAKA)

Hritten Answers 166

Fraud committed in Srikuni: d
Branches of Central Bank,inm M}:;g-‘
rashtra and Gujarat

ﬁETI, SHRI VIKRAM MAHAJAN :
Will the Miaister of FINANCE be
pleased to state :

(a) whether a  fraud involving
Rs. 630 crores advanced for agricultu-
ral purposes by various Branches of
the Central Bank of India inp Maha-
rashtra  and  Gujarat, particularly
Srikunta and Peth Branches in Poona
and Mithakali Branch in Ahmedabad,
ha; come to the notice of Government :
an

(b) if so, the reaction of Govern-
ment thereto and the action taken or
proposed to be taken in this regard ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The Central Bank of
India has reported that agricoitural
Loans outstanding in Maharashtra and
Gujarat totalled Rs. 25.00 crores and

Rs. 3.50 crores respectively in July
1973 of which Rs, 2.21 crores and
Rs, 0.79 crore were overdue on 31st

March 1973 in Maharashtra and Guja-
rate respectively, Thus even the over-
dues are much less thap Rs. 650 crores
allegedly involved in fraud.

As regards Agricultural advances at
Shrigonda, Peth  and  Mithakhali
branches, the Central Bank of India
has fumished the following infor-
mation :

(i) Shrigonda Branch

Advances for wells and pumpsets and
crop loans in June 1973 totalled
Rs. 41 lacs covering 1975 farmers.
Against a demand Rs. 35 lacs in 1972-
73, Rs. 6 lacs only, was recovered. The
balance of Rs. 29 lacs, accumulated over
the last three years, were partly due to
scarcity conditions and partly to difficul-
ty experienced by growers in 1970-71
in marketing sugarcane because of in-
ordinate delay in commissioning of the
local Cooperative Sugar Factory which
was expecied to commence crushing in
1971. The Sugarcane crop loans ac-
counting for 70% of overdues, were
therefore converted into term loans so
as to allow borrowers to repay their
dues in three years. These loans are
all secured by mortgage of land.
Shrigonda Cooperative Sugar Factory
crushing in 1973 and the bank should
be in position to recover the overdues.
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(ii) Peth Branch

The advances were mainly crop {oans
disbursed for growing potatoes since
1969-70, the anuual amount disbursed
being  about Rs. 16 lacs bene-
fiting  about 700 farmers every
year. Against this, recovery was 97%
and 89% in 1969-70 and 1970-71
respectively. In 1971-72, the recoveries
were extremely poor being 17% only,
following extensive damage to the
crops owing to drought conditions, The
request of cultivators affected by natural
calamities for extension of repayment
has been considered sympathetically by
the bank, In addition, schemes for
Eumpsels have been sancticned by the
ranch since 1969-70 and the amount
disbursed till September 1973 was of
the order of Rs. 14 lacs covering 350
borrowers. Out of these loans, irregu-
larities relating to non supply of pump-
sets by the dealers in 37 cases were
brought to the bank's notice. In 16
of these cases, the dealers have since
refunded the amounts borrowed and,
in another 19 cases, similar refund is
expected soon. In the 2 remaining
cases, the bank proposes legal action.

(iii) Mirhakhali Branch

Advances for wells and pumpsets
aggregated Rs. 63.14 lacs in September
1973. The recovery in 1969-70, 1970-
71, 1971-72 and 1972-73 was 66%,
43%, 26% and 9% respectively, The
defauit in loan payments is aftributed
to extensive crop failure owing to
drought in some areas and pumpsels
remaining idle—the farmers not bene-
fiting as anticipated.  The advances
were also spread in 268 villages with a
radius of 75 milles from the branch.
The bank has taken wup ar intensive
recovery campaign since 1972 and
recoveries are being  effected. The
bank has also given sympathetic consi-
deration to rephasing of loan instal-
ments of borrowers for  genuine
reasons. The disciepancies in  docu-
mentation have been set right. The
bank holds documents/balance confir-
mation letters for all these loans.

The Central Bank of India has fur-
ther reported that, in all these cases,
the problem to be tackled is one of
recovery of oyerdues from farmers who
have been identified and there is no
evidence suggestive of fraud,

In so far as the Agricultural advances
in Mithakhali brapch is concerned, the
Central Bureau of\ Investigation, who
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had also investigated into the matter,
has since submitted its report to the
bank and the same is under the active
consideration of the bank,

Salary of Employees of different cate-
gories in Life lnsurance Corporation of
India

5872. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state the salary of a Deve-
lopment Officer, A.B.M.. Branch Mana-
ger, Divisional Munager, Clerk, Assis-
tan+ and Superintendent, category-wise,
during 1956 and 1973 in the Life Insu-
rance Corpotion of India, Delhi Divi-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
information is being collected and will
be laid on the Table of the House as
soon as it is collected.

Loans given for Undertaking Pilot
Training by the Civil Aviation Depart-

ment
5873. KUMARI KAMLA
KUMARI: Will the WMinister of
TOURISM AND CIVIL AVIATION

be pleased to state:

(2) the amount of loan given by the
Civil Aviation Department to persons
undergoing pilot training ;

{(b) whather the State Govern-
ments also vanction loans to the candi-
da‘es belonging to their States; and

(c) if so, the amount and terms and
conditions thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR) : (a) The Civil Aviation
Department docs not give any loans or
scholarships for pilot training courses.
However, individual trainees are eligible
to receive subsidised flying training at
the flving clubs limited up to Private
Pilots’ Licence standard.

(b) and (c). Certain State Govern-
ments sponsor training of their nominees
at the clubs and pay scholarships
covering the flying fees payable by the
trainees for such training.  Precise
details about the amount and terms and
conditions of the scholarship granted
by the various State Governments are,
however, being collected.
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Invesiment by West Germany

5874. SHRI K. KODANDA RAMI
REDDY : Will the Minister  of
FINANCE be pleased to state :

(a) the amount of assistance receiv-
ed and invesiment made by West
German Government and its industria-
lists in our country; and

(b) the industries for which
investment and assistance is given ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b).

FINANCIAL ASSISTANCE
Credits

The amount of credits so far expen-

the

ded F the Government of Federa!
Republic of Germany inclusive of
credits for 1993-74 is DM 5440.61

million (Rs. 1681.1 crores) consisting
of DM 4289.30 million (Rs, 13254
crores) fowards import of poods and
services and DM 1151.31 million
(Rs. 355.7 crores) by wav of debt
relief loans for rescheduling of princi-
pal repayments, In addition, Suppliers’
Credits agoregating to DM 326 million
(Rs, 100.7 crores) have also been
received from the Federal Republic of
Germany.

The  industries

benefited by these

credits are :—
Chemical including  fertilizer  and
petrochemicals, mining, steel inclu-

dinz alloy and special steel electric
power, automobile and electrical engi-
necring industries, ships and  ship-
buildings, railways, etc.,

Grants

(i) Debt Relief: The grants received
so far by way of reduction of interest
charges on past loans in DM 118.6
million (Rs. 36.7 crores).

(ii) Food Aid : The value of grants
received in 1969 under the International

Food Assistance  Programme  was
Rs. 2.65 crores.
TECHNICAL ASSISTANCE

‘The Federal Republic of Germany

%as been providing, on a grant basis,
technical assistance in  the form of
German experts, training facillties for
Indians, and supply of equipment and
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materials in such fields-as science and
technology, agriculture, education, T.V.,
vocational training, etc. The total
value of lechnical assistance received
upto the end of March, 1973 is esti-
mated at Rs, 12 croses,

INVESTMENT

The outstanding long term private
investments from the Federal Republic
of Germany in India stood at Rs. 74
crores as at the close of March, 1970.
The ficlds in which the investments
have been made are: manufacturing
industries, mining and services.

(N.B. The rupee equivalent of the DM
amounts mentioned in the con-
text of Financial Assistance have

been arrived at the current
rate of exchangz of 1 DM=
Rs. 3.09).

Investment in India by Bemelaz Coun-
tries

5875. SHRI K. KODANDA RAMI
REDDY : Will the Minister of
FINANCE be pleased to state :

(a) the amount of investment made
and assistance received from ‘Benelux’
couniries and their industrialists in our
country, countrywise ; and

(b) the industries for which
invesiment and assistance js given?

the

THE MINISTEER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN) :
(a) and (b).

INVESTMENT

Belgium/ Luxumburg :  The out-
standing long term privale investments
from Belgium/Luxumburg in India

stood at Rs. 9.5 crores at the end of
March, 1970, The fields in which the
investments have been made are
Mining ; Manufacturing Industries and
services.

The Netherlands : The outstanding
lonz term Ducth private investments
in india stood at Rs. 17.5 crores at the
end of March, 1970, The fields in
which the Dutch investments have
been made are manufacturing Indus-
tries and services.

ASSISTANCE

No assistance has been received from
Luxomburg so far.



171 Written Answers

Belgium : Belgian Credits to India
commenced in 1962/63 and consisted
of entirely Supplies credits up to 1965/
66. The aggregate of suppliers credits
received so far is BF 2500 million
(Rs. 40.5 crores).

The Government-to-Government
credits from Belgium commenced in
1966/67 and have aggregated to
BF 1310 million (Rs. 21.22 crores).
This amount consists of BF 855 million
(Rs. 13.85 crores) towards import
of goods and services from Belgium and
BF 455 million (Rs. 7.37 crores to-
wards debt relief.

The main items imported from
Belgium include Bulk carriers; locos,
cross-bar equipment ; Machine Tools;
automatic looms ; cquipment for ferti-
lizer and chemical plants; power gene-
ration equipment; fertilizers; steel rools;
and raw materials for the glass industry.

The Netherlands: The Netherlands
have been extending financial assistance
to India since 1962 both by way of
General Purpose Credits and Suppliers’
credits. The total aid received so far is
DF1. 559.3 million (Rs, 125.44 crores)
of which the General Purpose credits
amount for DFl. 461.5 million
{Rs. 103.5 crores) and the suppliers
credits account for DF 1,97.8 million
(Rs. 21.94 crores). The Suppliers
credits have since been discontinued and
were used for the import of capital
equipment. The General Purpose cre-
dits over the last few years have in-
cluded an element of Debt relief by way
of reduction in the interest rate on
earlier credits,

‘The main items imported from the
Netherlands under the Credit were
equipment, components and raw mate-
rials for the electrical and elctronics
industries; fertilizers, chemicals, Nylon
Yarn; steel Dredgers, pontoons, elc.,
apart from services and know-how for
fertilizers plants and dredging.

N.B. The rupee equivalents of the
Belgiun  France and Dutch
Guilder (DF1) mentioned in the
context of the financial assis-
tance extended by the two coun-
tries have been calculated at the
present Central Exchange
of 1 BF=Rs. 0.162
1 DFI=Rs. 2.243).

rate
and
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Investment by Scandinavian Countries

5876. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state :

| : i tmant  and

{a) the amount of investme
assistance rteceived from the Sc;mgla-
navian countries and their industrialists
in our country, country-wise, and

(b) the indusiries for which the
jnvestment and assistance 1s given ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b).

INVESTMENT
1. Denmark :

The outstanding long term Danish
private investments in India stood

Rs. 1.3 crores at the end of March,
?41?70% The fields in which the Danish
investments have been made are manu-
facturing Industries and services.

2. Norway :

The outstanding long term privale
mvestments from Norway in India stood
at Rs. 0.5 crores at the end of Ma
1970, The fields in which the invest-
ments have been made arc manutac-
turing industries and services.

3. Sweden :

The outstanding long term Swedish
Private Investment in India stood at
Rs. 1877 crores at the end of March,
1970. The fields in which the Swedish
investments have been made are manu-
facturing industries and services.

4. Finland :

The outstanding long-term Finnish
private investments in India stood at

. 1.7 crores as at the end of March,
1970. The fields in which the Finnish
investments were made are manuiac-
turing industries and services

ASSISTANCE :

1. Denmark :

We have been receiving financial
Assistance trom Denmark since 1963.
The total number of loans extended su
far is six-4 general purpose credites
aggregating to D.Kr. 115 million
(Rs. 12 crores) and 2 Food Loans
amoumting lo D.Kr1. 60 million
(Rs. 6.25 crores). The general pur-
pose credi's have beea used for the
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import of capital equipment like Dairy
machinery, marine diesel engines and
garage equipment; components and
spares and the food Joans were used

primarily for the impory of milk
powder.

2. Norway ;

We received only one credit of

N.Kr. 15 million (Rs. 1.64 crores)
from Norway in 1968 for the import of
fishing vessels, equipment and spares
for the fisheries industry. Part of the
credit was converted into grant in 1971,
The Credit was utilised to the extent of
N. Kr. 1.6 million (Rs. 17.5 lakhs)
only and the balance amount of credit
has since lapsed.

3. Sweden :

Sweden has been extending assistance
to India since 1964 and the total aid
so_far advanced amounts 1o S.Kr. 381
million (Rs. 57.61 crores). Since the
last two years the aid comprised of
both the credit and cut-right grants,
the latter being restricted to imports
from Sweden. As the aid is untied,
covering imports from any country, it
is a valuable substitute for our own free
resources.

. The aid is for general purposes though
in 1971, part of the aid was specifically
given for dairy development, The
Swedes also extended in 1971, a special
Credit of S.Kr. 26 million (Rs. 3.93
million) for SILO (wheat storage)
project. In addition, debt relief of
$ 0.51 milkion (Rs. 4.37 crores) in the
form of a grant has been given in 1972/
73, when India was 1o pay for the
first time interest charges only on the
earlier credits.

Finland :

No assistance on a Govt. to Govt.
basls has been received from Finland
50 far.

N.B. : The rupee equivalents of the
Danish, Norwegian and Swedish
Kroner mentioned in the context
of the financial assistance exten-
ded by ‘the three countries have
been arrived at the present Cen-
tral Exchange rate of 1| DKr.=
Rs. 1:043; 1 NXr.=Rs. 1.095
and 1 S.Kr.=Rs. 1.512.

AGRAHAYANA 30, 1895 (S4KA)

Writren Answers 174

Investment of Foreign Countries

5877. SHRI K. KODANDA RAMI
REDDDY : Will the Minister of
FINANCE be pleased to state:

(a) the amount of assistance receiv-
ed from and investment made by
U.S.A., Canada, Switzerland, Japan and
Australia and their industrialists in our
country, country-wise; and

(b) the industries for which the
investment and assistance is given ?

THE MINISTER OF FINANCE
SHRI YESHWANTRAO CHAVAN :
(a) and (b).

INVESTMENT

1 USA.:

The outstanding long term U.S. invest-
ments in India stood at Rs. 426.2 crores
at the end of March, 1970. The fields
in which the U.S. investments have
been made are Plantations, Petroleum,
Manufacturing Industries and Services.

2. Canada :

The outstanding long term invest-
ments from Canada in India stood at
Rs. 20.7 crores at the end of March,
1970. Postponement of principal repay-
ment and payment of interest. The
total amount involved on this account
upto 1971/72 is Rs, 26.20 crores,

Industry-wise data of assistance is not
maintained.

The total aid received from Canada
aggregated to C$ 1250.79 million
(Rs. 908.70 crores), The aid com-
prised of loans valued at C$ 530.544
million (Rs. 385.44 crores), Grants
(including two wheat loans) for food
and non-food items C$ 712.284 million
(Rs. 517.47 crores) and debt relief
C$ 7.960 million (Rs. 5.78 crores).

The industries mainly assisted by
Canada are in the field of irrigation &
Power, communications, transportation.
petroleum &  mineral development,
scientific and industrial research, etc.
Canada has alsg provided assistance for
the import of food articles, fertilizers
and industrial commeodities including
raw materials.

3. Switzerland :

Switzerland has been extending aid
to India since 1960 and the total aid so
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far received from that country is
S.Fr. 300 million (Rs. 56.88 crores).
10% of the cost of the total imports
is lo be borme by the Government of
India from out of its own free resources
and the balance 90% is financed under
the credit. Except for the imports
under the Development Loan of
3. Fr. 35 million tied to the Opra-
Sultanpur-Lucknow 400 K.V. Trans-
mission Scheme, the entire credit is
available for import of goods of Swiss
origin only.

. The main items of import under the
Swiw, Credit have been electrical equip-
ment, including transformers; machine
tools; precision instruments; textile
machinery and logging equipment.

4. Japan

Japan has been extending credits to
India as o member of the Aid India
Consortium since its inception in 1958.
The total amount of aid offered by
Japan upto end of March, 1973 was
Yen 275.574 billion (Rs. 661.38 crores),
cons:-ting of—

(i) Yen 231.064 billion (Rs. 554.53
crores) towards import of goods and
services from Japan; and

(ii) Yen 44.51 billion (Rs. 106.83
crores) towards debt relief.

The small balance of Yen 0.270 mil-
lion (Rs. 0.65 crores) is earmarked tfor
meeting the requirements of Bombayv
High Project of the Oil & Natural Gas
Commission. Besides the above, during
the vears 1958 to 1971 Japan had also
given Suppliers’ credits aggresating to
Yen 75 billion (Rs. 180 crores}.

For the current year 1973-74, the
Government of Japan have offered a
sum of Yen 33 billion (Rs. 79.2 crores)
consis'ing of Yen 7.G22 billion (Rs. 16.8
creres) towards  commedity aid, Yen
14978 billion (Rs. 36 crores) towards
debt relief and Yen 11 billion (Rs. 26.4
crores) towards Project aid. The agree-
ments are yet to be signed.

The industries benefitted bv Japanese
credits are chemicals including ferti-
lisers, mining and metallurgy, special
and alloy steel, power, textile ships and
shipbuilding, oil, petrochemicals etc.

4. Australia :

Australian aid to India has been in
the form of out-right grants under the
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Colombo Plan and technical assistance.
No Loan assistance has been received
from Australia so far,

N.B. The rupee equivalents of the

U.S. dollar, Candadian dollar,
Swiss franc, Japan Yen of
amounts mentioned in context
of the Assistance received from
those countries have been cal-
culated at the rate of 1 U.S. $=

Rs. 7.50; 1 C$=7.265;
1 S.Fr.=Rs.1.896 and 1 Yen=
Rs. 0.024.

Investment made by USSR and other
East European Countries in India

5878. SHRI K. KODANDA RAMI
REDDY : Will the Minister of FI-
NANCE be pleased to state:

(a) the amount of investment made
and assistance  received from USSR
and the East European Countries in our
country, country-wise; and

(b) the indus'ries for which the in-
vestment and the assistance is given?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) The Table below indicates coun-
try-wise details of credits received so
far by India from USSR and other East
European Countries :

(In Rs. Crores)

Total Value
amount of of con-
Name of the credits tracts
country agreements placed
signed upto
s¢ far  31-10-73
U.S.S.R.. 1,021.14 765.17@
Bulgariz 11.25 2.25
Czechoslevekia 176.20 92.91
Hungery 25.00 4.86
Polznd 18.16 38.16
Rumaniz: 20.15« 20.15
Yugoslavia . 59.64 59.64
ToraL 1,351.54  983.14

@ 'Ihé_ﬂ-éure of Rs. 765.17 crores relates to contracts placed upto 30-9-73.
*The total amount of the Credit is unspecified but this has been used so

far to the extent of Rs. 20.15 crores.
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In addition, deferred payment facili-
ties on normal commercial terms from
USSR and some of the other East
European countries are also available.

(b) The following are the broad
categories of industries for which the
above assistance has been given :

Iron & Steel;

Heavy Industries, like Heavy Ma-
chine Building Plant, Coal Mining Ma-
chinery Plant eic.;

Machinery for the manufacture of

Power Equipment;

. Oil Exploration & Production, includ-
ing setting up of Oil Refineries;

Non-ferrous Metals;
Fruit & Vegetable Processing;
Drugs and Chemicals;

Equipment for manufacture of Ma-
chine Tools;

Equipment for Fertilizer Plants;

Telecommunications Equipment (pur-
chase of microwave equipment);

Machinery for maufacture of elec-
tric and fluorescent lamps;

Coal mining machinery and equip-
ment;

Purchase of ships;

Purchase of Power Plants.
Increase in Export of Cotton Textiles

5879. SHRI M. KATHAMUTHU :

SHRI S. A. MURUGANAN-
THAM :

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No. 4173 dated
the 24th August, 1973 and state :

(a) whether cotton textile export
has gone up;
(b) if not, whether Government

have taken necessary steps in this direc-
tion; and
(c) what is the latest cotton export

AGRAHAYANA 30, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (). Cotion
textile exports during the current year
have been better than during last year.
During January-October, 1973, exports
have gone uptp Rs. 155.16 crores as
against Rs. 125.38 crores during the
same period in 1972,

Treat ®Y fasiia agraan
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Amount spent on constructio
MMTC/STC Stafi Quarters in New
Delhi

5882. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
COMMERCE be pleased to state ;

(a) the amount spent on the conste
ruction of MMTC/STC staff quar:t]:rs

in New Delhi, Wi
wise: Quarter-wise and type-

Type A=Rs. 13,330 per quarter

Type B=Rs. 13,700 per quarter
Type C=Rs. 18,600 per quarter

Typs D=Rs. 39,900 p=r quarter
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(b) the payment withheld for getting
the inferior material replaced and pay-
ments made to contractors and archi-
tect(s) so far, separately;

(c) the number of contractors/archi-
tect(s) to whom contracts were given
and stipulated time for completion of
work, separately;

(d) the quantity with value of con-
trolled material received for construe-
tion of staff quarters of STC/MMTC
Housing Colony in New Delhi from
different sources; and

(e) whether the contractors have
completed the work in time and if not,
the reasons therefor and the loss suff-
ered by the Corporations on account
of delay in completing the construction
work in time with date of completion
and date of actual allotment made to
staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The approxi-
mate costs are:—

(including the components of common
areas of stairshalls & corriodors)

Ditto.
Ditlo.

(including the component of common
areas of stairshalls, corridors and the
component of stilt flooring).

Amount withheld
(b) Type of Quarter for all quarters of

Payment made to

Payment made to
contractors for all

architects so far for

the typs quarters of the type all quarters of the
type
A Rs. 23,000 Rs. 20,16,500 Rs. 6,06,466
B Rs. 22,000 Rs. 35,92,167 -
C Rs. 45,000 Rs. 22,72,546 —
D Rs. 24,000 Rs. 37,68,011 -
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() Type of quarters Name of the Stipulated time for construction
contractor (Completion)
A M/s. Eastern Construction 22-1-1972
Company.
B M/s. B. D. Sharma & Co. 5-9-71 (3 blocks)

15-11-41 (3 blocks)
5-1-72 (4 blocks)

C M/s. Inder Singh Bhandari & 22-1-1972
Sons.

D M/s. Vaish Bros. & Co.(Pvt.) 24-9-1972
Ltd.

Architects for al! the quar-ters were M/s. Master, Sathe & Kothari, New Delhi

f

Quantity Cost
(d) (1) M. S. Bars . . « 131.500 M.T. Rs. 1,88,339.00
(2) Cement & " . 2,468.55 M.T. Rs. 17,90,059.24

(e) Due tc Indo-Pak War resulting in scarcily of materials labour and transport
etc. Some delay occurred in completion of the quarters, the delayed
completion is not construed to have resulted in losses to the Corporations
as the delay was unavoidable.

The dates of completion and allotment made to staff are mentioned below :—

Date of completion Date of actual allot-
as certified by the ment made to staff
Architects

MM.T.C. ST.C.

Type A . . 15-3-1973 19-2-1973 1-7-1973
Type B . 15.11-1972 )
(3 blocks) |
i 4-11-1972 1-7-1973
15-11-1972 5 23-12-1972
(3 blocks) — 1-7-1973
15-3-1973 l
(4 blozks) J
Type C . 31-3-1973 27-6-1973 1-7-1973
Type D . . In progress by Likely to be comple-
31-3-1974 ted
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Proposal for providing efficient trans-
port to Tourists and Visitors arriving in
Delhi

5883. SHRI P. G. MAVALAN-
KAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether GGovermment propose to
take urgent steps in the field of provi-
ding efficient and speedy public trans-
port to the increasing number of touri-
sts and visitors arriving in Delhi; and

(b) if so, the salient features of such
a network?

THE MINISTER OF THE STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) and (b). Road
transport  facilities (DLZ'DLY taxis
and tourist coaches) are provided by
the India Tourism Development Cor-
poration as well as by private operators
in Delhi. These facilities are augmen-
ted from time to ume according to the
needs. D.T.C. which runs public trans-
port services in Delhi also caters to the
requirements of tourist and visitors to
Delhi by providing special tourlst bu-
ses.

Export to and Import from EEC
Countries
5884, SHRI P. G. MAVALAN-

KAR : Will the Minister of COMMER-
CE be pleased to state :

(a) the commodities exported to and
imported from the nine EEC countries
during the current year 1973 (January
to November,); and

(b) the relevant amounts thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) and (b). Sta-
tistics upto May, 1973 only are avail-
able. India’s exports to and imports
from EEC Countries during the period
Jan.-May, 1973 are as follows :

(Rs. crores)

- Country Imports Exports
1 2 3
Belgium 24.39  15.74
France i i 16.00 20.37
Federal Republic
of Germany 64.71 27.03
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1 2 3

Ialy . . .  19.64 22.83
Luxembourg Negl. Negl,
Netherlands 15.41 15.98
U.K. . : 94.17 80.42
Denmark 0.85 2.44
Ireland Negl. 2.53
Toray . 234.57  187.34
Commoditywise details in respect of

the above countries are not readily avail-
able,

Economy in Governmental Expenditore

5885. SHRI P. G. MAVALAN-
KAR : Will the Minister of FINAN-
CE be pleased to state :

(a) whether Government's recently
declared plans at economy in Govern-
mental’ expenditure are being propery
apd fully implemented; and

(b) if so, the broad features thereof
and the amount saved during the five
months from Ist August to 30th No-
vember, 19737

THE MINISTER OF THE STATE
IN THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
(b). In order to control inflationary
pressures in the economy, a series of
steps have been introduced to effect
economies in the budgets of different
Ministries/ Departments with a view to
reducing the extent of deficit financing.
In addition to economy measures already
in force, further economies introduced
in the non-Plan expenditure of Govern-
ment are:

A 10% reduction in contingencies
and travelling allowances; deferment of
construction of non-functional build-
ings which have not proceeded beyond
the plinth level; deferment of annual
repairs and maintenance of Govt. bui-
Idings except a few prestigious build-
ings; ban on creation of new posts
which have remained vacant for more
than six months; deferment of rota-
tional transfer of officers in various bran-
ches of Government to save on trans-
fer allowances; savings in petrol con-
sumption by departmental vehicles and
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on telephohe calls; economies in ex-
penditure on entertainment and foreign
travel; curtailment in house building
advance to Govt. employees; econo-
my in expenses involved in holding of
<conterences, seminars and meetings;
keeping to a minimum invitations for
holding international gatherings and
directing the public sector undertakings
o minimise their cash losses by genera-
ting more internal resources through
efficient functioning.

In addition it has been found neces-
sary to effect economies in Plan ex-
pendiutre as well. This would be done
in such a manner that progress of key
projects and programmes which are
essential and are in an advanced stage
of completion is not affected while pro-
jects and schemes which are not essen-
tial and will require a relatively long
period to mature will be slowed down.
A saving of Rs. 100 crores is also be-
ing effected in Central assistance to
State Plans.

It is expected thai there would be an
aggregate saving of about Rs. 400 cro-
res as a result of these measures.

These economy measures are being
implemented, by and large, by the
different Ministries/ Departments.

Assessment of savings in the different
Ministries/ Departments is still continuing
and it will take some more time to assess
the full impact of thcse economy mea-
sures. An interim assessment of sav-
ings in respect of different Ministries/
Departments is given in the Statement
laid on the Table of the House. [Placed
in library. See No. LLT-6098/73].

Proposal to build Tourist Hostels

5886. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to_state:

(a) whether Government propose to
built tourist hostels at important places
in the country to cater to the needs of
thousands of foreign tourists with com-
paratively modest income and belong-
ing particularly to the students’ world;

(b) if s, the broad outlines thereof;
and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI' MAHISHD : (a) and (b). Gov-
ernment’s programme during 1973.74,
for construciion -of Youth Hostels and
Tourist Bungalows intended for cater-

in% to this class of tourists is detailed
belor

1. Youth Hostelsi— 15 (Amritsar,
Aurangabad, Bhopal, Dalhousie, Dar-
jeeling, Gandhinagar, Hyderabad, Jai-
pur, Madras, Naintal, Panaji, Panch-
kula, Patni Top, Puri & Trivandrum).

2. Tourist Bungalows:—11 (Dharma-
shala, Darjecling, Gauhati, Jaisalmer,
Ludhiana, Mantrallaya, Porbander, Ra-
meshwaram, Sahibi Nadi, Suraj Kund
and Warrangai),

Details of new construction to be
taken up in the Fifth Five Year Plan,
for Youth Hostels, Tourist Bungalows,
Motels, Camping Sites etc., are under
consideration,

(€) Dees not anse.
Target of Savings during current year

5887. SHRI P. G. MAVALNKAR :

Will the Minister of FINANCE be
pleased to state : .

(a) whether Government’s savings
targets for the current year are likely
to be achieved; and

(b) if so, the results achieved till the
end of November, 19737

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The series of economy measures intro-
duced this year were aimed at effecting
savings of about Rs. 400 crores in the
expenditure of Government. From the
interim assessment of savings made so
far in respect of different Ministries/
Departments, it is expected that, by and
large, savings of the order of the tar-
geted amount would be achieved.

2. Assessment of savings in the diff-
erent Ministries/De]iw.mnems is still
continuing and it will take some more
time to assess the full impact of these
economy measures. An interim assess-
ment of savings in respect of different
Ministries/ Departments is given in the
Statement laid on the Table of the
House, [Placed in Library. See No, LT
6099/73].
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Cash Assistance given to Exporters of
Ayurvedic Medicines

5889. SHRI E, V. VIKHE PATIL:
Will the Minister 6f COMMERCE be
pleased to state :

(a) the total cash assistance given to
exporters of Ayurvedic medicine pre-
parations during 1971-72, 1972-73 and
and in 1973-74;

(b) the existing or propesed export
incentives which are made available to
the exporters of Ayurvedic perapra-
rations; and

(¢) the names and addresses of regis-
tered exporters of such preparations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The information
regarding payment of cash assistance
is compiled for the group “Chemicals
and Alied Products” as a whole and
not separately commodity-wise.
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(b) Ayurvedic preparations are not
ified separately.  According to
the Index in Red Book Vol. I1 Ayur—
vedic Medicines (manufactured by a
manufacturer approved for this purpose
by the State Drugs Controller) are classi-
fied under B. II. I. (Drugs and Drug
Intermediates) which carries an Import
Replenishment of 20% and Cash Assis-
tance at 20%.

(¢) The names and addresses of some
of the registered exporters in Ayurve-
dic medicines are given in the statement
attached.

STATEMENT

List of names and addresses of some of
the registered exporters in Ayurvedic
Medicines
1. M/s. BOERRINGER KNELL
LTD., BOMBAY.

2. M/s. HAMDARD (WAKF)
LABORATORIES, DELHI.

3. M/s. . HEMCHAND & CO.,

BOMBAY.

4. M/s. J. NAGINDAS & CO,
BOMBAY.

5. M/s, KESARI KUTEERAM

PRIVATE LTD.,, MADRAS.

6. M/s. NAVRATNA PHARMA-
CEUTICALS LABS., COCHIN.

7. M/s. PACIFIC TRADERS,
BOMBAY.
8. M/s. SAPAT & Co., BOMBAY.

9. M/s. T. A. RATNASABHA-
PATHI CHETTIAR & SONS.,
NAGAPATTINAM.

10. M/s. THE REX TRADING
CO., MADRAS.

11. M/s. THE CALCUTTA CHE-
MICALS CO. LTD. CAL-
CUTTA.

M/s. ZANDU PHARMACEU-
;’lfyALS WORKS LTD. BOM-

12.

Formulation of Schemes to give loaus
to various categories of Small farmers

5890. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state :

(a) the scheme or schemes which the
State Bank of India and other nationa-
lised Banks have formulated to give
loans of various categories to the small
farmers;
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(b) whether the Bank official§ have
been entrusted with the task of appro-
aching the small farmers direct for dis-
tributing loans and for completing the
formalities for giving loans; and

(c) whether Government have ever
considered the feasibility of having the
net work of field workers of various
Banks to assist the small farmers in ob-
taining loans and making repayments
oi the same, if so, the nature thereof?

THE DEPUTY MINISTER IN
THEE MINISTRY OF FINANCE
(SHRIMAT] SUSHILA ROHATGI) :
(a) to (c). The public sector banks
provide credit facilities to the farming
community including small farmers.
These include short-term credit for crop
loans and term loans for various agri-
cultural operations and ather allied acti-
vities. In order to ensure increased
coverage of small/marginal farmers and
agriculiural labourers, the banks are asso-
ciating themselves with the Small
Farmers Development Agencies/Margi-
nal Farmers and Agricultural Labour-
ers Agencies. The State Bank of India
Groups gives preference to these areas
for setting up their Agricultural Deve-
lopment Branches, The banks have also
started setting up Farmers' Service Soci-
cties in different areas for wider cover-
age of the small/marginal farmers.

The public sector banks have provi-
ded a number of concessions to the
small/marginal farmers and agricultural
labourers, such as charging of conces-
sional interest rates according to the
size of the holding, the differential
interest rate from the eligible categories,
absorption of legal charges for various
loan proposals from such farmers, pro-
viding eredit upto specified limits with-
out insisting upen mortgage of land,
advinces against Group Guarantee cic.
The technica! field staff of the banks
has been entrusted with. the task of
asoisting the farmers  in proper comple-
ilon of loan application forms and other
formalities.

Reserve Bank of India and Govern-
ment of India have also been urging
the banks for increased ceverage of the
agriculturgl  sector and especialiv 1o
assist the  small/marginal farmers in
obteining loans for meeting their pro-
ductive needs.

7—29 LSS/73
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Advancing of credit by Nationalised
Banks for Small Scale Industries in

Bihar
5894. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be

pleased to refer to the reply given to
Unstarred Question No. 2870 op the
30th November, 1973 and state :

(a) the causes for the abnormal neg-
lect and backwardness of the Districts
of Darbhanga, Saharsa, Champaran and
other Disfrftts of North Bihar with re-
pard to the advancement of credit for
small sczle industries and what remedi-
al measures are being undertaken to
bring them at par with the other Dist-
victs of Binar and the rest of country;
and

(b) how many new smeail scale in-
dustries have been granted credit and
how many applications are pending Dist-
rict-wise and for what period?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The extent of bank credit utilisation
by small scale industrial units in an
area depends upon the numiber and type
of such units o that area, which in
turn is governed by factors such as re-
sources éndowment, availability of tech-
nical and consultancy services, infra-
structural facilities, entrepreneurship,
etc. The financial institutions, on their
part, have been iaking several steps for
increasing the flow of credit to small
scale industrial units particularly in under
banked areas including Bihar State. In
1970, the Industrial Development Bank
of India constituted an Inter-Institutional
Study Team to undertake a survey of
Bihar State for assessing the scope of
industrial development in that State.
The recommendations of this Study
Team are being considered for imple-
mentation bv  an inter-institutional
group. A technical consultancy centre
is propesed to be sct up to orgunise
area developmen! programmes, (o set
up development centres and to take up
the construction of new industrial
estates at potential centres in the State.

(b) The present arrangements for
flow of data in the banks do noi pro-
vide for compilation of information re-
lating to the number of new units finan-
ced or the number of applications pen-
ding. The available data which relate
to the outstanding amount of credit ex-
tended by scheduled commercial banks
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to small scale industries in the northern
districts of Bihar State as on the last
Friday of December, 72 are set out be-
low :

Oulsianaﬁ

Distyiet Amount
(Rs. Iakhs)
1. Champaran (East chum- T
pzran & West C \,nam"amnj 27
2. Darbacnge  (Madhubeni
Darbhanga & Samasti-
pur) 14
3. Muzaffarpur (Sll_amarn .
Muyzaffarpur & yaishal?) 40
4. Purnea (Katihar & Purpea) 72
5. Saharse . . 7
6. Saran (S'wan & Saran) . 16
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Amount of Loans Granted to States by
L.I.C. under “Own Your House
Scheme™

5895. SHRI MADHURYYA HAL-
DAR : Will the Minister of FINANCE
be pleased to state the amount ot loans
granted to States by the Life Insurance
Corporation under “Own your house
scheme” during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : Th
Life Insurance Corporation of India
does not grant loans to States under
“OYH" Scheme. The loan is admissi-
ble to individual policyholders.

Statement of loans sanctioned under
“OYH" Scheme in different States du-

~ (The names of the new Districts are ring the last three years is given be-
given ‘n the brackets) low :—
T Stare 197071 197172 197273
1. Andhra Pradesh . . . . . . 26,68,000 48,01,000 39.46.000
2. —\,» .n {including Megh1iaya, Nagiland, Mani-
Trlpum & Arunichal Pradesh) i4,92,000 15,994,000 i7,67.000
3. Bihar . - . . 11,71,500 16,23,500 18,03,000
4. Gujarat - g 2 . 22,3i,500 22,28,000 32,64,000
5. Keorala . . . . . . . 964,500 18,73,500 20,30,500
6. Madhya Pradesh . . . . & . 16,11,200 20,39,500 27,80,500
7. Maharashtra (tucludmg the Union Territory of
Goa) . . . . 5 . 31,06,000 37,36,250 35.04,000
8. Karnataka . . . . . . 26,48,500 34,01,000 43,60,300
9. Ocissa . - . - . . . . 300000 5,59,000 7.i2,500
10. Panjab (includesthe State of Jammu & Kashmir
and Himachal Pradesh) . N . - . 19,99,000 23,30,000 i8.C2.000
1i. Rajasthan . . . = . . . 18,67,500 20,387,000 2i,77,5C0
12. Tamii Nadu (includes Umon Temtor:.r of Pon-
dicherry) : . 68,07,100 99,46,600 99,458,900
13, U.tar Pradesh . - . . . . 33,53,500 3597500 4531,000
14. West Bengal | . . . N . . i347,800 10,i:,500 9,8°,000
15. Un‘on Territory of D:lhi (i ncludmg the State
of Hiryina) . " - " . 8292000 96,73,000 74,57,000
16. Union Territory of Chandigarh (includes the
States of Himachal Pradesh and Haryana-partly) 13,38,500

12,27,000  7,75,000
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Air Agreement between India and

Belgium
5896. SHRI R. N, BARMAN:
Will the Minister of FINANCE be

pieased to state:

(a) the details of agreement so far
signed by India and Be'gtum under the
“Aid India Consortiom” for the year
1973/74; and

(b) its state-wise distribution in the
Country of the above aid?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A General Purpose Loan Agree-
ment for an amount of 250 million Bel-
gian Francs (Rs. 4.05 crores at the
Central Exchange rate) was signed bet-
ween the Governments of India and Bel-
gium at Brussels on the 19th October,
1973, The loan amount includes Bel-
gian Francs 75 million (Rs. 121.5 lakhs)
as Debt Relief assistance to be drawn
in cash. The loan carries an interest
rate of 2% per annum and is repayable
within 30 years inclusive of an initial
grace period of 10 years.

(b) The loan will be used both for
the import of Capital Equipment, Raw
Materials and spares and components
for Industries in India; there is no state-
wise distribution of the loan amount.

Import of Rags during 197273

5897. SHRI R. N. BARMAN " Will
the Minister of COMMERCE be plea-
sed to state :

(a) the total amount of wearables
imported under the garb of rags and
sold in the market during 1972-73;

(b) the number of cases of imi;orteci
dresses being sold as rags detected so
far: and

(c) the action taken by Government
in these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): This mform.mon 1s
not available.

th) and (c). Investigations by the C.B:
t. into the “cases of misuse of wearables
imporied as rags” are in progress. The
C.B.L has so far registered 10 cases of
unauihorised sale of imported woollen
rags in contravention of the conditions
of the relevant import licences under

section 420 IPC r/w Section 5 of the }
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Imports and Exports (Control) Act,
1947, against 10 firms of Ludhiana. Of
these 10 cases, in one case the C.B.1
have sent a report to the licensing
authority for lodging a compizini in
the Court of Law. In another case,
investigation report regarding the illicit
sale of imported goods is under legal
scrutiny by them. The remaining cases
are being investigated by the C.B.L

Aircraft belonging to various Inter-
national Airlines bogged down at Palam
Airport

5898. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether a number of aircraft
belonging to the various international
airlines recently got bogged down at
Palam airport while taking off or com-
ing down;

{b) if so, the reasons therefor; and

(¢) whether Government have con-
ducted any enquiry into the accidents
and if so, the outcome thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CI-
VIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). There have been
two occasions in -the recent past when
planes overshot the runway at Palam
due to- the pilot’s error. In both the
cases the aircraft (a B-747 and a B-
707y were undamaged and were safely
pulled out. No enquiry into these in-
cidents was deemed necessary,
Investigation in connection with Tra-
velling -on  ether - People’s Tickets on

24-3-1973

5899, SHRI MUHAMMED SHE-
RIFF :"Will the Minister of TOURISM
AND CIVIL AVIATIQON be pleased to
refer to the reply given to Unstarred
Question No. 8376 on the 17th April,
1973 regarding the persons arrested at
Meenambakkam Airport for travelling
ow other people’s tickets on 24th March,
1973 and state :

“(a) whether the case under invest-
gation by the Police ay Madras in con-
nection with the travelling on other
people’s tickets on 24th March, 1973
has been over; and

(b) if so, the outcome thereof and
if not, the reasons therefor?
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THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CI-
VIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The Police autho-
rities at Madras have registered a case
against the passengers concerned tor
impersonation and the outcome of the
case is awaited.

Distribution of Cotton Yarn

5900. SHRI MUHAMMED SHE-
RIFF: Will the Minister of COM-
MERCE be pleased to stale:

fa) whether any relaxation was an-
nounced recently in the matter of con-
trol over the distribution of cotton
yarn; and

(bi if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CCMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Statutory control over distribu-
tion in respect of the following cate-
gories and descriptions of cotton yarn
has been relaxed :—

(i) Cotton varn in counts 80s
below;

and

(1i) Folded cotton yarn of 2 ply in
counts 80s and below;

(1ii) Folded cotton yarn of 3 ply and
higher plies in all counts;

(iv) Blended yarn containing 33.4%¢
or more of man-made cellulosic or non-
cellulosic, natural silk or woollen fibre;

(v) Mixed yarn, i.e, where the same
hank or cone contains yarn of different
counts; and

(vi) Hard Waste.

The relaxations made with regard to
the aforesaid categories and descrip-
tions shall, however, not affect any firm
commitments which may have already
been made with the Textile Commis-
sioner.

Boeing-737 flight between Bombay and
Mangalore

5301. SHRI P. R. SHENOY : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Boeing 737 flight has
been introduced between Bombay and
Mangalaore;
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(b) whether Boeing 737 planes can
land at Mangalore airport even in rainy
season with slight improvements in
navigational facilities and runway; and

(c) whether any representation has
been received to make the Boeing-737
flight to Mangalore from Bombay via
Goa, a regular service?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (). A regular Boeing
Service (Flight 1C 163/164-Bombay-
Goa-Mangalore) was started with effect
trom 17-9-73 which has to be tempo-
rarily suspended due to Indian Airlines
lockout,

The airfield and relevant facilities at
Mangalcre will need to be considerably
improved for the operation of Bo=zing
services during the rainy season.

Stiff Competition for Indian Jute Goods
Abroad

5902. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a stiff competi-
tion for the Indian jute goods abroad:

and

(b) if so, the positive steps taken oy
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The Government have recently
announced reduclion in export duties
on Hessian and Carpet Backing. The
export duty on Sacking has been abo-
lished. Efforts to intensify research and
development to bring down costs and
improve performance levels are under-
way.

Trade Surplus of Rs, 1.85 crore in
India’s Foreign Trade during the year
ended March, 1973

5903. SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased to
state ;

(a) whether Government have seen a
news item published in the ‘Economic
Times' dated the 4th September, 1973
to the effect that the emergence of trade
surplus of Rs. 1.85 crore in India’s fore-
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ign trade during the year ended March,
1973 was a fake; and

(b) if so, Government's reaction to
the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Trade Suiplus in 1972-73 was genuine.
On the basis of the Customs data pub-
lished by the DGCI&S, Calcutta, there
was a trade surplus of Rs. 164 crores
in India’s favour during 1972-73 as a
result of a substantial increase in ex-
ports and a small decline in imports.
HFTA TEA FARA & Frana TAEITH Y
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German Assistance for Minor
tion Projects
5905. SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether West German Govern-
ment have offered to the Government
of India aid for the minor irrigation
projects which would yield quick re-
sults; and

(b) whether Government have ac-
cepted the offer and if so, with what re-
sults?

Irriga-
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and {b)." There has been no specitic
offer of aid from the Federal Republic
of Germany for minor irrigation pro-
jects. However, during his recent visit
to India, Dr. Erhard Eppler, Minister
for Economic Cooperation, Government
of the Federal Republic of Germany
did express his interest and wiilingness
of the West German Government to
provide assistance for rural develop-
ment programmes in India, which may
be taken up during the Fifth Five vear
Plan. Suitable areas and modalities for
such assistance from the Federai Re-
public of Germany are presently under
the consideration of the two Govern-
ments,

Visit by a Huongarian Delegation to
India
5906. SHRI M. SUDARSAIAM:

Will the Minister of FINANCE be

pleased to state :

(a) whether a Hungarian delegation
visited India in the third week of Nov-
ember, 1973; and

(b) if so, the nature of the discus-
sions held and decisions arrived at?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) Yes Sir.

(b} The Hungarian delegation held
discussions with the Govt. of India on
certzin outstanding financial issues as
also about the impact, on Indo-Hunga-
rian trade, of international monetary
uncertainiies caused by the fluctuaiions
in the values of wvarious currencies.
The two sides exchanged views on these
issues and agreed to continue consulta=
tions with each other with a view to
arriving at satisfactorv solutions to the
various problems.

Manufacture of Rayon Tyre Yamn

5907. SHRI M. RAM GOPAL RE-
DDY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the manufacture of rayon
tyre varn is at the verge of collapse due
to the dwindling position of its pulp
stocks; and

(b) if so, the steps taken to ensure
the prompt supply of pulp to these
manufacturers?
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THE DEFUTY MINISTER IN THE
MIiNISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The im-
port of rayon grade wood pulp for the
production of rayon tyre cord is at pre-
sent cana'ised through the STC and the
position regarding its availability is
difiicult as no ofiers have been received
bv the STC in respoisc to the tender
fioated by it. There 1s ot present 2 short-
fall of wheur 25% in the availability.
All wonues are being  explored to en-
sure s adeqguaie availability  for  the
produciion of rayon tyre cord for indi-
genous eonsumption,

(A this stage some persons shouted
from the Visitor's Gallery and attempi-
ed 1o throw some leaflets from there on
the fleor of the House).

18,92 hrs.

RE. ADJOURNMENT MOTION
(Query)

MR, SPEAKER : Now, Papers to be
laid on the Table. Shri K. R. Ganesh.

SHRI S. M. BANERIJEE (Kanpur) :
Sir. 1 have given notice of an adjourn-
ment motion. Tomorrow is the last day
of the session.

MR. SPEAKER : Adjournment mo-
tion can be given if the matter is of
very recent origin. It is continuing for
the last one week. Every day it is being
given and 1 am rejecting it. So, do not
trv to repcat the same.

SHRI S. M. BANERIJEE : Tomorrow
is the last day of the session. The strike
of the lccomen is still continuing. Shri
Sabapathy is here in New Delhi. Let
the Railway Minister initiate negotia-
tions with him so that an agrcement
could he rcached and the strike with-
drawn. The workers allege that some
of the assurances that were given to
them have not teen implemented
(Interruptions)

MR. SPEAKER : If the strike can be
seftled by shouting at each other, I
;:-ﬂl sit quiet for half an hour or an

our,

ot s fagrdt awadt  (m=ifee)
F9 BIIA F1 F3¥ TR AW ¥
T8 B9 fF gw 9, gw AR fx Wa
F art A s sfews oAy & ary
¥ o1 MFe N 298 9T ST AT
FaA F AHA HGAT a%asT 3 |
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MR. SPEAKER. : You bring all these
motions every day, sometimes under
Rule 377; sometimes in the form of
Call Attentions. If you only want to
shout, if you do your duty in this
fashion. vou do it outside. Don't do it
in the House.

I quite appreciate your anxiety about
the strike; 1 quite appreciate your an-
xiety aboui the gzreai inconvenience
caused to the people. I have been giv-
ing vou opportunitizs to raise this mat-
ter throughout in the last few days,
either in one form or other. Now, the
House is going to adjourn sine die
tomorrow. I will ask both the Minis-
ters to come out with comprehensive
statemenis tomorrow.

May I then also have the last parting
request to you. I can do it tomorrow. ..

SHRI ATAL BIHARI VAJIPAYEE :

Tomorrow, not today.
weq@  WENER A AT AT §

faw faa a7 aw7re & srgq o faa
TITET g2 WIEAl |

I am verv much convinced.

SHRI B. V. NAIK (Kanara): To-
morrow being the last day, may I re-
quest that ihe Ministers concerned

should be oresent here when we make
submissions under Rule 3777

MR. SPEAKER: Now, papers to
be laid.

Mr. Ganesh.
12.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF COMPTROLLER & AUDITOR
GENERAL FOR 1970-71, CENTRAL EXCISE

(1ITH AMENDMENT) RULES AND
NOTIFICATIONS

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to lay
on the Table :

A copv each of the following
parts of the Report of the Com-
ptroller and Auditor General of
India for the wear 1970-71 —
Union Government (Commer-

(1)
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[Shri K. R. Ganesh]

cial), under article 151 (1) of the
Constitution :— e

Part IX—Appraisal of the work-

ing of the Hindustan Photo
Films Manufacturing Company
Limited.

Part X—Appraisal of the work-
ing of the Indian Drugs and
Pharmaceuticals Limited [Placed
in Library. See No. LT-6101/
73]

(2) A copy of the Central Excise
(Eleventh Amendment) Rules,
1973 (Hindi and English ver-
sions} pubiished im Notification
No. G.S.R. 1287 in Gazette of
India dzied the Ist December,
1973, under secticn 38 of the
Central Excises and Sali Act,
1944, [Placed in Library. See
No. LT-6102/73]

(3) A copy each of
Nos. G.S.R. 1331 and 1332
(Hindi and English versions)
published in Gazette of India
dated the Sth December, 1973,
under section 159 of the Cus-
toms Act, 1962, together with an

Notifications

explanatory memorandum.
[Placed in Library. See No. LT-
6103/73]

{4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules, 1944,

(i) G.S.R. 1288 published in
Gazette of India dated the
1st December, 1973 to-
gether with an explanatory
memorandum.

(i) G.S.R. 1333 published in
Gazette of India dated the
8th December, 1973 to-
gether with an explanatory

memorandum.
(iii) G.S.R. 525(E) and 526(E)
published in Gazette of

India dated the 15th De-
cember, 1973 together with
an explanatcry memoran-
dum.
[Placed in Library. See No. LT-
6104/73]

SHRI SEZHIYAN (Kumbakonam):
Regarding item (iii) (4) of No. 2 of the
order paper, ie. Notifications GSR
525 and 526 dated 15th December,
1973, they relate—one to ‘he modifica-
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tion in the excise duty on the levy sugar
and one about increase in the excise
duty on the open market sugar.

On the 17th of this month when this
was raised in the House by Mr. Shyam-
nandan Mishra =znd others regarding
the propriety of the orders being made
when the Parliament is in session—
taerc was a long discussion and 1 do
not want o go into that —and before

the discussion ended, you in your
wisdom observed :
“The earliest opportunity should

have been taken
rather improper

been brought here
not approve of it.”

to-day. Tt is
that it has not
to-day. 1 do

You saii that. On the same dav in
the evening the Minister for Agricul-
ture laid on the Table of the House
a notification on price control. Undar
Rule 377, 1 wrote to you on the failure
to lay 1he notification regarding the
modification in the excise duty. I want
to know why your observations were not
carried out by the Finance Ministry,

The second point that I want to raise
is a basic point. I do not want the lay-
ing of the papers on the Table to be-
come a sort of a ritual, a formality to
be adhered to. The Public Accounts
Committee of the Fourth Lok Sabha in
its 111ih report—at that time Mr.
Atal Bihari Vajpayee was the Chairman
—has said :

“No exemption should be given
without an assessment of its finan-
cial implications in so far as they
can be determined. The monetary
implicaticns of the notification as
could be determinable should also
be indicated in the Memorandum
appended to the Notification at the
time they are placed before Parlia-
ment.”

This recommendation has been accep-
ted by the Government also as you
could see from the 35th report of the
Fifth Lok Sabha, page 18, where they
said :
“The recommendations of the
PAC are accepted and action will
be taken accordingly in future.”

In this case in the memorandum they
have given the monetary implicaticns
as to how the prices are going to be
affected, but they have not given the
financial imoplications as required by
the Public Accounts Committee Report.
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MR. SPEAKER: Kindly excuse me.
1 have to go 1o the airnort to receive a
delegation. Mr. Deputy Speaker is
here.

Please continus.

12.12 hrs.
[MR. DEPUTY-SPEAKER in the Chairl
SHRI SEZHIYAN: In the memo-

randum the financizl
the modification have
Only one sentence is there— At the
same iime to make good the revenue
loss on account of the reduction in the
excice nolice has been taken”. But the
PAC wanted and thev said very clearly :
“Nec exempiion should be given
without an assessment of the finan-
cial implications in so far as they
can be determined ..."

implications  of
not been noted.

and this should be given in the memo-
randum to be submited to the Parlia-
ment. Therefore, the Government has
not given the financial implications of
these exemplions.

Once again 1 want to impress upon
the Ministry that laving the papers on
the Table is not a ritual which they can
do automaticaily and anvthing can be
dumped on the Table of the House.

This is a serious failure on the part
of the Government has been a delay,
that has not been explained, and then
regarding the financial implications,
they have not been given.

SHR! K. R. GANESH: We will
adhere to the assurance given to the
P.AC.

SHRI SEZHIYAN: Monetary im-
plications and the financial implications
are two different things. Every tax
modification has got financial and
monetary implications. The PAC has
said that no exemption should be
given without an assessment of the
financial implications and the monetary
implicztions should also be indicated
in the memorandum appended to the
notifica’ion at the time when they
are placed before Pariiament. That
means that the financial implica-
tions and the monetary implications
should be laid down in the Memoran-
dum. This Memorandum does not con-
tain the financial implications. 1 want
to know why that has not been done.
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st sz fagrdr awaay (mrfaae)
I9TEaE AT, F FTAF A1 17 FameT = T
ST 4T &g, T AT 77 GTA T7 =T AT
@I 21T AR TRA R AT AATALIE !
T Hdr wims F13I9 & fAd @z 9%
& Fzar arfag ? ww faa A s A
e TET g eTAS THAT AGT 97 |
3% fza ot w1t amg w4 7@ A7, G
F1 7@ a7 w owmw sATFMar g fE
Fors gt safza @ 5 1 wW TAH
FUF wArE @i AT BT E | SR At Al
Agi & =mA # 19 =ERiT 79 I

AT gdt mm oag gfr aFiw
qEST [rAr 57 qar siar 2, %9 /e
§ it # grarzw 3gdr &N AR
¥ aar 41 wF, s oA mifas aAd§
@ HeT &7 wE, AT 3AE ATFAEA
fradt smaaTeT TR0 39 FaTCF A o1feaT-
He &1 famarm §fRuraarda gmEr
AT @ ¥ g FEAar g AEAdm
afgmm J ggy niger s3I

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I rise on a point of order.
My pomnt is that certain recommenda-
tions of the Public Acccunts Commitlee
have been accepted by ine Government.
If those recommendaiions are not im-
plemenied by the Government—as has
been pointed out by my hon. friend,
Mr. Sezhiyan, the financis! implicstions
have ro: been given to the Parliament—
would these measures of ithe Govern-
ment be effective. ..

SHRI TRIDIB CHAUDHURI (Ber-
hampcre) : They should be laid on the
Table of the House.

SHRI SHYAMNANDAM MISHRA :
Yes. They should be iuid on the Table
of the House.

My second point is this. Can Govern-
ment subdivide the tariff? There also
the recommendation is that Govern-
ment cannot subdivide the tariff. Ac-
cording to the recommendation of the
Public Accounts Committee :

“The tariff schedules should be
left to be framed by Parliament
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[Shri Shyamnandan Mishra)

and the tendency to sub-divide the
tariff througn notifications shiould
be arrested. Parliamentary control
in this field is vital as it provides
an opportunity for different shades
of representative opinion to influ-
ence the taxation proposals. The
power given to the execulive to
modifv the effect of the statutory
tarifi should be regulated by well-
defined criteria...”

This sub-division is taking place. But
the well-defined criteria have not been
Iaid down. So, my submission is that
U rnment had accepled this recom-

wiiion aiso and they have not im-
piememed it. Therefore, all that they
have done is not effective.

SHR! MADHU LIMAYE (Banka):
On @ point of order...

MR. DEPUTY-SPEAKER : Let me
deal with the point of order that has
been raised before | come to your point
of order.

Now we have to separate the two—
the point of order and whether the
Government has presented everything
that is necessary in connection with this
paper. As far as order is concerned, I
am satisfied that this puper which the
Government wants to lav has been
authenticated and the Speaker has
agreed that it should be laid. As far as
order is concerned, I do not think there
is any point of order.

Now I come o the second point.
What all vou are submitting may be
quite legitirmate; 1 am  noi  disputing
that at ail. | mus' also say that it is
difficult for the Chair to come to any
opinion here immediately because this
is a forma! matter—just laying the
paper—and i. requires that the Chair
must read thess papers and the Minister
must read these papers. Perhaps some
other opportunity may be taken for dis-
cussing this, if necessary. It cannot be
done just like this. But here there is
oniv one guestion which appears to me
to be legitimu'e—z:nd the Minister can
as well satisfy this House if he can, and
if he cannot, some other opportunity
may bz taken in future,—whether finan-
cial implications have been given along
with this Memorandum; if they have
not heen giver, what are the reasons?
Cur the Minister enlighten the House
on that point?
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SHRI ATAL BIHARI VAJPAYEE :
But, what about the delay in layving of
this paper?

SHRi SEZHIYAN: One of the
memoranda was put on the same day
2t about 5-30; what about the other
memorandum?

MR. DEPUTY-SPEAKER: The
Minister has 1o satisfy them firstly why
there 1s deiay; szcondlv, why He did
no: think it necessary tha: the financial
implications also must form part of this
memorandum. I think these are the two
points. If vou can saiisfy them, well
and good. If net, have some other op-
portunity.

SHRI SHYAMNANDAN MISHRA :
What is the effect of the delay? Can
they come up afier six months? My
point is that there must be some effect
of the delav.

MR. DEPUTY-SPEAKER : Offhand
1 cannot pronounce anything from the

Chair without studving the thing mv-
self.

SHRI K. R. GANESH :
4 statement lomorrow.

ot g faqd ;o Bfwmte A FRr
gfF aYo go 1o it fadt famfew =t
[TF. TI7 HFAT F AT HETFIT FL
aFdl 1 AfFa GTHTA TAFIAMTE
AAA F T 9R w4 RTEAE &1 o
g1 A g o 3w fava i sagaEar
w1 S mgeAr g 92 faaTfawmey @t
ATAAT 7 AT § 1 AT famga @im g
FE faare 1 arsw adi g1 T7 fawrfar
AqTE | IHTE A TEHT AT | 4§ =84 HIX
Fuer &1 favtw, 21 a1 T favm &
FazAq1 g% &1 9@ 227 § Ta mrAAl
fawrarfas1= F1 RTAAT 1w 5 faars

I shal! place

MR. DEPUTY-SPEAKER: From
some peint of order you go to privi-
leges and all that. Mr. Limaye, you
will kindly sit down. Why dont you
leave the House to me?

=t a5 faRg : ¥ wgeT fAd

Zifeg |
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SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Will i; be unparlia-
mentary?

MR. DEPUTY-SPEAKER : You will
also leave the House to me. Mr.
Limaye knows very well. If you want
to raise a privilege motion or anything,
you are welcome to do it under proper
rules. Give proper notice for that. Why
do vou raise in the form of a point of
order?

st wy fomd : 227 ¥ 5eF fau
Arfew #T AWAT AZT 2
MR. DEPUTY-5PEAKER ;
have to give a notice for that.
Shri Shah Nawaz Khan to lay
papers.

You
Now,
the

REvVIEws & ANNUAL REPORTS OF

[NpiAN DRUGS AND PHARMACEUTICALS

Ltp. axp HinpusTAn OrGANIC CHEMI-
cAaLs LTp. For 1971-72

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): I beg to lay on the
Tabie a copy of the following papers
(Hindi and English versions) under sub-

section (1) of section 619A of the
Companies Aect, 1956 :—

(i) t2) Review by the Government
on the working of the Indian
Drugs  and Pharmaceuticals
Limited, New Delhi, for the

year 1971-72.

(b) Annual Report of the Indian
Drugs and  Pharmaceuticals
Limited, New Delhi, for the
vear 1971-72 along with the
Audited Accounts and the com-
menis of the Comptroller and
Auditor General thereon. [Placed

in Library. See No. LT-6105/
73]
(i) fa) Review by the Government

on the working of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the wvear 1971-72.
(b) Annual Report of the Hin-
dusian Organic Chemicals
Limited, Rasayani, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-6106/73]
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SHRI JYOTIRMOY BOSU: When
we had half an hour discussion, the
Chair, on 28th November gave two
dircctives to the hon. Minister.

MR. DEPUTY-SPEAKER : Has 1t
got anvthing to do with this?

SHRI JYOTIRMOY BOSU: Yes,
Sir, I have sent four reminders so far.
The Hon. Minister is withholding this
information from Members of ihe
House. Let the hoa. Minister tei us as
to why he is sitting over this.

MR, DEPUTY-SPEAKER : T do not
think they have anything to do with
this particular item. Have it on some
other occasion.

ANNUAL REPORT AND ACCOUNTS OF
A INDIA FOr 1972-73 AND AIRCRAFT
(BTH AMDT.)RULES

THE MINISTER OF STATE IN
THE MINISTRY OF TOQURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : 1 bez to lay:

(1) A copy of the Annual Report

(Hindi and English versioni of
the Air India for the vear 1972-
73 under sub-section (2) of sec-
tion 37 of the Air Corporalions
Act, 1953,

(2) A copy of the Certified Ac-
counts (Hindi and English ver-
sions' of the Air India for the
vear 1972-73 together with the
Audit Report thereon. urder
sub-scction (4) of section 15 of
the Air Corporations Act, 1953.
[Placed in Library. See No, LT-

6107/73]

(3) A copy of the Aircraft (Eighth
Amendment) Rules, 1973
(Hindi and English version)
published in Notification No.
G. S. R, 1347 in  Gazette of

India dated the 8th December,
1973, under section 14A of the
Aircraft Act, 1934, together with
an explanatory note.

[Placed in Library. See No. LT-
LT-6108/73)

INDIAN ADMINISTRATIVE SERVICE
(EMERGENCY COMMISSIONED AND SHORT
Service ComMMIssioNED OFFICERS) 3RD
AMDT. REGULATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : I beg to lav on the Table
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[Shri Ram Niwas Mirdha]

a copy of the Indian Administrative
Service (Emergency Commissioned and
Shori Service Commissioned Officers)
(Appointment by Competitive Exami-
nziton) Third Amendment Regulations,
1973 (Hindi and English versions) pub-
lied in Notification No. G. 8. R. 1357
in Gazette of India dated the 15th De-
cember, 1973, under sub-section (2) of
seciton 3 of the All India Services Act,
1951. [Placed in Library. See No, LT-
6109/73]

ReEviEw & ANNUAL REPORT oF COCHIN
SHIPYARD LTp. FROM 29-3-1972 TO
31-3-1973

THE MINISTER OF STATE IN
THZ MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
1 beg to lay on the Table a copy each
of the foliowing papers (Hindi and
Engiish versions) under sub-section (1)
of section 619A of the Companies Act,
195€ :—

(I Review by the Government on
the working of the Cochin Ship-
yard Limited, Cochin, for the
period from 29-3-1972 to 31-3-
1973.

(2) Annual Report of the Cochin
Shipyard Limited, Cochin, for
the reriod from 29-3-1972 to
31-3-1973 along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No, LT-
6110/73]

NCDC (AmpT.) RULES, NOTIFICATION
UNDER ESSENTIAL CoMMODITIES ACT,
1955 Anp ANNUAL REPORTS

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): 1 beg to lay on the Table :

!, A copv of the National Co-
operative Development Corpora-
tion (Amendment) Rules, 1973
‘Hindi and English  versions)
published in  Notification No.
G.S.R. 1167 in Gazette of
India dated the 27th October,
1973, under sub-section (3) of
section 22 of the National Co-
operative Development Corpora-
tion Act 1962. [Placed in Lib-
rary. See No. LT-6111/73]
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(2) A copy of Notification No.
G.S.R. 352(E) (Hindi and Eng-
lish versions) published in Ga-
zette of India dated the Tth July,
1973, under sub-section (6) of
sectfon 3 of the Essential Com-
modities Act, 1955. [Placed in
Library. See Neo. LT-6112/73]

(3) (i) A copy each of the following
papers (Hindi and English wver-
sions) under sub-section (1) of
section 619A of the Companies

Act, 1956 :—
{a) Annual Report of the
Bihar Siate Agro Industries

Development Corporation Limi-
ted, Patna, for the year 1970
71 along with the Audited Ac-
counts and the corments of the
Comptroller and Auditor Gene-
ral thereon,

(b) Annual Report of the
Jammu and Kashmir State Agro
Industries Development  Cor-
poration Limited, Srinagar, for
the year 1970-71 along with the
Audited Accounts.

(c) Annual Report of the
Andhra Pradesh State Agro
Industries Corporation Limited,
Hyderabad, for the year ended
30th June, 1971 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor general thereon.

(i) A statement (Hindi and Eng-
lish versions) showing reasons

for delav in laying the above
Report.

[Placed in the Library. See No.
LT-6113/73]

ExPORT OF PESTICIDES AND THEIR FOR-

MULATIONs (INSPECTION) 2ND AMDT.

RULES AND CoTTon ConNTROL ( AMDT.)
ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to iz on the
Table :

(1) A copy of the Export of Pesti-
cides and their Formulations
(Inspection) Second Amendment
Rules, 1973 (Hindi and English
versions) published in Noiifica-
tion No. S. O. 3322 in Guzette
of India dated the 1st Decem-
ber, 1973, under sub-section (3)
of section 17 of the Export
(Quality Control and Inspec-
tion) Act, 1963. [Placed in Lib-
rary, See No. LT-6114/73]
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dustan Steel Limited,
A copy of the Cotton Control ‘
2) (Amendment) ~ Order, 1973 Ranchi, for the year 1972-
(Hindi and English versions) 73.

published in Notification No.
S. O. 428 in Gazette of India
dated the 17th February, 1973
together with a corrigendl.lm
thereto published in Netification
No. S. O. 3046 in Gazette of
India dated the 27-h  October,
1973, under sub-section 6) ot
section 3 of the Essential Com-
modities Act, 1955 [Placed in
Library. See No. LT-6115-/73.]

NOTIFICATIONS UNDER MINES & Mine-

RALS (REGULATION & DEVELOPMENT)

AcT, 1957 anp REVIEW & ANNUAL
ReporT oF HSL For 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : I beg to
lay on the Table:— .

(1) A copy each of the following

Notifications (Hindi and Eng-
lish versions) under sub-section
(1) of section 28 of the Mines
and Minerals (Regulation and
Development) Act, 1957 :—

(i) The Mining Leases (Modi-
fication of Terms) (Second
Amendment) Rules, 1973,
published in Notification
No. G.S.R. 1195 in Ga-
zette of India dated the 3rd
November, 1973.

(i) The Mineral Concession
(Sixth Amendment) Rules,
1973, published in Notifica-
tion No. G.S.R. 1196 in
Gazette of India dated the
3ird November, 1973.

{Placed in Library. Sce No. LT-

6116/73.]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the Hin-

(ii) Annual Report of the Hin-
dustan Steel Limited, Ran-
chi, for the year 1972-73
along with the Audited Ac-
counts and the comments of
the Compirolier and Audi-
tor General thereon.

[Placed in Library, See No.
LT-6117/73]

TELEGRAPH
RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) : [
beg to lay on the Table a copy of the
Indian Telegraph (Third Amendment)
Rules, 1973 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1312 in Gazetie of India datad
the 1st December, 1973, under sub-sec-
tion (5) of section 7 of the Indian Tele-
graph Act, 1885. [Placed in Library.
See No. LT-6118/73]

INDIAN (3RD AMDT.)

NOTIFICATION UNDER INDUSTRIES (DE-
VELOPMENT & REGULATION) AcT, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERIEE) : I beg to lay on
the Table a copy of Notification No.
S5.0. 523(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 27th September, 1973 regard-
ing management of the Industrial
undertaking known as the Muir Mills
Limited, Kanpur, under sud-section (2}
of section 18A of the Industries (De-
velopment and Reguiation) Act, 1951.

[Placed in Library. See No, LT-
6116/73]

STATEMENT RE : ASSURANCES GIVEN
BY THE MINISTRIES

THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI B. SHAN-

KARANAND): I beg to lay on the
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Tuk's the following statements showing undertzakings ziven b ini

b = eria, v  the
the uction taken by the Government during the various sessions Jo\f}mlslt_z[:
on viious assurances, promises and Sabha ;—

FOURTH LOK SABHA

1. S:ztemen: No. XXXII Fifth  Sessicn, 1968
2. Statement No. XXXII Ninih  Session, 1969
3. Staterin’ No. XXXIV Tenth  Session, 1970
4. Statement MNo. XXIT Elcventh Sessicn, 1970
5. Statemen: No. XXIV Twelfth Session, 1970
B FIFTH LOK SABHA
1. Siatemen: No. XII First  Sessjon, 1971
3 Statemen: No- XXVI Second Session, 1971
3. Statement No XVII Third  Session, 1971
4. Suement No. XVII Fourth Session, 1972
5. Statement No. XI Fifth  Session, 1972
6. Siatement No. IX Sixth  Session, 1972
7. S:atement No- X Seventh Scssion, 1973
8. Statement No- IV Eighth Session, 1973
9. Statemen: No. I Ninth  Session, 1973

[Placed in Library. See Ne. LT 6120/73]

st wg famd : om9F arA SR
A TEAdE uwmita # awed o
13 fememe @1 7gf @@t T 199 H
¥ uF AT O A19F HTHA TE@AT ARAT

E :

“The Committee are of the view
that there is no case for raising
the maximum time-limit for im-
plementation of an assurance from
two to six months. They have,
nowever, agreed that considering
the steep rise in the incidence of
assurances, a lime-limit of three
months as agreed to om experi-
mental basis by the Committee on
Government Assurances (1967-68)
may finally be laid down for im-
plementation of the assurances.
The Committee feel that this period
is more than adequate for im-
pleinenting an assurance. If Gov-
ernment, however, foresaw any
genuine difficulties in implementing
assurances within the stipulated
period of three months, such cases
may be reported to the Committee
for extension of the time-limit for
implementing them.”

U uF WA arfy  wogmes
F At ¥ ar f& g7 a9 ¥ faams 47
@t orf, WA Eftwm,  samEne
ATH CAREHE Az T Fradr sm= 51
Fr@ATET A7 W &, AT §fem
21 0F FET FT A 9_Er g9 faar
a8 a7 forar

“Information is being collected and

will be laid on the Table of the

House.”
gt arm # A 21 AT F7 T FATH
99T 3IF F ot ag F2r 747 fF amE
THEET FT AT G g | 19 fra & 1 sn7ed,
fedaw, s@gaT, 1 ag@< F1 @A adm
9% & Q1 35F a1z 1 frmaT arTadn
9T g TC| A 21 AT § | A WY
Tg11 & afas FafagrE g w42
T #g1 ¢ 5 dfa 7 S faars fraf
FAe A Fg & % o A e g A
qeiRfer FHA ¥ 9@ wmr afad
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fe wwm agr 2rfed | & am@aT aRdi g
& wama 9 1 I F T% FATCIEILLA
FHET Eqom onE § 7 gEET AR
d w7 7Z-37 FARATE | TAAT ATRA
T AR W A3 gU F 1 Fg AL gMI
wifge & grw qfzat & Ao ow
FIAT AT AT AT 7 A GFU FHA

SHRI 5. M. BANERIEE {Kanpur):
Mayv I make z small submission? The
hon, Minister has !aid on the Tabie of
the Heuse fourtzen statements showing
acticn taken by Government on various
assurances etc. given by them. You
wili remember, Sir, that a very solemn
assurance hod becn given by Shri L. N.
Mishra during the last loco-strike, but
those assurances have not been imple-
mented as vet. I would only request you
10 see that those assurances are pro-
perly implemented.

=t qg famd : FEE ¥ faviz &y
AFETAT w2 AST Y FL AT m2 agd
ML ATAAT AT E | ATIRT FwE ATY
4 3% w1 UG wEd aod Afed
FREN F favir #1 qrwA Er)

SHRI SHYAMNANDAN MISHRA :
I would like to make one brief submis-
sion. Certain assurances had been given
by the hon. Minister of Petroleum and
Chemicals with regard to the allocation
of fertilisers to U.P. A fortnight has
elapsed, bug the assurance has not been
fulfilled. The required information has
not been laid on the Table of the
House, and we are very particular that
the statement must be laid on the Table
of the House during the current session.
Tomorrow, I am going to raise it under
rule 377.

SHRI JYOTIRMOY BOSU: This
was the matter that I brought to vour
notice five minutes ago. On 28th No-
vember, when the half-an-hour discus-
sion was raised by me, the Chairman
had directed the hon. Minister of State
in the Ministry of Petroleum and Che-
micals to collect two specific pieces of
information and lay them on the Tahle
of the House as early as possible. The
hon. Minister had agreed. and if T re-
member aright, he said that evervthing
would be done immediately. So far, 1
have sent four reminders to the Lok
Sabha Secretariat. . .
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SHRI SHYAMNANDAN MiSHRA :
I have also sent reminders through the
Lok Sabhg Secretariat,

SHRI JYOTIRMOY BCSU: ...and
your Secretariai can enlighten vou, Sir,
on this matter, and the hon, Minister
has decided not to give ‘he informa-
tion to the House. The hon. Minister
1s here, and he may say what he wants.

ME. DEPUTY-SPEAKER: I :hink
witn regard to individual assurances it
will be too much to expect the hon.
Ministers to come forward now and to
try to answer the guestions.

SHRI JYOTIRMOY BO3SU: Fe is
anxious.,

MR. DEPUTY-SPEAKER : Even if
he is anxious, I would not aliow i: bhe-
cause that will be violating the order of
the House.

SHRI JYOTIRMOY BOSU:
could be so unkind as that.

You

MR. DEPUTY-SPEAKER : It is not
that. I am concerned with order. 1 can-
not be the cause or fountainhead of dis-
order here. If I am the cause or foun-
tainhead of disorder, I have no business
to be here.

However, since certain statements
have been made by hon. Members
drawing special attention to cer ain
assurances, I expect the Government to
take note of them,

SHRI S. M. BANERJEE : The rail-
way strike is a very...

MR. DEPUTY-SPEAKER: Can I
get an assurance from you, Mr. Baner-
jee that when 1 am on myv legs, vou
will listen to me? This much I want. I
do not want anything more.

Shri Madhu Limaye has brought a
rather relevant point of a general nature
that certain assurances have been given
—he has quoted a certain period, three,
four or five months; I do not remem-
per—and euxch time it is being said that
the information is being collected. 1
think this is rather stretching it too far.
Once an zssurance is given to the
House, it cannot be indefinitely put off
in that way. That is the only thing I
would like to say.

SHRI JYOTIRMOY BOSU : Even if
it involves the Prime Minister.
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AccCTTs. OF INDIAN ScHOOL OF MINES,

DuaneAD FOR 1970-71, A STATEMENT

AND AUDITED REPORT ON THE ACCTS.
oF NCERT For 1970-T1

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): I beg to lay on
the Table :(—

1) (i) A copy of the Certified Ac-
‘ égunt‘. of the Indian Schoo! of
Mines, Dhanbad, for the year

1970-71 along with the Audit
Report thereon.

(i) A statement (Hindi and
English versions) showing (1

reasons for delay in laying the
above Accounts, and (ii) for not
jaying simultaneously the Hindi
version thereof. [Placed in Lib-
rary, See No. LT-6121/73]

(23 A copy of the Audited Report
(Hindi and English versions) on
the accounts of the National
Council of Educational Research
and Training, for the year 1970-
71, [Placed in Library. See No.
LT-6122/73].

12.32 hrs.

AMENDMENT TO DIRECTIONS BY
THE SPEAKER

SECRETARY-GENERAL : | beg to
lav on the Table 2 copy of an amend-
ment to Directions made by the Speaker
under the Rules of Procedure and Con-
duct of Business in Lok Sabha.

12321 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, 1
have to repori the following messages
received from the Sccretary General of
Raiya Sabha :—

(i) “In accordance with the provi-
sions of rule 115 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, T
am direcied o inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 18th De-
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cember, 1973, agreed to the en-
closed amendments made by the
Lok Sabha at its sitting held on
the 12th December, 1973, in the
Code of Criminal Procedure
Bill, 1972.”

(i “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith  the  Appropriation
(Railways) No. 4 Bill, 1973
which was passad by the Lok
Sabha at its sitting held on the
17th December, 1973 and trans-
miited to the Rajva 5zbka for
i*s recommendations and to state
that this House has no recom-
mendutions to make to the Lok
5abha in regard ito  the  said
Bill.”

Enclosure

Cope oF CrRIMINAL PRrOCEDURE BiLL,
1972

Tex; of the Amendments adopied by

Lok Sabha

Enacting Formula

Page 1, line 1, for “Twenty third”,
substitute “Twenty-fourth”
Clause 1
Page 1, line 5, jor “1972", substi-

tute “1973".

Page 1, for lines 8 to 11, and page
2, for lines 1 1o 4 substitute—

“Provided that ihe provisions of
this Code, other than those rela-
ting to Chapters VIII, X and XI
therzof, shall not apply :—

{(a) to the Siate of Nagaland,
(b) to the tribal arecas,

but the concerneg State Govern-
ment may. by notification, apply
such provisions or any of them to
the whole or part of the State of
Nagaland or such tribal areas, as
the case mayv be, with such supple-
mental, incidental or consequen-
tial modifications as may be speci-
fied in the notification”.

Page 2. line 10, for “Ist day of July,
1;}'.-'3" substitute  “lst day of Apnl,
1974".
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Clause 3
Page 4, line 4,—
for “any", substitute “an".
Page 4, line 5,—
omir “and™.
Clause 6
Page 5, line 22,—
for “Magistrate”, substitute “Magis-
trates”.
Clause 7
Page 5, line 30,—
for “division and district”, substi-
tute “divisions and districts”.
Clause 8
Page 6, line 10,—
for ‘“exclusion”, substitute “reduc-
tion™.
Clause 9
Page 6, line 23,—
before “other”, insert “the”
Clause 15
Page 8, line 6,—
for “or”, substituwte ‘“or give".
Clause 25
Page 10, line 28,—
for *“as" substitute *“as an™.

Clause 76

Page 22, after line 35, inserr—

“Provided that such delay shall
not in any case, exceed twenty four
hours exclusive of the time neces-
sary for the journey from the place
of arrest to the Magistrate’s Court.”

Clause 92
Page 28, line 13,—

for “of a”, substitute “of a Dist-
rict Magistrate”.
8—29 LSS/T3
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Clause 94
Page 28, line 42,
omir “his".
Clause 107

Page 33, line 32,—
omit “with or without sureties”.

Clause 109

Page 34, in the marginal heading,
omit “vagrant and”

Clause 116
Page 36, line 11,—
for “pending”  substitute “After

the commencement and before™

Clause 122

Page 38, line 1,—
for “(1)" substitute “(1) (a)".

Page 28, after line 7,—
insert—

“(b) If any person after hayipg
executed a bond without sureties for
keeping the peace in pursuance of
an order of a Magistrate under sec-
tion 117, is proved, to the satisfac-
tion of such Magistrate or his sucees-
sor in office, to have commitied
breach of the bond, such Magistrate
o successor in office, may, after re-
cording the grounds of such proof,
order that the person be arrested
and detained in prison until the
expiry of the period of the bond and
such order shall be without prejudice
to any other punishment or forfeiture
to which the said person may be lia-
ble in accordance with law.”

Clause 125

Page 40, line 28, afrer “child”
add “if married”,
Page 40, line 29,

for “sub-section”
“chapter”

substitute—
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Clause 126
Page 41, line 33,—

(i) for  “whether”.
“where”

(1) for “raised” substitute resi-
ded”

substiture

Page 41, line 36,—
for “husband, father, mother or
child, as the case may be, “substi-
tute” “person against whom an
order for payment of maintenance
is proposed to be made”

Page 41, line 39, for “husband,
father, mother or child”, substiture
“person against whom an order
for payment of maintenance is
proposed to be made.”

Clause 127

Page 42—
for lines 19 to 23,—
substitute—

“(3) Where any order has beeu
made under section 125 in favour
of a woman who has been divorced
by, or has obtained a divorce from
her husband, the Magistrate shall,
if he is satisfied that—

(a) the woman has, after the date
of such divorce, re-married, cancel
such order as from the date of her
Temarriage;

(b) the woman has been divorced
by her husband and that she has re-
ceived, whether before or after the
date of the said order, the whole of
the sum which, under any customary
or personal law applicable to the
parties, was payable on such divorce,
cancel such order,—

(i) in the case where such sum
was paid before such order, from
the date on which such order was
made.

(ii) in any other case, from the
date of expiry of the period, if any,
for which maintenance has been
actually paid by the husband to the
woman.

(c) the woman has obtained a di-
vorce from her husband and that she
had voluntarily surrendered her rights
to maintenance after her divorce,
cancel, the order from the date there-
of.”
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Clause 147
Page 51, line 16,—
omit “of section 147",
Page 51, lines 17-18,
omit “of section 147",

Clause 151
Page 52,—
for lines 5 to 7 substitute

*(2) No person arrested under
sub-section (1) shall be detained in
custody for a period exceeding twen-
ty-four hours from the time of his
arrest unless his further detention is
required or authorised under any
other provisions of this Code or of
any other law for the time being in
force.”

Clause 162
Page 54—
for the marginal heading

suhitizute “Statements to  police
not to be signed : use of state-
ment in evidence”

Page 54, line 40,—
for the word “no™ substitute—
“Shall, if reduced to writing, be
signed by the person making it; nor
shall any such statement or any”.

Page 54, line 41,—
for “and no” substitute—"'or any"”

Page 54, line 42—
omit “shall”

Page 55, line 15—
omit “of this section”

Clause 167
Pages 57 and 58,—

for lines 46 to 51 and 1 to 5 res-
pectively, substitute—

“(a) the Magistrate may autho-
rise detention of the accused person,
otherwise than in custody of the
police, beyond the period of fifteen
days if he is satisfied that adequale
erounds exist for doing so, but no
Magisirate <hall  authorise  the de-
tention of the accused person in
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custody under this seclion for a total
period exceeding sixty days, and on
the expiry of the said period of sixty
days, the accused person shall be re-
leased on bail if he is prepared lo
and does furnish bail; and every per-
son released on bail under this sec-
tion shall be deemed to be so relea-
sed under the provisions of Chapter
XXXIII for the purpose of that
Chapter”.

Page 58, after line 10, insert

“Explanation—I1f any question ari-
ses whether "an accused person was
produced before the Magistrate as
required under paragraph (b), the
production of the accused person
may be proved by his signature on
the order authorising detention”.

Clause 196
Page 67,—

for the exiting marginal heading,
substitute—

“Prosecution for
the State and for
racy”.

offences against
criminal comspi-

Clause 197

Page 68, line 6, for “shall” substitute
“shall take"

Clause 202

Page 71, line 7,—

for “offence” substitute ‘‘offence
of”

Clause 208

Page 73, in the marginal heading,
for “complaint case"  substitute
“other cases”

Clause 210
Page 74—
for the existing marginal heading,
substitute—

“Procedure to be followed when
there is a complaint case and police
investigation in respect of the same
offence.”
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Clause 220

Page 79, line 13,—
omit “Hlustrations to
[4)“‘

Page 79,—
after line 17,—

insert—"Illustration to sub.section
(4)".

sub-section

Clause 228
Page 81, line 34,—
after “he may,"”, insert—
“frame a charge against the accu-
sed and,”.
Page 81, line 43,—
for “offence”, substitute—
“offence charged”.

Clause 229

Page 81, in the marginal heading,
jor “plea of guilty”, substiture
“Conviction on plea of guilty”.

Clause 235

Page 82,—

in the marginal heading,

for “Judgments” substiture—

“Judgment of acquittal or comvic-
tion".

Clause 261
Page 90,—

for the existing margimal heading,
substitute—

“Summary trial by magistrate of
the second class”.

Clause 262
Page 90, in the marginal
omit—

heading,

“for summons and warrant Cases
applicable™.
Clause 275
Page 93, line 8.—

after “himself”, inserf—
“or by his dictation in open court”,
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Clause 276
Page 93, line 22, afrer “himself”’,
inseri—"or by his dictation in open
court”.
Clause 281

Page 94, line 35, for

“Magistrate”
substitute—

“presiding Judge or Magistrate”.
Clause 284
Page 93, line 20,—

after “Governor of a State™, wnseri—
“or the Administrator of a Union

territory”.
Clause 294
Page 98—

for the marginal heading—
Substitute—""No formal

certain documents”.

Clause 300

Page 100, line 25,—
for “the™ substitute “this™.

proof of

Clause 314
Page 105,—

for the marginal heading,
substitiste—"“Oral arguments
memorandum of arguments”,

and

Clause 320

(i) Page 110, in line 22,—

for “(4)", substitite: *(4)(a)".
(ii) Page 110,—

after line 25, insert—

“(b) When the person who would
otherwise be competent to compound
an offence under this section is dead,
the legal representative, as defined in
the Code of Civil Procedure, 1908,
of such person may, with the con-

sent of the Court, compound such
offence™.

Clause 321
Page 111, lines 16—18,—
for the words “its permission”

occurring at two places, substitute
“consent”.
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Clause 344
Page 117, line 36,—
for “in the course of” substitute
“at the time of delivery of”.

Clause 351

Page 119, in the marginal heading,—

for “in contempt cases” substitute
“under sections 344, 345, 349 and
350"

Clause 360

Page 123, in the marginal heading,— .,
for “instead of sentencing to im-
prisonment” subwirute “or after
admonition™.

Page 123, line 47—

for “more” substitute “less”

Clause 363
Page 126, line 7,—
for “give”, substitute “give it".
Clause 374
Page 127, line 38,—

after the word “Judge" inserr—

“or on a trial held by any other
court in which a sentence of im-
prisonment for more than seven
years has been passed,”

Page 127, line 39—
for the words “Any person”,

substiture—"Save as otherwise
provided in sub-section (2), any
person”.

Clause 376

Page 128, line 32,—
for “a payment”, substitute “pay-
ment”,

Clause 378
Page 129, line 12,—

jor “to appeal”, subsritute “to pre-
sent an appeal”.

Page 129, line 20,—

for “to appeal”, substitute—
“to present an appeal”.
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Page 129, line 28—

for “leave”, substitute *“Special
leave™.

Page 129, line 34,—
for “leave”, substitute ‘“special
“leave™.

Page 129, line 35—
after “sub-section (1)
udd—""or under sub-section (2)".

Clause 379

Page 129, for the existing marginal
heading,—
substitute “Appeal against convic-
tion by High Court in certain
cases™,

Clause 381
Page 130, line 11,—
for  “or, subsritute “or a".
Clause 384

Page 130, line 35—
for “imconvenience”, substitute—
“such inconvenience as would be".

Page 130, line 43,—
after “Session or”, insert "of the”

Clause 3BS
Page 131, line 20,—
for “court” substitute “thay Court”.
Clause 394

Page 134, line 16,—
for the word “‘or”,
substitute “or of”.

Clause 395

Page 134, lne 35—
for “the State concerned”,
substitute “a state”.

Clause 397

Page 135,—

for the existing marginal headings,
—substiture “Calling  for records
to exercise powers of revision”™.

Clause 401

Page 136, line 34,—
omir the word “thereto”.

Clause 405

Page 137,—

line 29 and also in the marginal
heading,---

omit “or Magistrate”.
Clause 408
Page 140, lines 3-4,—
for “direct (a) “substiture “order”.
Page 140,—
omit lines 6 and 7.
Clause 409
Page 140, line 17,—
for “case™ substitute ‘“case Or ap-
peal”.
Page 140,—
for line 18,—

substitute” case or appeal which
he has made over to, any Assis-
tany Sessions Judge or Chief Judi-
cial Magistrate Subordinate™.

Clause 428
Page 145, line 19,—
for “accused”, substiture—
"accused person”.
Page 145, line 20,— .
after the words “by him" add—
during the investigation, inquiry or
trial of the same case and”.
Clauve 435
Page 147,—
in the marginal heading, for “with
the concurrence of *, substitute
“after consultation with".

Clause 437

Page 148, line 28,—

after the word *“Court” insert—
“other thar the High Court of
Session™.

Clause 438

Page 149, line 43,—
for “an officer of the police”
Substirute “a police officer”.

Clause 457
Page 155, line 19,—
for “appear”, substitute—
“to appear”,

Page 160, in the marginal heading,—
omir “in respect of petition wri-
ters”.
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Clause 478
Page 161,—

for the existing marginal headings,
substitute—

“Power to alter functions alloca-
ted to Judicial and Executive
Magistrates in certain cases”.

THE FIRST SCHEDULE

Page 167, line 25 and page 168, line
15, against sections 124A and 129, in
column 4,—

for “Cognizable”,
“Difto”.
Page 168, line 21,
131, in column 5,—
for “Ditto”, substiture “Non-bail-
able”.
Page 171, line §,
153A, in column 2,—
for “places™, substitute “place™.

substitute

against section

against section

Page 171, line 25, against section 160,
in column 4,—

for  “Cognizable”, substitute
“Ditto™.
Page 173, line 22, against section

172, in column 2,—
for “order”, substitute “other”,
Page 175, lines 10-11, apainst sec-
tion 177, —
for “Imprisonment for 6 months,
or fine of 1,000 rupees, or both”,
substitute “Ditto™.
Page 175, lines 20-21,
tion 179,—
for “Simple imprisonment for 6

months, or fine of 1,000 rupees,
or both”, substitute “Ditto”,

against sec-

Page 176,
column 2,—

(i) line 12, jor “legal™, substitute “a
legal”

against section 185, in

(ii) line 15,—

f"". “obligations” subsritute *“‘obli-
gations incurred”.

Page 180, line 23, against section 213,
in column 3,

for “years”, substitute ‘“years and
fine™.
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Page 181, line 14, against section
215, in column 2,—
for “of”, substitute “by".
. Page 181, line 22, against section 216,
in column 2,—

for “not”, substitute “not for”

Page 183, lines 16-17, against section
225, in column 3,—

for “Imprisonment for 2 years,
or fine, or both”, substitute “Ditlo”

Page 184, line 24, in the heading of
Chapter XII,—

for “Coins”, substiture “Coin™,

Page 186, line 15,

against section
246, in column 2,—

)‘?‘r “weight”, substitute “the wei-
ght”,

Page 187, line 16, against section 256,
in column 3,—

for “years”, substirure ‘“‘years and
fine”.

Page 189, lines 21-22, against 276,
for “Imprisonment for 6 months,
or fine of 1,000 rupees, or both”,
substitute Ditto”.

Page 191, line 11,
292, in column 3,—

against  section

for “offence”, substitute “convic-
tion™.
Page 191, line 14, against section
293, in column 3,—
for “Ditto”, substitute *On first

conviction, with imprisonment for
3 vyears, and with fine of 2,000
rupees, and in the event of second
or subsequent conviction, with im-
prisonment for 7 years, and with
fine of 5,000 rupees”.

Page 191, line 15, against section 294,
in column 6,—
for “Any
“Ditto™.

Page 196, line 15, against section 345,
in column 4,—

for “Cognizable", substitute “Ditto”,

Magistrate”, substitute
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_ Page 199, line 7, against section 374,
in column 4,—
for  “Cognizable”,
“Ditto”.
Page 200, line 20, against section 388,
in column 2,—

for “or”, substitute "of".

substitute

Page 206, line 9, against section 440,
in column 3,—

for “3", substilute “S5"

Page 210, line 22, against section
482,—
(i) in column 4,—
for “Non-cognizable™,  substifute

“Ditto”.
(ii) in column ¥—
for “Bailable”, substitute “Ditto.”
Page 212, line 4,
489D, —
for “possessing instrument”  sub-

stitute  “'possessing machinery,
instrument”.

Page 214, line 24, against seciion
504,—
for “3", substitute “2".
Page 214, line 24,
505,—
for “2" substitute 37,
THE SECOND SCHEDULE

Page 222, line 9, FORM No. 11.__
for “seals”, substiture “seals, or”.

Page 223, line 30, FORM No. 15—
for “Offier”, substitute “Officer”.

Page 226, after line 30, FORM No.

against  section

against section

insert “Or".

Page 229, line 15, FORM No. 25—
for “ig decide” substitute “do
decide”.

12.34 hrs.

OMMITTEE ON PRIVATE MEM-
EERS‘ BILLS AND RESOLUTIONS

MINUTES

SHRI AMAR NATH CHAWLA
(Delhi Sadar) : 1 beg to lay on the Table
Minutes of the Thirty-second to Thirty-
fifth sittings of the Committee on Pri-
vate Members' Bills and Resolutions
held during the current session.

Minures 2’4
JOINT COMMITTEE ON OFFICES
OF PROFIT

SEVENTH REPORT

SHRI PATTABHI RAMA RAO
(Rajamundry) : | beg to presemt the
Seventh Report of the Joint Committee
on Offices of Profit.

12.35 hrs.

ESTIMATES COMMITTEE

FORTY-EIGHT-REPORT

SHRI K. N. TIWARY (Bettiah): [
beg to present the Forty-cighth chor:
of the Estimates Committee regarding
action taken by Government on the re-
commendations contained in their Twe-
nty-fourth Report on the Ministry of Fi-
nance—Revision of the form and con-
tents of the Demands for Grants.

st wa, famad (afer) o garemw
g2y, a3 qET & gy T A7
F gmA T o g, 5 “fefawa amw
fg wid gz FAZ=a ww fa feargw
FE qFEE F AT

73 19 fawmv %1 TUm@ T T 77
GEIE I T

“Purchase of Sophisticated Electronic
Gadgetry from US.A. snd Japan to
spy on Political Rivals

Will the PRIME MINISTER be
pleased 1o state:

(a) whether the atiention of the
Government has been drawn tv
news.item in Far Eastern Eco-
nomic Review 6th Augusi, 1973,
in which it had been stated that
huge amounts of cash have been
spent by the Government in
Japan and the United States to
purchase sophisticaled electronic
gadgetry to be used to spy on
political rivals within the coun
try;



235

[&t wy fawa]

(b) whether any such equipment has,
in fact, been purchased for any of
the intelligence agencies including
Research and Analysis Wing;
and

stimares Committee

it so, tne nature of the equip-
ment and the total outlay there-
on?”

(c)

T AT F AT[ T IGF A FY
A A Ug FRI OMAT:
“(a), (b) and (c). It is not in the

public interest to give the infor-
mation.”

3T AERA, HIFMA F A W
A% a¥T %1, A gENETE FRE A,
A ofems ceEzm wwE w1, wEEAr
@ @5 x fagaw gAr aifey | s
g fiTew Adt fag aret, drge 1 FA
qar awr fs s fafre <@ oF fafoese
ww ¥ fac smm § o ar @ g,
# 3w § wmadr &1 geqdn,  fag-
of WA 9% AFR AL a9 & A
=t af frwrg i sAr A A §
&€ oRA 37 7 3 ENeE ST AR
qfedt® THIGZH FHE F JATAA KT A
9z fad & 193 |37 Fafusrdsr ama
217 Awe qwe Ad PR g
X #1§ e afmy fearga swmn
T §arad, ¥ wgamd #r wifhm
gt 1 1 §A FAF gg IWA FTFAW
1 f& #a1 F1% whn Twoad Frwd
g a w1 @A Far FRdET A FrE
amm, tfeagdz FETMETE |

MR. DEPUTY-SPEAKER : All [ can
say is that your submissions arc record-
ed and they will be s udied.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : My information is
that they have spent Rs. 13 crores in
importation of electronic gadgets for
bugging and photography from Japan,
Germany, America and Bri ain,
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1337 m.
COMMITTEE ON PUBLIC UNDER-
TAKINGS

ForTY-THIRD, FORTY-FIFTH AND FORTY-
SIXTH REPORTS

DR. MAHIPATRAY MEHTA
(Kutch) : 1 beg to present the follow
ing Reports of the Committee on Pub-
lic Undertaklngs:—

(1) Forty-third Report regarding ac-
tion taken by Government on
the recommendations contained
in their Twenty-first Report on
Bharat Heavy Electricals Limi-
ted.

Forty-fifth report regarding uc-
tion taken by Government on the
recommendations contained in
their Twenty-seventh Report on
National Newsprint and Paper
Mills Limited.

Forty-sixth Report regarding ac-
tion taken by Government on
Paragraph 3.58 of their Fortieth
Report on Role and Achieve-
ments of Public Undertakings—
Form and Contents of the An-
nual Rg‘orls of the Bureau ot
Public Enterprises, on the work-
ing of Industrial and Commer-
cial Undertakings of the Central
Government.

(3)

12.38 hrs.

COMMITTEE ON PETITIONS
FIFTEENTH REPORT

SHRI NATHU RAM AHIRWAR
(Tikamgarh): I begto present the Fif-
teenth Report of the Committee on
Petitions.

12.38% hrs.
RE. IMPENDING STRIKE IN A.G.'s
OFFICE, TRIVANDRUM

MR, DEPUTY-SPEAKER :
Nitiraj Singh Choudhary.

Shri

_SHRI VAYALAR RAVI (Chirayin-
kil) : Sir, this is Fractic;ﬂl_v the last day
of the session. have also written to
the Speaker. It is a very

important
thing. po
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MR. DEPUTY-SPEAKER: On
what?

SHRI VAYALAR RAVI: 1y is about
the salaries 1o be disbursed 1o the
Kerala Government servanis; because
of the agitation, they are not getting
anything. The office of the AG there
is controlled by the Comptroller and
Auditor-General in Delhi. It is creat-
ing a lot of problems there. There was
already a strike in the AG’s office in
Trivandrum. Again they are going on

a strike. Not a single employee
of the Kerala Government will
get salary. The strike in the AG's

office should not take place. The Fi-
nace Minister should take the initiative.
Even though there is a constitutional
protection to the Comptroller and
Auditor-General, whatever it may be,
1 am sorry he is a most inefficient man
sitting on the top and crealing a lot of
problems for the AG’s departmen!. 1
appeal to the Finance Minister to take
note of this and make endeavours to
stop the strike in Trivandrum.

12.39 lirs.

RE. WITHDRAWAL OF PROCLA-
MATION OF EMERGENCY

SHRI SOMNATH CHATTERJEE
{Burdwanj : Sir, the Supreme Couri
has delivered a judgment yesterday, in
which the majorty of the judges have
held that Parliament is under no
obligation to prescribe the maximum
period for which a person could be de-
tained under the preventive detention
law. Accordingly, it has been held by
a majority of judges that the prevetive
«detention, till the expiry of the Defence
of India Act, 1971, will he valid de-
tention ander the existing faw. Jutice
P. N. Bhagwati, in his minority judg-
ment said. . .

MR. DEPUTY-SPEAKER : Every-
body kmews it; it has appeared in the
newspapers.

SHRI SOMNATH CHATTERIJEE :

. . . that a man can be detained 1ill the
end of his life so long as the Detence
of India Act and the Proclamation of
Emergency remafn in this country.
Therefore, in view of the very serious
encroachment on the personal liberty
which the fundamental rights give to the
e in this country, T call upon the
Government and 1 also request the
House that this matter should be dis-
cussed immediately, and that the Pro-
clamation of Emergency should be
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withdrawn and the fundamental rights
restored, Otherwise, any man can be
detained without trial. (fnrerrupfions).

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, what is the need for the
emergency now? What is the justifica-
tion? The Government should revoke
the emergency.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, the elections are go-
ing to be held both in Uttar Pradesh
and Orissa. What is the need for this
emergency? They must scrap it.

MR. DEPUTY-SPEAKER : Order
please. It is all under the same issue.
Now, although therc is nothing in the
Order Paper about this, as Mr. Chatter-
jee has raised il. . .

SHRI MADHU LIMAYE (Banka):
He has given notice.

MR. DEPUTY-SPEAKER : He has
raised the point. That is all. There is
no question of notice. I do not know.
There is no such notice. (Interruptions).
If it has been given, it has not been
admitted, and therefore, there is nothing.
But T have allowed him and Members
are very cxercised about it, (Inferrap-
rions) Order, please, All I can say is,
Government may take note of the feel-
ings of all the Members.

SHRI DINEN BHATTACHARYYA:
Let them make a slatement tomorrow.
=t wg famd : 3qTETY AFEg, AT
dmarg azAT A 1993 37747 8, 93 A
ngaEqu 71 Avesrdra ferfr #1 amow
forar 9/ - 3w F1 g0 Ao TaTT A o
arra fwi A

st wew fapdt wwdd (Frferae) ¢
JqTeYeT MRS, |IU ATMEIAA ARAT
 fin gosi= &1 g1 foaar Arg 1 58 7HG
awm & frg AE e AdY & woTse
g #faq v+ &Y &)

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Only one second. Even
on the expiry of two years after the Pro-
clamation of Emergency, why should
not the Government think # necessary
to give reasons for its continuance?
On what justification do they continue
this emergency?
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MR. DEPUTY-SPEAKER : Govern-
ment may take note of it.

SHRI P. G. MAVALANKAR (Ah-
medabad) : We want an assurance from
the Government thay they will lift the
emergency immediately.

MR. DEPUTY-SPEAKER : It has
been said by other hon. Members also.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Minister of
Transport and Shipping. . .

MR. DEPUTY-SPEAKER : I will
come to vou. [ noticed in the Order
Paper that certain motions or submis-
sions under rule 377 have been allow-
ed after this item. 1 will come to that.
Shri Ni‘iraj Singh Chaudhary.

12.40 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION)
AMENDMENT BILL®

FHE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): 1
beg to move for leave to introduce &
Bill further to amend the Parliament

(Prevention of Disqualification) Act,
1959,

=t wy faed : (FiFT)  F e oA
s SiFaTHE # OF FEET AT e
#1 o fammr ARar g-—waeE FHE
gra  wifeie w6 wifwe, 5 7 $9E
A Far g

“The Committee feels that Gov-
ernment have not properly appre-
ciated the recommendations of

Joint Committee, on regard to dis-
qualification of directorship. In

some cases wherc the Committec
observed that the Board of Direc-
tors enjoyed executive and finan-
cial powers and were thereby in a
position to wield influence, they
recommended disqualification of the
office of directorship, even though
the amounts payable to the holder
was less than “compensatory allow-
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ance.” In other cases where they
found that the Board of Directors
do not enjoy such powers, they
did not recommend the exclusion
of directorship from exemption
from disqualification. . .”

AT AT 3¢ FHSY AT Y

“The reasons why the Committee
do not want membership of statu-
tory/non-statutory bodies constitu-
ted by Government to be exempted
from disqualification as a class,
are given 1n para 5 of the Third
Report (Second Lok Sabha). As
observed there, membership of cer-
tain bodies is not compatible with
membership of Parliament for one
reason or the other. For instance,
certain committees or boards are
entrusted with executive, financial

or judicial powers. n other cases,
although membership does not
carry any remuneration, it places
the members in a position of
power or influence or in a position
to distribute patronage.”

gafud marAaRT § frwfa®
qTq 91 wgdw # weiwal ¥, wAafeai F,
T &, wgrfer & A fau e § 97 #
gEEqdl & §T9 AT SETRIMT F a1
a1 JrAafme-Asedfor & am feaar
T5 FY AT fawar & ge #7 oY AmaT
g4 ®1 wreqr arfgy 1 |9 am A
aifas 3w o<ty |9 &1 SO0, $4-
Afrae grax feE F@ T AfEEI
7 @ ¥ aey 7 A faa 3, 38 A AT
geAr IR ¥ A S A oAtfRw &
gy A g fagas 3 qigw § AT AR
AmFT T feTr Gaw & "mA ™
a1 TEA *1 srvETER & fv fRmcE A
sa fada® oM a1 ag G AT
geq F gMA TE@T A arfE w1
am or favie X &d fF5ag Noea
A E g AT AT TTH QN

MR. DEPUTY-SPEAKER : Speci-
fically because of your reservation, this
Bill should be introduced and should
be discussed.

+Published in  Gazetted of

21-12-73.

India

Extraordinary, Part II, Section 2, dated
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sit ng fomd : F Anar 5w

ARFL & A7 AT fHe agw g7
faret At g

MR, DEPUTY-SPEAKER : There-

fore, it is no ground to stand in the
way or take objection to this Bill.

5t wg fomg @ 9wEy A1 oam
fifag
MR. DEPUTY-SPEAKER : You can
come forward with amendments when
the Bill is brought for discussion. You

can do so many things. It is open to
you.

st wa fawd: dqw &1 e A
2147 o wRr g T EWH @ AdT &
MR. DEPUTY-SPEAKER : How do
you want sometimes to make the Chair
all powerful and issue directions?
St owa fema : 43 w31 fF 7 o
AT § 1 el A fag a0 £ @A
% g1g f&aar amga 2, arwifam g
and whether they are in a position to
wield financial power.

za & st famar aifeo

The details should be given.

TH #1 arAwd W fasdr arfae
T A WET, g A€ gaew A g

MR. DEPUTY-SPEAKER : At the
time of discussion, all these things may
be mentioned by you, and they will
answer at that time. We are now con-
cerned with the introduction s'age.

‘The question is :

“That leave be granted to introduce
a Bill further to amend the Parlia-
ment (Prevention of Disqualifica-
tion) Aci, 1959

The motion was adopied,

SHR] NITIRAJ SINGH CHAUDH-
ARY : I introduce the Bill.

12.44 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: We now
take up matters under rule 377.

Shri Venkatasubbaiah absent.
Shri Samar Gubha.

SHRI SAMAR GUHA (Contai) :
Sir, I want to draw the atiention of the
House, as also that of the Home Minis-
ter in connection with certain matters
about the Netaji Inquiry Commission.
While setting up the Commission, the
Government assured all assistance to the-
Commission and clearly stated that it
will not be a party either to support or
oppose the earlier report of the Shah-
nawaz Khan Inguiry Committee. How-
ever, the present position of the Netaji
Inquiry Commission gives an impres-
sion contrary to the expressed views of
the Government.

The Government firsy promised to
supply some vital documents. They have
been supplied only at the penultimate
stage when the arguments have begun.
Why the Government have not supplied
these documents has also not been
clearly stated to the Commission. The:
official file of late Pandit Jawaharlal
Nehru has been submitted to the Com-
mission. But you will be astonished to
know that in the file it has been said
that 31 items are either destroyed or
missing. Even the files and documents
produced before the Commission are
not the original; only copies of original
documents have been supplied, In these
documents, many pages are missing, as
are found from the gaps in the serial
number of the pages of these files. 1
do not want to take much time of the
House and 1 will place the whole thing
on the Table of the House. It has been
deposed before the Commission by Mr.
Shyamlal that Netaji himself had writ-
ten a letter from Manchuria to Pandit
Jawaharlal Nehru in 1946 which must
have been sent vig the Nanking Em-
bassy. That let'er is missing from the
file of Pandit Jawaharlal Nehru.

Another very vital document which
is missing is regarding a letter sent by
the President of the former Nationalist
China, General Chiang-Kai-shek to
Pandit Nehiu about an inquiry made
bv the Government of Nationalist
China at Taineh recurding the alleged
plane crash involving Netaji, which
was done at the request of Jate Pandit
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Nehru. General Chiang-Kai-shek un-
dertook that enquiry with the help
of the Mayor of Taipeh. This docu-
ment contained in the correspondence
between Pandit Nehru and President
Chaing-Kai-Shek and the reply of
President Chaing-Kai-shek con-
taining the findings of the inquiry made
by the Government of China about the
afleged plane crash involving Netaji
indicated that Netaji did not die in the
plane crash. This correspondence was
in the file of late Pandit Nehru. Bu!
these docoments have not been supplied
to the Commission.

The Defence Ministry have supplied
a huge pHe of documents except the
most  vital document relating to the
statement made by Col. Habibur Reh-
man at the Red Fort to the intelligence.
Col. Harbibur Rehman accompanied
Netaji and he is the last person who can
say the final word about Netaji's my-
stery. Bup this crucial decument is mis-
sing or purposely withheld or destroy-
ed. Shri Birendra Nath Chakravarty,
the highest intelligence officer, was ap-
pointed by the British intelligence 1o
interrogate and examine Col, Habibur
Rehman. Shri Birendra Math Chakra-
varty submitted a 75 page report which
was countersigned by Mr, Henderson,
the highest intelligence officer of the
British Government and in which he
had said that there is no proof whatso-
ever that Netaji was killed in the planc
crash. A copy of that report must be
with the Government of India and the
Government of Britain but that has not
been placed before the Commitsion.

The statement of Shri 5. A. Ayer
which mentioned the name of a Japa-
nese Intelligence Officer who was res-
ponsible for planning WNetaji's escape.
under instructions from General Terau-
chi and who claimed to have known
that Netaji was alive even four years
after the alleged plane crash, was not
supplied in time to the Commission and
the Commission could not pursue the
matter when it visited Tokyo or there-
after.

Sir. the Netaji Inquiry Commission is
going 10 be a farce becuuse the Gov-
ernment did not supplv the vital docu-
ments and correspondence, Many vital
documents are either missing or des-
troyed or purposely destroyed. The
Government appointed a Counsel, The
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Government is not a party to it. It
was given to understand that the Gov-
ernment will not either support or
oppose the Shahnawaz Khan Enguiry
Committee. But unfortunately, the
Government Counsel has taken up a
partisan attitude as if the Government
has a case to suppory the Shahnawaz
Khan Enquiry Committee.

Sir, you will be interested to knuw
that an unprecedented procedure was
folowed. About 24 months were taken
to read oup about 6,000-7,000 pages of
the deposition or the document for
which the Government incurred an cx-
penditure of about Rs. 2 lakhs. About
400 Members of Parliament agitated for
two years and, ultimately, the Gov-
ernment agreed to set up the Netaji
Enquiry Commission in 1970. But the
way the Government has supplied the
documents and the files, the whole En-
quiry Commission is going to be a
farce.

I have addressed {etters to the Prime
Mimnister about serious misgivings that
have developed about the Chairman of
the Netaji Enquiry Commission and
about the future of the findings of the
Commission.

With your permission, Sir, I want to
place* this on the Table of the House.
I have raised a very serious issue and
I want that the Government reply cleai-
ly why the Government have not sup-
plied the most vital documents, the
files, the letters, particularly of Pandit
Jawaharlal Nehru, to the Commission.

MR. DEPUTY-SPEAKER : The
Minister of External Affairs. (Interrup-
tions) Order, please. I have had al-
ready enough trouble with Mr. Samar

Guha. You want to provoke him far-
ther.

SHRI SAMAR GUHA rogve—

MR. DEPUTY-SPEAKER : Mr.

Samar Gubha, I{ou have had your say.
Now, the Speaker has allowed only two
mafters under Rule 377, There is noth-
ing else, (Interruptions). 1 can only do
this, This being the last but one day.
I realise that we have 1o be a little
elastic. On the other hand. you will
also reciprocate it by heing very brief.
Only 1 minute each.

SHRIT SAMAR GUHA : What is your
reaction, Sir? Whether you are directing
the Government tp make a statement
on it?

*The Speaker not having subscquently accorded the necessary permission, the
documents were not treated as laid on the Table.
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : It is very necessary that
the Government makes a stalement on
it.

MR. DEPUTY-SPEAKER: What-
ever he has said gone on record. All
I can say is that the Governmen; may
take note of the submission made by
him.

SHRI SAMAR GUHA : On a point
of order, Sir, On l1th November, we
had a long meetings with the Speaker.
The Speaker agreed that only selected
matters under Rule 377 will be admit-
ted and that the Government will reply
to them. The Government must come
out with a statement. This is a very
vital matier. What is your reaction?
Mere taking note does not mean any-
thing.

MR. DEPUTY-SPEAKER: Le: me
understand him. Mr, Samar Guha,
please tel me coolly, clamly, reasonably,
logically and effectively what vou want
10 say.

SHRI SAMAR GUHA: I want a
statement about the reason for the
missing of the files, destruction of the
files and withholding of the files which
provide vital clues to the whole inquiry
about the disappearance of Netaji.

MR. DEPUTY-SPEAKER: Mr.

Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Ministry of
Transport and Shipping is reported to
have. . .

SHRI SAMAR GUHA : What is
your reaction, Sir? I must know that.

MR. DEPUTY-SPEAKER : Kindly
sit down. You must realise this that it
is not desirable at all for the Chair to
go on issuing directions this way or
that way. This is a reserve power of the
Chair which must be exercised with the
greatest amount of restraint and only
when the Chair feels that this is really
important and it must come to that
conclusion only after a deep contem-
plation and studv of the subject. Now
if vou sav something because you feel
very deeply about it and you want the
Chair to go on issuing directions in all
directions, 1 think it is very very diffi-
cult. All that Mr. Samar Guha has
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said has gone on record, and it is for
the Government to take mote of it, to
study and see what it can do about it.
You cannot push the Chair toop far to
s;y‘that ‘you must come forward with
this".

PROF. MADHU DANDAVATE
(Rajapur) : May I seek a clarification
from you? You asked Mr., Samar Guha
to say in a sentence what exactly he
wanted. . .

. MR. DEPUTY-SPEAKER : He said
1t.

PROF. MADHU DANDVATE:
We presumed, Sir, that after getting the
summary of his speech in one sentence,
you would make your observations and
indicate as to what Government has to
do.

MR. DEPUTY-SPEAKER : That is
what I have said.

PROF. MADHU DANDAVATE :
We make this request to you, Sir, You
do not generally give any direction to
any Minister. Here we request you to
indicate your preference as to what the
Minister should do.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu.
SHRI JYOTIRMOY BOSU: The

Ministry of Transpor: and Shipping is
reported to have recommended closure
of the Central Road Transport Corpo-
ration, a Central Government under-
laking in which Assam and West
Bengal Governments are shareholders.
The Corporation has been existing for
the last 12 vears. If the Ministry's
recommendation is accepted, it will
be lead to further aggravation of the
unemployment problem in the country.
This is a very urgent matter. May I,
therefore. request the Government,
through your good offices to assure
this House that ir will not be done and
make a statement covering the issue?

SHRI DINESH CHANDRA GO-
SWAMTI (Gauhati): Sir, regarding
this. . .

MR. DEPUTY-SPEAKER : Kindly
sit down,

SHRI JTYOTIRMOY BOSU : He is
from Assam. . .
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MR. DEPUTY-SPEAKER : That is
not the question. Here certain things
are allowed to be raised. Only points
are to be raised. If members start ex-
pressing opinion on the points raised
by the otners, then it becomes a discus-
sion, which is no; permissible. Even
this is being done streching the rule just
to allow the members a little bit of
safety valve.

SHRI DINESH CHANDRA GO-
SWAMI: On this 1 have given
notice. . .

MR. DEPUTY-SPEAKER : 1 do
not know. AN right. You can say a
few words.

DINESH CHANDRA GO-
SWAMI : The Assam Government is
also a shareholder in that. I have re-
ceived a number of representations that
great haidships will be caused to hun-
dreds of employees if the Road Trans-
port Corporation is closed. Therefore,
1 associate myself with the views ex-
pressed by Shri Jyotirmoy Bosu, and
I hope that a statement wil come on
this.

SHRI

13.00 hrs.

st srewt fagrd arsad (@) -
3qreTE ngea, faeet fargeaml ade s
gAIfada A OF ar §ar g, o1 wfaqf
FT AT GAT 4T 2 T AecwEd] F1 AT,
Iq&T § TFHC GACAN ABATE

“No Bank accepting cheques,

drafts for Delhi Clearance House.

Request restore normal working.
Trade suffering heavily.”

faedr ¥ @R @M IoT FoAAC
g #iifF frar feafor 2ma &=
FE W@ g WAZHT AWIZIA
gagAr g ag AWAl uar g faud faw
AT |1 L HEAAE FTAT ARY 1

SHRI KRISHNA CHANDRA HAL-
DER  (Ausgram) : The  Durgapur
Steel plant authorities have decided to
close down one 1500 tonne capacity

blast furnace from te-day onwards due
to non-availability of iron ore. This
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will affect the employment of thousand,
of workers. Though you I would like
to request thar the Minister concerned
should make a statement to the Housc.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : We have been repeatedly
raising the question of the inordinate
and undue delays occurring in holding
elections to the State and Central legis-
latures. One instance that is very much
before the House is the Jhangir seat in
Madhya Pradesh, I am only illustrating
my point. Although the death of the
hon. Member occurred on 12th August,
1972, the election to that constituency
has not yet been held. We want that this
matter should be expedited.

SHRI DINEN BHATTACHARYYA
(Serampore) : The workers and staff
of the Calico Chemicals and  Plasties
Division, Anil Chamber, Bombay have
been on strike since August 1973 that
is, more than 44 months. This plant
produces very basic materials required
for plastics and cable industries. So,
may I request the Government through
you to see that the strike is ended at
the earliest through negotiations with
the concerned people?

=t qAEET WA (92F0) o o99r-
e A1, ¥R % yEarl ¥ gy @av
fawet g fF fagm v sr=«7 awwr
AMAA FT AT JEAT IFHT FAT §, A0,
A @iRAr g 39H F feArd A o
g1 TFA ¥ 948 F° GEATHR TA TE1
awwrdt A fear @ % gawT wd @
faFear & f5 <A1 9w TwamE grfaeT
F1 @@ et a1 w1 a1 F g
ATHT ATEIT FT ELTH  @EAT awRd
g f% s 7 am g T agadr e
UEAT F1 AGATL, THA A0 HL wAral
g3M #T TmAa F gFHAT A A gw
A gr WA WE T AT qfewe g
AT — f@Rr & W s dae ®
1|
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13.03 hrs.
MOTION RE: INTERNATIONAL
SITUATION—contd.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
We had a full debate yesterday on the
international situation and 1 would, in
my reply, endeavour to cover some of
the points that have been raised in the
course of the debate, Much as I would
like to reply in detail to many matiers
that have been raised by hon. Mem-
bers, it will not be possible for me to
do so because of paucity of time. But
I would like to assure the hon. Mem-
bers that I have greatly benefited by
their comments and by their observa-
tions and 1 wili try to derive the maxi-
mum benefit from their mature ideas
and suggestions that they have made.

In this decbate Members from the
Opposition Benches as well as my col-
leagues from our Party have touched
upon some important points.

Almost all the leaders of the Oppo-
sition Parties have spoken and some of
the doubts that were attempted to be
raised on some vital issues have been
effectively replied 1o by my colleague
on this side and my task to that ex-
tent has been very much lightened.
(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai) : You imitate the Prime
Minister.

SHRI SWARAN SINGH: It is a
good model to imitate and I will com-
mend the same to vou. 1 do not think
you will have the wisdom to do that.

About the international situation our
first thought should go to countries in
our regions. In his connection, I
would like once again to draw the at-
tention of the House to the great pro-
press that Bangladesh has made over
two vears. Bangladesh has completed
two vears of its sovereign independent
existence on 16th December this year.
These 'wo years have seen what a
tremendous progress in all fields has
been made by Bangladesh. Human
memory is short but it was just two
years ago, on the 16th December,
1971, that Bangladesh emerged as a
free independent country. Ten mil-
lion Bangladesh citizens had taken re-
fuge in India and according to Shiekh
Mujib-ur-Rahman, another twenty mil-
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lion had been displaced from their
homes and hearths. All the refugees
have gone back. In fact, they return-
ed to Bangludesh before the year 1972
was out and the floating population
of Bangladesh is, by ang large, now
settled and they are pursuing their
normal avocation.

These two years have seen Bangla-
desh adopting a democratic Constitu-
tion based on Parliametary system.
They have enforced that Constitution
and the eclections have been completed;
the administration, according to the de-
mocratic methods with the objective of
strengthening  democracy and secular-
ism—those processes have been taken
deep roots in Bangladesh. Shiekh Mu-
jib-ur-Rahman has emerged as the
leader who has provided siability and
philosophy to the new country, Bangla-
desh and we rejoice at the great strides
and progress that have been made by
the people of Bangladesh.

It is always proper 1o remember
when we talk of progress and the im-
mense sacrifices through which people
of Bangladesh have gone through.
Many people had to lay down their
lives for Bangladesh: our own Indian
soldiers, members of the security for-
ces shed their blood 10 defend India’s
sovereignty and also to defend :he
freedom and sovereignty of Bangla-
desh. 1 would like to tzke this oppor-
tunity of paying my homage to the
memory of all those who made their
supreme sacrifice, who laid down their
lives and who underwent manv suffer-
ings. The situation in Bangladesh is
stabilised in the political sense and the
Government and people are now engu-
ged in the mighty task of restruc'uring
their war ravaged economy. They
have made considerable  progress.
Great deal has still to be done and we
wish them well. Our friendship with
them is of an abiding character and it
is a matter of great satisfaction for
us to note that Shiekh Mujib-ur-Rah-
man, has, from time to time, made very
clear and categorical statements to the
effect that Bangladesh friendship with
India is the basic cornerstone in the
policy of Bangladesh in the interna-
tional affairs and we rejoice to recall
this state of happy relationship bet-
ween Bangladesh and India.

Now, coming to Pakistan, I would
like to bring the information about
nur relations up to date. From time

to time, I have been keeping the
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House informed about the salient fea-
tures of our relationship with Pakistan.

After the signing of the Delhi Agree-
ment, the process of three-way repat-
riaion commenced on the 19th  Sep-
tember. Up 1o the 17th December, a
total of 134,328 persons have been re-
patriated 10 their respective countries.
This includes as many as 36,474 Pa-
kistani prisoners of war and civilian
internees in India. We have very hope
in this way of resolving this humani-
tarian problem affecting so many indi-
viduals in a mutually satisfactory man-
ner.

In accordance with the Delhi Agree-
ment, the problem of 195 prisoners of
war has to be taken up in a tripartite
meeting between Bangladesh, India and
Pakistan, it being understood that
Bangla Desh can participate in such a
meeting only on the basis of sove-
reign equality. Therefore, the ball is
in Pakistan’s court to create the neces-
sary conditions for Bangla Desh’s par-
ticipation so that this matter can be
discussed and resolved amicably. For
this, it is not necessary to await till
the entire process of repatriation is
completed, as it is provided for in
para 3(vii) of the Delhi Agreement that
this tripartite meeling can take place
earlier if it is so agreed.

Now, we have seen reported slate-
ments by Pakistani leaders to the effect
that Bangla Desh cannot be recognised
till certain pre-conditions are fuifilled
like the return of all war prisoners,
presumably including 195 and suspen-
sion of proposed trials by Bangla Desh.
It seems hardly fair on the part of
Pakistani leaders to talk of pre-condi-
tions when all these matters were dis-
cussed before the Delhi Agreement was
signed which provides for a tri-
partite meeting with the participation
of Bangla Desh as a sovereign equal.
We would, therefore, sincerly hope that
the Pakistan Government would see
its way to fulfilling its commitment
under the Delhi Agreement.

We are glad that Pakistan has at
last withdrawn its complaint on the 195
prisoners of war from the World

Court. Pakistan should now take ac-
tion in accordance with the Delhi
Agreement.
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I have repeatedly said in this House
that both India and Pakistan stand
committed to the implementation of
the Simla Agreement. While we have
had occasions to draw the attention of
Pakistan Government to some of the
statements and actions of their leaders
which in our view were not in tune
with the spirit and the objectives of
the Simla Agreement, the Pakistan
Government have so far responded by
reiterating their faith and their alle-
giance to this agreement and the prin-
ciple enshrined in it. The question,
therefore, arises, what is preventing
the implementation of certain normali-
sation measures such as resumption of
communications, air links, travel, trade
and cultural exchanges between the
two countries? These are the items
mentioned in para 3, discussions on
which can begin any time Pakistan
desires. We on our side ure willing
and ready to start these discussions at
the carliest moment. On our part, we
had made it clear to Pakistan soon
after the completion of delineation and
withdrawal of troops from occupied
territories that we were prepared for
bilateral discussions on these issues.
Surely, there can be no doubt that it
is in the mutual interest of Pakistan
and India and in the interest of the
vast number of people in the two
countries if there is no further delay
in this matter and fresh agreements are
worked out to resume these links bet-
ween the two countries in so many
fields.

This would also give rise to greater
confidence and improve the atmos-
phere which would facilitate the task
of discussing more complicated issues.

I have also seen press reports about
the remarks of Pakistani leaders sug-
gesting that India has ignored Pakis-
tan's proposal for reduction of defence
torces. This is quite a misleading
statement. Pakistani leaders are wecll
aware that Pakistan hersclf is spending
as much as 50 per cent of her national
budget and as much as 9 per cent of
her GNP (based on last year's budget
figures) on military expenditure. Des-
pite her much greater need due to ex-
tensive borders, apart from the border
with Pakistan and long coastline, India
is spending much less proportionately
on defence. However, we have never
been averse to having any discussion
on any subject with Pakistan, but the
fact remains that the pre-requisite for



253 [International Situation

meaningful  discussions on defence
martters is the establishment of durable
peace in accordance with the Simla
Ag:ecement.

“the recent statements of  Pakistani
lesders on Kashmir to which we had
taken exception, her efforts to acquire
more and more weapons far in excess
of ner reasonable requirments, despite
the cxizting high order of military
spending and her continued negative
atitude on Bangladesh, a reality which
Pakisian can ill-afford to ignore, ure
ob.wwes  contradictions  in Pakistan’s
posturzs on this subject. However, we
are always willing and ready, which we
have demonstrated on earlier occasions,

o1 concrete steps for further nor-
praiisation of relations between India
and T an and for waking steps  for
esinblishimont of duruble peace.

Mowo 1 owill say a few words  about
cur relations with our other immediate
or clese neizthours., With Nepal and
Bhutarn., where there ure two  young
Kink« incking after these two countries,
our rciations oo excellent.  Our eco-

nomic relations with Nepal are grow-
ing fromi strength to strength, our co-
operation with Nepal for strengthening
their cconomy and for providing a
oumber of amenities and social servi-
ces continues, and we have made our
contribution in the development ot
Nepal.

With Bhutan as well we have deve-
loped very friendly relations which are
in the mutual interest of both Bhutan
and ‘India. Bhutan has now been a
member of the United MNations for
some vears and the Bhutanese delega-
tion along with the delegations of other
sovereign  independent countries, mem-
bers of the WUN, are making their
contribution in the international forum
in an admirable manner. We wish
them every success. We Will continue
to have friendly relations which are in
the mutual interest and benefit of our
two countries.

With Burma, we have been able to
strengthen our relations even more.
muvself with a high-power  delegation
consisting of our representatives from
mary economic Ministries paid a visit
to Burma and T had for the first time
visite:] places outside Rangoon also.
We had the visit of their Minister who
came to India with several other per-
sons dealing with economic matters in
Burma, and the Burmese delegation vi-
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sited several places in our country. It
is my expectation that as a result of
these contacts our bilateral economic
relations, rlations in the industrial field,
mineral field and so on will be streng-
thened further. [t is a matter of great
satisfaction to wus that with Burma
we have aiways nad very friendly rela-
tions and a very friendly border where
co-operation and quict and  friendship
prevail, and we great!v value our old
friendship with Burma.

With Sri Lanka, we have had very
good iclations. There have been seve-
ral nigh level wvisits, and I would like
to inform the House that we are expect-
ing Mrs. Banduianayake, the Prime Mi-
nister of Sri Lanka, to be with us in
the month of January, most probably
at the time of our Republic Day Cele-
brations. I am sure that this will fur-
ther strengthen the friendly relations
that exist between India and Sri Lanka.

Coming to Afghanistan, 1 would
like to take this opportunity of wel-
coming the establishment of the Repub-
lic of Afghanistan. The President of
the new Republic, Sardar Mohammed
Daud, is known to us as a greal and
courageous leader, who was for several
years the Prime Minister of Afghanis-
tan. I myself paid a visit to Afghanis-
ran in return for a visit that had been
undertaken by a very high-powered
political leader of Afghanistan to ‘Tn-
dia. T was greatly struck by the deter-
mination of the Afghan leadership to
strengthen their sovereignty, to streng-
then their independence, and to under-
take measures which might improve the
lot of the people of Afghanistan. Our
friendship with our Afghan brethren
has been iraditional, and we share
many ideas in the international field
which are identical, and this provides
the basis for further strengthening of
our relations with Afghanistan.

About Iran, another neighbour on
the other side of Pzkistan, T need hard-
Iy remind the hon. Members of the
tier, of historv, languaze and culture
with Iran, and T am plad to be able to
report to the Housc that last week we
had with us the Foreign Minister of
Iren; a cultural acreement was also
signed under which our educational
and technical exchanges will be further
intensified. The fundamental interests
of our two countries do not need to
come into any conflict or clash. Our
discussions with the Foreign Minister
of Tran made it clear that both sides
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can and must work together for ensur-
ing greater stability in our region and
in Asin as a whole. Our cxchanges of
views have led to a far better under-
standing between us and have remov-
ed some misgivings which may in  the
past have ansen, and such as have ap-
peared in the press alco from time fo
time. ‘This visit and myv last visit to
Teheras, it ‘= myv belief, will result in
a future relationship between us  on
the hasis of a clearer anpreciation and
increased confidence regarding each
other’s policies and objectives. In the
economic ficld, there is considerabic
scope for expanding our co-operation.
The Joint Economic Commission of
the two countries will be meeting in
the middle of the next month in Delhi
led by a senior Iranian Minister. Col-
laboration in oil refineries and petro-
chemicals, we believe, can be brought
zhout to a greater extent to the mutual
benefit of both our countries.

Iran’s relationship with Pakistan 1s
well known to us. However, I be-
lieve that the Iranian Government has
appreciated our approach to the solu-
tion of problems in the sub-continent
bilaterally and by peaceful means.

On the Indian Ocean, both India and
are in the 15-members ad hoc
*JNO committee, and our aim is to re-
move rivalry, tension and major po-
wers' naval presence in this area,
which is of vital significance to the
peace and transquillity of Afro-Asia.

I will say a few words about the
present situation in West Asia. The
recent war between the Arabs and Israel
has, of course, been an event of global
importance and concern. There was
the risk of the conflagration spreading,
which could have had disastrous con-
sequences for the region as a whole. A
significant part was played by the
cooperation between the United States
and the Soviet Union in bringing about
a ceasefire and working out with the
cooperation of the UN Security Council
a broad framework in which peace
could be stabilised. Hon. Members will
recall that the UN Security Council in
its rtesolution of October 22, 1973,
besides calling for a cease-fire and for
the full implementation of its earlier
resclution No, 242 of November, 1967,
»lso enjoined that talks between the
partics concerned should start imme-
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diately with a view to reaching a just
and durable peace. This cease-fire in
West Asia has been effective now for
roughly two months, even though at
times it was very tenuous. There are
still difficuliies which could lead to new
clashes. In spite of these difficulties,
we feel that the chances of a durable
settlement in West Asia are beiter at
the moment than perhaps ever before.
An overwhelming majority of ihe
countrics in the world is now conscious
that an essential condition of peace is
the withdrawal of Israeli forces f{rom
occupied territories and secondly, dis-
cussions for a just and durabie peace
must be undertaken without delay.
Our sympathies in the recent conflict
and our views on the question ot
durable peace are well known to the
House. No country has a right 1o
remain in occupation of the territories
of others seized by armed force. We
have seen over long years Israel in
illega! occupaiion of such territorv and
its refusal even to accept the principle
of withdrawal. We believe moreover
that the establishment of a s.uble
peace should be based on respect
for the right of existence of all the
States in the area and that the full
rights of the Palestinian people must be
restored. The Peace Conference is
starting today in Geneva under the co-
chairmanship of USSR and USA. over
which the UN Secretary-General will
preside in the opening phase.  Arab
countries have shown a great deal of
flexibility and  demonstrated  their
earnest desire for a peaceful settlement
of this problem and we hope that Israel
too will show a sense of realism and
recognise the force of world opinion
in this matter, so that this long-standing
problem can be solved in the interests
of all the countries of the region. I am
glad to notice that in our own country,
and in this House, a broad consensus
in support of the Arab cause has already
emerged and there was no discordant
voice on this issue. The issue is simple :
The Arab lands must be vacated and
Palestinians must be restored their
legitimate rights, There may be some
observations of a collateral nature to
the effect that if our support to this
cause were not there, we could play a
better mediatery role, I fail to under-
stand the logic of this argument that
in order to be able to play what some
members feel can be a mediator’s role,
we should be hesitant in expressing our
strong support to a cause which we
believe is just.
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SHRI SHYAMNANDAN MISHRA :
The tragedy is that those who had
played aggressively partisan roles are
the miediators now !

SHRI SWARAN SINGH : Then you
are saying that we should have been
more aggressive ! 1 was not replying to
this type of argumen:, It is true that,
in a sense, Shri Mishra's comment is
correct, In this pariicular case, the two
countries, the United States and the
Soviet Union, were able to play the
mediatory role because it is hard reality
that the war could not be carried on
there without the aciive support of
these two countries to the countries
which are actually carrying on the war.
To that extent, the argument is valid.
But that only shows that to be neutral
does not provide a very good opporu-
nity to play the so-called mediatory
role !

1 am mentioning this because some-
times we are carried away by text-book
postulates and are prone to forget the
realities of the situation. Pariicularly,
the speech of the young Jan Sangh
member who, I think, spoke for the
first time on foreign affairs—his speech
was mostly in very good language and
the delivery was good—so far as the
content of his speech is concerned, I
have no hesitation in saying that it was
rather trite and common place, based
on some old books and some new
journals, and such a combination can
never be productive either of clear
thinking or forceful presentation. That
apart, the important thing is that in a
situation where war prevails, if we find
that justice is clearly on one side, we
should not hesitate to express our sup-
port especially when, apart from the
cause being just, the people involved
are the Arab people, who are our
brethren and with whom we have got
friendly and fraternal ties. So, I think
the logic is irresistible that there could
not be any other attitude except the
one that we have adopted. And it is
not a small consolation, if I may use
that expression, to recall that countries
who had been very hesitant in the
beginning veered round to the view
which India had taken consistently from
the beginning, Look at the nine mem-
bers of the European Community and
the statement that they bave made, sup-
porting the Arab cause in far more
categorical terms than what they have
been saying from the time when the
war started. Look at the attitude of
Japan or several African countries. They
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are all slowly veering round to the view
and attitude that we have taken from

the beginning. All this will clearly
show that the attitude that we have
adopted in this respect is the correct
atlitude and we should never regret
having adopted ithat aititude.

This brings me to the wisit of

Mr. Brezhnev, about which a great deal
has been said. As a matter of fact, I
rneed not say much about this. The
ouicome of the visit is incorporated in
several agreements, | took the earliest
opportunity to place those agreements
on the Table of the House,

SHRI SHYAMNANDAN MISHRA :
Why one protocol is not forthcoming ?

SHRI SWARAN SINGH : Even you
forget to mention it in your speech
Mr. Mishra. I was expecting that you
would refer to it so that I could say
something on that,

and
our

The relationship betwecn India
the Soviet Union ever since
independence has been one of firm
friendship, based on principles, and
this friendship has siood the test of
time. This is the basic thing that we
have to remember. It was rather
amusing for some hon. Members to
cxpress certain  misgivings—and  the
misgivings are not based on any
experience in the past, mind you, but
some sort of feeling—that perhaps the
refationship is becoming so strong that
it may bave some implicaions or
become a source of concern to us in the
future. ‘This, if I may say, is not a
correct way of looking at a problem
of this nature. If I may say, experience
is the best argument in such circum-
stances. We have been independent for
the last 27 years. Now, during this
period, on all vital political issues, we
have always bad the Soviet support at
most critical moments. 1 need not
recount. . .

SHRI JAGANNATHRAO
(Shajapur):  What
Tashkent ?

SHRI SWARAN SINGH : That is a
separate issue. If you have any com-
ments, we can discuss it, I stand by
the Tashkent Agreement because I am
a signatory lo it and I am prepared to
defend it.

The imporfant point is that on
Kashmir, wherever the question arose
in any international forum, including
the United Nations, on Goa, on war

JOSHI
happened in
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with Pakistan, on all these political
issues, there has been a strong and
consistent support of the Soviet Union
to us.

Now, I put the question straight :
Can you recall any moment where
this close relationship may have been
used by the Soviet Union to embarrass
us on any issue, political or otherwise,
either internal or external ?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Why did Soviet Union
supply arms to Pakistan ?

SHRI SWARAN SINGH : The criti-
cism is now to a parti-
cular point, I will come to that.

First, on the political issues, it is
quite clear that there has been a consis-
tent and clear support from the Soviet
Union. Then, vyou take, for instance,
the economic issues, their collaboration
with us in the economic field, in the
establishment of several projects in our
country. I myself have been associated
with several such projects. Further, you
take, for instance, the growing volume
of trade between our two countries, In
both these fields, they have never tried
to impose any pattern in  our economic
development. They have shown their
willingness to cooperaic with us, in
giving us the equipment, in giving us
the technology, in giving us such other
help as we require. They have never
insisted that we should do it in this
form or that form. They have always
tried to conform to our sugges-
tions in the establishment of plants,
whether it is a steel plant or a heavy
electrical plant or it is for the esta-
blishment of a power project or it is
for search of oil or any other coopera-
tion in the basic industrial fields. How
do we then say that they are likely by
this cooperation, in any way, to have an
influence on us which might be against
our interests 7 This is certainly not the
correct way of saying things.

Again, it was said, not perhaps so
much by any people here, by many of
the Western press people who were
indulging in a hoby that when
Mr. Berzhnev comes here, he will ask
us to sign this or to sign that. I canno!
help recounting my own encounter with
a group of two such foreign croes-
pondents, very high placed, who came
and had an interview with me, about
two or three days before the actual
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date of Mr. Brezhnev's visit.  They
asked me, “What is your expectation ?
What is going to happen 7" I zave them
a reply which is known to you and
which has been justified by our subse-
quent experience. Then, at the end,
they said, “Mr, Minister, do you want
to give us the impression that our Head
Office has spent all the money for
us to undertake this journey to India
only to hear this sort of thing about
it? We can as well know this
thing when we are sitting in our offices.”
They were out to see something un-
usual, something spectacular, happening.
And the disappointment is that nothing
spectacular from their point of view
happened which could really form very
interesiing or sensational siory. We
cannot help them if we cannot produce
a storv which hits their headlines ac-
cording to their own liking.

1 would like to say that we should be
careful while assessing our relations wiih
such a tried friend as the U.S.S.R. We
should view it in the proper perspective
and trv to understand the importance of
that relationship.

SHRI SHYAMNANDAN MISHRA :
The point was not that there is some-
thing wrong with their approach. The
point made was that our dependence
on them is passing the permissible
limit.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : There is no
dependence.

SHRI SHYAMNANDAN MISHRA :
I can quote instances as to what extent
your dependence has increased on them.

SHRI SWARAN SINGH : May I
request my very dear collcague that we
could discuss this matter perhaps with-
out introducing anv heat ?

What is the type of our relatlonshlp
with the Soviet Union even in the
economic field ?

1 would like to say that we can say
with a certain measure of pride that
almost anything of importance that we
have obtained from the Soviet Union
by way of any machinery, say, for
a steel plant or heavy electrical fac-
tory or most of the other equipment
almost everything, we have purchased
at a negotiated price, almost at world
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price. We are committed to pay for
everything that we ‘thave purchased
from them. It is true that there was a
gift on one occasion of certain equip-
ment—I think, the total value was
about Rs. 2 crores or someihing of that
order—certain farm  machinery  when
we were starting & new farm, a State
farm; we gor fthat free. But our rela-
tionship is such that we have purchased
all the machincry and we are repaving
the amounis.

Take our trade, We get their goods
and we are selling our goods at market
price. If purchasing goods from any
country at a price which is comparable,
which is competitive, our paying the
price thereof, our petting the price for
the goods that we export and their
paving us the price for the things that
we supply, if this is crossing the per-
missible limit, then [ should say that
the real meaning of these expressions
has been lost by these people who
raised this point. This is the type of
iclationship between these two countries.
I think, it is a clean departure from the
tvpe of large gifts that are being floated
in the international community in the
relationship between  several  other
countries, We have taken a conscious,
natural decision of paying for every-
thing that we get, including that defence
equipment that we have obtained from
the Soviet Union or from certain other
countries, I will not have any hesita-
tion to get military equipment which is
necessary for our defence and security

from any source whatsoever. But we
have not accepted any gifts from the
Soviet Union in this field. Whatever

equipment we have obtained we have
paid for it. So, I would like to repu-
diate, most stronglv, any such sugges-
tion. In a growing economic relation-
ship of mutual interest—I repeat, of
mutual interest—they are interested in
selling their equipment to  other
countries, and India is a big country
which has embarked upon large develop-
ment programmes. So, it is in the
mutual interest of the Soviet Union and
India that we get their equipment ; and
we repay it over the years. There is
nothing unequal in this relationship. To
import anv such concep'. to my mind,
is absolutely unjustified either on facts
or om any careful analysis of the
realitv of the situation.

Perhaps, at this stage, I could ds well
dispose of another point that was raised,
namely, why is there greater coopera-
tion between the planning Commissions
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of the two countries. This was one ot
the points raised by Shri Shyamnandan
Mishra. What does this mean? We
are cmbarked upon our development
programmes. Qur desire is that we
should make greater progress in the
field of industrialisation; we should
move into sophisticated technology. We
would, therefore, be interested in getting
rechnology from whatever source it is
available.” There may be some belter
sources of technology available, but
these sources are not available to us
for reasons which we have never been
able to comprehend, Therefore, not
1o take such technology from sources
from which it is available will be unwise
from our point of view, We are inte-
rested in exporting the engineering
goods of various types to the Soviet
Union and, in fact, to all couniries.
How can we succeed in exporting indus-
trial goods, whether they are machine
tools or components or products of
chemical industry or of several other
industries? Now, the obvious course
that is open to us-is that we study care-
fully what are their requirements. Are
they willing to forego some of their
internal production to open their market
to Indian engineering goods? If they
could do it, this is a very desirable
objective, and to be able to successfully
enter into deals of this nature, it is
necessary for both countries to study
carefully their planning programmes,
the future plans and areas of deve-
lopment, ., .

SHRI SHYAMNANDAN MISHRA :
The time horizon of 15 years for the
integration of the two Plans ! The crisis
in one would ge reflected in the other.

SHRI SWARAN SINGH : If 1 may
say, 1 have sympathy for the lone voice
that Mr, Mishra still continues to raise
and all that 1 can say is that I cannot
help him if he refuses to see the obvious

Long range integration in a desirable
ficld is something we should aim at and
I would like to repeat that India is
now in a position to have such long-
term economic co-operation with almost
any country in the world. Let it be
any country, whether it is Western
Europe or America or Canada. If it
is prepared to enter into long-term
arrangements with us to enable us to
increase our industrial and economic
potential and to open their markets to
our industrial goods, we are prepared
to enter into similar arrangements with
them. . .
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SHRI SHYAMNANDAN MISHRA:
You said that you will have treaties of
friendship with all countries of the
world but hardly any country is pre-
pared to do that.

SHRI SWARAN SINGH : Therefore,
we should not have a treaty with any
country ? I cannot accept that logic.

Then, casually I looked at the names
ot important visitors over the recent
period. This is only to show whether
our relationship is being strengthened
only with any particular group of
countries, and the list which 1 will read
now will indicate as to what are the
types of visitors that we are recelving,
say, for the last six weeks or over the
next four weeks.

We had first of all the King ot
Nepal. We had the Minister for
economic Co-operation from the Fede-
ral Republic of Germany. We had the
Finance Minister of France, Then we
had Mr, Brezhnev., We had then
Dr. Husak, then the Foreign Minister of
Iran and we had earlier the Foreign
Minister of Zaire (Congo). Then we
are expecting the Prime Minister of
New Zealand on the 27th 6f this month.
In the month of January we are expec-
ting President Tito as also Mrs. Banda-
ranaike.

Now, let my friends on the opposite
side go over this list and see for them-
selves what a cross-section of the world
it represents—representatives from West
European countries, East European
countries, our Asian neighbours, friends
from Africa and our non-aligned friend
like Yugoslavia. So, this is the type
of relationship that we develop. To say
that we are developing our relations
in such a manner that we are concen-
trating our effort only in one direction
is not correct. While saying that, it
will be wrong for Gis at any time to be
on the defensive. While we want to
have good relations with all countries, ]
have always been opposed very strongly
to this approach of equidistance lor
the sake of equi-distance. We must,
as a mature nation, be able 1o distin-
guish who are our real friends, who is
the friend who has stood with us and

which is the friend who will really
stand with us. It is this approach
which, unfortunately, is sometimes

ignored.

Any country that ignores this funda-
mental approach is likely to ignore its
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own interests. Apart from other matters,
the interesting topic of Asian collective
security nas also come up for comments
in this  House, I was somewhat
amused to find that when our comrade,
a Member of the Communist Party who
had tabled 4 Resolulion.

SHRI SHYAMNANDAN MISHRA :
Which Communisi Party ?

SHRI SWARAN SINGH : If you
have seen the second part, the answer
would have been clear. You know the
comrade, a Member of the Communist
Partics on colleciive security.

There was a resolution tabled by our
comrade, a Member of the Communis:
Party of India. When the resolution
was coming up for discussion, he
thought that this was a matter which
could perhaps be discussed when the
debate comes up. Then, there were
several hon. Members, whom I won't
name, all of us know, who were oppo-
sing this withdrawal and insisted that
it should be discussed.

I am glad that the opportunity has
now come for discussing this matter. I
would like to make some comments
on this in the light of this debate.

SHRI SHYAMNANDAN MISHRA :
Had vou something to do with the
withdrawal of this motion ?

SHRI SWARAN SINGH: If you
had perhaps asked for a vote, then I
would have voted for the withdrawal.

The question of the Soviet proposal
for Asian collective security had come
up in the speeches of various hon. Mem-
bers. The General Secretary.
Mr. Brezhnev, in his address to Mem-
bers of Parliament of two Houses had
explained the Soviet concept of collec-
tive security in Asia.

I need not go into details since most
Members present here had listened to
Mr. Brezhnev's speech, The operative
pari of what he had said on the sub-
ject was that this is an idea worth
discussing with a view to strengthening
peace and security in the Asian sub-
continent, The present debate mav
perhaps be regarded as a commence-
meni of discussion on this subject.
Hon. Members have commented on this
idea and 1 have benefited from their
views., The emergence of Asia as an
area of peace and tranquillity as a
result of relaxation of tension is a
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to keep in view the situation as it
prevails in Asia and the political com-
plexity in the continent of Asia.

The situation in Indo-China has not
ver sichilised.  In Combodiz, the war
situation is still continuing. In South
Vie: Nam also, there have been allega-
tions of violatiors of the Paris Agree-
meni.  In the Indian sub-continent, the
process of normalisation is still to make
satisfactory progress, Pakistan conli-
nuas to pursue the negative policy of
not rccognising the reali'y of Bangla-
desh. in West  Asia, the Arab-Israel
contlic: has re-appearcd within a period
of six wvears. Arab terrilory is conti-
nued ic be occupied by Israel and the
Palestenians  still  remzin without 2
honweland.

Obviouslv, it will take considerable
time to find a solution of all these
problems. Moreover, there are two
miitiary groupings in Asia—the CENTO
and SEATO. All these aspects are not
palztuble to the people of Asia. We
would like these trends to be reversed
and mutual confidence to be established.
Any proposal which brings aboup such
a result would be welcome to us. Our
own thinking is that an adherance to
such principles as renunciation of  the
use o1 force, peaceful co-existence,
respect for sovereignty of all countries,
nown-intcrference  in internal  affairs
and broad development of economic
and oiher cooperation on the basis of
equality and mutual benefit will assist
such a process.

1 may assure the House that it is
Government of India’s belief that an
atmosphere of friendship and peace
can prevail not by means of military
blocs; nor by any system of grouping
of countries directed against any other

country or group of countries but
through goodwill and  cooperation.
More  intensive co-operation in the

economic field in the first instance would

help in strengthening mutuality of
interests amongst countries of the
region. These are the objectives that

arc before us and we believe that if
we continue to pursue these objectives,
and if we succeed n creating an atmo-
sphere  where these objectives are
broadly accepted by the countries in the
region, there may be aon atmosphere of
peace ond tranquillitv in Asia. Histo-
rically. let us remember that Europe
has taken something like 28 or 29
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years before they could convene a con-
ference in Helsinki for the first time,
Conference on Security and Co-opera-
tion. It was possible for them to do
so after the conclusion of some very
important agreements or treaties like
the Moscow Treaty betwzen the USSR
and FRG, and also the Treaty between
Poland and FRG and then the various
Treaties and Agreements between GDR
and FRG. It was after all these treaties
had been concluded that an atmosphers
was created where Europe, East and
West, could sii together for the first
time and could talk of peace and secu-
rity, not of wars, not of conflicts but
of co-operation. So, we should not be

afraid of ihese ideas merely because
they come from one country or
another.

In this particular case, this idea
comes from the leader of a friendly
countrv, aond, therefore, we should
view it in the spirit in which it is

offered and not try to say that there
may be some catch in it or there may
be something hidden in it. I think
ever since our Independence we have
developed encugh of maturity and
understanding of the complexities of
international life and we have to see
what is in our best interest and wha!
is in the best interests of Asia, and we
should be prepared to study carefully
any new ideas that might be floated
from any quarter -whatsoever.

I would like to recall that our own
Prime Minisier in her tour of South-
East Asia had put forward a suggestion
for stabilising peacz in the South-East
Asian region, where all the countries
in that region could get together and
enter into an agreement to respect each
other’s sovereignty, and this should be
suaranteed by other important countries
in the region and even outside the
region. So, these are the ideas whick
will continue to be with us and we
should try to deal wiith them in a deep
manner, trving to understand the
implications thereof. and we should
not react in a superficial manner,

SHRI SHYAMNANDAN MISHRA :
We do not vet understand it even after
his speech. It seems to be crysta
gazing.

SHRI SWARAN SINGH : AH right :

sometimes, crystal gazing also doe.
result in the concretisation of ideas
O‘herwise, no one will indulge it

crystal gazing even.
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SHRI SHYAMNANDAN MISHRA :
Crystallisation from crystal gazing?

AN HON. MEMBER : It depends
upon the ecrystal.
SHRI SWARAN SINGH: He is

looking into z clear crystal, I hope,
because my hon. friend says it depends
on the crystal into which you look.
I cannot understand the arguments put
forward by muted critics; I call them
muted critics because there is nothing
on which they can criticise. If they
offer muted criticism.

SHRI SHYAMNANDAN MISHRA :
He is an understanding admirer but he
has not been z2ble to commusicate his
understanding {o us.  All the sit'ings
that Mr. Brezhnev had with him have
been wasted. Is there any progress on
wha- he had said earlier?

14.00 hrs.

SHRI SWARAN SINGH : I think
now the House does not want us to
carry on the dialogue(Interruptions). 1

do not want to be hard-hitting today
at all.
SHRI VASANT SATHE (Akola) :

Today Mishraji is in a pecubady diff-
erent mood.

SHRI SHYAMNANDAN MISHRA :
Afier nis culiurai show yesterday, 1
chould have been in 2 baiter mood.
(Interruptions).

SHRI SWARAN SIMGH : The argu-
ment that is put forward is that we
have not yet subscribed 1o the concept
of collective security, and the muted
criticism is that we should be careful
not to subscribe to it. 1 cannop answer
such a criticism. India has demon-
strated enough of independence in
dealing with such situations and all that
I can say is that if earlier experlence
is any guide, we will certainly look afier
our best interests.

There was also the visit of the Gene-
ral Secretary of the Communist Party
of Czechoslovakia and 1 would like to
say a few words about that visit.
Sympathy and friendship between India
and Czechoslovakia date back many
years before India’s independence. Since
the establishment of diplomatic relations
between India and Czechoslovakia in
1948, there has been a very healthy
and positive development of our rela-
tions in all fields. High level exchanges
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of visit have contributed greatly in this
regard. As hon. Members are aware,
our Prime Minister had visited Czecho-
slovakia last vear, In May this year,
I paid a visit to Prague ai the invitation
of the Czechoslovak Foreign Minister,
Our President had also becn in Czecho-
slovakia in October this yeur.  The
visit of Dr. Husak, General Sccretary
of the Communist Party of Czhecho-
slovakia from Dec, 3 1o 9, 1973, s
the lwest in these high-lev:l exchange

of visits,  Since this was hig first wvisit
1o our couniry, we arc glad tha  he
wa: able tp visit some of our cities,
Agra, Hvderabud, Rungalors, Trivin-
drum and Bombay, and to see son> of
our industrial and cultural cenires. We
arc happy 0 recesive him in oo _:"d\t
since he is known not only for the
outstanding lcadership which he has

given to the Czechoslovuk pecple in
their task of socialist construciion and
for the contribution that Czechosi:vakia

has made towards sirengtheni: of
peace and detenre in Europe bu: ulso
for his humane approach to finding

solutions to problems.

In this context, we warmly welcome
the signing on Dec. 11 after the reiurn
of Dr. Husak 1o Praguc oi the Treaty
of Normalisation of Relations between
Czechoslovakia and FRG by which the
Munich Pact has been put out of ihe
way thereby closing once for all the
chapter of world war IL

The Joint India-Czechoslovakia
declaration signed on Dec. 5 has paid
a tribute to India’s peaceful foreign
policy based on non-alignment and the
principles of peaceful co-existence. The
Crechoslovak side also expressed their
appreciation of India’s untiring efforts
seeking to achieve a durable peace in
the Indian sub-continent. India reitera-
ted her appreciation of the constructive
role played by Czechoslovakia in
promoting peaceful and co-operalive

relations amongst the States of the
European continent.

During Dr. Husak’s visit, the third
economic co-operation agreement was
signed between the two countries on
Dec. 5, 1973, Czechoslovakia has

agreed to provide fresh credits of the
value of Rs. 800 million on more
favourable terms than the previous
Czechoslovak credits providing for a
15-year repayment period as against
the earlier 12 years. Under the agree-
ment, Czechoslovakia has undertaken
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to  continue her assistance in the
strengthening of India's industrial base
especially in the fields of power genera-
tion, electrification of railways engi-
neering indusiries and fertiliser produc-
tion, The biluteral trade turnover is
ailso planned 1o De  increased to
Rs. 1500 miilion in 1974 as compared
te Rs, 308 million in 1973,

Sir, 1 would now like to say a few
words about our relaticns  with  the
United States of America.  You wil'
recall that a little over a year ago, on
tne 30th November, 1972, | had stated
in the Rajya Subha that we would do
evervthing in our powsr to normalise
ond strengthen our relations with the
Uni‘ed Siates on the basis of equality,
reciprocity and mutual respect.

SHRI JAGANNATHRAO JOSHI :
Wia. about the Indian Ccean?

SHRI SWARAN SINGH: I am
coming to that. 1Is ig Shri Joshi? [ am
gincd  his reactions are now more
healthy, (Interruptions).

I am glad to be able to say that in
the post-1971 period both  India and
the United Siates have made conscious
and deliberate efforis 1o ensure that our
mutual relations improve. I was able
in the month of October io have dis-
cussions with the new Secretary of
Siate, Dr. Henry Kissinger, in
Vachington. We have also noted that
in his testimony before the Senate
Foreign  Relations Committee, in
September, 1973, Dr. Kissinger recog-
nised India’s role as of special impor-
tance in the developing world, whose
arowth and stabiiil}’ is essential to
peace and stability in south Asia. We
are glad that negotiations for a settle-
ment on the question of PL 480 funds
have concluded satisfactorily, and this
guestion has becen resolved to the
mutual satisfaction of the two countries.
We are happy that the US administra-
tion showed understanding of our point
of view in resolving this problem.

It is our assessment that Indo-US
relations have entered a phase where a
constructive, co-operative, mature rela-
tionship can be built up between the
two countries. On two recent occa-
sions, we have reiterated 'hat  durable
peace in this region continues to be
the prime objective of our policy not
only in the sub-continent, not only
with Pakistan, but peace generally in
the region,
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We are gratified to note that our
American friends have a better appre-
ciation of this policy including ihe
fact that the supply of arms to Pakistan,
whether directly or indirectly, can be a
major element impending the process
of normalisaiion, It s our eamesi
hope that keeping in view the steady
improvement in the situation in the
sub-continent, the US Government will
take all steps to help the process and
not take measures which may affect
this adverselv.

Sir, while on ‘:his subject, I would
like io mention c¢ne point  which
Mr. Unnikrishnan had raised, and that
is abou: the stalement made by our
ambassador to the United States,
Mr. T. N. Kaul. 1 am thankful to
Mr. Krishna Menon. who is not here
today, who was good enough to defend
our heads of missions abroad. I would

like to fully support every word that
Mr, Krishna Menon had said ; that
our ambassadors abroad have been

doing excellent work and whatever they
do, we as Government are responsible
for ail that they do. It is beiler to
direct any citizen against us rather than
to direct it against individual ambassa-
dors.

‘We have made further enquiries, and
this is what Mr. T. N, Kaul stated in
the Uniied States. This is what he
has reporied to me; because he now
happens 'o be in India, we made
enquiries from him as to what he said ;
this is what he has stated, I quote :

“India is willing to have foreign
investments in India in selected
fields on the basis of mutual respect
and mutual benefii. Such investments
would be desirable particularlv in
fields which are export-oricnted,
import  substitution oriented, or
where they provide advanced and
sophisticated science and technology
which India does not possess at
present. Each case will be considered
on ils merits.”

I would like to say that there is
nothing objectionable in this statement
of our policy which is well known. We
are interested in foreign investment
in sectors over which we may have
control and where the objective is as
mentioned in the statement of ambassa-
dor Kaul.

We may have differences in the
political field with many countries, but
we have alwavs endeavoured to keep
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wherever we can our economic rela-
tionship somewhat on a different level
compared to our political relationship.
Even when the political relations may
somewhat indifferent, we have
never hesitated to strengthen the eco-
nomic relations which, 1 believe, are in
the mutuval interest of 1he countries
concerned.  This policy continues.

Hon. Members raised the question of
our relationship with Prince Sihanouk
and the PRG of South Vietnam. As I
have informed the House earlier, these
matiers  have continued to engage
Government’s attention. Recently the
President of PRG. Mr. Tho, with a
high level delegation including their
Forcign Minister, Madame Binh transi-
ted through Delhi, 1 had the opportu-
miy of receiving them and having an
extremely interesting discussion on the
situztion in South Vietnam in  parti-
culur and in Indochina in general. We
have maintained contac: with PRG all
threughout and we are considering what
further steps we can take in this matter,

As far as Cambodia is concerned,
we have similarly developed increasingly
closz contact with Prince Sihanouk.
The Prime Minister has spoken to him
over the telephone during her wisit to
Yugoslavia. I have had the opportunity
ot meeling him and the leaders of his
Government during  the nonaligned
conference in  Algiers. The Prime
Minister had also met Prince Sihanouk
at Algiers. Our permanent delegation
in New York has continuously remain-
ed in touch with other nonaligned dele-
gations with a view to coordinating
their approach during the discussion on
the itern concerning the recognition of
Prince Sihunouk’s Governmernt znd the
question of credential.  The General
Assembly has now decided to postpone
the matter by one year. Our delegation
voted in favour of the delegation of
Prince Sinanouk. These are our clear
views about the PRG as well as
Cambodia.

Abow the Indian Ocean, ihere is not
much | can add to what T have been
saving from time to time. This matter
is now hefore the UN and the General
Assembly has adopted a resolution
favouring the keeping of the Indian
Ocean as an area of peace and tran-
quillity, free from the rivalry of big
naval powers and subsequent steps are
now being taken in order fo implement
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this general direction given by the
General Assembly. I noted with a great
deal of interest the observation of
Shri Krishna Menon, who appears to
have given a great deal of thought to
this subject, not only its political aspect
but also its juridical aspect I agree with
him fully when he said that in order to
keep away outside forces from the
Indian Ocean, the couniries in region
including India have to strengthen their
navy. 1 tully subscribe to that idea.
1 would like to add that his assessment
abcut our preseme naval  sirength s
somewhat our ol dake, because he has
been away from this for 11 years. i
think the last war which was forced on
us by Pakistan demonstrated ihe effec-
tiveness of our navy, not only in Chitta-
gong and Khulna but also in Karachi.
So, we have travelled a great deal now

towards sirengthening our navy after
1962.
I would like to say that our naval

strength will always be used for stren-
gethening peace in this region and it will
never be used to the detriment of any
other ccuniry so that there will be peace
and tranquillity in this area.

Mention has been made about the
presence of the US task force. On that
our view is guite clear. We have toid
the Americans that this show of force
and bringing in of naval umits, inclu-
ding aircraft carriers, in this region with-
out any cstensible cbjective, backed up
by statements which are varied from
time ¢ time, is naiurally something
which has caused concern to all littoras
couniries, including Indin. We have
told the Americans quite clearlv that
tiny tvpe of show of force will never be
relished by anv country in this region.
This is our clear and categoriczl
position.

SHRI SHYAMNANDAN MISHRA -
What is the prooortion of the nawval
strength of the two super powers in
the Indizn Qcean?

SHRI SWARAN SINGH : The naval
presence in the matter of counting of
ships is sometiing about which no ratio
can be given at any time because what
I try to state today may be completelv
altered in ten days because the ships
continue coming and geing, Any assess-
ment of this nature would be unrealistic
and would not be a fair assessment at
all, We are not in favour of any large-
scale presence of any outside naval
powers, to whatever country it belong.
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whether to the United States, or the
Soviet Union, or France, or China or
Britain, or any other country. Our
position in this respect is quite clear.
Under the present convention, 1o which
we have subscribed and to which Shri
Krishna Menon alluded to, the naval
ships of any country are entitled to go
about in the high seas. Ap the same
time, whatever may be flaws in the
present law, the presence of any naval
ships, even though it may be juridical
justifiable or based on anv such conven-
tion and as such, something 1o which
we cannot legally object, if it creates
tension in the region, then the littoral
couniries in the region are  perfectly
entitled to raise their voice. We will
continug tp raise our voice to ensure
that the Indian Ocean region is main-
tained an area of peace and tranquillity.

SHRI SHASHI BHUSHAN (South
Deihiy: 1 referred in my speech to il
Foriaguese Bishop's domination  over
(oo,

SHRI  SWARAN  SINGH: Shri
Shashi Bhushan mentioned westerday
thay the Catholic Bishop in Goa today
is in their hierarchy under some Cardi-
nal in Portugal. 1 muost confess that
this is a thing which came to my notice
only yesterday. 1 think, on the face of
it, this is something undesirable. We
wiil @2e whatever we can, in consulta-
tion with the Christian community in
Goa, to ensure that this tvpe of thing
is replaced by something which is more
palatable to the people in that region.

14.19 hrs.
INCOME-TAX (AMENDMENT) BILL

MR. DEPUTY-SPEAKER : The
House will now iake up consideration
of the Bill further to amend the In-
come-tax Act, 1961,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT K. R. GANESH) : Mr. Deputy-
Speaker, 1 move :

“That the Bil further to amend
the Income-tax Act, 1961 be taken
into consideration.”

Thi: short Bill seeks to amend the
Income-tax Act with a view to remo-
ving certain practical  difficulties  ex-
perienced in the administration of the
provisions relating to  acquisition of
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immovable properties. As the hon.
Members are aware, the Income-tax Act
was amended last year to empower the
Central Government to acquire immo-
vable properties in cases where the
consideration declared in  the instru-
ment of transfer is less than the fair
market value of the property. The
Central Government is required to pay
compensation of an zmount equal to
the consideration s-ated in the instru-
ment of transter plus fifteen per cent
of such consideration. The power can
ve invoked only where the fair market
value of the property exceeds twenty-
five thousand rupecs and there is reason
to believe that the consideration agreed
to between the parties has not been
iruly siated in the instrumen; of transfer
with a view to facilitating tax evasion
by the transferor or the transferee.
These provisions represent an important
siep taken by us in recent years to
combat tax evasion and check the cir-
culation of black money. The imple-
mentation of these provisions has, how-
ever, brought to light certain practical
difficulties in their administration,

The power to initiate proceedings for
acquisition is vested in the Assistant
Commissioner of Income-tax, who 18
designated as the ‘competent authority’
for the purpose. Under a specific
provision in the law, no registering offi-
ver can register anv document for the
sale or exchange of anv immovablz
properiy, unless a prescribed statement
in respect of the transfer is furnished
to him. The registering officer is
required to forward these statements to
the ‘competent authoritv' in fortnightly
batches, along with a return in the
prescribed form. On receiving these
statements, the competent authority has
to make preliminary enquirics and col-
lect relevant material in order 1p come
to a prima facie conclusion whether any
propertv has been iransferred for a
consideration which is less than its fair
market value. For this purpose, he
has to often obtain the expert opinion
of the Valuation Officer regarding the
market value of the property in ques-
tion. If, on the evidence collected by
him, the competent authority comes to
the conclusion that the estimated fair
market value of the property exceeds
its  apparent consideration by more
than fifteen per cent, he can initiate the
acquisition proceedings in respect of
property by publication of a notice
in this behalf in the Official
Gazette. The notice is required
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to be published in the Official
Gazette before the expirv of a
period of six months from the end of
the month in which the instrumeni of
transter in respecy ol ihe property is
registered under the Registration Act.
Unfortunately, however, it has been
found that in a large number of cases,
notices sent .o ihe Government of India
Press were published in the Official
Gazette after the expirv of the period
of limiation, The ucquisition procee-
dings in some of these cases have been
challenged by way of wrip pelitions in
various High Courts, inter alia, on the
ground that the relevant notises were
not published in the Official Gazeite
wiinin the statutory period of limita-
tion, The practical working of these
provisions over ihe last one year has,
iherelore, ‘shown that the period of
initiating acquisition proceedings under
the law is rather inadéquate. It cannot
be denied that the initiation of acquisi-
tion proceedings involves a number of
steps which are time consuming, such
as, making preliminary enquiries, collec-
ting relevant ma'erial and referring ‘he
question of valuation to the Valuation
Officer, where necessary. Besides, the
competent officer has 1o send these
notices to the Government of India
Press sufficiently in advance. In view
ot these considerations, the Bill seeks
to raise the time limit within  which
acquisition proceedings can be initiated
from six months to nine months from
the end of the month in which the
instrument of transfer in respect of the
property is registered, With a view to
protecting past cases where nolices have
not been published in time, the amend-
ment is proposed to be made retrospec-
tively from the date of coming into
force of the relevant provisions. To
place the matter bevond doubt or dis-
pute, the Bill also seeks to make a speci-
fic provision validating past action in
cases where the notices for initiation of
acquisition proceedings were published
in the Official Gazeite after the expiry
of six months, but before the expiry of
nine months from the end of the month
in which the instrument of transfer was
recistered.  The Bill also containg con-
sequential provisions tp allow extension
of time for filling objections, etc. in
cases proposed to be validated.

As stated earlier, no registering
officer can register any document pur-
porting to transfer any immovable
property unless the prescribed statement
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in respect of such transfer is furnished
to him along with the instrument of
transier. Under the existing provisions
in tne law, the statement is required to
be furnished in respect of every immo-
vable property regardless of ils value,
even though acquisition proceedings can
be started only in cases where the fair
market value of the property exceeds
iwenty-five thousand rupees. The
requirement of furnishing the prescribed
statement was made applicable in
respect of all transters, regardless of
value, primarily wiith a view to coun-
tering possibie zttempts at circumveming
the provisions for acquisition by decla-
ring unduly small valucs in the instru-
ment of transfer. It has, however, been
observed that the number of transters
registered by the registering officers is
very large. In view of the position
that ocquisiiion  proceedings can  be
initiated only in cases where the fair
market value of the immovable property
exceeds twenty-five thousand rupees, it
appears that the administrative burden
cast on the registering officers by the
existing requirement of collecting and
forwarding the prescribed staiements to
the competent authority in every case
is not commensurale with the benefit
accruing therefrom. As a large per-
centage of registrations made during a
year relate to properties having fair
market value of less than ten thousand
rupees, the Bill also seeks to amend the
Income-tax Act with effect from 1st
Jaruary, 1974 to provide that no state-
meng will be required to be furnished in
any case where the consideration
declared in the instrument of transfer
does not exceed ten thousand rupees.

This is a short and simple Bill I am
confident that iy will receive the unani-
mous support of the House,

With these observations, I move,

MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill further to amend the
Income-tax Act, 1961, be taken
inlo consideration.”

There are a few amendments piven
notice of by Shri Madhu Limaye. He
is not here. So, they are not moved.
Shri K. C. Halder.

SHRI KRISHNA CHANDRA HAL-
DER ‘Ausgram): Mr. Deputy-Speaker,
Sir, this Bill has been brought forward
-0 dilute the amendment made in the
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Act of 1972. Instead of taking ade-
quzle administrative measures to apply
the provisions of the previous Act
vigorously, the provisions that are now
going to be made wiil result in turther
deiav:ng the proceedings for acquisi-
tion of properiv.  If the Department is
shor. of personncl, ihe recruitment
shouid be made. It will provide em-
piovraent.  If there is delay in initiat-
inz cne proceedings. there wiil be more
difficulties to get the evidence regard-
inz ine foir market vaiue of the pro-
port.

It is essential that, if a person utilises
black money to purchase any property,
the Government should act quickly and
the rurchaser should not be allowed to
enjov the benefits of black money. Sir,
this Bill is an example of inefficient
administration of the Government in
applying the income-tax law. Hundreds
of crores of rupees of arrears of income-
tax and wealth tax are there. The
monopoly houses and large houses are
no: paying their taxes, and no
proper steps are taken to realise those
amounts. Black mongy is playing
havoc in our Indian economy. No real
effort is made to check the growth and
circulation of black money because the
biggest beneficiary is the ruling party.
Since the Amendment Act of 1972 came
into force, i.e., 31st August, 1972, I
would like to know in respect of how
many cases proceedings have been
started and in respect of how many
cascy the proceedings have been com-
pleted and properties are being acquired.
Unless a real effort is made to imple-
ment the provisions of the Act, mere
extension of time will not help the
situation.

With these observations, I conclude.

SHRI D. K. PANDA (Bhanja-
nagar) : Mr. Deputy-Speaker, Sir, the
first amendment relates to the extension
of time by three more months, ie.,
from six months to nine months.

What has been our experience with
regard to the income-tax arrears and
also writing off of the income-tax
arrears 7 In all these cases we have
been finding that the main obstacle to
fighting this tax evasion is weak admini-
stration which is rotten to the core, and
in spite of several suggestions made
here, the law could not .be implemented,
They lack the political will to imple-
ment the law. There are authorities on
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income-tax law who have already decla-
red that not even seven to eight per
cent of the law is impelmented. The
result also actually shows the same. The
other day in the other House also it has
been reported that they take very strict
measures for collection of taxes from
ordinary people, but as far as the rich
assessees are concerned, they  are
escaping the motice of the administra-
tion they are escaping the notice of the
people at the top level. So, it does
not inspire any ccnfidence that with
this particular amendment, by extend-
ing the period by three months, we
can  actually  make the rccoveries
teasible and practicable. I say this
because six months’ time is definitely
enough for this purpose, Now a time
of mine months is sought to be given
through this Bill. The tax-evaders are
the same big guns, Tatas, Birlas,
Bajorios and Mr. Biju Patnaik of Orissa
who have been, for the last more than
25 years, cheating the public cheating
and cheating the
exchequer, and we find that no action
could be taken against them.

The hon. Minister will come forward
with the plea, ‘Yes, we have taken
action against Mr. Biju Patnaik’,
Nearabout Rs, 86 lakhs has been the
income-tax arrears against Mr. Biju
Patnaik. So, what I want to stress is
this. It is not only these amendments
which could bring the desired result, but
certain action has to be taken admini-
strativelv and at the top level also as
far as the Board is concerned.

I want to point out one or two
things. There are some Income Tax
Officers, There is also the Board of

Direct Taxes. But at every level we
find shifting of responsibility from one
shoulder to another, It has been sug-
gested that raising of the administrative
and technical standard is also a para-
amount necessitv and for the sake of
revenue and efhciency, this is  very
much necessarv. But no steps have
been taken so far though certain amend-
ment in the law have been carried
out. But corresponding changes in the
administration have not been done.
Now, one or two facts will bring this
out. Now, in 1970-71 the income tax
arears written off is Rs. 7.50 crores.
These could not be realised as the
companies had gone in-solvent......

MR. DEPUTY-SPEAKER : You are
going too far a field. You are discus-
sing about the working of the Income
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Tax Department rather on this Bill. If
you enlarge the scope like that, there
will be no end to it. 1 have allowed
ail that as a background. Your main
peing is that the cx‘ension of three
months will not do good. 1 have allow-
ed vou to an extent. Now, please come

to the Bill.

SHRI D. K. PANDA: As the
Government is bringing all  these
measures piecemeal, therefore, absolu-
tely there is no resulr. Thap is what
1 want to say.

MR. DEPUTY-5PEAKER: That
may be true, but this is the main

subject.

SHRI D. K. PANDA: The tax
arrears are on the increase and it has
gone upto Rs. 565.73 crores. There is
also the growth of black money and
tax evasion. Both are on the increase.
So, my concrete suggestion will be that
whenever any officer has failed to take
immediate action and timely action,
there should be immediate punishment.
As far the the assessees are concerned,
these big guns, monopoly houses and
big companies, whenever they take diffe-
rent pleas, it is not that the Government
or the administration should plead
their helplessness. They should come
out with stern measures so that all the

technicalities should not stand in the
way and immediate action should be
taken against them. But so far no

penal provision has been made. Some
penal provision could have been made
in the Bill for punishing those people
who want to avoid these recoveries and
who want to sabotage these recoveries
through various means.

SHRI N. K. P. SALVE (Betul) : I
rise to support the Income Tax (Amend-
ment) Bill of 1973, It is a three-
clause Bill.

Clause 2 seeks to amend Section
269D and 269P of the Income Tax Act
1961 and clause 3 seeks to validate
notices that might have ben issued
under Section 269D the publication of
which could not be done in time.

So far as the scope of the Bill is
concerned, it is indeed marrow and not
much debate is possible. But, the wvari-
ous practices thay have led the Gov-
ernment to come up with these amend-
ments are on account of extremely dis~
concerting and disquieting manner in
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which the entire income-tax administra-
tion has been working on acquisition of
immovable properties under chapter
XXA.

So far as acquisition of immovahle
properites are concerned, in 1972—
not long ago—we enacted for insertion
of a new chapter XXA which empowers
the Governmenp to acquire immovable
properties, where a transferor seeks to
evade or reduce the tax liabilities or
where the transferee has tried io con-
ceal his income or wealth, in the pro-
cess of transfer. To puy a stop to this
sort of transactions of immovable pro-
perties, Government was vested with
the requisite authority of acquisition,
subject to certain conditions. But, the
working of the chapter reveals that this
object was far from being achieved.
The Income-tax Department either does
not know the purpose of the Chapter or
having understood what the intent is,
they are so demoralised and so uiterly
confused about their obligations that
they have been working to defeat :he
purpose, as it were. In the meanwhile,
1 understand that since the enactment
of this Chapter, XXA, Government has
already got about 3 million transactions
to be scrutinised. 1 do not know how
are they going to scrutinise these three
million transactions. It was never the
intention to a mass this unproductive
clerical work when the new chapter
was enshrined in the Income-tax Act.
The main section—Sec. 269C—of chap-
ter XNA Conlemplates tha: where the
competent authority has reason to
believe that a certain consideration of
immovable property is not fully and
truly stated in the instrument of trans-
fer with the intent and purpose of
either reducing or evading the tax of
transferor or concealment of assets or
income of ihe transferee, then alone,
can the machinery of this chapter be
set in motion. What the department has
started doing is this. The moment there
is a variation in what department comn-
siders to be a fair market value and
the apparent consideration stated in
the instrument of transfer, then they
can set the machinery of acquisition in
action. Y want to know from the Minis-
ter at this juncture as to which are
the proceedings which his department
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has initiated to-date, merely for wvaria-
tion in market value and apparent con-
sideration. I would warn him that not
one percent of it is going to be success-
ful unless you prove thai transfer was
intended to detraud the revenue. You
are going to incur a lot of money over
this. And you are going to be branded
“inefficient’ soon. This is going to be
a futile exercise. Therefore, 1 want
to wurm the Ministry to be careful
while acting under chapter XXA.
The azuthority should clearly understand
the intent and purpose of the chapter.
You will operate this power to acquire
properties only in certain cases of trans-
fer to counteract the evasion of tax.
Far from selecting such cases of eva-
sion, you find that there is this sort of
heap of work. As a result of that, un-
necessary work is getting accumulated.
Possibly, we will have to pay some
money to the states—registering autho-
rities—for the work they are being
asked to do by the Government of
India. And ultimately, all this is going
to yield absolutely nothing—a sheer
waste of human energies, human tzlent‘s
and loss to public exchequer. If that is
the case, I cannot understand why six
month’s time is not enough to initiate
proceedings. Sir, I had the p!rwi]ege
of working in the Select Committee on
acquisition of properties. You have to
select cases where you can clearly estab-
lish that the transfer was intended with
a view to facilitating some evasion of
tax, some concealment of wealth, some
concealment of income in each and
every transaction. And this is what they
have been precisely not remembering.

1 would therefore like the Minister
to make the position utterly clear that
the mechanism of acquisition is so set
up as to enable scrutiny of transactions
where, according to you, there is 25%
variation in the apparent consideration
and the fair market value of an immo-
veable property. Bup that does not
mean you must scrutinize even bonafide
transactions. The words ‘fair market
value of an immoveable property’ con-
template a concept which is capable of
manyfold interpretations. It is not some-
thing which can be determined with any
degree of mathematical precision or
accuracy. This is not something about
which one can say that the fair market
value is a stated amount, no less and
no more. As such, the whole mechanism
is delicate. Then having come to what
the fair market value is, the authgnues
compare it with the value stated in the
instrument of transfer. When the varia-
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tioin is 25 per cent, in accordance with
section 269Ci(2), it is provided as a
special rule of evidence that such varia-
tion would be taken as conclusive evi-
dence that the price is not correctly
stated. This was done by the legislature
only with the intent and purpose that
in real cases of fraud where an assessee
was delinquent and he sought to de-
fraud the revenue, initiation of procee-
dings must not be forestalled; and a
person wiho is trying to defraud the re-
venue must not oe able to ge. away by
saying that pure variation between the
stated value in the instrument and the
fair market value is no ground for ini-
tiation of proceedings under this chap-
ter. That is why this added power was
given as a measure of caution to safe-
guard revenue’s interest.

Moreover, the moment there is varia-
tion in the value, even though the com-
petent authority is fully satisfied that
there is no element of tax evasion that
involved, yet, proceedings are initiated.
Because it is not the assessee who has
to be cleared. but it is the poor com-
petent authority who has to be cleared
because he fears that some day, if des-
pite the variation he does not issue
the notice, he may also be hauled up.
What sort of affairs are these? What is
the Ministry doing about it? Why do
they mnot issue clear instructions that
their intent in bringing forward this
chapter XXA is to catch the large tax
evaders alone and no such competent
authority will harass a tax payer where
he is convinced that a transaction is
genuined. There are three million cases
of transactions, and vou can imagine
how long it is going to take to examine
everyone of them. Meanwhile, the real
tax evaders are getting on merrily. The
big assesses Tatas and the Birlas and
the Biju Patnaiks who are well advised
will get away. Ever since this chapter
has been enacted, ingenious methods
have been found for transfer of immo-
vable property which will keep transfers
completely outside the mischief of this
chapter. People who are caught are
those people who are sincere and ho-
nest and who are accepted as
honest by the competent authority. It
is not those people who have to clear
themselves for the transaction, but it
is the competent authority who has to
clear itself out of the clouds and, there-
fore, the proceedings are initiated. If
this is correct situation, then what a

lamentable state of affairs we have
come to
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The hon. Minister has asked for an
extension by three more months be-
cause notices even if sent in time
could not be published within six
months. Remember, Sir, that it is a
statement made before Parliament. 1
only hope that he will check it wup
carefully and see that there was no
error or delay on the part of the De-
partment in sending this sort of infor-
mation for publication in Gazette.

He is asking for extension of time
by three months for publication of
notice in the gazette. That is the only
wav he can initiate proceedings. Sec-
tion 269C enumerates the circumstances
under which proceedings can be initia-
ted. Section 269D which is sought to
be amended lays down the mechanism
for initiating the proceedings. Earlier,
it commended itse!f to the Select Com-
mittee to recommend that proceedings
should be initiated within a period of
six months from the date of registra-
tion by publication of a notice in the
official gazette. The Departmen; has
stated that this period of six months
was not enough and they would take
nine months. But the proceedings once
initiated can go on for ten years or
fifteen years or even twenly years or
tweny-five years, from the son to the
grandson and to the grandson's son
and the grandson's grandson and so on,
and one would still not be able to finish
this litigation because there is no limi-
tation by which the proceedings are to
be completed. 1 submit that this is not
fair. I, however, hope that no property
will last so long, and no person would
be so unfortunate as to have properties
kept in a family for so long. At any
rate, 1 hope that the hon. Minister will
clarify this issue and assure us about
the period within which proceedings
will close. They mav take some time
for initiating the proceedings, but they
must come to a close within a reason-
able period of time.

What is of utmost importance is
that the Minister must clarify the policy
about implementation of this chapter.
It is a very important aspect. Are they
going to initiate proceedings in every
cuse of transfer of immovable property
where there is 25% variation in appa-
rent consideration and fair market
value. I would rather say that they
initiate proceedings in only 50 or 100
cases and acquire the property rather
than process three million applications
because that would lead them nowhere.
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There is one more pitfall in the
amendment to which 1 must draw the
attention of the hon. Minister and it is
this. Let the records of Parliament on
this point be utterly straight. The autho-
rities are issuing mechanical notices
without going into the fact as to whe-
ther or not really the iniention behind
the transfer involved any evasion or
any concealment of assets and proper-
ties and income or not.

As per the amendment, any instru-
men: of transfer which mentions the
value of a property to be Rs. 10,000
need not come in for submission of
the necessary particulars, I would not
call section 269P the kingpin of the
chapter, but it is the starting sectien.
With that section, the entire machinery
starts, in terms of which a person 18
supposed to furnish certain particulars
of the propertics sought to be trans-
ferred. Those particulars are forward-
ed to the competent authority by the
registrar on the basis of which the
competent  authori scrutinises  the
transaction and publishes the notice.
Now if you mention in the document
the wvalue of Rs. 10,000, as per the
amendmenis, you need not hereafter
furnish the particulars. It is the most
single dangerous provision they are
inserting leaving ostensibly the Rs.
10,000 transaction completely outside
the purview of the chapter, in so far
as this would leave such a large loop-
hole for those delinquent tax evaders
who are well-advised, who will be able
to find one hundred and one ways of
making a document in terms of which
they will not be required to furnish any
particulars; and if they are not requir-
ed to furnish the particulars, further
proceedings will never come about.

Therefore, they should better be care-
full. They better watch it. And more
than anything else, if they want to be
qualitative in their approach, let them
not issue and publish notices mechani-
cally in anv manner they like. Let them
understand  the inteny and purpose of
the chapter and deal with select cases.
Otherwise, ultimately the courts will
never uphold acquisition proceedings
unlcss it is proved in the court that the
particular transaction was carricd out
with the intent and purpose of evasion
of tax or concealment of wealth and
income.

There are other sections in the
Income-tax Act which have similar pre-
visions. I submit with the utmost res-
pect in over 5,000 cases that might
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have gone to ceurt, the department has
failed in all the 5,000. If they are going
to have such large-scale voluminous
work put on their heads, will they be
involved and embroiled all the while
in clerical work only will they be able
to do something qualitative? In fact, I
would suggest that you raise the limit
of excmpted properties from Rs.
25,000 to Rs. 1,00,000 and get hold of
the bigger assessees. Do something
which is worthwhile. Do not waste your
cnergies quantitatively. Do not adminis-
ter the law in a manner that instead
of the assessee being cleared, it is the
Fonlilpeient authority which has to clear
itself.

MR. DEPUTY-SPEAKER: 1 am
told that the Opposition has agreed that
it is not making further submission on
this Bill.

SHRI SEZHIYAN (Kumbakonam) :
Ne, na.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): That is the next Bill.

SHRI  VIRENDRA AGARWAL
{Moradabad) : The Income-tax (Amend-
ment) Bill 1973 is a glaring example
of the Government's total failure in
respect of day to day functioning. The
Government scems to be extremely
callous to implement laws because of
its own inefficient and corrupt func-
tioning. It is obvious that the adminis-
tration is almost cracking. We all know
that any delay on the part of the tax
payer in filing a return of income, pay-
ment of tax and compliance with other
provizions automatically attracts penal-
ty and prosecution proceedings. But the
Government’s failure to publish notices
in the official gazette within the stipula-
ted time is being validated by allowing
it a further period of three months.

I simply ask the question: Is it fair?
The point was debated at least for a
vear in Select Committee and if the
Government comes to this House again
to validate something which the depart-
ment was noi able to complete, 1 think
the Governmeny had better look into
the whole functioning of the depart-
men!. Thev should go into the question
whether the department needs to  be
streamlined so far as the implementa-
tion of the laws is concerned.

If at all the Government intends to
extend the period, it should ~pply fo
future transfers of property. Rcirospec-
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tive legislation is not at all a healthy
practice. This was the accepted policy
of Government. I really do not know
why Government is keen now to de-
viate from this policy which is being
followed right from 1957.

Sir, the Government has conceded
that the valuation of property is a time-
consuming process. We also know that
valuation of property is a ticklish job,
and that is why it was argued at the
Select Committee as to why the Gov-
ernment should not consider the pro-
posal to auction the property to deter-
mine the right value of the property.
Wherever the Governmenl department
is convinced of a prima facie case it
should immediately auction the proper-
ty and that can the best basis to
determine the fair value of the Froper-
ty. I feel it is not yet too late for the
Government to reconsider the propo-
sition, if it really wants to be fair to
the assessee or to itself. Auction is the
only way to determine the fair value
of property. No valuation officer, how-
ever competent he or she may be, can
determine the value of the property in
a fair way.

SHRI M. C. DAGA (Pali): In auc-
tion, it will bring an exorbitant price.

SHRI VIRENDRA AGARWAL:
That is true. In that case, both the
parties will feel satisfied that it would
be a fair proposition.

Now, it has rightly been asked,—and
I would also repeat it—how many
immoveable properties have been ac-
quired by Government so far and how
the Government is going to deal with
such properties. This question has been
asked, and I will have to ask it again,
hecause the information so far availa-
ble is that the Government is issuing
notices for requisition of property. As
Mr. Salve has pointed out, these notices
are being issued to all. I think if I
remember correctly, the Finance Minis-
ter had given a categorical assurance at
the Select Commitice that there will be
only test cases and only certain cases
will be taken up, and they will be
treated as test cases where the Govern-
ment is fully convinced that bluck
money is involved and involved in a
big way.

1 would also like to support iwhat
Mr. Salve has just now suggested, that
the value of the Ercpeny involved
should be raised to Rs. 1 lakh, This
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was also argued earlier. I know, how-
ever, that the Finance Minister did not
accept it at that stage. 1 think it is not
to late for the Government to recon-
sider the proposition that the value in-
volved should be raised to Rs. 1 lakh.

Sir, I agree with Mr. Salve that
this Bill has hardly served any useful
purpose nor any revenue to the Gov-
ernment. Adminisirative cost in setting
up such a huge machinery and the
gains therefrom can hardly justify the
existing provisions. We all know, right
from the date the Finance Bill was ap-
proved, the Government have brought
already three Bills before this House
for amending the income-tax law. I do
mot know whether too many amend-
ments do not create an atmosphere of
uncertainty and confusion. 1 feel that
the Government is creating a situation
in the country where the assessees will
have little respect for any Government.

ink the Government should think
in terms of bringing a comprehensive
Bill which embodies all the provisions
30 that there is some amount of clarity
in the minds of the assessees. Other-
wise, too many amendments create con-
fusion. I feel that the Government is
largely responsible for curtailing any
respect in the minds of the assessees
for the Government laws.

If at all the period for giving notice
is extended retrospectively, no fresh
notice should validate the proceedings
already inmitiated. We know that black
money is creating havoc but the Gov-
ernment which has acquired proficiency
in black money, blackmarketing and
blackmailing, can never be expected to
unearth black money. It is 4 hard fact
of life. We all know that it is an eye-
wash to hoodwink the people of this
country, and we know that these Bills
«will never produce any concrete and
wnecific resulls.

SHRI SEZHIYAN (Kumbakonam):
~ir, this is one more picce of legisla-
1ion brought in a very hurried way by
the Ministry. Previous speakers have
explained clearly how the taxation laws
are being amended with amnzini rapl-
dity. The reason given for this Bill is,
in very many cases of acquisition pro-
ceedings, the statutorv limit of six
months has resulted in a practical diffi-
cuI!{ in view of the large volume of
work involved inasmuch as some of the
notices which were sent to the Govern-
ment of India Press could not be pub-
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lished in time and a large number of
proceedings initiated by the depariment
would become infructuous if this period
is not extended. The department does
not feel any urgency as far as the ac-
quisition proceedings are concerned. But
as far as Parliament is concerned, they
wan: to hurry up everything. This Bill
was introduced without the minimum
period of two days” notice by suspend-
ing the relevant rule. The hurry and
rapidity with which this Government
makes laws and tampers with the laws
of the land is something unique.

Theie should be some stability about
taxaticnn laws,  The  Taxation  Laws
tAmendment) Bill was introduced in
1971, scrutinised by a Select Com-
mittee and passed  in August 19720
Without giving a fair uial to it, they
want to tamper with it again. When [
opposed the introduction of this Bill,
1 wanted to know how many cases
were proceeded with under the provi-
sions of this statute, in how many cases
properties were acquired and in how
many cases compensation was paid. The
minister said, he will give it when the
Bill comes up for consideration. I hope
at least at the end he will give those
figures.

When e Finance  Minister  was
piloting the Taxation Laws (Amend-
ment) Bill on 17th and 18th August last
year, he gave the figures for the princi-
pal cities in India. In Bombay city
alone, for the calendar year 1970, the
number of transfers registered is 12,140,
In Calcutta it was 12,000 and odd. In
Delhi it was 38,000. They could not
ive the figure for Madras city; so the
gure for Tamil Nadu, which is not as
rich as Bombay or Calcutta or Delhi,
was given. Including transfers of immo-
veable properties, meaning agricultural
land, in 1969-70, the number of trams-
fers registered was 35,45,024. If vou
multiply it by 10, it may come to about
3 crores for the whole of India. Since
this Bill was put on the statute-book,
in how many cases have you actualy
implemented the provision? At that
time, the Finance Minister seemed to
be satisfied with six months. But just
because the Government press is not
functioning properly, they want to
change the statute, instead of changing
the Management of the press. The
same thing should have been applied to
the Lok Sabha also. Is not the press
functioning for Lok Sabha also ? T will
not be surprised if mext year, they find
even this nine months insufficient and
they might like to increase it to 12
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months or more. Especially in Bombay,
where the flats are very costly, and
they run into lakhs and lakhs of rupees,
I want to know how many flats have
been acquired. Because, last time he
gave me the ficure of 53. So. 1 want o
know the number for Bombay. to test
whether they are sincere and earnest.

15.00 hrs.

SHRI M. RAM GOPAL REDDY
{Nizamabad) : What about Madras?

SHRI SEZHIYAN: T do not hold
any brief for Madras.

The Minister stated last time :

“Because our main point is not
only to catch the small fish but
also the big whales.”

I want (o know how many big whales
have been caught in vour net. Because
he has made a mention of delayed
action on account of deluy in the press,
1 would like to know in how many
cascs the procecdings were delaved in
the department on account of delay in
the press. Also, if there is anything
wrong with the working of the press, it
should also be gone into.

MR. DEPUTY-SPEAKER : And also
how many whales broke through the
ne'.

SHRI SEZHIYAN : Yes. The Minis-
ter may be aware—I do not want o
name the State—that representations
have come to him through Congress
Members themselves that some proper-
ties were sought to be transferred and
the income-tax authorities and some of
their close relatives wanted to have
some plots in the land allotted to them.
it was refused and then proceedings
were taken under this ?rovision against
that party. Therefore, I do not want
these provisions should be used indis-
criminately. As rightly observed by the

chair, how many whales have been
caught.

MR. DEPUTY-SPEAKER : Are the
nets strong enough to hold the
whales?

SHRI SEZHIYAN: They come

again and again to Parliament and legis-
lation is brought in a hurried way.
T would appeal to the hon. Minister to
show some earnestness, some urgency,
some hurry not only in bringing for-
ward amendments but also in their
implementation.
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o\ ag fqad (amT) ;4@ AWT A £
fr At araga Fo AT N FA § 375
Fa 7 afer F7a0Z | A e wEA
T TEAAM B AWML R AT FOA
T faw fear smr & @ deeew
fear amr &, A & 39%0 =g Adr
FT m§wAT | THfAC W4T AZ@g A A
A1 Agar § & A3 o1 Aqvnm v
& 34 a% 7@ wedaggE fEAm w7
g1 oagar g f5 9% AmaAt ¥ 9 59
nfges qfada ama i) zw 33 I
g AmR A4 g fE 34T 3@ w0 H
e w2 F JfFER 39 Framar g,
IAF1 AT owmT Tz Fam
FIA FT TG KT |

FHET

AHr TY 9rF 53 TAE FI1ITAA
feeet % aX 7 us faegmw wHfasa
Zr A g7 wwar Afan faur war g fF
wrgq s fadfr #r 2 9Ewr wsAT AT
d73 wfaaq A afaw & @ gz FAm
Z1 4T FFIT W4 F1 TAGFD G101 FIS
ot grEdt #wg awai 2 f® Farw @w
H Wl amER E 34% TR fexham &
% war sfuw 3134 78 FAEH
IGAALT | A M@ AT IAA T EAE
g 2 3a F WA F IW, 944 A9
Fr 25 5% qar wfaw & A w1
ST THAM0 E TA W U TR0 FAA W
AHA AT 47 AT 9@ gArT wed
Fr = a7 dew FRm oA faer f
T T IS FFA( AT | 9 TR EEIG
&0 sy AR FeA ¥ 1R 96 1R
s §fE g7 A% Fame 41 2w
w140 |TET deT T iaam A w0 94
fa£r L1 Zad & A9 &1 grd AL W4T
&t qFime Wev fAEr A F o A
# aAmor  ARA F AWe T AR
) marerE % a¢ a8 wer 3u § wifwa
g\ wer war A F1 AT A Fﬁmarﬂj
2 s fradma A sowedtE g
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JEET A FIEA BT HW HTH AW A
foar & 7

38T 7@ g @ wdte &1 4R
et vt fawr et %1 o g foam 2
fora anre =z am & A ¥ 0w
UEZ &I 46 F-9AT g | T 7
A 0F A G gred Ffag g1 e
T-ART F AT AT § vE WO T
I AR AN F7 A9 § A0 Fa1 |Araar
§ Wiff Ja ¥ §& AWM AWM A F
Affa T5 g & WoF am| TEAr
argar g A faw @4 &1 W7 73 frw &4

“(a) The total price paid is Rs. 85
lakhs (Book money Rs. 35 lakhs
and Rs. 50 lakhs in cash)”

Shri Sezhiyan wanted to know about
Bombay. A property has been trans-
ferred which is really worth Rs. 85
lakhs. But in the books, only Rs. 35
lakhs have been shown and Rs. 50 lakhs
have been paid in black money, in cash.

SHRI B. V. NAIK (Kanara): To
whom?

% ag fead : o1 @A aEr §
UF We UHW TR F,UA FTYLL 1 TAA
glsr g & ®gFd  wIfESl A
72 farg 2, waem@ & T § T F
At A AF  ArEHAT | SfEA oF warT
gd % §, gF FT 987 F | T3 AW FY
dn Faar g1 z=m ag fzar 2

“(b) The building has 66,000 sq. ft.

built-up area; the ruling market
rate in the locality for the same
comes to over a crore of rupees;

(c) on the basis of the Municipal

Tax Assessment (Rs. 2,54,000
per year), the value of this build-
ing is about a crore of rupees;
td) the valuation done by the tax
authorities is Rs. 94/96 lakhs;
(e) the loss of stamp duty to Gov-
ernment by way of under-valua-
tion (at 15 per cent of Rs. 50
lakhs ‘cash’ paid) comes to Rs.
7,50,000;

(f) the loss of Wealth Tax, capital
gains tax, etc, would be still
greater;”

9% D AF A 1 afen qoF v ag
TmETHTEY GHAF 7 85919 wGAT
fearg MNefraraard? =g gt
FTo fwrar & ag 75 w37 1 9fa-
FIT W a9 (8% AT ag= ga §
forar &1

“The property yields Rs. 9 lakhs
rent per year. The declared value
is Rs. 35 lakhs which means a re-
turned of almost 25 per cent on
investment unheard of in real es-
tate business.”

UF I AT § |

# Fg f e AT 1 F7a 72 )
T A0 K Amedi 7 am 3 awE
wadiA ¥ g Afea s arfed arfead);

o fagas A7 wdE FY s W 4y
TER 1 F UF AW 3% AT FaTg,
gng f5 qafga afgerd 7 aam fF
Zq% g 97 AAFAr aE g, faw F
AT 9T W GEAd & fx & AHT §
7z &TA Q77 Ad F) 9%, 39 fAQ gn 5w
% fao ox g sATSRT E 1 Jfaa
#tz g3z adigiarafee ; Faa fafme
afefeafasi & &t aar fFar aar arfag )

A F1 GFTT AT TG AV AGT g0 F4AT
S¥F 40 GUTHYS F) ATE ¥ TR ATav
7 32 T ITEA 7 (AT FrgT T FEAAVH
FCAVGTAT X1 FT ITH OFI ¥ fAC
am fagrarsaar, A A FFA 9™ iz
AT, afed & AT BTG AT ) K /AL
wew 9FTAT & wrdd | 39 fy @ ard
FETT AT £ | AT AIFTT WHIEITET
3 F7AT ATEAT &, 71 98 BIZ AT &) T
A T FiTT FeETE HlaETd, IR R T AT
froge dF 3 A0 omw F1 Aifew 3 &9
T AAT T I, 9 KT AR 906 FI
fagr =@M |

gg fau ot A Ry WL AW F
1A & | STETCOEAT §: qE 3% & 1T
fafafer  afcfeafadt & ur @ foar
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ATHFAT Y, Afwa T & Froor ATy AR
AN awEwd afcqwm Hararfgg | wa
AT AT gErdt 0 @Al w1 6
I AMEAT F qTog FT A7 7

I wE ¥ W) Frdard 3w
T frad  faa aw g4 ? —A @@
AR ®T9, 928, A7, 99 q@ 7 @
faw #& g & fr ararrr #ic gz A a@
# Frar 0 A Tifgw | s fafores
FIO ¥ D AW F wrdaE @ ad HA
&, @ Far4T I1q 4 4T ATH F &
FATE I adt 1 a1 § siv 37 fag
FEAE 7T A7l 7 737 N w57 o A

Lol

F7r fogia @ fr g7 &7 § wsadl &
Faeiard e zrfaea fafoma ar arfag |
AT WA ZrA F ad ag gfamir &)
IA AT 1 wCHIT R OIF g faTn-
o, feafmady, afaar i 713 £ e =vA
war 941 ¥ 5 g8 § @1 33fezaw Saan-
Hz 73 TR e ara frar 2, faa g
3 smia 29 92z FAT qAr 9% 7 AT
97 395 Fogramgar)  wifgrare fags.
9o FfeFiAt N gz it ) S AT
b fadsger afass o0 A% Al
ATAAT, AT AF AFHAAE F 7y A
T a4 Fi 9977 AT A9 Gar ad

2

Y FEAY e (qTY) ITisae
7ETM, 3 FA AMEE, 1972 F 9@
fogr mar g1 | 39 & ©F AF F AR
AIFCHEN $ FET L HAT AZNTT IH F[AA
¥ gmiga 5@ & fae e &, arfe A
A gwI ahedi §1 9wn ST
a3tz FTadh | A fad 3 qrg @ Lz
feqrmard, 9@ & ag ag  Farar TAT
2 fF o Arg 597 @ 397 3 fHaT qFay
¥ fad wd | za ¥ fafadwa 55 ssfu
B WHT ¥ q@ A AHF  fRar
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ST TF0 g | 3AFN 29w feqrdiz A=Al
¢ f¥ 91 71 &: 7T ¥ 747 ) awan £,
WAz ag A aAAT § g fFar ar g% |

F11 44t Agizw ag saraw fx fgad
Afzx 99 77 1T IaF a97 77 TF -
fwa a s & fer i mad 97 5T
F1E arzefy AR F AT wd @9
w@l &, A fee W gawy I9g fradiz
Fzar¢ {7 Iq 1 afF F ardqr

wwr< wfodw @ (araesen) (grIa
wreg Adt &

MR. DEPUTY-SPEAKER : Let the
bell be ring. ..

Now, there is quorum. The hon.
Member may continue.

o) AEa= Tm : afsmE gaiges
FHA 7 yqfl 1972-73 1 frid §
FEME :

“The gross collection of income-tax
went up by 33 per cent from Rs.
636.40 crores in 196768 to Rs.
843.69 crores in 1970-71 while the
expenditure on collection went up
by 61 per cenl.”. . .
The number of Income-Tax Officers
on assessment duty had increased from
1701 1p 2234,

Then they say :

*The Committee would await a re-
port in this regard. It is really a
matter of regret that the adminis-
trative apparatus still continues to
be weak. The Committee find that
the Wanchoo Committee in their
report have made several useful
suggestions in the Chapter on “Tax
Adnfinistration” which should be
gone into without delay in order
to implement such of them as
would sirengthen the tax-collecting
machinery.”

79 7 9571 @741 ¢ F sasn a9 awati
# @€ 1701 F TEF? 2234 71 T
W TAFR 4 FTFATHA FT G A
11 37T /I A 73 57 18 F1T 8595 2)
TUT | 3AA AFAL ¥3 A4, qAfFA WA nA-
za 77 uHzHz Fw7 A7 £ fr fafwdwa
#r orafe w & 7HF 74 £ A 7HF
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[#Y a7 =]
F= feqr 2@ | &g A@AT [@AT §
fr s 1 oqfdm arqwma § aadH

qIqET A&, T FTTEIAT | g4 HEIEAZ
BT |

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
tSHRI K. R. GANESH): 1 am thank-
ful to the hon. Members who have
participated in this debate.

The debate has gone round a wider
field. I will leave, as you will agree
with me, that part of the debate that
concerns the working of the tax ad-
ministration, the question of arrears ot
tax and various other things which
have been discussed time and again in
the House and we have not hesitated
in g¢iving any information with regard
to those matters.

I will now confine myself to the
specific provisions of this Bill. As the
hon. Member from the Jan Sangh indi-
cated, the object of the amendment is
verv simple. But they have made certain
criticisms about various things.

‘There are a few specific points on
which 1 owe an answer to the hon.
Mcmber. Firstly, these provisions have
come into force from 15th November,
1972,  Thereafter, various proceedings
under these provisions have been start-
cd. The first point is thay why is it that
we are asking for this extension of the
limitation period from six months tn
ninc months.

As T have indicated, when it was
found that there had been some diffi-
cultv—as far as this is concerned. I
shuil have to dilate on this—which came
to our notice on 6th Seplember, 1973.
It is also known to the hon. Members
that notices under Sec. 269D are ordi-
narily published in the weekly gazette.
This is  published every Saturday.
Notices are  also published in the
gazeile extraordinary. A time schedule
is laid down by the press authorities
that for the publication in the weekly
gazette, notices are to be received by
1 PM. on Tuesday. And the same is
to be sent within this time-limit, Now,
I shall give you the facts and fipures
as to how the time-schedule has been
kept. It was only on the 6th tember,
1973 that we learnt for the first time
that the weekly gazette issued from the
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Faridabad press had been delayed. We
were told that there were delays in the
publication of the gazettes dated 18th
and 25th August, 1973, They had been
delayed beyond the end of the month.
We had to scrutinjse as to what had
happened to every notice that we had
sent to the Press. After scrutinising that,
we came to this conclusion that there
had been a large number of notices
which were not published in the press
in proper time. There were about 1,024
notices which were published beyond
the limitation period in the gazete.
There were about Y13 notices in the
weekly Gazette and in the Lxraordi-
nary Gazette, there were 53 notices
which were published in the Gazettes
dated 29th May to 29th Sepicmber,
1973: aiso there were 58 more notices—-
making a total of 1,024 notices in all.
We have 1o appreciate the reasons why
there should be extension bevond six
mon'hs’ time.

SHRI N. K. P. SALVE : May I know
one thing from the hon. Minister? Do
we take it that they were sent in the
last week of the month? Normally the
notices are sent in time otherwise. Here
they got delaved. The delay was n
publication of the same.

SHRI K..R. GANESH : We have
done some sample study from various
charges. Most of the notices there were
sent in proper time. The delay in the
press is also known. The notices became
very large in number. Then, there had
been a very acute power shortage and
as a result of that, the press was not
in a nosition to cope with the work.
The Works, Housing and Supply Minis-
try have indicated to us that we have
to give the notices six weeks in advance
which. of course, we will have to fol-
low and implement—the press has also
got some difficulty. T was trying to
explain that it was necessary to appre-
ciate the various procedures and pro-
cesses through which the acquisition
procecdings have to pass through. First-
ly the process is that the registering
officer of the State Governments who
registers the property has to send fort-
nightly statements in the prescribed
form about the number of transactions
of immovable properties of which re-
gistrations have taken place. According
to the requirements of the Act, about
28 lakhs forms from different register-
ing officers were received by the com-
petent authorities. This itself indicates
the magnitude of the problem.
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Some point has been raised in regard
to this. But that is the Law now. My
hon. friend has made that law as he
was a Member of the Select Committee
and he has made that law and that is
the present law. Now. certain experi-
ences have been gained, and as a result
of those experiences gained. a view will
have to be taken.

o) A7 FAT TR 9T A136 2T

SHRI K. R. GANESH ; 3T I&ar
2T =T T 1 FAA wF gETE A
T wFET AT

25 lakh statements were received.
There are certain  conditions under
which acquisition proceedings could be
startedd. The conditions are that the
fuir market value of the immovable
property that h:. been transferred by
way of sale or exchange exceeds Rs.
25,000, secondly that the difference
between the apparent consideration
which is stated in the transfer deed and
the fair market value is of the order
of 15 per cent. and thirdly that the
prescribed authority has applied his
mind that as a result of this difference
there has been evasion of tax and black
moncy has been used; when these three
conditions are fulfilled and he has app-
licd his mind, the prescribed authority
issues the notices.

About 28 lakh statements have come,
at the rate of sav, two thousand or
three thousand or four thousand state-

ments in a fortnicht. The competent
authiority has to process these s'ate-
ments, apply his mind to these stale-

ments. After that, he has to take the
help of the valuation officer to find out
whether the valuation is more or it is
less and 'o confirm about the difference
in the valiation. Then, he has to make
certain enquiries in the localities about
the nature of the property, the area in
which the property is located, and whe-
ther there is any information or any
facts about the antecedents of the per-
son whose property is being processed.
He has to applv his mind to all  this
and then comes to the conclusion that
there is a difference of 15 per cent
between the apparent consideration and
the fair market value and that there has
been transfer of black money and then
he starts action.

Whatever criticism hon. Members
might have made of the Income-tax
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Depurtmeni, to which I shall come
later on, this law came into effect for
the first time on 15th November, 1972.
The staff had to be put into positions.
The valuation officers had to be ap-
pointed. Valuation officers are of wari-
ous categories from the PWD. It took
some time to get them; I had to write
to my senior colleague the Minister of
Works and Housing, a d.o. in this con-
nection, and he had his own difficulties.
because a jurge number of valuation
officers at the level of superintending
engineers, cxecutive engineers and
junior engineers ete. had to be appoint-
ed, and manyv junior engineers have not
vet taken positions. Therefore, this fact
also should be recognised and taken
into consideration by hon. Members.

My hon. friend Shri Sezhiyan has
asked me how many cases have been
processed, About 1794 notices have
been issued divided inte various Com-
missioners’ chuarges.  In Bombay 139
notices have been issued, and like this,
in wvarious charges. Madhya Pradesh.
Assam., Rajasthan and various other
Commissioners’ charges, 1794 notices
have been issued. No property has as
yet been acquired. But 'here are some
cases which have become ripe for being
acquired. After the issue of notices,
various other processes have to be gone
through. The assessecs have got to be
given a hearing. It depends upon his
tactics, whether he is co-operating or
dilatory and so on, and then a view
has to be formed, and then the approval
of the Commissioner has got to be
taken for the acguisition of the proper-
tv. But 1 am informed that some cases
are ripe for acquisition.

There are certain difficulties which
we have been facing. But 1 agree with
Shri Salve that we shall have to examine
the matter. For, as the law stands. the
competent authority, unless he is given
certain orders or whatever it be—I am
not using the precise languagce here—
by the Board. has to apply his mind
and it is only when he is satisfied that
these three conditions are fulfilled that
the property is worth more than Rs.
25,000, that the difference between the
apparent consideration and the fair
market value s 15 per cent and that
this has been donc with a view to evade
taxes and to utilise black monev. that
he will issue the notices for acquisition.

It will be very dangerous to leave
this subjective analysis to the competent
authority, Therefore, the suggestion that
the hon. Member has made that we
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shouid 1ackle only very big cases will
have 1o be gone into and discussed. |
cannot give you an assurance. The
matter will require examination as to
what is to be done. Then the other in-
built aspects will have to be taken into
consideration. Audit will have to be
taken into consideration; the views of
the PAC will also have to be taken
into consideration.

SHRI N. K. P. SALVE : 1 would say
that between the assurance of the Mi-
nister and his views there is very little
difference. Views are as good as assu-
rances.

SHRI K. R. GANESH: There is
unoiher point the hon. Member has
raised, that the period for acquisition
should not be stretched long. The
Wanchoo Committee also had gone into
the question. The Committee also said
that once the mind is made up, acqui-
sition proceedings must be completed
within a short period. The idea under-
lying the suggestion is unexceptionable.
It is in the interest of Government, the
department and the persons concerned
that the proceedings are completed as
expeditiously as possible. The necessary
administrative instructions will be given
to the department.

These are some of the specific points
pertaining to the Bill raised and 1
commend the Motion to the House.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill furfher to amend
the Income-tax Act, 1961, be
taken into consideration™,

The motion was adopted

MR. DEPUTY-SPEAKER: Shri
Salve has tabled 3 amendments—he is
not moving them. Shri Limave is not
here. He has written to say that he
wants 10 move all his amendments. But
the rule savs that if the Mover is not
personallv present, his amendment can-
not be moved.

The question is:

“The clauses 2, 3 and 1, the Enact-
ing Formula and the Title stana
part of the Bill”.

The motion was adopted
Clause 2, 3 and 1, the Lnacting For-

mula and the Tile were added to the
Bill.

DECEMBER 21, 1973

Delhi Urbar Art
Cemmission Bill

SHRI K. R. GANESH: I move :
“That the Bill be passed”.

MR. DEPUTY-SPEAKER :
question s :

“That the Bill be passed”.

The motion was adopted
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15.33 hrs,
DELHI URBAN ART COMMISSION
BILL

MR. DEPUTY-SPEAKER : We pro-
ceed to Private Members' business.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Before that, may 1 say
that the leaders of the Opposition have
agreed to the next Bill being disposed
of without discussion. You may put it
to vote. It is a non-controversial Bill.

MR. DEPUTY-SPEAKER : Although
the request is irregular, I will regularise
it.

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): 1 beg to move :*

“That the Bill to provide for the
establishment of the Delhi Urban
Art Commission with a view to
preserving, developing and main-

taining the aesthetic quality of
urban and environmental design
within Delhi, be taken into consi-
deration”.

MR. DEPUTY-SPEAKER: 1 sup-
pose Members have read the Bill. All
that it wants is that a Delhi Urban Art
Commission be set up in order to con-
sider the aesthetics whenever a new
building is put up in the city. Am I
right?

SHRI K. RAGHU RAMAIAH : Yes.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
establishment of the Delhi Urban
Art Commission with a view tlo
preserving, developing and main-
taining the aesthetic quality of
urban and environmental design
within Delhi, be taken into consi-
deration™,

The motion was adopted.

“Moved with the recommendation ofthe President.
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MR. DEPUTY-SPEAKER: Clause
2. I think they have all agreed that
amendments will not be moved. Any-
way 1 will call them. Shri Ramavatar
Shastri, Shri Daga—their amendments
are noy moved. Now, I will put the
«clauses to the vote, The question is :

“That clauses 2 to 27 stand part of
the Bill.” P

The motion was adopted

Clauses 2 to 27 were added 1o the
Bill..

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI BHOLA PASWAN SHASTRI :
1 beg to move :
“That the Bill be passed”.

MR. DEPUTY-SPEAKER :
question is :

“That the Bill be passed”.

The

The motion was adopred.

MR. DEPUTY-SPEAKER : We will
now take up Private Members’ Business.

15.36 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
—Contd.

THIRTY-FIFTH REPORT

SHRI AMAR NATH CHAWLA
{Delhi Sadar): | move:

“That this House do agree with
the Thirty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the

House on the 19th December,
1973."
MR. DEPUTY-SPEAKER : The

fquestion is:

“That this House do agree with
the Thirty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
qu;u;e on the 19th December,

The motion was adopted.
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RESOLUTION RE. NEED-BASED
MINIMUM WAGES FOR WORKERS
—Contd.

MR. DEPUTY-SPEAKER : We now
take up further discussion of the fol-
lowing resolution moved by Dr. Sara-
dish Roy on the 7th December, 1973.

“This House expresses its grave
concern at the Fﬂ.lling real wages
of the Indian Workers consequent
to the abnormal rise in prices of
essential commodities and failure
of the Government to grant need-
based minimum wages to the wor-
kers on the basis of norms laid
down by the Fifteenth Indian
Labour Conference ™

Dr. Saradish Roy to continue his
speech.

DR. SARADISH ROY (Bolpur) ; Sir,
at the outset, let us see what the Cons-

titution of India provides as living
wage, etc., for the workers. In the
Directive Principles of State Policy,

article 43 of the Constitution provides
as follows ;

“The State shall endeavour to se-
cure, by suitable legislation or eco-
nomic organisation or in any other
way, to all workers, agricultural,
industrial or otherwise, work, a liv-
ing wae2, conditions of work ensur-
ing a decent standard of life and
full enjoyment of leisure and social
and cultural opportunities. ..™ etc.

This is the provision in the Constitu-
tion. Now, in the Constituent Assembly,
necessary caution was given at the
time of the ucceptance of the draft
directive principles in these words by
Dr. Ambadkar; [ guote :

“Suely ii is not the intention to
introduce in this part these principles
as moeie pious declaration. It is the
intention of the Assembly that in
future both the legislative and the
executive should not merely pay lip
service to these principles but that
they should be made the basis of all
legislative and executive action.”

Sir, in essence, this declaration assur-
ed the workers that where they would
not be able to secure for themsclves a
living wage and the Government,
through legislation or by other mzams,
will come to their aid. Bur even ufter
two decades since the Constitution was
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adopted, no endeavour has been made
cither by the Government at the Cen-
tral level or by any government at the
Sta;_‘-e_ level, or an).rh employer, to ensure
a hving wage to the workin le in
this country. That is not aﬁ.peop

Most of the employees in the public
or the Private sector are deprived of
their minimum wage required for bare
sustenance, and as a result of that, their
families are compelled to live below
the poverty line. The living wage is
the goal to be achieved as per the Di-
rective Principles of our Constitution.
But today, we are not talking on that
objective. We are talking of the mini-
mum wags below which an employee
must noyr go and ceiling level there is
the living wage which is the goal we
have to achieve, The need-based mini-
mum wage is the first step to a  fair
wuge. The Central Government in 1948
aprointed a Committee on Fair Wages
which defined the minimum wage as
follows :

“The minimum wage must provide
not merely for the sustenance of life
but for the preservation of efficiency
of the worker by providing for some
measure of education, medical re-
quirements and amenities.”

The Committee on fair wages offered
a clearcut definition bu' it was found
difficult to quantify it. This hurdle was
removed in the Indian Labour Confe-
rence in 1957. This Conference was
presided over by the then Labour, Em-
ployment and Planning Minister, Shri
Nanda and attended by the Minister of
Industry, Minister of Railways, Minis-
ter :_)f Transport and Communications,
Minister of Steel, Mines and Fuel, and
dinister of Works, Housing and Supply.
The Secretaries of the different depart-
ments of the Government of India
were represented there as delegates.
Even the Sta'c Governments were re-
presented there as delegates. The wor-
kers were represented by the All India
Trade Union Congress, the Indian
National Trade Union Congress, the
Hind Mazdoor Sabha and the United
Trade Union Congress. The employers
were represented by their various orga-
nisations. This conference adopted the
following resolution ;

“With regard to the minimum wage
fixation, it was agreed that the mini-
mum wage was ‘need-based’” and
should ensure the minimum human
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needs of the industrial worker irres-
ctive of any other consideration.
o calculate the minimum wage the
Committee accepled the following
norms and recommended thut they
should guide all wage fixing autho-
rities, including minimum wage com-
mittees, wage boards, adjudicators,

etc.
i. In calculating the minimum
wage, the standard working class

fumily should be taken to consist of
3 consumption units for one earner;
the earnings of women, children and
adc lescents should be disregarded.

ii. Minimum food requirements
should be calculated on the basis of
a net intake of 2700 calories as re-
commended by Dr. Akroyd for an
average Indian adult of moderate
activity.

iii. Clothing requirements should
be estimated at a per capita consump-
tion of 18 vards per annum which
would give for the average workers’
family of four, a total of 72 yards.

iv. In respect of housing the norm
should be the minimum rent charged
by Government in any area for
houses provided under the subsidised
industrial housing scheme for low
income groups.

v. Fuel, lighiing and other miscel-
laneous items of expenditure should
constitute 209 of the total minimum
wage."

This resolution was adopted about 17
years ago, but i has not been imple-
mented. This resolution was adopted at
a time when the Second Five Year Plan
started its operation, when huge foreign
money was injected in  our national
~conomy, when new investmeng started
with deal and enthusiasm by monopoly
houses, both Indian and foreign and
when project after project started being
constructed throughout the country. So,
naturallv therc was buoyancy im our
economic activity. During the recons-
truction period when huge economic
activity started, Government of India
correctly assessed the position and came
to the conclusion that without the ac-
tive cooperation of the working class,
it would not be possible to fulfil the
Plan and economic activity. It, there-
fore, decided that a tripartite confe-
rence should enunciate a policy, which
they did not mean seriously to imple-
ment. It was meant to allure the work-
ing class and get their cooperation in
order to fulfil their objective. It was
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meant not to be implemented. Since
then not a single industry in our coun-
try has implemented these norms enun-
ciated in the resolution passed at the
15th Indian Labour Conference. Since
thea workers’ organisations and organi-
sations of employees in the Government
sector have been agitating for a need-
based wage. On every occasion the
Government came down with a heavy
hand, engaged police and military 1o
suppress this movement.

Even the Second and Third Pay
Commission rejected the demand for
a need-based minimum wage on the
plea that thc minimum remuneration
prescribed  is  appreciably above the
minimum consumption requirement, as
estimated in the documen; “Approach
to the Fifth Five Year Plan”.

This subject is of exireme importance
to the entire working class of India for
which the trade union movement has
been agitating since long.

‘The skyrocketting prices of essential
commodities is not an accidental pheno-
menon. It is a direct result of the poli-
cies pursued by the Government since
independence. The statistics compiled
by the Labour Bureau clearly show that
despite severul monetary wage conces-
sions won bv the workers, the real
wages of Indian workers stood at two
per cent less in 1970 as compared to
1960. After 1970 there has been fur-
ther erosion in the real wages of wor-
kers and today we see the workers pay
packe; in real terms has become far
smaller than in 1960. As a matter of
fact, it is even smaller compared to
1939, if official statistics are taken into
account.

The organised sections of the work-
ing class at leas; has got some linking
of dearness allowance with the price
index. But the conditions of unorganis-
cd workers arc pretty bad and they
are just left unprotected from the cap-
rices of speculators and hoarders, The
decline in thecir standard of life s
unprecedented, Already an official
survey claimed 40 per cent of the peo-
ple *o be living below the poverty line.
Now the proportion would show a fur-
ther rise and practically nothing is be-
ing dome to miticate the nrivations of
these sections of our people.

What is more surprising is that the
Government is showing utter callous-
ness in dealing with this problem. The
Prime Minister herself has been almost
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every day making statement that the
“worst is over”, “we have turned the
corner” etc. She has also been accusing
the opposition for exaggerating the
situation and inciting the working class
and the people. The reality, however,
is that the Government has been cal-
lously hiding the facts from the people
with a view to hoodwing them. The
complacency shown by the Govern-
ment, | consider, is fraughy with dan-
gerous consequences.

The Fifth Plan does not promis¢
anything but empty Ppious Wwisnes for
our working class. Despite Govern-
ment's assurances, the prices of essem-
tial commodities are bound to show
further upswing in days lo come. If the
Government thinks that  the Indian
workers will tolerate the rise with meek
submission, it is greatly mistaken. It 1s
bound to face heavy resistance from all
sections of our working class, who have
been hit hard by the official policies.
The Government, therefore, can ignore
the subject only at its own peril.

15.48 hrs.
[SHRI SEZHIYAN in the Chair)

1 notice that two amendmenis have
been givea notice to my Resolution.
They are not contrary to the objects
of this Resolution. T, therefore, have
no objection to these amendments. With
these words, I commend this Resolution

for the acceptance of the House.
MR. CHAIRMAN : Motion moved :
“That this House €xXpresses its

the falling real
grave concern at g
wages of the Indian Workers conse-

ise i ices

uent to the abnormal rise in pric
2\‘ essential commodities and mltuae
n -

the Government to grant
gis.ed minimum wages to the workers
on the hasis of norms laid down by
the Fifteenth Indian Labour Confe-

rence.”

There are two amendments. Are they
being moved?

SHR1 M. C. DAGA (Pali): Sir, T
moeve ©
That in the resolution,—
after ‘“‘Government to" insert—
“frame a nation-wide wage price
income policy and to” (1)
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SHRI S. M. BANERJEE (Kanpur) :
1 beg to move:

That in the resolution,—
add at the end—

“and as recently quantified by
Third Pay Commission, namely
Rs. 314 per month™. (2)

=t e e 7oA (Ma@wa) - A
#ta fza 928 za grER | gofied
IAd waz g gd 9g@ H W0T NT U
57 wgrar fr azi fagdr 99t qat s
Fr:g W OZ171 # IARI TET T R
# grzew # A% aatafi aN g fgm
FE A agwr s N Ffe? @ I
% 395 W&/ 7@ AT | 79 7Z AEA
ITR ZT T faw kg aife 3
HTAT WIU-TIOOT &7 HEH | AfFA
#1E Wl AA791A A 72 IW A frafa &
Aqqi7 A fagifa 2 aFar g 3@ N
feafa & agqiz & fFA R a5 fzem
fam arar & dc T3 F1 Fo2 o 7914
®TH VM FAT A1 Ad) 7rEy
Zfeaa afama & afas 1 aEdd
Arga & 13 £ 1 3% DAT 71TH ®@Ai
Aft fesar &1 wad¥z & ®wHA 397
ars Aif £ f5 A7 71 95 I7qF7 7144
A1 A% A7 IAFT AF X A0 TAT
FZFTAE | A feqfa TafEasarz ?
JZUEH FQ § 1 EH I FT ALT & AR
Ux gadt qmg 1 3IfHa Magzfs
#® F FAT AN, FIIT, AT TE, AGH
Ired 9T FT I Z1, A9 F1 97 A
#1z a7 fay fam & Frgew W @),
AT § i A faF At afz gaw
qAKT F7AT F1 A FAFT W) AR B |
HiFa za %7 fraar g5 § Ar fxaar
A# FLAFT Z, 77 2¥ @A & 1 fmaar
¥ AFS 3 IM F oaqmry fEd oo
Faa 7@ i w47 30 gl § g
2 A% qix AT F wed S faad
AT« 47 ATE & wAd g AT & wAr
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G QAT aF¥% & | afz afgw C@rw f
RAfore £T7 A qr ) €7 22 ATEX AT AEA
Tz QMUY | T # A FErEa F wE DAY
Fz ngifer z gaeaaig | 2 T TS
A A IR A AT AFAZ, FIZ AL
faad qiga & 3741 & 22T 7L g0 ATGF
FM F@r qgar | & waar g fr
F10 19 & 32 wrzfeqa adi g AfFA
W ATH FAGT § JAF [gAa A A0 |
Fwadi &1 g BfgeT g8 AN AT TAFAR
faadt @ 3a5) wFaaz za¥ gq @ frdl
FGATM F R F) A7 FAT AT & |
(3077 R1T 800 47 850 #37 2 47
AITFZ 200 %93 3 | TAF) F@F g 8F
A5 wrATE ®) fFaar sfar T AT
7 %m 1 mqig 1.7 § dAr A
gardi 77 #fqzr gag aga ¥7 A Al
S®T gH &1 A avr iy 7a7 7o3EE
3fqa fzemr fasr | afy ad faaar
A fasiga w73 A Targor D AFA 0
sgdy  arfgs fegfa 71 397 3o g4
qumd £ v gw avfi 79 ¥ wA adl
T E 1 g @ o fage Farar § fx
afz wgmiaqEs Az T W0IM A
3I9% 99 & Wt gfg N Frgar ) ag Siw
e =70 a drg FA 8 wE R, rEfaq
g ¢ aga FH A Af 3| AfFn WA
#4 wgmé agdr & 78 T T ITA WA
qraga T 1 g ¥ e 0w
M ag g faa & F2r war g 5 7w N
TAF H TIG FHew HAW A wE g Al
FaT T ATFRAT F F TOFA A AACE,
3§ @A T gA K A7 FIATE AT
el fgemr gt fom dgmraar g fx
Az g7z fefagg 43 #r @19 rfzg
Aredzz a9 9CH qTH ATIAT L A
Z9 AT TH A4 A4 F IAT v F AW
gat 7 WIg ) g9 IW AT feafa |1
T g0 avAl FFr @1 TA AT E |
az @ Ay FF FFH wEmd gt
g d8gn wimi w9 § afg 3T az
gaQl A # f« 8% SA%1 771 9¥ar
ar aft 1 waAmarg f adf wearg
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3% AFAI® IAF g g A A
A T agrg 1 AfFa gA FFAT ERA
£ gq frafq # 1 ar A qad#z ) fagd
AHEAT  § A7 ATQ AvA TEATHT F
g d #Ew F1 fagm OF a1 & &7
faara #T & AN AR & 3fg 73
A QAT H #ar IR A ag wh
Fig g fa gard mad 7 oar frd gax
F wAft & W w1 s adi gar €
F7a @ra @ feafa § 997 Z&r are
A gA F @1 M 5 ga A9 HE T
) FAATHGF TAZ | @ ar 91 Ta9-
Hz qrAmdTy F ST UF qAT T
1L, fqades MMl TE 2 1 Al
Fdv A TAIE 52 A1 a9 Fifvw Fwar ¢
AR AIRT FTFAT AT TFo0 o HYo
T @ AIT—-ZIAT{F &5 AGA TiIar
AT FIT FT AL AW TV TG
=TT IAART A1 A1 ®IG WFFTE ATTSAT
narm g zziAl§ oAz fegfa 3 med
T4 M wiZ sz qifraa g A AT,
773 Z1 a1 7% 71 9 o 3ft Fifww 7F
Ffwo3as A7 W 1T w0 ATy
T AITR foF A 1 w8l & arfx 75=-
fe= ArazeT gra 0 /0 AT 1 AU HEY
N A47 9 AT & FAT Godt 71 fer
AT

z %7 & fr faadr admid adt & 3as
fz1:7 ¥ 9AF Al § gadr gig Agl
$2 ) AfFa wrarFwr g ¢ OAT EW
% A w1 fF aqqq ¥ uF fuasve =g
737 ) = fea T A AL AW & I
T, AEIEAT A AL g

F
2

g & Az ez fAfawa 4n 7€ AT

1 3w f 2w A feafa o 3@ gn

Y & fpar ar asAg 1 qg Aiw g
FTT wewmA ¥ g@wm T fran
Tzi ady wgr war fr qar ofaq @, @40
ar 7ifgd | 99 § ag Al war A fw
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for Workers
ot teafy @ ara @ strw IW@FIH F
& | ®rfagar £§ ¢ F9F 18 qH(

adt 2 ga A g N 19 Az 47w fofany
FA F8 TEwa 7w AW,
A7 ag ot siqEl MFATAr qriE-
HT W aIF FIH 39 alg argl qw § 18
A AT

16.00 hrs,

FgT F oA ®% FOfATE ) ST F
i F1F FAT § IART feafm gswv £
gfrzaac & M sl & gaaT foqfa 79
qUT § | SAF 4T fAawar & 1 FEw
31 @A %97 Ow famar & | faer ge-
fafacdmm & & T A T FH FE
g3 oy I AR 90 @1 =AF few
@z wd Qa8 fy=ma £ A A
F1 A5 ¥ FAA geAw faa owm
7 AATTT RIGTE | &1 TAEE 2 Ow§
Z,321 % 200 TIT7 UiH-ATE fHea d )
19 0F &1 & 1 T A7 TF faw s
fear &a ¥ 7w 7, 9fF3 s 1 aga
FHTar fa=war & | weidz 171 ®1 34
& guar, famar dar fasar &1 sgaa g®
g frafq # gurar gir . I afas
qT AT HGT UFATT & AlET &, 9 ®) WY
gTz AW F TUILT ST (FemT Tifgg |
dft 4 e faa w13 737 ) 39 fag
33 i gi= fza & 98 %1 (97 a1 59
g1 fAad & srqwic faa W F 240
faa qx wdi g £, 9 FrawEez afi
far amr 21 gq fao S Ifsw T
F &= § 2 =17 f2a & fao gz 2% &
Fifr 54 #t qAfqz A TATGE | faeelt
vefafasina 97 AT F g30 F AT
Fqa AT T E 1

g ¥ o gz feofy & @ A g
fafoms 49 o1 aga &Si @@ &1 Fg 41
gARTa AR ¥ TG AT FOAAT | gH
= Fifzo f5 #0130 99 9T F) =70
FraxcaArAgi 1 WAF § v madnz
qz aFr TEAT Jrfgg, M fagar sfas
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[ﬂﬂ' o T3o FfTﬁ'Z-']
¥ yfgs s a%, ag faqar Tifzgg
437 % fawsadi g wfFr guamq
T Az AT AAF HiT 1, @A § war
F541 £ fF sfsay afern deafea §
AR B AR

o e Wi (I3AIT) . Awla
g#1zI, wEA # i AE 2

MR. CHAIRMAN ; The bell is be-
ing rung. . .

Now, there 15 quorum. The
Member may continue.

oy o ga At : awifs wEEa
w1 A fzaedt wifz 72 97 wgd § @7
§, 37 Fr 997 g f5 A o s
#19  FrA-FsAl F1 [FAT FLOF FAC
§97 7 74 § FEAAEF Af @ jFwar
3, =zw AW ml#*ﬁ%fﬁ@ﬂ’lﬁ'ﬁf
gy 31, 4 3T ®) ATHE, 9AH 70
BT am, i AfE I E ) ag |a
fgat w7 200 ®74 Z) AT F, IT T wH
af | zeAr nefgfAzzws &9 43t
3+t 3fag g Fra & Al 1A 24T
3 gz 3t wAd 1 #fEA 3z ad
2 fx freeft azfafasiem 2ar adl Tman
. 39 % qra Ta1 a8 &, 98 T A asar
z

4 F 9 7RI & 5 @al ¥ @it 99g%
FIW FE &, ITF FI0 AT 1 BE
@1F PRardi F) o1 &l HA AFLTHATG
FTft gsAI g1 § 33 F FAAT W
Tar ft Adf TaFY Z AT 3H 3, A 3
F1 3R T (A IHAT A A4 ¢ fF 93
FAM wrER AT 1 ane wiv faEa
Amd, M AAW A fE OF A4 qgd
Zira ¥ % (A7 9919 ®9F A &7
A=t adi 32401 TA a7 Efage A A
qafa qar adf famar 2

ZATR Az M Arq, 99| {7 49 oy
FIw AT IT FIWFCE, 9 WA 39
afaeT 9agdi %1 grATg FTAF | AfFA
wa (T, 97T 41 IF TFT F FRAFIY F)

hon.
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#r @A & fwz wwgr amd oy £
AT a7 A TqF ) 3 fan ar
FY dIEre Ad FzAt 2 g T Fur
2T 27 ga ) g F7ad arged
AF DA 2 e T wITi A oqu dar
2AT ) Az adi fs 3 7o dar =59 g2
AT {0 AT FE-T94( T) OTEA F 372
FAF AFA TAT AL F 3L A
T AW H vArEFIT A7 T 29T 3AAT
Z5917 & 7 34 %1 233 97 &% w93 v
I H AT AT AT L Ad AF o
T2 ®=3i-ga; WY Agl faAar g, F 0T
A oaF AgT W IM R 75 97Az
AT # fAgifa #0099 % feme &
FAT AFt TAAsr 2, 9a dig, gsA
9%z ®rEaz A 7 waz fraar 8,
fam & wrmedi om gare w7 ¥ sfaw
21

Hza% fasg adi § fe dag =) sanar
qar fzar s/ | «TT gArE g g, A
FEC [zalr wiF | o Az J=z fafqaw
T &1 fawg adig ) AfFa agaa
gArd Ammadr avEd) A wifas frafa
gT @1 fasfz F0f

# wmear g fa ag w@a gqga
qHA T4 AZT HOAT —FHa § 929 047
g, e zaF e fadi # 3 Faradgo )

=il Qo QHo a1 (FTAGY): qwafa
q{iza, ¥ #94 fA@a, 1o A<fw U, T
aifead agi€ TAr g, favdM @ A=A &
AT CHF T g T g, faw A
ARIT HZAAHT 39T FC @2 |

gart q97 fax, ot fro gro faard
At 993 Wigor F w30 2 fx I AN
ofefeafa it T@d o 7= Fraw 339
Ve Fve fafang 38, N =i £1 a0 7@
qifzm ) wmAHF ¢fa 2aow frafa
g g, Afpa 3o fergerd frg o7
g1 97 1947 ¥ 3w AT gAT 4T
di I 3 A F qga Iewg Gar g
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wr | 4 mmwd o f5 w3 zard zma 7@ AT | 3?;msna°rga Y arg 4

Tz A TE, 9 AAA F oFwr #F 4,
TR I A1 71 IfAa wwgd) faandi,
HzZaa T4 919 70 947 HZAa & Udd
H 31d 3z (AT, (29 T aq-F=4i $
F7afee 21 w3, AT F9 F FA TAAT
TAMF F1 [gAs fF AT A AT ;T
& fac  famar dq7 wifgn, 9z s+ faa
ATATC |

¥R A F TA AT ATE, 1957 H,
qEEdl WF¢ TiweT 4% 1 98 F ar
779 7T afaaa widfay 3 wfafafadi,
uwarad & feagRfea @iz e
FgAd F oF v ¥ oag  gAe
g frar fr @iz de= fofann
Fa &1 srgeqr ZAY =Srfeo o g F)
gaifewd At faur fa f@aar fa=ar
w1(gd 7 A& F7r, AfFT 3o AmEmE
¥ ®rond ¥ A o 1 fv o feaar
g faaar afge, fead  Swdw
faadt Arfan, fRaar w737 fasar [ifzg
arfs ofifaa stgen § &7 73 1 F%A
3 w73 F1 zawtq Azt fEar ogqr &)
f& am fwar ar v@r &1 gaar
Fgrar f& vgq & faw oz wer &=
WFA F), T ®F TAHT | AT7 TF T
¥t 9§ W% AAMAr IIMAT 1957 F
M 130 ¥TF A AT TF 30 Ar 35 74T
anEarz faadt 9t 17 ara Fra2 g Fotmm
F awft 99 w1 FAifewcd frar & fx 314
Tqq fogmar wifec | g W wma @
qg 1970 F1 AFWE & AfFeT & fgaw &
frarg 1 1973 % a7 Fed €1 7€ /A
& €1 #, 99 q7a & 31 feam. 1972
% faqra & @1 arg A1 364 wT 374 TOF
FH ¥ ¥ Ay 29 aArfed wan
AT | g T w1 ¢ {7 ga 4% Saar
g wam faadt awt 9= ) 3t
#afwa ag & fF 25-26 =@ = arard
$ AR W AW A TTEAT A Tagw A

arfar A FX731? o g3 Ay ﬂ='r
3 el Iz q’? fx Hfﬁ'g‘{ tra;? F1 L
TH AT 4T 00 & wary 7
T a7 9 T Rz owets
F1 sarar fady ) Ffes faarﬁ'r Eil
T " a9z fageq ERC ?Eﬂl’ fx
afas  seedfer s qu-z-aaa
seEfenr ¥ oF W@ oy ¢ dza
T TN F ATET AT T g
AT 7 fAw 196 wgar 74 St §
FasTrat 71 faar s 2 wq4d sy Tt
*TNT 377 WA & gAfEe ‘ftr'r
T TR F@r g, < ¥ N g ifantor
FITNTMA § 17 F7ar21 727 70 5o s
AT F T 4707 g A 3E Y fq-f;qu
TAETIE 230 wOT I 250 BNV &F % |
39 % I fee gias 77 FEEFRTY
T WA & FHwr, 3w arve A
& FHM, fmw ¥ FAIE a1 A zaT
FHNE S, 22 wrE faq 7 Fenr £
IAFN 196 TATE T F v@Er AL | |
57| STEaT § ﬁ: #@r o1 zE frewnar
gaE wE? A Afan §za qaqiz
TRAET ATH FETE (F 314 797 F £
FATATE B AN IE T TH TH5 419 55w
ara Aifan, fagin & w5 ¥ 714 Aifee
H ARANT § OWGEIF @5 T 547 Far
AZY €, A T ;TA 314 wq, Afya
fagf & &5 # 99 1 74 &ar aifav 5
A FIA ST HEAT gr AT 73
fag  +1 s=ifewrs fanr war & 3z 9
Fgar qifgw % 2, 97 zardi g a3
AT, AT IATH 47 A°q4f7, % Sz
TATH AT TN 314 TIT F/7 7 T7 ZH17T
Fer Al g | AfFA TeTF =T H of T
Arer & 5 Fg AT qrar agar i 196
a4 g fag 9T | anmg 7 Tadbc
urAiT & HIT FA ¥ TR TR,
FIE 92 ATUF § A FIAT a0 74t
FT @ 7 Rrnaifrordiiy £ graa
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[= e To awali]

MIm A g g G290 WANE &
TRATES FEd 7 % gATY aAsATE qETg
A A 9g Fad £ fF Er maddz grariy
N aTH @), 31 7w fFadr axE
§? =z wgddz 3 orATEY Fgd £ F
BHTT AA®ATE @31 @rg a1 9a & Fad
#fr FTontoa & orerdy #Oa9E
W, 3 A TaEE e szt ?
FIOTA & oAty Fg7 £ % g
T A ww A aga § %
URHANE QFAEE  FT ATE dal, (Fad
A Fx7d 7 AT AFQ F AT A )
1) 78 graa §. Arf|? w7 ag F0 4
g A4F FFEATET ATFAT 7 TR AT
Fgr # 7 ¥a9 71 979z griaeTe {Ev
T & FET AT FTATE 1 AT wEATH
AEa 4 A UF aga 77 gsfmafare §
Fzifr fgrgram w1 %39 @ sfawma
FAAEEE qC A, 3 UK g R
2 Z AR | I ®TT ATAIESe
27 9w F=l @ g 5 fag
ATAT A ZFA F (47, AT AT AETH
o 77 ¥ Ao FasmE A w@r E 7 5g
Hawra # o6t fim FA sFEr ag Ay
@y

F qBAr ArEAT §, TAF AMEEA W
aza ¥ fzo a0 | =Fsgor @TEw A1 A
TR AW, THTA ATEATEA TRl fzO |
7 W= ATETEA 39 F 718 W faaT wag
0 AW AzHT § Y7 F Feegwa frar
999 HAT 39 47 T0 | WA TIiAaTH
T AT & AR wafya ¥ froaz e
gg A A W A= fromEw gEar A
AF17 T | FWTENANT AT F74 5 475 7
Fim A A fF =5 997 57 20 T g
AT E @ AT I E AT 3@ wE war
g A xzatamnar g fRarh A ¥
4 FIT AET E R oom YAl 2
fwa zA 26 WA W A9 F 3@ @1%
AN A FA AT E T #497 97 7
afi g f5 39 wEdrwcsm =R 75
afmre giar 76 qfar< @1 zq €19 #ig
gft adigud ! ¥ o afm fggmm
¥aftifes N ardiafa § smardr @

TN AR F A2 A7 srewafa @ oy 7
argi-ofa FAzafa gu, amaafa qT &t
UF FT@ F1 A oarfas ar qg 26
FITET &1 7faw 21 7g7 g&d avg
B EAT F) GAT 47 IW A qEAE 7 FAT
AT 1 A w9F F Fraa 42 97
TE | 42 79T 91T AW IFIT G, BT
M & AT OF BIF F gFTA F A
wWaArar Iz g@ait ;9 F @y ani
w9 F N <zar ar ag wewig 97
T ST R W 9% FeF FrAT Y
01T A1 ¥ w%T T A A avE Ay
;A1 R aFT fgmgEaa ¥V 20 o
aTs 7z & fF T@afa N 9 7z #939f
@t & 1o N7 g avw A A
frea freyr o grerw ) 0 st o o
AT T AT AT § o q==1 3w far
AZT FIEAT W 7HY 9RIA F 4T AT
gfF asuadizsfacgy adrg 4
w21 g fr 7@ 41 farrerd) frg ax 2 7
FA # T, F1a A qifefera et
TH ot faw 3 gra ¥ fgmeam o war
qaafat 26 ar aF W@, 99 ¥ arqaz
Wi T FEA 5 8 g IwA am W@
#od &t ff gardt arardr avi faege
T ...

ot g TwTe TeEy (fawraranz):
a5 AT TE |

1 QHo URo et A vgar g &
WG AH AT AT & AT T FWEA
A H agzwr g ¥ 1 HWC OF IH A
i F1 Azt fzar arg fom arfeasi 91
A A 1 N w1 FrewmAr W
FATIR AT F9E F Awfasn o and
Tt AT A AwA o

i qao AT T ¢ F FlAIa-
e quw g7 @1 Saewa g, wfaw
REL A

St THe UHo A : TgTHA & ar
9T §, WTER FT AT AT AqHA
T g | AfFA @ a0 A GF)
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% famgs @gua g v faardy &t =
fEare A ¥ & urw dar ady &, AT}
gEr A @A QT A A W @@
ZH AT FAX T ) AZT fasar a1 fwan
& ¥ #) Agf faerar wifge @ &fFa
fazrdy st & & Fgar Frgat g fr 7 N
At Y, uF a<s 7 A1 e awg ¥ agoaT
ar1q, 7 A1 779 F71 fevz faqr arg, 30
feedt wg< ¥ At fFawg a1 w@r g, 09
9 T 3@ ArfaQar F=41 971, PEAi F
A1 %7 e #a1 Aar A ggd a7
oF AU FTsArAFgdREd | oW’
F1 ArS( ZIIT, OF 7§ 77 941 TF
T4, W& @{=AT Frgar 41, A F
qra 97 AgY 41, I A WE 9T aATH0
i< famr, =47 AF 77 | W F A
wT 2fgy X AQrg 1 qg AT F IH
W HGAY QAT 91 ™ UF €94 § AOH] 7T
FreT @iar & s Agedt a0 & A9
A F=1 5 ¥ 99 F "gwt 41 g N §
TR E T AW 20H @ g @
W g e ATI @ fafa, e
fezaw 3@ Sfaw, a1 q1% gaier 2feg—
BF F TIH Fqar & am Ffas ang 7
qEgE AT A W ¥ 1 7 A F Fgar
E A0 ATE TAXA T 77 AT A0 A0 §
43 TIL9 @T WA ) greva i fw
dro qYo T&qo e FT UF AFfHAT
drga w7 wawa fasm@ar wr o fremas
27 3 AR UF IFTATL AT AAT | A9 H
Afy Ar g | A qrer F Fg7 fw ady whd
2 SgIFI A e faww Mg
ga @ @) faga ) 7 9w 7 aEw
faswre wT g1 A9 AT ¥ fo g 9w
FTAZAZ,H E I FT 8 T A% ATH
§ 53z 6391 IR Fwwrfrdarg
FATAT | ATH * w0 v | T AT9T |
IwA T fF d g9 &1 Uam fagm
IFTE, W OATAGAFZIATAL | TTHI
A MIT | AT A gE Afr @ gar
31 5 ag 797 gaT AT 7 AL AFT
J1—29L 88|73

AGRAHAYANA 30, 1895 (S4XA)

minimum wages 318

for workers(Resl.)
wA1 % @1, T FAar AT 741 7 q v F
faq ames =@ 7@ &, AT ANz §, 7
A &, w7 AR AF 2, AfrA 2w #)
AT AFTATIZTE L A A geAT ¥ wEgar
g fHeme A AIF31 5 &2 & 79 57
FETAMA A1 ST gATHREQ ® oA
AT, F97 A1 F A1 T H19 gET A,
9 AT ¥ gF aAwATZ Ag0 qAA |
1971 %7 7497 29 71 57130, 1970 %7
famsarea 3 faw gg Nai #1 1971 F1
S AR TEgadr 17 FZ TEF 97 79% AT
qTFY AW AL ZATE AT 3 sqravAL F7
IA F AT AL AFAT | @A HiT
FErET Fr 0T mﬁq*{zr* | 314 %97
FREs A | a7 A T Fagaz
7§ fuay er g1 T ET FT a'ﬁat{
Azl Jarzd § 591, orfadz 7
¥ F91, w27 AW ¥ *qf, gargfew F
e g 91, U TE ¥ FAT GF¥T 6t
HT FIFAASTARIZN N FTF 57
T ama § | faard N & Fgm, Ay
fagrdr st T &El ) F gHWT Ataay
g @ faard T\ HFT F ATT § T|aAT
g | A & g, g & ot @ik aw
A% 7, 2w & fAn faady waff ama
F1 g 321 g I A ALY, gW A
19 & X1 § wadrfa dig FTag §
3% TN A FT AT 4 T TR
H, §r7 w19 v& & Agr faa | A
AT F T19 Fgar gsar g f§
Mt & fedt § farar AT @@ &
WFAT AT QT @ & | AT AT G
§—ga & JEl F AT W H 9T,
a1 A GEFAT FLF AL AT AT GATT F1
qzZSl F) EE FTHF 2 |
Ta faq & ¥7 S=TF &7 7wAa w7
g AT #ai‘rwa“m & faaza gwar g fF
g 314 %7F 3T A T AfA 3 fagra
F AT, sarw AT, e A A ARG
Fr Afad, #fEa ifrtra Sl
T2, @@ AfFE 1 aW AR faa
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[#Y q7o qxo Twst]
2o FIEdtw Ty Frga + Fargr 97 5
7 a9w fFw a7z § 4, 1947 M
qrastarsa & A3 A d | aml
sarA "ot S T TW AL 9T 36 FgA
1fed a1, a2 7zt 7197 A T A wraw
ITF qERT FEE AN AD oA
IAT GIW TAFAA FT FE@ AL A @
g--TATMA ATAT A =TT AT, AfFA
e us fga AT 7A TF FeT T =AA &
AT, M T FFIT HT GG AT OF TH
uF @ a7 A 6 q # 3g gifFaEa)
SMFM w2 AWM ? 3@ 314 w94
T A 7 Wwi--Afaa frew 26 Ardd
Hag AT A F 7w A g2 Aa
2, 3w | Az A AT F @ @ oFfow
FT G E——39 F AT g7 &0 RS
gF Al g fF Ne-Fes 497 314 €79 A
fagd sd |

TA WA F Ar9 d A IA TEFEF Ty
qada FTETE |

st Figua Aigea (HFamg): qar
aft  wAEE, N FEE qafy §@eg 7
@r T, 99 9T ¥37 91T awz &7Ar
IEATE | T@H MEQ v AFi & fF
N AL ATAN W FT AT 2, qg A
FIA FATE, IT F F2A § IF F) IAAT
st faear w0fzd fag & 97 % graes-
FAT O &) 85, gw A qE@ T D
a1 AfFA gz N u=m aw fegram
%, T ¥I9 OF 9/ N FFT A04T L,
N AT AfATET dHT F w0 FA
Freaml AT IFT T F FA F@E——
Faw Idt 90 F) FF W Prarmar g
AT TAFEA F AT AR INT fgd
iz At & 5 qagd F1 F7 qwear
fra @€ 2w im ¥ i-—feow 25
Al ¥, 97 ¥ TN AITR gAT 23— 97
g a4y, AgArs 9T Y qhr AN T
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wegrg wor | 9gr  feur wan, &g F
TaqT AT A fET FAd ady, fwem
7T, foe wgard wer agn, 39 9@ ¥ O0g
gfFa Fdar @1 A1 gare faddt am
& 1 gwAr g G FY qrarg F IS
W FH IEX gF F1A R AHT R
wifew Al 1 5 57 30 F oF Car T4
ot &, fom &Y g&a7 3w &Y =S w40
FrEET &, N wE ¥ ;A Ay @ *
A <grd, N G 9T FH FH G,
FIFTAr &<t ¥, TF g7 F o< qrey F
FH 7 3, daqdAiF a A g T
FAY Ara AL DL | HAW'FA F IIA
77 931 A F--TF F D FFT FN
W7 T 1 g avE qrT fawr W
ATFT gram & &, fag a fusdi #r
FEQEA FAE AT §, TIL T TeuraA
frg Arar &, FaEr w1 @Al F ggae sOd
g, fag & ;Mgaraw 5w gar g e
FNAF T FHY B FTIO FIGT T FE
qr <@ 3 1 UL FB #7 wawq a8 & 5
OF T & AMECT ISTAF GHEAT &7
FATAIA ALY £, A1A1 951 & fag e
gErdft Arfed 4t 1 gt AWt ¥ fAd 7
ardt st =ifzd, g A7 94 F »fa-
FrAFTAra AL, FgT A F FAGT A
ara DAY arfed | o Y Y qrefi=Ar
Adl w@AT AEATE , FfFA T e g
F 3w & A g %if7q, ¥fqm gw aw@
T AT THUZ FIA ¥ FREAT g ALY
guit

darzarg fe 2w 3 was amfos
A AT F--IW T WA & A7 7Fm
Dar=rfed, 3@ & as91 & fad foen o
gfgar @A wrfed, 9a & fad zaEme
Ft gfaar DA arfed, TR A
ef@re #14) &wg &1 @rAr fagan Fifgd-
g3 dad oW F wead® amfw a7
famdr wifg 1+ Ffwn Faw oF ad ®
HFET ATATT TSMAT, g I AT EHIL w15
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FTHTHA  AAT AT §—AF ot AN wym
wrfaga &, ww AT o AA A
wT E1 geqEA FTAFAS, o AT AR
fagdt @m fag, arcaw & w19 =59
AT gAT AEN FrT A1 SN 3B TG FT
gHdl | @ fad &1 F1e@H g, 94 §
AAZTATE FTHFITE, 18 Ted F) TG
i, I} FreEE K F w39 &, 9%
fags 31 FWaF FEE ¥ oFE
FIW g1, 99 1498 059 g Arar g fa
q geTEA &1 A faw 3 1 e 3fgd—
feedr 25 @Al ¥ gwik &W F fHaar
FIATT g€, 91T A F1 212w A0 F 2fgqy
fraq frai 7Y grfa g g s9 3 Fraw
fraq &I4l $T M1 FAT TI0§, AR
g" 98 1 fgara amd @ s F1 7w
g\r gg ufw § g7 AW #Y uF 99 Fdfg
MAT T TFAT §—FAAT TQ@AE W T
FERN

FA AFQ@ I FA F1 § w5 Agrogw
qagd # AT I&A § AT AR §
f§ 97 @1 JAaw AqwEward g g,
A g% T AT A A o A wAifeq )
qF aTF 79 AT &, M EWIA aw g,
Faaa A9 g, faw 7 fa 7T d az
o # &3t faar qmar &, AT FIH FW@ 3
gl 77 &fwa At ot sa Y TS =

afty . . .

st Qo URo FASAL ¢ HIT WX WF
T —38 ¥ fRar & i —
“Failure of the Government to

grant need-based minimum wages to
the workers.”

Wt maaa JfgEe W TER @
Aadq Wt 78y & fx ST aF 2 Eedn
T AFTT FAdT AT &, Aq & 17 A7) &
Zz afaga 1 w0 quF gra ¥ faar g,
fag aw® T a9 AT FICEET H AT FY
gEaA™ A E, FAT Arfa 7 {HIfaqt
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W aTar faar g, 4 o sy £ f¥ gaqreA
w3, WIFFW FHq a']ir TS ®
T T, Ao 7w 7w F 9w FrgATH
T AT sk g A saar gar N
ARl W a3, w@ifE g1 ®) gaar
TE faAr gt s frmar @ o
TfFA gA T g A
HET AT 9% faFft, sa %7 @9t Tgar
AT 7 f47 F fad g arar
g 2 & swwmar ¢, 7 amamar £
AWM F 1A g9 WA F
TBAT FEATE—A Hra 2w 3 7041
TEE B F—Fa1 T CATTOETE HEIAT
# adt wA ¢, T Tk qvq @A ¥
aff ma g 7 '

7 fa7 , 7q19fa 7REa, 39 # R A
Td Al @) wwdt f 2w & fawwar adr g,
afFa g F) gTHW 3 Frg a7 o g1t
#1{ T IEAT R, FAAT A AT ATF ¥
SAH ATAT FATATAATE | AW} Fror A
TIFTC & 415 AF &1 a0 #9719 &
faar, @ =l wwfadfte @ifest & am
fwfae ofaar @, sgt A q&t 73 @
4, %31 TF 5 797 o= faF @7 @, wath
wmmfeat a2 #1 arfy gadiz A A7 1y,
arf AT H SaRT FEIM G318 a0
% famre s 3 fa=are a1 )

# 3T g AT AT ARAT §--TRA
3AZed ®1, 9 =il = avg faar
37 & aral w947 FAET | foeraeEy
IR ¥ 37 =ravieal F1 an fray, va &
T FTaRTan a1 9 @ g
aFar F AW F fA7 F4m I3, TER
AT=rEe8 A1 9X 39 &1 faw  faar,
°H ¥ TFEe Bl | 9@ & YaTT 74T S
A AT FAAT—RT AT TAET B §T FAT
g—3EM AT qE AT BITAN 9w
FI€, WRME AW 434 I AMT qCE A¥
ATy AR AT FX HAT FIA ariw 2| T
IETIET 7 ag AR TG FE FR A FU
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(s g arfgeam ]
¥, AF S i @i F T 9991 &
A 9T FT Fg &F 6 59 §@L A §0
Agl frar 1 s wifaai swar @ g,
§AFRAN @ &, 9l FF UF AT THH-
X8 T TE——Tg A AT AR § )
TF a6 AT ANgU &I WIFHT & AT
FEO A6 FRA & % wawis agrsl | Aa
<1 HRIATY EIAT §, &1 qET a1 A 78 7Y,
FHRE AT &V | AT ART & &
@ A aE g3 E), ’W Ay aEer g,
A 8 T AT | AT FET gR A
TAT &, ST &19%a gAY FG 3 FAmG0
¢ 3% ¥ wgam difad, grR a1 FuT §

w1 foamr w¢ afag

fF ¥ag 0 §, A w9 3 w9 oY
gar &t gafaq w3 wdr fadza & f& =t
TEATT AT §7Eq 3 @0 g 93 A1 S
¢, #fFa faa wigdt & fog war ar @
€ 37 %1 axwr ¢ w7 f 2w ¥ semew
¥ fod £ Fm FL1 0 F SwA G
a1 S & i 3T | s A ad
B @1 A & g 5d e awd e
HRT #T A8 QO 48 FTEFT | gA-
fad % &1 wfs & @rg =1 faw @%
193218 @R o § NEqTaF WERT
& fadz fF ag swa  weara w1 amw
Ad | ot Ad FAT R
SHRI THA KIRUTTINAN (Siva-
ganja) : Mr. Chairman, Sir, I am very
tha to you for having permitted
me to participate in the discussion on

the Resolution moved by Dr. Saradish
Roy on need-based minimum wage. I

congratulate my hon. friend, who
moved this Resolution. ’
My hon. friends on the Congress

side, while speaking on this Resolution,
tried their level best to accuse the
opposition parties that we are the tool
for the creation of strikes and agitation
in this country. We of the opposition
party do not want to shirk our respon-
sibility. We are ready to say that we
are responsible for all these agitations.
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The point which the ruling party should
consider is why these agitations and
strikes take place and it should also
final some way to avoid these strikes and
agitations.

The foremost reason is that the
Government at the Centre do not have
a real wage policy. The principal objec-
tive of the wape policy in our country
would be to ensure that the level of
wages would be sufficiently high to
enable the workers to maintain a reason-
able standard of living. The First Five
Year Plan states :

“All wage adjustments should con-
form to the broad principles of our
social policy and disparity of income
should be reduced to the utmost ex-
tent and the worker must obtain his
due share in the national income.”

The Government of India appointed
a Committee on Fair Wages in the year
1948. The Committee in its report, sub-
mitted to the Government in the year
1949, distinguished three kinds of
wages, having regard to the standard
of living, namely, the minimum wage,
living wage and fair wage. The mini-
mum wage was.defined as one which
provided not merely for the mere sus-
tenance of life but the preservation of
efficiency of workers by providing some
measure of education, medical require-
ments and amenities. The living wage
was stated to be that wage which pro-
vided not merely for a bare physical
sustenance but for maintenance of
health and decency, a measure of fru-
gal comforts and some insurance against
more important misfortunes. As regards
the fair wage, the Committee did not
offer any definition but stated that whie
the lower limit of the fair wageés must
be obviously the minimum wage, the up-
ger limit may be set by what may be
roadly called the capacity of the in-

dustry to . The ond Five Year
Plan, 19556)’1 stated :

“The fact of the workers’ right to

a fair wage has been recognised but

in practice it has been found difficult
to quantity.”

It was also observed in the Second Plan
that an authority like a tripartite wage
board consisting of equal represent-
atives of empIOéers and workers and
an independent Chairman will probably
ensure more acceplable decisions on
wage disputes. Such Wage Boards
should be instituted for different indus-
tries in different arcas.
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In pursuance of these recommenda-
tions, the Government of India set up
a Wage Board for the cotton textile
industry in March, 1957. Thereatter,
the system of Wage Boards has bee
extended to several major mdw;tne.s
like, sugar, ccment, jute, ron and sieel,
etc, These Wage Boards were specifi-
cally asked to take into account the
recommendations of the Fair Wages
Committee regarding fair wages and the
Resolution passed by the 15th session
of the Indian Labour Conference held
in 1957. The system of the Wage
Boards thus formed the testing ground
for the application of principles laid
down by the Fair Wages Committee,
the Planning Commission and the In-
dian Labour Conference. But the inter-
Fretaticm of the minimum wage varied
rom the Wage Board to another.

To calculate the minimum wage, the
Indian Labour Conference at its 15th
session held in 1957 accepted certain
norms and recommended that those
norms should guide all wage-fixing au-
thorities, including minimum wage com-
mittees, Wage Boards and adjudications,
etc. What are those norms laid down by
the 15th Labour Conference ? They are
as follows :—

(1) The standard of working class
family should be taken to consist of
three adult consumption units for one
earner, the earnings of women, children
and adoloscents being dlsregarded

(2) Food requirements should be cal-
culated on the basis of net intake of
2700 calories as recommended by Dr
Aykroyd for an average Indian adult
with moderate activity.

(3) Clothing requirements are to be
estimated at a per capifa consumption
of 18 yards per annum.

(4y For housing, the norm should be
the minimum rent charged by the Gov-
ernment under the subsidised Industrial
Housing Scheme for low income group.

(5) For miscellaneous ex_pg:nditurc. 20
per cent of the total minimum wage
should be allowed.

The Government decision in fixing
the minimum of Rs. 196 per month is
being desired by the labour unions on
the ground that it is below the need-
based wage according to the Indian
Labour Conference formula which
would work out to Rs. 314 per month,

AGRAHAYANA 30, 1895 (SAXA)

wiinimum wages 32
for workers(Resl.)
The Fourth Plan document added

that the total wage should have three
components, namely, the basic or mini-
mum wage, an element related to cost
of living and an element related to in-
crease in productivity. The realisation
of this objective is one of the impor-
tant but inescapable routes to reach the
goal of growth with stability. In other
words, a meaningful and constructive
wage policy has an important role to
play in the process of economic growth
of the nation. So, in our march towards
a truly fair wage, in the Ist instance,
and ultimately, the living wage, we must
first achieve the need-based minimum as
formulated by the 15th session of the
Indian Labour Conference held in 1957.

In India, we have a planned economy
wilth a very definite objective of achiev-
ing a certain level of social welfare.
It is from the determination to satisfy
this objective that the need-based wage
has been conceived and is meant to be
implemented. The need-based wage is
viewed in real terms and linked very
closely with consumption. It obliges the
planner to allocate a large proportion of
the available resources to the production
of the consumer goods required by the
industrial workers, especially foodgrains.
Such consumption fulfils a two-fold
purpose. It satisfies the minimum nutri-
tional requirements of the workers and,
at the same time, it sustains and :mpm-
ves the efficiency of the labour force in
turning out the national product. In
fact, these two facts are fulfilled simul-
taneously. .

The need-based minimum wage is a
concept accepted by the tripartite In-
dian Labour Conference 15 years ago.

A properly evolved need-based mini-
mum wage is necessary not only in the
interest of social justice but also to
cnsure minimum worker  efficiency
essential for increasing production.

Government  have argued that
increase in wages without corresponding
increase in productivity must give a
new upward twist to the price spiral.
Private employers eagerly adopt this
argument.

The Labour Commission in India
observed that the workers have increa-
sed their level of productivity over the
years, but their wages have not increa-
sed in proportion. Production  per
worker had increased by about 63 per
cent between 1952 and 1961. A
part at least of this measure must clearly
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[Shri Tha Kiruttinan]

have been contributed by the worker
himself. Yet, his 1eal earnings remain-
ed almost static during the period. What
is worse, wage costs as a proportion
of total costs of manufacture declined.
In other words, productivity increased
but the workers who coniributed to it
not only gained nothing but appear to
have lost especially after 1965 when
prices have been spiralling and wiping
out increases in money wages. On the
other hand, the salaries of executives
and other similar personnel have been
advancing in step with the price spiral
A wage policy which leads to such a
result is worse than no policy.

An industrialist had pieaded for what
he describes as dynamic stability of
wages, i.e., a system under which
workers are offered continuous wage
increase, linked to productivity. He
has suggested that such a principle
should be selectively applied. It should
be applied to establishments where a
living wage is initially guaranteed. In
these units of production, all subse-
quent payments above the minimum
wage, with the obvious exceptiens of
bonus and ex-gratia payments, should
be related to increase in productivity.

It may be possible to measure the
productivity ot individual workmen in
some industrial establishments. But
how is one to mcasure the productivity
of supervisory staff who have to create
the conditions in which the ordinary
worker's productivity can rise or fall ?

The National Labour Commission, in
discussing the problem, pointed out that
the fabour productivity is not the exclu-
sive product of labour. Capitul, techno-
logy and management contribute to it
along with labour, and these secldom
remain constant,

If wrong working conditions are
created by the management and as a
consequence the besy efforts of the
worker fail to raise productivity levels,
why should the worker be denied the
reward for his efforts? It is also not
realistic to try and relate wages to
productivity because wages are fixed in
the atmosphere of bargaining where the
relalive power of the parties involved
is the dominent factor. There is also
one more view that social justice
demands that, before we talk of produec-
tivity, we must ensure tha! workers get
a minimum subsistance wage.

DECEMBER 11, 1973
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So, the linking of wages with produc-
tivity should be tried only after the sub-
sistance or the minimum wage level is
reached.

Under these conditions, the first task
of those who seek to increase the
productivity of workers is to ensure
them not only a need-based minimum
wage but also security of employment.
The workers have realised that, after
increasing their productivity in the last
few years, not only their real wage has
gone down but certain industries have
shown an absolute decline in total
employment.

Any wage system that may be evolved
is bound to collapse sooner or later if
there is not the strictest control over
the prices of at least the essential com-
modities. The sufferings of the middle
and lower classes, as also the increasing
imbalance of governmental economy,
are due mainly to this factor, The
need-based minimum, however scienti-
fically fixed to-day, will become irrele-
vant tomorrow if the prices to which it
is directly related are not kept steady.

So much has been said in the past
and is being talked all over about the
minimum remuncration. Whenever the
Government is urged to provide a need-
based minimum wage in tune with the
high cost of prices of all essential
commodities, they come forward with
an answer, that there are a lot of
citizens who are unemployed and under-
employed with scanty remuneration
and, therefore, the Government cannol
afford to raise the minimum remunera-
tion of their employees beyond a certain
level of their own make which dg not
have any relevancy. Only recently the
Government have announced on the
floor of this House that the value of the
rupee is worth only 36 paise. There-
fore, it can be well imagined, how far
this diminishing value of a rupee has
eroded the real wages of the Govern-
ment employees. The Government too
have been telling time and again that
they are taking steps to check the prices
but nothing tangible appears to have
been the results so far. Whenever there
is an announcement of a meagre rise
in the quantum of Dearness Alowance
of the Central Government employees
with wide publicity the traders and
others consider it necessary to increase
the prices of commeoditics correspon-
dingly. It makes one doubt whether
the Central Government themselves are
encouraging such steep rise in the prices
of essential commodities. ~The main
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reason for this vicious circle is the
inflationary trend prevailing in the
country due to the faulty economic
policies pursued by the Government
and the colossal failure on their part
to checkmate the rampant tendency 1o
evade taxes and wuncarth the black
money. So long as there is price rise
and deterioratingly diminishing trend
in the value of the rupee, there will
naturally be the demand for rise in
wages from the employees which can-
not be averled. On the other hands,
the Government should think radically
of supplying all essential articles to their
employees through co-operative organl—
sations at subsidised rates so that it
will have a marked impact on the open
market prices and satiate the basic
needs of the Central Government
employees to a cognisable extent.
The present demand of the Central
Government emplovees to raise the
level of their minimum wage to
Rs. 314 cannot be set aside as an
extravagant demand by any stretch of
imagination. The expenditure on this
count should not be the only criterion
for the Government to reject this just
demand outrightly. Some ways and
means should be evolved to mobilise
to meet their demand so as to ensure
to them a contented life. It is really
a pity that even after 26 years of
independence and after the execution of
four five-year plans we are unable to
pay a minimum remuneration in con-
formity with the needs and necessities
of the employees although it has been
enshrined in our Constitution under
Article 43, as a Directive Principle, that
the State shall ensure a living wage.
Though the Constitution warranted us
to secure a living wage 23 years ago,
we are ironically cvading the rcsporm-
bility to provide the need-based mini-
mum wage itself not to speak of living
wage (il now. It is imperative on the
part of the Government of India to see
that their employees are placed econo-
mically at least on par with their
counterparts in the public sector under-
takings such as banks. Indian Qil Cor-
poration, Hindustan Steel, etc.

With these words, I support the Bill.
st uRe A M Ied (faammr) ¢
garafa agry, §3 FIoff qEa 71 28 Jr
WA EATE | Frd oY el 3aF @A
A AT AN FTAFATY I X QO
FRA TF AT @RATE 1 WA ¥ H
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BT ATIHT FT @AT, F937 AT @A 9EA F
grea aFE fagar arfgd | nwm foem &
AT AT T T IIRN AR AT HTAET
arfed 1 wfFAga M #51 3@ @R E 18R
AMIT R AILTAE ATSE B A5
STATEr AGT AR AT FHTRA AT G
& 9a @ frc %2 3413 ¢ I ATE 1T
g @ Ffaw afrfing st am g
20 &1 3 Ar9Ar g fF 3y A § #77 F1Ar
arfag 1« g1 TN F A % fag fHear
AR #X gad @A-aa &1 AT arfzg
saFidarFar awdt g1 g gfaar§
UF AT § UF 27 AF1R &7 A9 ASHT
a3, 9 f5 gart 2w & am aefhg
Erﬁl',‘?‘ A F oF 27 wamm fmaar g
za F1 7793 %3 2 5 3arr Fasvoa
% ®E G A1 TUA A 40 qTHE
Fo 21 297 @Az frsa #rfea aa
"2 #1735 & A0 941 F29 3erg A |
16.51 hrs,

[Surt K. N. Tiw:ry in the Chair]

TH qEd § 94 9 98 342 fRam #Y
T 5 F 30 % 55 FTT A
fan @m-fA Fr S qRr & W A
AT FT AT FITAT TN FT FM
FA §, 39 ¥ T9C off AgAq weAr wEd
2 HEAEIT WAEE H A AIT F
FTAN & ITFT AFATGAT F 9T T F07
Fo afan | ARz F sdaifl &
At ARz iw FgEa B Fm FAar

srfge |

YfFA ww awa o2 & fr 93 fram
wiarae ¥ fag awifes & amr g, @
g & far oM 75 &4 foad 2ar gd
AT 2 | AT G FT GHT FT AT AT
& @t gafeefedr ferdie & am qgam
FLIA &1 9T FEATTAT AT TH 973 A
gad IR ¥ ATAT FEIT g7 §, AY I
aug T FAAK BTAA T e | A
9T WRAT § fF #@r T A AT wré
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[=rr gwe T Marar 3]
favierd & a1 a8 1 gemy fagid m
gt afee & waredr o7 &@e 0 3|
& am § Tz w1 39T fefezerma @
TEU & | ZAR oF 7 O A NFFLF
faw 7 & 9T e 3| woWIT 2w
AT, ATSIMIZIAMIL 1 T8 FIT H o0
TG FATT IFTAN AAT & | I ACH T
dranF Ffagaa @ &, dfFa 93 %

3 4 W i S
¥ 77 7T 7 §, AT AN F1 0F 7€ 7
TAL WG TEAT A GHIAE 427 FC R 3,
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st gro TR Mo IQE ¢ FfAE
qET W It # )

W AT T g A e dIE
§ o1 W Fuwe TG @ o1 e

qeH BT qCEr AT g A AT A
FFMFIG | 37T ATAT H FE STEET
gad g g ar  gal  fa

qg AT TE AW F 1 I FW O AT
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“The State shall, in particular, direct
its policy towards securing—

(a) that the citizens, men and women

:gually. have the right to an
equate means of livelihood ;"

afqaa & of@ 9 F 24 &
¥ ar feqmm & § & AW w9
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dm, W @4 R daefEi & aw
FE 2, AR WA & ¥k e F

ATE qAr o g famar g
UF TE Afadi F1 Al w9 &y
afd fasft gt & sk qwd aww
‘lﬂ?aﬁwﬂ"?ﬁﬁm"ﬁﬁﬁmt‘il
w femifE #1 #7 w7 w0 ?
17.00 hrs.

F ¥ aigd: fomm fE =
@R Affay @ oifadt &1 F7 a%

E

;_ﬂ,-ﬂ!
EE
11

g4

“The question of minimum wages in
the context of the national wage
policy is being considered.”

g AT AT FEI FA wT adw
fet &= a v ?

T F Al ¥ 9y gw e § e
AT W IT T OFT Y A WG wy
e ooy oA fardm & =
™ X FfgErww 1 fawrodw wT
e w1 ogar & 7 feroeie @
e g fF am fEr e g ol
a0 AG WY ) e R F 0
AET B 270 T IAT W@ & AR
TF gE AOET W 150 ®T AAT
' g
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SHRI B. V. NAIK (Kanara) : Sir, I
welcome the resolution in spirit and not
in the negative sense. There is need
for a need-based minimum wage to the
workers. The most operative part of
our article which deals with living wage
is this. Unfortunately, even in our
Constitution, the title to article 43 has
been put as “Living wage etc.” 1 think
it is not in very good taste that the
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title of an article in our most respected
hook dealing with the majority of the
nopulation should make a mention of
“living wage etc.” as though they are
some sort of chattel or cattle. It says:

“The State shall endeavour to secure,
by suitable legislation or economic
organisation or in any other way, to
all workers, agricultural, industrial or
otherwise, work, a living wage condi-
tions of work ensuring a decent stan-
dard of life and full enjoyment of
leisure and social and cultural oppor-
tunities and, in particular, the State
shall endeavour to promote cottage
industries on an individual or coope-
rative basis in rural areas.”

The last part of it is a part of our
hangover of Gandhism in the Indian
economic thinking, ~ While it has
brought many good things, unfortu-
nately, it has been quoted by the multi-
millionaires of this country as the
principle of trusteeship, a formula which
is being used, misused and abused I'.tI;.1
wit

almost everybody  concerned
trusteeship, to the detriment of the
people who have to get the benefit.

From this point of view, as long as it
is a Dircctive Principie of Staie Policy,
1 do not see what objection Dr. Sardish
Roy finds because in the Directive
Principles there is complete identity
with what Dr. Roy wanis and what the
Government would like to do. The
only difference is on the stralegy that
is to be adopted.

Shri Banerjee stated that everv
worker should have a minimum wage of
Rs. 314 per month. I made a certain
arithematical calculation. I am not
oblivious of the fact that most of our
calculations in public life do not come
true. If we are to have a basic need
based minimum wage of Rs. 314 per
month for the entire population, the
total amount of the national product
that would be needed in all the sectors
of the ecopomy would come to about
Rs. 45,216 crores. According o our
draft Plan (page /29), the latest publi-
cation of the Planning Commission, the
gross domestic product, the total
national product for the country in
197374 will be Rs. 45.050 crores, the
same as the total wage bill to the last
millimetre.

AGRAHAYANA 30, 1895 (S4AKA)

Minimum Wages for

W orkersafﬂzs{ )
~ In no society in the world, to put It
in the Marxist jargon, be it in Com-
munist, Maoist or the democratic
socialist society, the income of every
citizen is equal. What we are seeking
to have is an egalitarian society where,
while the excellence is not punished,
performance is rewarded. If we are to
go in for this equality, the excellence
of able members of the opposition as
well as the Treasury Benches will have
to be rewarded with Rs. 314 per month,
and I am quite sure it will adversely
affect the performance of all of us,
because we will come here hungry and
poorly dressed. So, let us be practical.
The salary of the Secretary in the
Government of India is something like
Rs. 3,500 or 4,000 while the salary of
a peon is Rs. 194, [ would not as an
employer in a difficult and poor society,
grudge to pay a competent worker his
adequate reguirements. I would com-
pletely agree with Shri Madhu Limaye
when he said that in this country you
grudge Rs. 3,500 for a competent
executive in this or tha: undertaking
when the blackmarketeers and smug-
glers are making lakhs of rupees. In
fact, even prostitutes and actors are
making a lot of money.

342

These are the people......

SHRI VASANT SATHE : I protest.
He cannot equate actresses with prosti-
tutes. He should not do that. That is
wrong.

SHRI B, V. NAIK : If the hon.
Member has a soft corner for a parti-
cular actress or actresses, I have no
objection and 1 am, therefore, saying,
whoever has a creative instinct can be
rewarded.

MR. CHAIRMAN : Please conclude
Dow.

SHRI B. V. NAIK : I am concluding.

I would, therefore, urge that in trying
to build up the basic minimum, they
should do this. 1 would request once
again, what I have been repeatedly
saying, that in the agricultural as_well
industrial sector let us accept—it 18
possible to accept—a national consensus
of the floor ; let us start with the lowest
fioor and try to build the floor upwards.
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[Shri B. V. Naik]

Then only, I think, it will be possible
for us to implement the policy while
the desirability is understood.
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DECEMEER 21, 1973

Minimum Wages for 152
Workers (Resl.)
17.39 hours
MOTION RE: CONTEMPT OF THE
HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) : With your permission,
Sir, 1 move :

“This House resolves that the per-
sons calling themselves Shyam
Charan and Ram Murti Pandey
who shouted from the Visitors’
Gallery and attempted to throw
some leaflets from there on the
floor of the House at 12.02 hours
today and whom the Watch and
Ward Officer took into custody im-
mediately have committed a grave
offence and are guilty of the con-
tempt of this House,

This House further resolves that
they be sentenced to simple impri-
sonment till 6 P.M. on the 22nd
December, 1973 and sent to Cen-
tral Jail, Tihar, New Delhi.”

SHRI JYOTIRMOY BOSU
mond Harbour) : Sir, this Resolution
should have been circulated. If they
want to be fair and if somebody comes
to ventilate his grievance in a peaceful
manner in the Gallery, although I do
not say it is desirable and_although I
do not say that this should be encoura-
ged, the House cannot take a vindic-
tive attitude.

So, my amendment is:

“That the person involved be set
free at once”.

(Dia-

I shall tell you something more. This
is a House of the representatives of the
people and you know that in the last
few wears Section 144 has gone on ex-
tending. A demonstration comes, as
we have seen to-day, the Delhi Teachers'
agitation came, but it could not come
to Lok Sabha. It has hecome a para-
lok Sabha and it is no longer the Lok
Sabha because people cannot come
here. Therefore, I move that instead
of these gentlemen being detained till
6 p. m. tomorrow, thev be set free at
once.

SHRI K. RAGHU RAMAIAH:
Two gentlemen.
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DfSf;[lkl JY?;I!IRMOY BOSU: Both
hem including the hon. Mini
making it three in all, o Minkster,
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AGRAHAYANA 3Q, 1895 (SAKA)

Contempt of the House 354

cRsRe g ¢
He should be reprimanded and released
immediately.

SHRI JYOTIRMOY BOSU: No re-
primand.

MR. CHAIRMAN : Now, I shall put
Shri Jyotirmoy Bosu’s amendment to
the vote of the House. Those in favour
may say ‘Aye’.

SOME HON. MEMBERS : Aye.

MR. CHAIRMAN : Those agafnst
may say ‘No'.

SOME HON. MEMBERS : No.

MR. CHAIRMAN : The ‘Noes’ have
it. . .

SHRI JYOTIRMOY BOSU: The
‘Ayes’ have it. . .

MR, CHAIRMAN : All right. Let
the Lobby be cieared—

Now, the Lobby has been cleared.
1 shall put Shri Jyotirmoy Bosu’s
amendment to vote.

The question is:

“That the amendment moved by
Shri Jyotirmoy Bosu to the motion
moved. . .

SHRI JYOTIRMOY BOSU : Please
read out the amendment, Sir.

MR. CHAIRMAN : T am showing a
favour to the hon. Member by putting
it to vote. He has not given me the
amendment in writing.

The question is :
“That the amendment moved by
Shri Jyotirmoy Bosu to the motion
moved by Shri K. Raghu Ramaiah
be accepted by the House”,
The motion was negatived.

MR. CHAIRMAN : The question is :

“This House resolves that the per-
sons calling themselves Shyam
Charan and Ram Murti Pandey
who shouted from the Visitors'
Gallery and attempted to throw
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[Mr. Chairman]

some leaflets from there on the floor
of the House at 12.02 hours today
and whom the Watch and Ward
Officer took into custody imme-
diately have committed a grave
offence and are guilty of the con-
tempt of this House.

This House further resolves that
they be sentenced to simple impri-
sonment till 6 P.M. on the ZEnd
December, 1972 nnd sent to Cen-
tral Jail, Tihar, New Delhi",

The motion was adopted.

17.47 hrs.

RESOLUTION RE: NEED-BASED
MINIMUM WAGES FOR WORKERS
—Contd.

=t 788 Wiz (wwem) ;o awafr
wireg, Ay fam weTry 9T X329 A G N,
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Z)
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yeA & 7Y 2192 =1 507 @ )
# a3 AT A2 ¥ 33 97 28 v Aw
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argar &1 f% 7 &7 # W A T« fmr
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wwtafy Agw@ ¢ A AT aF g
g1 wra

st wew fagrd; aedtaz Al A
gar 2 fr am o As wEA wd@ !

MR. CHAIRMAN : The House will
adjourn at 6.30.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I seek a clarification. If the
half-hour discussion is not raised by
Shri Chandrappan who, 1 am told, is
not present in Delhi — he cannot come
— this resolution could continue till
6.30.

MR. CHAIRMAN : No.

SHRI JYOTIRMOY BOSU:
what will you do?

MR. CHAIRMAN : It was decided
that we would take up the half-hour
discussion at 6 p.m. You know it is
not yet 6 p.m. So, I have called Mr.
Sathe, and everybody is obstructing his

speech.

SHRI ATAL BIHARI VAJPAYEE:
The Minister has to reply; the Mover
will have to reply.

Then

MR. CHAIRMAN : They will take
ondy a little time. (Interruptions)

7 fae 3T &% & 78 F14AE! G®
gt oft 7% 27 faaz AV § aw v fediom
@A a1 17 fore Fmgm W™
@ A 6 —17 TF @ew Fr ATTAT AT
AdY gaT A1 AT AT

sl o6a A% : § gaFe W 491 %
73 UF ¥IST AMI B OTH AW X
far s #1137 3w F ard W
TF gurdr Aift & 9w Faw F At A
34 9T W AMY | FW WEATd H I8
3l T & f& fergmam & faaw #fas
g3ad ug adiwar & f& wfes S=w
IARA & F17 G A &, 9@l TF
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AGRAHAYANA 30, 1895 (SAKA)

Minimum Wages for 358
Workers (Resl.)

7@ fagfor swar arfe f6 g A 3
W #1 9 F AT q@T AT T
A F1 T IW KT AASAT F1 ATATAR
1T TR ATH 35 AGT 3T |

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Sir, Dr. Saradish
Roy has moved a resolution regarding
the falling real wages of the Indian
workers consequent to the abnormal
rise in prices of essential commodities
and failure of Government to grant
need-based minimum wages to the
workers on the basis of norms laid
down by the Fifteenth Indian Labour
Conference. The hon. member has
referred to the norms laid down by the
Indian Labour Conference. I am sorry
to note that he is guoting the resolu-
tion to the extent it tavoured him and
left out the portion which was going
against him. The conference itsel
visaged a stuvation in which it would
be difficult to implement the formula.
It, therefore, recommended that wher-
ever the minimum wage fixed went
below the recommendation, it would be
incumbent on the authorities concern-
ed to justify the circumstances which
prevented them from adhering to the
norms laid down. So, the hon. mem-
ber has laid too much emphasis on that
resolution.

SHRI VASANT SATHE: Read it
again. It says that whenever they can-
not do it, they must justify it.

SHRI BALGOVIND VERMA :
From 1957 to 1966, tripartite wage
boards were set up 1o evolve the wage
structure for several organised indus-
tries. All of them took into account
the need-based formula. Their reports
deal with this question, in some cases
very elaborately. Generally-speaking,
their conclusion was. . .

SHRI A. P. SHARMA (Buxar) : Does
he mean to say that the Government
will not implement the mneed-based
minimum wage ?

SHRI BALGOVIND VERMA : The
ideal which he has tried to put forward
through his resolution is laudable.
Government is not averse to that objec-
tive. With that end in view, we are
proceeding forward. This resolution
cannot be carried out unless the econo-
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mic devel ent of the country war-
rants it. t is why I am saying the
resolution is premature.

I was saying that generally-speaking
their conclusion was that was a
wide gap between the prevailing wa
and the need-based wage. This could
not be filled in a single jump, since the
paying capacity of the industry, the
need for maintaining the levels of em-
ployment, etc., had to be kept in mind.

The Second Pay Commission also dis-
cussed the question of need-based wage
in its report, but expressed doubt about
the feasibility of its introduction in
Government  services. It also found
that the monetary value of such a
minimum wage would be out of tune
with the level of the per capita national
income. The question of need-based
wage was considered by the Mational
Commission on Labour in 1969 in de-
tail. The Commission made the follow-
ing observation :

“The need-based minimum wage
and the wages at the higher levels
of fair wage may and can be intro-
duced by convenient and just
phasing. keeping in mind the ex-
tent of the capacity of the emplo-
yer to pay the same. This has to
be a pragmatic process which the
wage fixing authorities will have
to keep in mind. In fixing the
need-based minimum, which is in
the range of the lower level of fair
wage, the capacity to pay will have
to be taken into account. Every
worker in organised industry has a
claim to this minimum and onus of
proving that the industry does not
have the capacity to pay it should
lie on the employer.”

18.00 hrs.

1 say that they deserve the minimum
wage. We are in favour of that mini-
mum wage. They should be given the
minimum wage. But, let the time come
for that... (Interruptions)

SHRI BHAGWAT JHA AZAD
(Azadpur) : It is not about the minimum
wage, but the need-based wage. The
minimum wage under the Act of Parlia-
ment has already been granted. What
we are talking about is the need-based

wage.
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SHRI BALGOVIND VERMA: I

am taking of the need-based wage.

SHRI DINEN BHATTACHARYYA
(Serampore) : Will he not agree that
there is erosion of the real wages due
to the rise in prices? Should the
workers not be given the need-based
minimum wages or not? These two
points should be clarified.
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SHRI BALGOVIND VERMA:
There is erosion of the wages because
the value of the money has come down.
I do not challenge it. But, unless econo-
mic development of the highest order
takes place, 1 do not think we can im-
prove the requirements of the labour.

No new Wage Board was set up after
the National Commission on Labour
made its recommendations. A new
trend in wage fixation appeared with
successful bipartite negotiations in  the
steel industry in the year 1970. The
workers have since been demanding
establishment of similar machinery for
other industries also, Accordingly,
bipartite negotiations have taken place
in many of the industries, such as
cement, coal, BHEL etc. In some
States bipartite settlements on industry-
wise basis (e.g. jute and engineering in
West Bengal) have been arnved at. In
such negotiations, wages are fixed taking
into account the demands of workers,
which invariably are based on their
estimates of need-based wage and some-
times even more than that, and the pay-
ing capacity of the employers, Ulti-
mately, a practical balance is struck
taking the two factors mentioned above
into account. In such circumstances,
there can be no question of failure on
the Government's part to grant need-
based minimum wage. The present
wages in some of the major organised
industries may fall short of the need-
based formula, but cannot be consider-
ed low when viewed in the context of
the country's economic conditions.

While considering the question of
need based wage for Central Govern-
ment employees, the Third Pay Com-
mission observed, infer alia, as follows :

“The fixing of minimum wages
should be in harmony with broad
principles of policy relating to
economic and social developments
and particularly the achievements
of rapid growth and equitable dis-
tribution of national income. Fur-
ther, the minimum wage should be
realistic, and it should be in con-
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sonance with the conditions pre-
vailing in the country. One has to
avoid the danger of setting prema-
ture and unwise minimum stand-
ards which the country and the
economy can ill-afford. Such
standards may raise expectations
all round, and since they would be
incapable of fulfilment because
monetary wages would soon be
eroded by a rise in prices, frustra-
tion would deepen all the more.
The additional expenditure involv-
ed in fixing the minimum remune-
ration on the basis recommended
by the 15th Indian Labour Con-
ference, and the inevitable repercus-
sions, such a course would have on
State Governments, local bodies,
universities etc. would, in the
aggregate, have a deleterious effect
on the total budgetary resources.
It would lead to drastic curtailment
of developmental expenditure and
# slowing down of projects which
would further aggravate the pre-
sent unemplovment situation in the
country, to the solution of which
the Government attaches para-
mount impertance. Having regard
1o the prevailing level of wages in
the agricultural sector and the
general  mirimum  level in trade
and  industrv, except in certain
organised private and public sector
undertakings, which should be con-
sidered more as an exception rather
than the rule, we fee! that the adop-
tion of the minimum remuneration
based on the 15th I.L.C. norms at
this stage would bc tantamount to
a misdirection of resources. When
about one-third of the rural and
one-half of the urban population
in our country live on diets inade-
quate even in respect of calories,
not to speak of other essential
nutrients, it would be inequitable
for the Government 1o guarantee
their lowest paid emplovees a wage
according to the ref tively liberal
norms laid down by the 15th TL.C.
and Dr. Avkrovd's balainced diet
(after adjustment:, We * we, there-
fore, not found it possible to re-
commend that under exi-ting con-
ditions the minimum remuneration
of the Central Government em-
ployees should be fixed on the
basis of norms recommended by
the 15th LL.C."

The Third Pav Commission came to
the conclusion that if the norms laid
down by the Indian Labour Conference
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were adopted, the minimum need based
wage would be Rs. 314 per month (at
the Consumer Price Index level of
200). I think, some hon. Members
suggested and he is right that in Septem-
ber, this year, the Consumer Price In-
dex has gone upto 248 and actually the
wage would come to near about Rs. 375
or something like that.

While realising the need for fulfilling
the aspirations of the Government em-
ployees in this regard, they have not
found the same feasible due to the fol-
lowing reasons :—

(1) The acceptance of the demand
would entail an additional expenditure
to the tune of Rs. 600 crores per annum
in the Central Budget with all the re-
sulting adverse effects on the economy.

(2) This is likely to lead to similar
demands from other sections of workers
in the country which, if accepted, will
generate inflationary forces in the eco-
nomy, thus again eroding the real earn-

ings and causing greater frustration
among workers.
(3) This huge non-Plan expenditure

would necessarily result in diversion of
resources from developmental activities
to the non-productive activities, thus
jeopardising both the development
efforts and employment objectives in the
country.

Keeping in view all these relevant
factors, the Commission arrived at a
figure of Rs. 183 per month 2s the mini-
mum wage to be granted to Central
Government cmployees. This figure
takes into account the diet, clothing,
housing and other minimum require-
ments of a Class IV emplovee and his
family (comprising three adult consump-
tion units). The Government has rais-
ed this figure to Rs. 196 per month
and the new pay scales for Class II, TII
and IV employees will take effect from
the earlier date of 1-1-1973 as against
1-3-1973 as recommended by the Com-
mission.

Here, 1 would like to say something
about the remarks made by my hon.
friend, Shri 8. M. Banerjee. He said
that in some of the industries, the labour
is getting more than the minimum pres-
cribed by the Pay Commission or fixed
by the Government. We are not averse
to it. Il the labour can come to some
understanding with the management and
can get more, we will be too happy
about it.
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SHRI DINEN BHATTACHARYYA:
He said about the public sector under-
takings. Why disparity?

SHRI BALGOVIND VERMA :
May be public secior undertakings or
private sector undertakings. If the
industry is in a position to pay, they
can pav more. I do not deny the fact
that the rise in prices is hitting hard the
salaried class or the persons of fixed
income group and also the poor people.
There is no denying that fact

There has undoubtedly been consider-
able erosion in the purchasing power of
the rupee during the last few vyears.
Thus, the Consumer Price Index (100
in 1960) stands at 248 for September
1973, which means that therc has been
a decline of 60 per cent in 12-13 years,
From 1963 onwards till 1967, the
purchasing power of the rupee diminish-
ed quite rapidly. This period was
marked by the effects of two severe
droughts in 1965 and 1966 and two
armed conflicts, with China and
Pakistan, which were largely responsi-
ble for a sharp increase in prices and
consequent fall in the purchasing power
of the rupee. From 1968, however, the
deciine in the value of rupee was much
dess and, in 1971, the average purchas-
ing power was 52.6 paise. But again
the severe drought conditions in 1971-
72 and 1972-73 affected the agricultural
output and also created acute power
shortage leading to a slow-down in the
pace of industrial production, etc,
combined with a sharp rise in aggre-
gale demand. Then there was the
Bangladesh crisis and expenditure on
relief and the emergency agricultural
production programme. All these raised
prices abnormally from the second half
of 1972 to 1973. The rise in the gene-
ral consumer price index between July
1972 and September 1973 amounted to
21.0 per cent. Consequently, the value
of the rupee during September, 1973
has fallen to 40.3 paise.

In order to check the price rise and
the consequent decline in the purchasing

power of the rupee, the Government
has taken several steps on both the
demand and the supply side. These

measures are ! (a) reduction in outlay
of the Central Government by about
Rs. 400 crores in order to reduce the
extent of likely deficit financing; (b)
economy in non-plan expenditure on
contingencies, entertainment, travelling
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allowances, etc.; (c) progressive reduc-
tion in subsidy on toodgrains; (d) reve-
nue gained through the recent price
hike on petroleum products will help
reduce the level of deficit financing.

A series of steps have been taken by
the Reserve Bank to control the expan-
sion of bank credit. Apart from raising
the Bank Ruate from six t0 seven ner
cent and the minimum lending rate, the
statutory reserve requirements have
been increased from three to seven per
ceng and the net liguidity ratio from 37
to 40 per cent by September this year.
Raising the reserve requirements of
banks has had the effect of immobilis-
ing about Rs. 400 crores of bank funds.
Upward revision of procurement prices
of rice, wheat and couarse grains to pro-
vide incentives to farmers and increased
production has already shown good
results.

Variable dearness allowance schemes
are being followed in almost all major
industries and these provide for auto-
matic adjustments of dearness allowance
wherever the cost of living goes up.

As regards Central Government em-
ployees, the Third Pay Commission has
provided 100 per cent neutralisation in
the case of employees drawing pay
upto Rs. 300 and 75 per cent for those
drawing above Rs. 300 upto Rs. 900.

The Minimum Wages Act, 1948, em-
powers the Central and State Govern-
ments to fix minimum wages in sche-
duled employment in their respective
spheres. It i1s for the benefit of those
workers who are not well organised as
to enter into collective bargaining with
the employers effectively. The Act pro-
vides for revision of wages at suitable
intervals keeping in view the cost of
living.

In view of the position explained by
me, | would request the hon. Member
to withdraw his Resolution. I can assure
him that the Government is fully aware
of the difficulties faced by the working
class. But, as I have said, these are to
be considered in the light of general
economic conditions prevailing in the
country.

SHRI A. P. SHARMA : Only one

question, Sir.
MR. CHAIRMAN : No, please, If 1
others

allow you, 1 will have to
also.
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SHRI A. P. SHARMA : The Natio-
nal Labour Commission has recom-

mended that this minimum need-based
wage can be phased.

DR. SARADISH ROY (Bolpur): 1
am grateful to all those hon. Members
who have taken part in this debate and
especially, to those hon. Members from
the Ruling Party who have also come
forward in support of my resolution.

While supporting my resolution, the
hon. Member, Shri Naik, quoted the
constitutional provision for a living
wage but put forth the fallacious argu-
ment that it is calculated on the basis
of Rs. 314 per head for all the people,
for all the population of India, that is,
for all the 60 crores people and came
to the conclusion that this amount will
be just equal to the national wealth,
So he discarded even the amended re-
solution of Shri S. M. Banerjee. It is a
fallacious argument and if he has gone
through the resolution of the 15th
Labour Conference, he will see that it
provides for a need-based minimum
wage for an earner who has three de-
pendents and that is how this figure of
Rs. 314 is arrived a'. But he Thas
calculated at the rate of Rs. 314 for
each and everv person of India. That
is the fallacy and on that score he has
gone against the main resolution.

However, some hon. Members have
shed crocodile tears for the agricultural

labour in the village side. Who has
prevented you—you have got the
massive majority—lo do something

for the rural people ? During the elec-
tion vou gave the slogan ‘Garibi Hatas'
and socialism and other things and after
the elections you talked of land reforms
and distribution of surplus land to the
landless, but you have done nothing.
Rather you have done the reverse. Who
is responsible ? You are conducting the
Central Government for the last 26
years and for the last three years you
have a massive majarity and with your
majority you can amend the Constitu-
tion in any wav you like. You made
tall promises but did nothing. You have
not distributed the surplus land nor you
have taken the surplus land from the
landlords. You have made certain
loopholes in the Act so that they can
retain their land and they are still re-
taining and within three years you have
forgotten your resolve to distribute the
surplus land to the landless. So, it is
no use shedding crocodile tears.. .

SHRI B. V. NAIK: How do we
know that your tears are real?
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DR. SARADISH ROY: In a short

time we did something on this point.

SHRI  SAMAR MUKHERIJEE
(Howrah; : We are not in the Govern-
ment.

DR. SARADISH ROY ; The agricul
tural labour and ihe people living im
the villages are not getting rations at
controlled rates. You are supplying
rations at the controlled rates only to
the metropolitan cities but not to the
poor people living in the rural side.
Who has prevented you from doing
that ? We have always been demanding
that they should also be supplied
rations at subsidised rates or at control-
led prices. You have not done it.

Then you have fixed the minimum
wage for the people but you have not
implemented that for the poor agricul-
tural labour who are not organised and
because they are not organised you have
not done anything for them.

The Minister has said that if you fix
the wages on a higher level, then there
will be much more increase in the
prices. I want to quote one senlence
from the Economic Times dated 23-6-
73. In its editorial it writes :

“If the Finance Ministry and the
Reserve Bank were in touch with the
economy. they should have known
the eclementary fact that wages do
not constitute the dominant element
in the economy nor are they the main
factor behind the inflation.”

They have said that wages are the
main factors behind the inflation. This
is from the Economic Times, Editorial
dated 23-6-1973. So, the argument of
the Minister, that if there is an increase
in wages, there would be inflation, is
not valid.

Then, Sir, the Minister quoted from
the Third Pay Commission’s Report in
which they have also calculated the
minimum wage at Rs. 314 to be reason-
able as per the Fifteenth Labour Con-
ference. But Pay Commission have
awarded Rs. 1B5 as mifimum wage. I
do not know for what reason vou have
to increase this to Rs. 196. Maybe,
because the people of our countrv—I
mean the Government employees—
launched a ~movement. They were
agitating and so, you were forced to
increase their minimum wage from
Rs. 185 to 196. I am sure that if you
do not concede this minimum which
you yourself have resolved about 17
years back as the need-based minimum
wage, the people of our country in
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government offices, factories etc. will
struggle themselves to realise that de-
mand.

In this connection I want to mention
one thing that many hon. Members
were confused about our obligations to
the Constitution.  Qur Constitution
provides for a living wage. And yet,
we have not demanded a living wage
but only the nced-based minimum wage.
This is the first stage towards a living
wage. Even this minimum wage you
have not conceded. There were so
many wage commiftees who have
awarded such and such a wage. They
have not conceded this basis. Only on
one or two occasions, the wage boards
modified that basis taking into account
the dietary charge for the vegetarian
and non-vegetarian meal. You have not
discarded the basic principle as such.
The working-class people of our coun-
try both here and in factories elsewhere,
the officers etc. will launch their move-
ment in order to realise their demands.
Whatever they have achieved now, it is
not by the grace of the Government
but by shedding their blood. And they
have achieved this minimum wage by
struggle. And by their own struggle, I
am sure they will also realise their de-
mand for the need-based minimum
wage.

I hope that the House will support
this Resolution.

MR. CHAIRMAN: Are you not
withdrawing your Resolution ?

DR. SARADISH ROY: I am not
withdrawing my Resolution. You will
kindly put it to the vote of the House.

MR. CHAIRMAN : There are some
amendments to his Resolution. So, I am
putting all the amendments to the vote
of the House. I am putting the amend-
ment of Shri Daga. He is not here.

SHRI DINEN BHATTACHARYYA:
He is very much here.

MR. CHAIRMAN : He is present.
Are you withdrawing your amendment ?

SHRI M. C. DAGA: 1 am with-
drawing my amendment. I seek the
leave of the House to withdraw my
amendment,

MR. CHAIRMAN : Does the hon.
Member have the leave fo withdraw his
amendment?

Amendment No. 1 was,
withdrawn.

by leave,
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MR. CHAIRMAN : Now I come to
Shri Banerjee’s amendment. He is mnot
here. Shri Banerjee is not here. So, I
am putting his amendment to the vote
of the House;

Amendment and

negatived.

. MR. CHAIRMAN : Now, the ques-

tlon 1s:
“This House expresses its grave
concern at the falling real wages
of the Indian Workers consequent
to ihe abnormal rise in prices of
essential commodities and failure
of the Government to grant need-
based minimum wages to the
workers on the basis of norms
laid down by the Fifteenth Indian
Labour Conference.”

The motion was negatived,

No. 2 was put

18.25 hours
RESOLUTION RE: FREE AND
FAIR ELECTIONS
=t ww fagrdt o (faifame) ¢

awmfa ggigy, § (Faafafes g997 0w
FI13 : GE FAT I/ g7 Afax
X qga g TS {7 TG A qra)
F gqam a7 faear 37 77 £ A1
+30a 41 (A9 707 g 5
gaaeE &) frgw 3t g fs —
(1) wregar s Te fas @t
TATT FA21A f7U Fre dq; OF TP
afafa 7 fawfar wr & 5
(2) weaar ST TrATIE TE &
faq wwra 2 feai-awg 34, frataw
AT F| Fg-gEedra fAFa A0
AR A F1 FA FIE 18 qT
#ed, T gt w2fa Y wwam
roTeRaT 93 I wiE ST fafa
31T W w1 417 A frad-
¥a fafa 7 gwram aFdr S
afafs N fawf fEnfaa &
T 5
(3) wfaat & fog e gfaami
@ Frgai, FAEE, Al s
F1 4w afag #< Rurag a7 a5
fr a1 wFgar-ara TRdfas 7=
1 WY FHAT & AT G F FlAIE
IqAeY T E1 ; AT
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(4) =T ®AQIA-HIIAIT &P
1T 1 gwly 98 @E—-
ot vy fma (391) 300 F I
arve £ | TRy o & ey Y e
faar 775 o171 F% fear 5w
At waw Agrey (aeA7) ¢ fa ww-
= & A ?

MR. CHAIRMAN : The hon. Mem-
Ié;r may please continue on the next
Y.

Now, as regards the half-an-hour
discussion, the hon. Member to raise the
same, Shri C. K. Chandrappan is not
present here. So, the House will now
stand adjourned and meet again at
11 a.m. tomorrow.

18.28 hrs.

The Lok Sabha then adjourned 1l
Eleven of the Clock on Saturday,
December 22, 1973/Pausa 1, 1895
(Saka).
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